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 389  (Saka)

 Vhe  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Disposal  of  Surplus  Machinery  of
 Bhakra  Nangal  Project

 +
 Shri  S  C,  Samanta,
 Shri  Subodh  Hansda:

 (Shri  R  C  Mayhi:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  huge
 quantities  of  surplus  machineries  of
 the  Bhakra  Nangal  Project  have  been
 disposed  of  by  the  Project  authorities
 and

 (b)  xf  so,  the  total  amount  obtained
 by  this  disposal?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir

 (b)  Rs
 31-1-1959)

 Shri  S.  C  Samanta:  Is  it  not  a  fact
 that  some  machineries  were  brought
 from  DVC?  May  I  know’  whether
 they  have  been  returned  or  have  they
 been  sold?

 Shri  Hathi:  Whenever  there  are
 surplus  machineries  in  different  pro-
 jects  they  are  being  utilised  at  various
 other  proyects  Some  machinery  might
 be  at  Bhakra  also

 Shri  S.  C  Samanta:  May  I  know
 whether  Government  is  making  a  cen-
 tral  pool  for  keeping  these  machinenes
 and  use  them  wherever  necessary?

 72  LSD—i
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 Shri  Hathi:  We  are  having  a  central
 poo!  but  we  are  not  having  a  central
 store  because  if  the  machines  are  kept
 at  the  projects  themselves  there  they
 can  be  looked  after  properly  The
 procedure  is  that  whenever  there  s
 surplus  machinery  at  any  project,
 they  have  to  intimate  it  here  to  the
 Directorate  in  the  Central  Water  and
 Power  Commission  They  circulate
 the  list  to  various  projects  and  when-
 ever  there  is  a  demand  of  the  =  sur-
 plus  machinery  it  is_  sent  to  the
 various  projects

 Shri  R  0  Majhi:  May  I  know
 whether  any  loss  has  been  incurred
 by  disposing  of  this  machinery?

 Shri  Hathi:  No  loss  has  been  incur-
 ed  by  any  of  these  surplus
 machineries  They  are  being  sold

 Shri  B.  K.  Gaikwad:  May  I  know
 the  difference  between  the  purchase
 price  of  the  disposed  machinery  and
 its  selling  price?

 Mr  Speaker:  That  is  the  booh
 value  and  the  other  one

 Shri  Hathi:  I  thmk  I  have  got  the
 figure  The  purchase  price  was  about
 Rs  3,31,00 000  while  the  disposing  of
 price  is  Rs  _  +3,28,00,000

 Shri  Tangamani:  May  I  know  whe-
 ther  these  surplus  machineries  have
 been  sold  to  the  public  sector
 (Interruption)

 Mr,  Speaker:  Shall  I  allow  ques-
 tions  to  be  asked  here  across  the
 table?

 Shri  Tangamani.  May  I  know
 whether  these  suplus  machineries
 have  been  given  to  the  public  sector
 as  n  the  case  of  Nagarjunasagar  pro-
 ject?

 Shri  Hathi:  Yes,  Sir  They  have
 been  sent  to  Nagarjunasagar  Project,
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 Chambal  Project  and  Kosi  Project.
 We  circulate  this  list  to  about  430
 Government  organisations.

 Pandit  D.  N.  Tiwary:  May  I.  know
 “whether  the  Government  has  ascer-

 tained  previously  if  this  machinery
 that  has  been  disposed  of  will  be
 required  in  other  projects  or  not?  It
 they  were  required  why  the  sale  was
 done?

 Shri  Hathi:  As  I  said,  the  procedure
 48  that  whenever  a  machinery  becomes
 surplus  in  a  particular  project,  it  is
 being  transferred  to  another  project
 where  it  is  required.  Again,  when  it
 becomes  surplus  there  it  is  transferred
 to  another  project  provided  it  is  ser-
 viceable,

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  all  the  surplus
 machineries  have  been  disposed  of  or
 some  of  it  is  still  lying?

 hri  Hathi:  All  has  not  been  dis-
 posed  of.  Some  35  still  lying  there.

 Mr.  Speaker:  Then  he  will  ask  the
 question,  “What  is  the  price?”

 Shri  Hathi:  Rs.  44  lakhs.

 Collision  of  Oll  Tankers  at  Bombay
 +

 °1997  |  Shri  Ram  Krishan  Gupta: *
 Vv  Shrimati  Mafida  Ahmed:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 oil  tankers  were  involved  in  a
 collision  in  the  Bombay  Harbour  on
 the  20th  December,  1958;  and

 (b)  if  so,  the  nature  of  the  loss
 suffered  and  damage  done?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  The  SS,  “Stanvac  Calcutta”
 sustained  slight  damage  to  her  stem
 and  shell  plating.  The  MS.
 “Etnefjell”  sustained  considerable
 damage  to  her  bridge  accommodation,
 life  boat  and  hull  plating.  There  was
 no  loss  of  life,  but  the  3rd  Officer  on
 “Etnefjell®  received  slight  injuries  in
 the  leg  from  the  splinters.

 APRIL  23,  3959  Oral  Answers  73980

 Shri  Rem  Krishan  Gupta:  May  I!
 know  whether  the  cause  of  this  colli-
 sion  has  been  ascertained?

 Shri  Raj  Bahadur:  The  Deputy
 Conservator,  Bombay  Port  Trust,
 conducted  a  preliminary  enquiry  and
 has  come  to  certain  conclusions.  The
 cause  of  the  accident  has  been  attri-
 buted  to  some  pilot  errors.

 Shrimati  Renu  Chakravartty:  I
 could  not  quite  catch  as  to  which  were
 the  two  tankers  I  want  to  know
 whether  one  of  them  was  the  Western
 Shipping  Corporation  tanker  or  was  it
 u  private  one,  owned  by  the  oil  com-
 panies.

 hri  Raj  Bahadur:  None  of  them
 was  the  Western  Shipping  Corporation
 tanker.  The  “Stanvac  Calcutta”  was
 under  the  Panamian  flag  and  the  other
 was  under  the  Norwegian  flag.

 Shrimati  Mafida  Ahmed:  May  I
 know  whether  the  tanker  ‘“Stanvac
 Caicutta”  was  loaded  with  crude  oil
 or  with  refined  products?

 Shri  Raj  Bahadur:  SS  “Stanvac
 Calcutta”  had  discharged  its  cargo  and
 was  movitig  out  to  sea.

 इरविन  हस्पताल,  नई  दिल्‍ली

 ऋ१्६६८  नो  नवल  प्रभाकर:  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  दिल्‍ली  के  इरविन  हस्पताल
 में  बिस्‍्तरों  की  संख्या  बढ़ाने  के  लिये  कोई
 कार्यवाही  की  गई  हूँ  ,

 (ख)  यदि  हां,  तो  वर्ष  १६५८-५६
 में  बिस्‍्तरों  की  संख्या  में  कितनी  वृद्धि  की  गई;
 श्रौर

 (7)  वर्ष  १६५६  ६०  में  बिस्तरों  की
 संख्या  कितनी  बढ़ाई  जायेगी  ?

 स्वास्थ्य  मंत्री  ष्मी  करमरकर)  (क)
 से  (ग).  इस  अस्पताल  का  विस्तार  उसकौ

 पूरी  क्षमता  तक  कर  दिया  गया  है  भौर  उसका
 '  भ्रधिक  विस्तार  करना  सम्भव  नही  हैं  ।  वर्ष

 १६५८-५६  में  बिस्तरों  की  संख्या  में  १३७
 की  वृद्धि  की  गई  ।
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 Mr.  Speaker:  They  want  English
 version  also.

 Shri  Karmarkar:  (a)  to  (c).  The
 hospital  has  been  expanded  to  its  full
 capacity  and  further  extension  is  not
 feasible.  The  bed  strencth  was  in-
 creased  by  737  during  1958-59.

 श्री  गबल  प्रभाकर  :  क्‍या  मानतीय  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  कि  श्रमी  भी
 इविन  भ्रस्पताल  के  बरामदों  में  मरीजों  को
 ररक्सा  जा  रहा  है  ?

 क्री  करमरकर  जी  हा  उस  श्रस्पताल
 की  टोटल  क्रपेसिटी  १००३  पेशेंट्स  की  है
 लेकिन  मरीज़  वहां  उससे  ज्यादा  श्  जाते  हैं
 और  चूकि  उनको  वापिस  भेज  देना  मुनासिब
 नहीं  समझा  जाता  है  इसलिये  ११००  मरीजों
 तक  को  वहां  पर  रक्‍्खा  जाता  है  ।

 भी  नवल  प्रभाकर  क्‍या  मैं  जान  सकता

 हूं  कि  इस  कमी  को  देखते  हुए  इस  अस्पताल  के
 पास  ही  कोई  और  नया  भप्रस्पताल  बनाने  की
 थोजनां  है  ?

 श्री  करमरकर  इस  सम्बन्ध  में  दिलनी

 ऐडमिनिस्ट्रेश  की  कुछ  स्कीम्स  है  जिनके
 कि  मातह॒त  श्रस्पतालों  की  संख्या  बढ़ाई
 जायेगी  ।

 कली  नवल  प्रभाकर  मैते  तो  यह  पूछा  है
 कि  इविन  भस्पताल  के  पास  ही  में  क्या  कोई
 इस  तरीके  का  अ्रस्पताल  बनाने  की  या  किसी
 और  भ्रस्पताल  में  भ्रधिक  विस्तार  करने  की
 कोई  सम्भावना  है  ?

 शी  करमरकर  इस  भअस्पताल  का
 भौर  अधिक  विस्तार  करना  सम्भव  नहीं
 हूँ  क्योंकि  वहां  श्र  भ्रधिक  जगह  नही  है  श्रौर
 उसकी  पूरी  कैपेसिटी  तक  उसका  विस्तार
 कर  दिया  गया है  |  ब  जहा  तक  उस  भ्रस्पताल
 के  नज़दीक  कोई  दूसरा  भ्रस्पताल  बनाने  का
 सवाल  हूँ  मुझे  पता  नहीं  कि  उनकी  स्कीम  में

 है  या  नहीं  बहरहाल  इस  इतिला  को  मैं
 मंगोऊँगा।
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 Shri  D.  C.  Sharma:  In  view  of  the
 fact  that  the  hospital  has  now  the
 optimum  number  of  beds,  may  I
 know  lf  the  shortage  of  nurses,  the
 shortage  of  qualified  medical  per-
 sonnel  and  also  the  shortage  of  medi-
 ca]  equipment—all  these  shortages—
 have  also  been  made  good  in  view
 of  the  expansion  of  the  hospital?  If
 80,  in  what  way?

 Shri  Karmarkar:  About  equipment
 there  was  no  difficulty.  About  nur-
 ses,  there  was  shortage.  About  per-
 sonnel,  sometimes  a  shortage  is  also
 felt  But  in  spite  of  that  we  make  the
 best  possible  attempts  to  make  up
 for  the  shortage.  This  hospital  is  try-
 ing  its  best  to  make  up  for  the  short-
 age.

 श्री  भक्त  बदाम  :  श्रीमन्‌,  क्‍या  माननीय
 मंत्री  के  ध्यान  में  यह  बात  झाई  है  कि  इजिन
 अस्पताल  केवल  दिल्‍ली  की  जनता  के  लिए
 है  नहीं  है  बल्कि  दूर-दूर  से  भी  मरीज  यहां
 आकर  के  इस  झस्पताल  में  अपना  इलाज
 कराने  का  प्रयत्न  करते  है  श्रौर  इसलिये  इस
 अस्पताल  में  ओ  चारपाइयों  कौ  संख्या  धीरे-
 धीरे  बढाई  जा  रही  हैं  उसकी  गति  में  तेड़ी
 बयो  नहो  लाई  जाती  है  ?

 शी  करमरकर  :  यह  तो  ठीक  है  कि  इस
 अस्पताल  में  बिस्तरों  की  संख्या  में  घीमी  गति
 से  वृद्धि  की  जा  रही  है।  माननीय  सदस्य  मे
 ठीक  ही  कहा  है  कि  इस  भ्रस्पताल  में  केवल
 दिल्‍ली  से  ही  नहो  वल्कि  बाहर  के  स्थानों  से
 भी  मरीज  आते  है  भौर  दिल्‍ली  ऐडमिनिस्ट्रेशन
 और  कारपोरेशन  इस  बात  की  कोशिश  कर

 रह  हैँ  कि  भ्रस्पतालो  की  संख्या  भौर  विस्तरो
 की  संख्या  में  कोई  बड़होत्री  की  जाय  i

 Shri  Dige:  May  I  know  whether  it
 is  a  fact  that  many  poor  class  patients
 are  refused  admission  for  want  of
 accommodation?

 Shri  Karmarkar:  It  is  just  possible
 that  when  all  the  beds  are  full,  if
 there  comes  up  some  other  patient,
 admission  is  refused.  But  then  em-
 ergency  cases  are  always  looked  after
 with  a  sense  of  priority.
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 Raxaul  Acrodrome

 °2000.  Sbri  Bibhuti  Mishra:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  to  Starred  Question  No,  37  on
 the  l0th  September,  958  and  state:

 (a)  whether  the  construction  of
 Raxaul  Aerodrome  has  been  complet-
 ed;  and

 (bd)  if  so,  the  name  of  places  to  be
 served  from  there?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 No,  Sir.  It  has  not  been  possible  to
 complete  the  work  by  3ist  March,
 3959  as  estimated  previously.  Except
 for  the  terminal  building  the  major
 portion  of  the  work  is  now  expected
 to  be  completed  by  the  end  of  1959.
 The  terminal  building  is  likely  to  take
 about  8  months  to  complete.

 शी  बिभूति  मिथ  9  बी  का  जवाब  नही
 दिया  ।

 Mr,  Speaker:  The  names  of  places
 to  be  served  from  there.

 Shri  Mohiuddin:  The  aerodrome  is
 not  constructed  with  a  previous  de-
 cision  regarding  the  services  that  wi)!
 go  there.  It  depends  on  the  IA.C.,  to
 examine  the  possibilities  and  potenti-
 alities  of  traffic  and  then  take  a  de-
 cision.

 Mr.  Speaker:  Does  the  hon  Minister
 mean  that  there  is  no  proposal  at  all
 even  for  a  single  line?

 Shri  Mohtnddin:  Not;  not  at  pre-
 sent.  It  will  be  considered.

 Mr.  Speaker:  Have  an  aerodrome  in
 Sehara  and  thereafter  people  go  in
 for  air  lines?

 Sbri  Mohinddin:  Location  is  decid-
 ed  upon  on  various  considerations,  on
 the  possibility  of  future  development
 and  the  desirability  of  having  an
 air  service.  That  decision  whether

 vee
 will  go  there  would  arise

 ater,
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 ची  बिभूति  मि :  इतना  रुपया  लगा
 दिया  झौर  कहते  है  कि  भविष्य  में  फायदा
 था  नुकसान  मालूम  होगा।  झापका  विभाग
 कमशियल  विभाग  है  |  रक्सौल  में
 आपने  हवाई  भ्ड्डा  बताने  का  इन्तिज्ञाम
 किया  है,  लेकिन  कहां  से  सरविस  जोडेंगे

 यह  भी  शमी  झापकों  पता  नहीं  है  ।  में
 जानना  चाहता  हूं  कि  इसके  क्‍या  कारण  है  ?

 शी  मुहीउहीम  :  आनरेबल  मेम्बर  को
 गालिबन  यह  गलतफहमी  है  कि  इंडियन  एभर
 लाइन्स  कारपोरेशन  यह  हवाई  भट्ठा  बना  रहा
 हूँ  v  यह  बात  नही  है  ।  यह  हवाई  अडड़े  गवर्नेमेंट
 बनाती  है  श्रौर  बनाने  के  पह  हे  उनसे  राय  भी
 नी  जाती  है  कि  आयन्दा  इसको  जरूरत
 पड़ेगी  या  नहीं  ।  उसके  बाद  यह  तसफिया
 किया  जाता  है  कि  हवाई  सरविस  जारी  की
 जाये  t

 Shri  Jaipal  Singh:  I  am  sorry  7
 have  to  ask  an  unpleasant  question.  Is
 it  that  without  any  planning,  _  this
 aerodrome  has  been  constructed?

 Mr,  Speaker:  The  hon,  Minister
 sa'd:  without  a  single  alr  service
 mind.

 Shri  Jaipal  Singh:  What  the  hon.
 Minister  said  was  that  the  aerodrome
 has  been  constructed  by  the  Civil
 Aviation  Department  of  the  Govern-
 ment  of  India  without  any  thought
 whatever  as  to  whether  it  can  be
 used  or  is  likely  to  be  used  by  any-
 body.  What  I  want  to  know,  is,  is
 there  planning.  I  assume  there  has
 been  planning.  May  I  know  whether
 this  aerodrome  is  going  to  take’  air-
 cratt  larger  than  what  has  been  nor-
 mally  used  in  the  feeder  aerodromes?
 At  present,  for  example,  Dakotas
 could  land  there.  I  want  to  know
 whether  in  these  new  aerodromes  set
 up  here  and  there  all  over  the  coun-
 trv,  they  are  preparing  in  advance
 fot  bigger  aircraft  to  land  there,

 Shri  Mohinddin:  I  am  not  aware what  would  be  the  length  of  the  run-
 way.  I  presume  that  it  is  for  the
 landing  and  take  off  of  the  type  of
 Dekotas  as  are  generaliy  used  at  the present  moment.  But,  if  necessary, that  runway  could  be  extended  easily
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 later.  As  regards  the  question  whe-
 ther  there  38  planning  or  not,  I  can
 assure  the  House  that  before  the
 construction  of  an  aerodrome  8
 undertaken  by  the  Ministry  of  Com-
 munications,  certain  consultations  do
 take  place  about  the  possibilities  of
 future  development.  Hon,  Mem-
 bers  themselves  press  considerably  for
 the  construction  of  aerodromes  at
 certain  places

 Shrimati  Renu  Chakravartty:  In  the
 past,  whenever  we  have  asked  for  the
 opening  of  any  particular  aerodrome
 or  runway,  we  have  been  told  that
 there  are  certain  cnteria  laid  down
 for  the  openmg  up  of  a  particular
 aerodrome  May  we  know  what  are
 those  criteria  and  whether  there  is  any
 criterion  laying  down  the  services  to
 be  operated  or  flown  and  passenger
 and  freight  potential?

 Shri  Mohiuddin:  Raxaul  is  on  the
 way  to  Nepal  It  is  to  the  north  of
 the  Ganges  and  in  North  Bihar  From
 various  points  of  view,  it  is  expected
 that  this  service  which  hes  on  the
 route  to  Nepal  will  be  useful  in  the
 near  future

 Mr  Speaker:  Next  question
 Shri  Jaipal  Singh.  May  I  just  ask

 a  question?
 Mr  Speaker:  All  hon  Members

 have  asked  the  same  question,  same
 answer

 Shri  Jaipal  Singh:  This  is  some-
 thing  different  In  the  consultations
 that  the  Minister  has  indicated,  may
 I  know  whether  Au  Headquarters
 were  ever  consulted  mn  this  regard?

 Mr  Speaker:  How  that  would  come
 have  Air  Headquarters  ‘been  consult-
 ed?

 Shri  Mohiaddin:  I  have  no  know-
 ledge  about  it

 World  Agriculture  Fair  in  Delhi

 +
 Shri  Nanjappa:

 Shrl  A  EK  Gopalan:
 Shri  Warior:

 Will  the  Minster  of  Food  and  Agri-
 culture  be  pleased  to  state:

 #2002,
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 (a)  whether  there  23  any  proposal
 to  hold  a  World  Agriculture  Fair  m
 New  Delhi  in  December  this  year,
 and

 (b)eif  so,  the  steps  so  far  taken  m
 this  regard?

 The  Minister  of  Agriculture  (Dr.
 P  8,  Deshmukh):  (a)  Yes

 (b)  The  World  Agriculture  Fair  is
 being  organised  by  the  Bharat
 Krishak  Sama)  (Farmers’  Forum),
 India,  which  3s  a  non-official  organi-
 gation  Ali  arrangements  in  connec-
 tion  with  the  organisation  of  the  fair
 are  being  made  by  the  Bharat  Krishak
 Samaj

 Shri  Nanjappa:  May  I  know  the
 names  of  the  countries  which  are
 gomg  to  take  part  in  the  proposed
 fair?

 Dr  2.  8  Deshmukh:  It  is  expected
 that  nearly  two  to  three  dozen  coun-
 tries  at  least  will  take  part

 Shri  Thirumala  Rao:  What  is  the
 role  of  the  Government  of  India  in
 organising  this  exhibition?  Is  it
 going  to  make  any  financial  contribu-
 tion  and  if  so,  what  amount?

 Dr  P,  8  Deshmukh:  According  to
 the  estumates  prepared  by  the  Fair
 Committee,  it  was  estumated  that  the
 fair  may  cause  a  deficit  of  Rs  %}
 Jakhs  An  application  was  made  to
 the  Government  of  India  to  contmbute
 Rs  5  lakhs  They  have  so  far  given
 a  grant  of  Rs  2  lakhs  and  subject  to
 submission  of  further  estimates  of  the
 position,  they  might  give  Rs  3  lakhs
 more

 Shri  Thirumala  Rao:  Have  the  Gov-
 ernment  considered  the  question  of
 organising  the  fair  under  their  own
 auspices  so  that  it  may  be  more
 successful  in  the  Governments  of
 other  countries  co-operating  im  _  the
 fair?

 Dr  P  s.  Deshmukh:  There  will  be
 no  difference,  so  far  as  eo-operation  is
 concerped  In  fact,  the  Government
 itself  came  to  the  decision  that  it
 would  be  more  elastic  if  the  fair  is
 held  under  the  susp  ces  of  a  private
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 organisation  than  the  Government
 itself  But,  the  Government  are  fully
 collaborating  with  the  Bharat  Krishak
 Samaj.

 Shri  Nanjappa:  May  I  knows  how
 the  States  are  going  to  take  part  m
 this  fair?

 Dr.  ग,  S  Deshmukh:  Most  of  the
 States  have  decided  to  come  in  a
 very  large  measure  and  they  have
 already  reserved  large  areas  to  con-
 struct  their  independent  pavilions

 Shri  Hem  Barua:  May  I  know
 whether  the  latest  developments  im
 agricultural  techniques  will  be
 exhibited  in  this  far  and  whether
 the  Government  are  going  to  provide
 facilities  to  various  Sections  of  farmers
 all  over  the  country  to  atiend  this
 fair?

 Dr  P.S  Deshmukh:  It  is  proposed
 to  make  every  effort  to  show  this
 agricultural  fair  to  the  utmost  possi-
 ble  number  of  farmers  in  India_  Cer-
 tain  arrangements  are  already  be  ng
 undertaken  So  far  as  techniques  are
 concerned,  this  is  one  of  the  principal
 aims  of  the  exhibition  and  fair,  that
 the  latest  methods  not  only  in  India,
 but  m  other  countries,  and  the
 progress  made  not  only  in  agriculiure,
 but  in  co-operation,  forestry,  fisheries,
 poultry,  all  these  things  should  be
 exhibited.

 Shri  Braj  Raj  Singh:  May  I  know
 who  are  the  President  of  the  Bharat
 Krishak  Sama)  and  the  Secretary  and
 why  the  Government  did  not  think
 themselves  to  run  this  fair  but  allow-
 ed  this  private  organisation  to  run  it
 compensating  the  loss  which  may  be
 incurred?

 Mr  Speaker:  The  latter  part  was
 answered

 Dr.  ह  Deshmukh:  I  am  myself
 the  presid  nt

 Mr.  Speaker:  It  has  solved  the
 problem

 Shel  Tangamani:  May  I  know  whe-
 ther  any  railway  travel  concession  will
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 be  extended  to  the  farmers  who  will
 be  attending  this  fair?

 Dr  P  8.  Deshmakh:  We  are  moving
 the  Railway  Munistry  with  this  end
 n  view

 hri  Panigrahi:  When  the  entire
 organisation  28  being  financed  and
 sponsored  by  the  Government  of
 India,  why  5  it  called  a  non-official
 organisation?

 Dr  P.  S.  Deshmukh:  It  is  not  fully
 financed  by  the  Government  of  India.
 Only  to  the  extent  of  Rs  5  lakhs,  the
 Government  of  India  35  prepared  to
 take  the  responsibility  So  far  as  the
 remaining  finances  are  concerned,  it
 is  the  organisation  which  will  have
 to  bear  the  brunt

 Shr  Shivananjappa:  May  I  know
 how  long  this  exhibition  is  likely  to
 last?

 Dr  ए  S  Deshmukh.  It  will  start
 on  the  llth  of  December  and  it  is  hke-
 ly  to  continue  till  +14-2-1960,

 Dr.  M.  S  Aaey.  What  is  the  total
 budget?  I  think  the  hon  Munster
 stated  that  it  was  Rs  5  lakhs  plus
 Rs  2%  lakhs,  so,  it  comes  to  Rs  74
 lakhs

 Dr  ह  S  Deshmukh:  The  budget  is
 for  Rs  30  lakhs  Rs  22)  lakhs  are
 estimated  as  the  imcome  There  35
 thug  a  sum  of  Rs  a  lakhs  by  way  af
 deficit  In  respect  of  this,  an  applica-
 tion  was  made  to  Government  to  con-
 tr  bute  Rs  5  lakhs  They  have  so  far
 given  only  Rs  2  lakhs

 Suri  Venkatasubbaiab.  Which  are
 the  countries  hat  are  participating  in
 this  agricultural  fair?

 Mr  Speaker.  He  said  that  about
 three  dozen  countries  would  be  part:-
 cipating

 Dr.  P.  S  Deshmukh:  Most  of  the
 large  countries  and  many  of  the  small
 countr  es

 hri  Thirumala  Rao:  In  the  event
 of  this  organisation  incurring  any  loss
 in  running  this  exhibition  ar  fair,
 may  I  know  whether  Government
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 have  given  them  a  promise  to  make
 good  the  loss?

 Dr.  P.  8.  Deshmukh:  No,  not  beyond
 Rs.  5  lakhs.

 Shri  K.  Ramaswamy:  May  I
 know  whether  Government  will
 consider  the  possibility  of  having  this
 fair  at  a  more  centrally  situated  place
 like  Hyderabad,  so  that  poor  farmers
 from  all  parts  of  the  country  can  come
 and  see  it?  हि

 Dr.  ह.  8,  Deshmukh:  That  would  be
 rather  a  risky  thing.  We  have  got
 certain  facilities  in  Delhi  which  cannot
 be  made  avaiable  everywhere,  and
 we  try  to  take  advantage  of  them  and
 the  grounds  etc.

 Vamsadhara  Project
 +

 Shri  Tangamani:
 one.  {  Shri  Satyanarayana:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstrred  Question  No  283  on
 the  l6th  February,  959  and  state:

 (a)  whether  the  report  of  investi-
 gations  relating  to  the  Vamsadhara
 project  has  since  been  received  by  the
 Government  of  India;  and

 (9)  if  so,  what  are  the  results  of
 the  mvestigations?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.
 The  field  unit  has  completed  the
 investigations  but  it  will  take  some
 tame  for  the  Central  Water  and  Power
 Commission  to  finalise  the  report  on
 the  investigations.

 (b)  The  results  of  the  investigations
 will  be  known  only  after  the  report  is
 finalised.

 Shri  Tangamani:  May  I  know  whe-
 ther  these  investigations  have  revealed
 the  suitability  of  the  Gudari  site  for
 the  construction  of  the  dam  for  the
 Vamsadhara  project?

 Shri  Hathi:  The  investigation  is  not
 with  regard  to  the  Gotta  site.  It  is
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 with  regard  to  the  other  alternative
 site,  namely  the  Gudari  region.

 Shri  Tangamani:  May  I  know  when
 the  project  report  will  be  prepared
 by  the  Central  Water  Power  Commis-
 8307  in  conjunction  with  the  Andhra
 Pradesh  Government?

 Shri  Hathi:  The  field  investigations
 have  been  completed.  It  will  take
 about  six  months  or  so  to  complete
 the  project  report.

 Shri  Tangamani:  On  the  previous
 occasion  we  were  told  that  it  was  not
 possible  to  say  whether  thig  work  will
 start  in  1959-60,  May  we  know  whe-
 ther  this  work  will  start  at  least  in
 ‘19607

 Shri  Hathi:  After  the  project  report
 38  ready,  it  will  have  to  be  sent  to
 the  Orissa  Government,  because  origi-
 nally  also,  there  was  a  difference
 between  the  Orissa  Government  and
 the  Andhra  Pradesh  Government.
 Then,  the  Orissa  Government  were
 persuaded  to  agree  to  this  idea,  but
 they  have  said  that  before  a  final
 decision  is  taken  they  would  like  to
 see  the  project  report.

 Shri  Rami  Reddy:  Is  it  not  a  fact
 that  the  Planning  Commission  have
 advised  the  Chief  Ministers  of  the
 Orissa  and  the  Andhra  Pradesh  States
 to  meet  and  settle  this  matter?  I
 read  so  in  the  papeprs,

 Shri  Hathi:  That  is  true.  In  fact,
 first,  the  Orissa  Government  objected.
 They  did  not  want  any  site  here  to  be
 taken  for  the  project,  because  rich
 lands  were  being  submerged,  and  the
 number  of  people  that  were  to  be
 displaced  also  was  large.  But,  subse-
 quently,  they  have  now  agreed,  and
 the  Orissa  Government  have  with-
 drawn  that  objection.  The  only  thing
 is  that  they  would  like  to  see  the
 Project  report  before  a  final  decision
 is  taken.

 Shri  Panigrahi:  May  I  know  whe-
 ther  this  project  will  be  a  joint
 venture  of  the  Governments  of
 Andhra  Pradesh  and  Orissa  or  it  will
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 be  entirely  financed  by  the  Govern-
 ment  of  India?

 Shri  Hathi:  That  will  depend,  after
 the  project  report  is  ready  5

 Water-Logging  due  to  Railway  Lines

 °2004.  Shri  Ajit  Singh  Sarhadi:  Wi!]
 the  Minister  of  Railways  be  pleased  to
 state’

 (a)  whether  it  is  a  fact  that  there
 have  been  complaints  from  Punjab
 that  there  has  been  water-logging  and
 floods  at  places  due  to  railway  lines
 which  provide  no  outlet  for  water;

 (b)  if  so,  the  number  of  such  com-
 plaints;  and

 (c)  what  steps  are  being  taken  to
 Provide  the  openings  in  such,  railway
 lines?

 The  Deputy  Minister  of  Railways
 (Shri  8.  च  Ramaswamy):  (a)  and  (b).
 Yes  Sir.  Seven  complaints  have  so
 far  been  received.

 (c)  The  Railways  are  taking  suit-
 able  action  in  consultation  with  the
 State  Government  to  provide  addi-
 tional  waterways  or  extend  existing
 ones  as  and  where  necessary

 On  the  Northern  Railway  26  addi-
 tional  waterways  have  been  provided
 across  the  Railway  hne  and  four
 existing  ones  have  been  extended
 Since  955

 A  Committee  has  also  been  formed
 under  the  chairmanship  of  the  Minis-
 ter  of  Irrigation  and  Power  to
 consider  the  problems  arising  out  of
 the  extraordinary  flooding  of  the
 Gurgaon  and  Mathura  Districts  during
 the  2958  monsoons,  The  Committee  is
 yet  to  finalise  its  proposals  to  prevent such  flooding.

 Shri  Ajit  Singh  Sarhadt:  May  I!
 know  whether  Government  will
 consider  the  question  of  paying  com-
 pensation  to  those  who  have  suffered
 because  of  the  lack  of  waterways  on the  railway  lines?
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 Shri  8.  द  Ramaswamy:  Govern-
 Ment  are  not  liable.

 Shri  Ajit  Singh  Sarhadi:  The
 damage  ig  due  to  lack  of  waterways
 on  the  railway  lines

 Mr,  Speaker:  If  water  stagnates,
 Government  are  not  liable.

 Shri  P  C,  Bose:  May  I  know  whe- ther  similar  water-logging  conditions
 exist  all  along  the  railway  lines....

 Shri  Ajit  Singh  Sarhadi:  It  is  due
 to  lack  of  waterways.

 Mr.  Speaker:  He  has  said  that  Gov-
 ernment  are  not  liable.

 Shri  P  C.  Bose:  .in  UP,  Buhar
 and  West  Bengal?

 Shri  झ,  Ramaswamy:  There  may
 be  cases  A  separate  question  might
 be  tabled  I  cannot  answer  that  off-
 hand

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  whether  any  target  date  has
 been  fixed  by  which  these  construc-
 tlons  would  be  completed?

 Shri  S  द  Ramaswamy:  As  I  said,  a
 Committee  has  been  set  up;  the  report
 has  not  yet  been  finalised

 Shri  Braj  Raj  Singh:  May  I  know
 Whether  the  committee  has  been
 advised  to  submit  its  report  before  the
 next  monsoon  sets  in?

 Shri  8.  1  Ramaswamy:  No  such
 directive  has  been  given,  but  I  take  it
 that  they  wall  expedite  it  and  submit it  as  quickly  as  possible

 Shri  Ram  Krishan  Gupta:  May  I
 Know  whether  any  assessment  has been  made  regarding  the  water-logged areas  due  to  railway  lines......

 Mr.  Speaker:  In  the  whole  of
 India?

 Shri  Ram  Krishan  Gupta:  No;  in the  Punjab,  The  question  la! Punjebs
 relates  to

 Shri  8,  दि (ह  Ramaswamy:  The  com- mittee  is  going  into  that  question,
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 Shoals  of  Prawns
 +

 °2005  |  Shri  Kodiyan:
 \  Shri  Warior:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state’

 (a)  whether  it  33  a  fact  that  vast
 shoals  of  prawns  extending  over  many
 miles  79  length  have  been  discovered
 recently  about  35  mules  off  shore  of
 Kerala,

 (b)  ४!  so,  whether  any  assessment
 has  been  made  as  to  the  potential  of
 the  new  discovery,  and

 (c)  whether  any  steps  are  being
 taken  to  exploit  these  shoals?

 The  Minister  of  Agriculture  (Dr.
 P  §S.  Deshmukh):  (a)  Preliminary
 surveys  indicate  the  presence  of  large
 quantities  of  prawns  in  the  off-shore
 waters  of  Kerala,  Surveys  being
 continued

 (b)  Not  yet  fully
 (c)  Further  action  will  be  taken

 after  the  detailed  investigations  are
 completed

 Shri  Kodiyan:  May  I  know  whether
 the  prawns  discovered  in  these  shoals
 are  of  a  superior  variety  or  are
 different  from  the  ordinary  prawns
 that  the  fishermen  get  from  the  near
 coastal  waters?

 Mr  Speaker:  Shr:  V  P  Nayar  has
 been  claiming  that  these  are  the  best
 in  the  world

 Dr  P.  S.  Deshmukh:  They  are
 gonsidered  good  I  do  not  know  about
 the  comparative  merits

 Shri  V.  Eacharan’  May  I  know  who
 35  investigating,  whether  the  Kerala
 Government  or  the  Norwegian  Com-
 pany  who  are  workmg  here?

 Dr.  P  8S.  Deshmukh:  The  first
 investigation  was  carried  on  by  the
 University  of  Kerala,  and  certain
 other  investigations  are  going  to  be
 carried  on  at  Cochin,  Tuticorin,  and
 Visakhapatnam  under  the  Second  Five
 Year  Pian  by  a  Government  agency

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  shrimps  earn  valuable
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 foreign  currency,  particularly  hard
 currency,  may  I  know  whether  in  this
 survey,  it  has  been  discovered  that
 shrimps  are  also  there  or  only  prawns
 are  there?  There  33  a  big  difference
 between  shrimps  and  prawns

 ‘  Dr.  ९.  8  Deshmukh:  Al]  that  I  can
 say  Is  that  if  on  investigation  we  find
 both,  we  shall  tackle  them,  supposmg
 they  are  different  For,  my  hon
 frrend  Shri  Karmarkar,  the  Health
 Minister  says  that  they  are  the  same

 अम्तराष्ट्रीय  सानसिक  स्वास्थ्य  वर्ष

 +२००६.  श्री  फक्त  दर्शान  क्या  स्वास्थ्य
 मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  भारत  सरकार

 अन्तर्राष्ट्रीय  मानसिक  स्वास्थ्य  वर्ष  योजना
 में  भाग  ले  रही  हैं  ,  भ्रौर

 (@)  यदि  हा,  तो  इस  सम्बन्ध  में
 कितना  घन  व्यय  होने  का  अनुमान  है  ?

 स्वास्थ्य  सत्री  (भो  करमरकर)  (क)
 जी  नही  |

 (ख)  यह  प्रदन  नहीं  उठता  t

 Some  Hon.  Members:  In  English
 also

 Shri  Karmarkar:

 (b)  Does  not  anse

 af}  भक्‍त  दर्शन:  क्या  यह  सत्य  हैं  कि यद्यपि
 भारत  सरकार  ने  इस  अन्तर्राष्ट्रीय  मानसिक
 स्वास्थ्य  वर्ष  में  भाग  लेने  का  निर्णय  नहीं
 किया,  लेकिन  ७  अप्रैल  को  जो  मानसिक  स्वास्थ्य
 दिवस  मनाया  गया,  उस  में  भारत  सरकार  ने
 भाग  लिया  ?

 (a)  No,  Sir

 थो  करमरकर  नही,  भ्रमी  तक  तो  तय

 नही  हुआ  ।  वह  १९६०  में  शाने  वाला  है  1
 It  is  coming  in  7960

 aft  भक्त  वर्दाग  क्‍या  भारत  सरकार  ने
 भारत-वासियों  के  मानसिक  स्वास्थ्य  का
 कभी  कोई  सर्वेक्षण  किया  है  या  वह  करने  का
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 विचार  कर  रही  हूँ  कि  हमारे  देश  में  मानसिक

 रोग,  जैसे  पागलपन,  पहले  से  घट  रहे  है  या

 बड़  रहे हैं  ?  ह  है
 Mr.  Speaker:  The  hon.  Munster

 must  be  in  a  position  to  say  how
 many  more  patients  are  now  in  the
 mental  hospitals,  not  to  speak  of
 others  outside.

 wt  करमरकर  स्थिति  यह  है  कि  खास
 तौर  पर  कोई  सैसस  नहो  लिया  गया  है  इन
 मानसिक  रोगियो  का  t  फिर  भी  कोई  भन्दाज़ा

 ऐसा  है  कि  जैसे  ू  ए8०  ९०  में  यह  प्दाजा

 भटू  ८  पर  धाउजेंड  है,  थू  कं०् में  दू  ४

 पर थाउज़ंड  है,  यहा  पर  २  पर  थाउजेंड
 प्रभी  तक  है  t  भाइन्दा  क्या  होगा,  पता  नहा  है  |

 गले  Hem  Barua:  The  hon.  Minister
 has  only  given  a  guess-work.  May  I
 know  whether  the  Government  pro-
 pose  to  take  a  survey  of  the  mental
 ly  deranged,  lunatics,  cranks,  mad
 and  half-mad  people  in  this  country
 m  the  near  future?

 Shri  Karmarkar:  We  are  about  to
 undertake  a  morbidity  survey  in
 Delhi,  but  we  shall  include  this  also-
 not  half-made  people,  but  mentally
 unhealthy  people

 Shrimati  Renu  Chakravartty.  Is
 the  hon  Mhnuister  aware  that  large
 numbers  of  mental  cases  which  are
 picked  up  by  the  police,  or  put  in
 charge  of  the  police,  are  living  in  in-
 human  conditions  in  jails—at  least
 I  know  of  it  m  Calcutta—and  whe-
 ther  at  least  these  men  and  women
 who  have  been  kept  there  are  going
 to  be  given  any  sort  of  treatment?

 फल  Karmarkar:  I  am  not  aware  of
 these  mental  patients  being  sent  to
 jail  {interruption)  Let  her  not  curse
 me  before  I  have  replied!

 According  to  the  old  tradition  in
 this  country,  the  lunatics  were  kept
 behind  prison  bars  and  all  that,  but
 now  there  is  a  reoriented  way  of
 thinking  Now,  we  are  thinking  in
 terms  of  mental  hospitals,  and  there
 are  many  in  the  country  which  are
 not  like  jaile,  but  lke  hospitals
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 Shrimati  Renu  Chakravarty:
 Hundreds  there  are,  he  does  not
 know

 Shri  Karmarkar:  In  some  of  the
 places  I  am  aware  that  the  old  lunatic
 asylum  continues,  in  the  same  old
 style,  but  I  know  the  State  Govern-
 ments  are  trying  to  reform  them

 Shri  Hem  Barua:  It  is  always  diffi-
 cult  to  find  out  accommodation  in  a
 menta]  hospital,  and  then  these  pat-
 ients  are  kept  in  jail,  they  are  in  a
 savage  condition

 Mr  Speaker:  The  hon  Munster  said
 he  was  not  aware  How  is  it  to  be
 pursued?  Hon  Members  who  have
 got  information  will  kindly  pass  it  on
 and  then  come  back  to  this  House
 after  a  sufficiently  long  time

 Shrimati  Renu  Chakravartty-  Just
 let  him  visit  the  Presidency  Jail  in
 Calcutta

 Shri  Karmarkar:  For  instance,  the
 mental  hospital  at  Bangalore  ig  80
 nice  that  I  know  of  a  person  who  went
 there  instead  of  staying  in  a  hotel
 It  is  so  nice

 hr:  Kasliwal.  The  hon  Minister
 while  replying  to  the  question  said
 that  this  will  take  place  in  960  May
 I  know  whether  in  1960,  which  35  the
 World  Health  Year,  they  will  partict-
 pate  in  these  two  schemes  also?

 Shri  Karmarkar:  This  is  another
 organisation  under  whose  auspices
 this  38  being  observed  This  is  being
 sponsored  in  960  by  the  World  Feder-
 ation  of  Mental  Health  The  other
 scheme  that  is  heing  referred  to  is
 Possibly  the  one  that  is  under  the
 World  Health  Organisation  So  many
 things  will  be  going  on  isn  1960,  these
 two  also  will  go  on

 aft  wen  weir  मै  जानना  चाहता  हूं
 कि  क्या  यह  सत्य  हैं  कि  मानसिक  स्वास्थ्य  के
 सम्बन्ध  में  हमारे  देश  में  इस  समय  कोई  खास
 कानून  नही  हैं  ?  जो  सन्‌  १६१२  का  पामलपन
 का  कानून  है  वह  बहुत  पुगना  हो  चुका  है
 भौर  क्या  इस  कातून  को  और  नया  बनाने
 के  बारे  में  कोई  व्यवस्था  की  जा  रही  है  ?
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 @  कासरकर  :  यह  बात  ठीक  है  लेकिन
 a.  गबरनेमेंट्स  दिलर  ह्पी  इस  मामले  में  लेती

 है  और  जहा-जहा  हो  सकता  है,  जहां-जहां
 जरूरत  पड़ते,  है  उसमें  सुधार  भी  करती  है  ।

 Central  Water  and  Power  Commission

 Shri  Harish  Chandra  Mathur:
 Will  the  Muanister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  357  on  the  l6th  August,  958  and
 state

 (a)  whether  Government  have  since
 finalised  the  reorganisation  of  the
 Centra}  Water  and  Power  Commission,

 (b)  whether  the  old  pattern  of
 organisation  and  responsibilities  conti-
 nue,  and

 (c)  #  any  change  has  been  given
 effect  to  what  is  the  nature  of  the
 change?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c)
 The  report  of  the  Reorganisation  Com-
 mittee  for  the  Central  Water  and
 Power  Commission  has  not  yet  been
 received  The  Reorganisation  of  the
 Commission  will  be  taken  up  only
 after  the  Committee’s  Report  has  been
 received  and  examined  by  the  Gov-
 ernment  In  the  meantime  the  old
 pattern  of  Organisation  continues  in
 the  Central  Water  and  Power  Com-
 mission.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  it  has  been  felt,  both
 at  the  State  level  and  the  Central
 Government  level,  that  there  is  an
 immediate  necessity  for  decentralisa-
 tion  of  work  and  responsibility,  more
 particularly  m  the  context  of  the
 drawing  up  of  the  Third  Five  Year
 Plan?

 Shri  Hathi:  This  relates  to  the  re-
 organisation  of  the  Commission  There
 is  no  question  of  the  State  level  here
 The  only  question  is  whether  the
 functions  of  the  Power  Wing  should
 be  expanded,  to  what  extent,  and
 how  it  should  be  strengthened
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 Shri  Harish  Chandra  Mathur:  Has
 the  attention  of  the  hon  Minister  been
 drawn  to  the  lengthy  report  published
 in  certain  important  papers  that  an
 expert  committee  has  examined  this
 issue  and  submitted  its  report  to  the
 effect  that  economy  could  be  effected
 lo  the  extent  of  50  per  cent?  May  I
 know  what  is  there  in  those  reports?

 Shri  Hathi:  Irrespective  of  that
 report,  we  have  appointed  this  com-
 mnttee  to  look  into  the  reorganisation

 Shri  Ram  Krishan  Gupta:  May  I!
 know  whether  there  is  any  proposal
 to  set  up  a  separate  organisation  for
 water  and  power?

 Shri  Hathi:  In  fact,  one  of  the
 terms  of  reference  of  this  committee
 is  to  examine  whether  there  should  be
 a  bifurcation  of  the  Water  Wing  and
 vie  Power  Wing

 Manufacture  of  Instrument,  for
 Lightho:

 *20l0  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com.
 munications  be  pleased  to  state

 (a)  how  many  parts  of  the  hght-
 houses  are  being  imported  at  present,
 and

 (b)  what  steps  are  being  taken  to
 manufacture  the  parts  and  instruments
 in  India?

 The  Minister  ef  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  A  statement
 showing  the  particulars  of  equipments
 imported  at  present  is  placed  on  the
 Table  of  the  Sabha  [See  Appendix
 VII,  annexure  No  18},

 (b)  A  statement  35  laid  on  the  Table
 of  the  Sabha,  showing  the  steps  taken
 or  being  taken  to  manufacture  light-
 house  parts  and  instruments  in  India.
 [See  Appendix  VII,  annexure  No  28)

 Shri  Raghunath  Singh:  May  I  know
 how  much  foreign  exchange  is
 involved  in  mporting  these  equip-
 ments  at  present?

 Shri  Raj  Bahadur:  I  may  not  be
 able  to  give  off-hand  the  exact  amount
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 Shri  8,  0.  Samanta:  Is  3  not  a  fact
 that  the  Estimates  Committee  recom-
 mended  that  the  factory  should  be
 established  for  the  manufacture  of  the
 parts  which  are  imported  mm  nambers”

 Shri  Raj  Bahadur:  The  Estimates
 Committee  made  several  recommenda
 tions  including  the  establishment  of  a
 factory  at  Calcutta  and  the  umprove-
 ment  and  expansion  of  the  factory  at
 Jamnagar.  Both  these  measures  or
 recommendations  are  in  the  process  of
 implementation.

 Shrt  Tangamani:  May  I  know  when
 the  Bharat  Electronics  in  Bangalore
 will  start  manufacturng  electronic
 equipment  and  also  radio  equipment’

 Shri  Raj  Bahadur:  It  2s  difficult  to
 say  how  soon  they  will  be  able  to
 manufacture

 hri  Tangamani:  May  I  know  whe-
 ther  thereis  any  proposalfor  expand-
 ing  the  workshops  which  are  now
 existing  in  Madras  and  Bombay?

 Shri  Raj  Bahadur:  ‘the  Bompay  anu
 Madras  workshops,  according  to  thc
 estimate  of  the  Estimates  Committec
 itself,  are  supposed  to  be  meeting  the
 requirements  of  the  local  areas.  It
 was  in  regard  to  Jamnagar  that  cer-
 tain  recommendations  were  mace
 which  are  being  followed  up

 Procurement  of  Rice  in  Manipur
 *20ll.  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  procurement  of  rice  by
 the  State  Trading  Organisation  in
 Manipur  is  still  going  on;  and

 (b)  whether  the  State  Trading  Or-
 ganisation  has  fixed  any  quota  for
 procurement  during  this  season  and
 the  rate  at  which  it  28  to  be  procured?

 The  Depaty  Minister  of  Food  and

 ae =
 (Shri  A.  M.  Thomas):  (a)

 es,

 (b)  The  Manipur  Administration
 expect  to  purchase  about  4  lakh
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 maunds  of  fine  rice  dpring  the  cur-
 Tent  season.  The  present  purchase
 Price  is  Rs.  ll  per  maund  of  naked
 grain  of  fair  average  quality,

 i
 Shri  L.  Achaw  Singh:  May  I  know

 when  the  procurement  price  of  Rs.  77
 came  into  force  and  how  much  of  this
 Tice  at  present  procured  has  been  dis-
 posed  of  and  at  what  price?

 Shri  A,  M.  Thomas:  The  revised
 price  came  into  force  on  ist  March,
 1958.  Altogether,  after  the  revised
 price  came  into  force,  4,30l  maunds
 have  been  purchased.  Before  that,  in
 I958-59,  about  30,525  maunds  were
 Purchased.

 Shri  L.  Achaw  Singh:  I  wanted  to
 know  how  much  quantity  has  been
 disposed  of,  sold  off,  and  at  what
 price?

 Shri  A  M.  Thomas:  They  are  kept
 in  reserve.

 Shri  Jaipal  Singh:  May  I  know
 whether  the  supplies  required  for  the
 military  personnel  based  in  Assam
 are  met  from  the  warehouses  in  शान
 phai  or  do  the  Army  buy  directly  from
 the  open  market,  and  what  is  the
 quantity  that  is  purchased  at  Imphal
 and  other  places?

 Shri  A.  M.  Thomas:  After  meeting
 the  requirements  in  Manipur,  we  usu-
 ally  allot  for  the  areas  mentioned  by
 my  hon,  friend

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  the  target  for
 Procurement  announced  by  the  hon.
 Minister  is  one  lakh  maunds,  and  up
 ta  date,  almost  the  beginning  of  May,
 we  have  only  procured  3,000  maunds,
 does  the  Government  feel  that  the
 target  will  be  achieved?

 Shri  A.  M.  Thomas:  It  is  quite
 Possible  to  achieve  the  target  because
 after  the  revised  prices  have  been  an-
 Nounced  there  has  been  substantial
 increase  in  the  procurement.
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 Southern  Food  Zone
 +

 Shri  M.  K.  Kumaran: —_
 {  Sut  Subbiah  Ambalam:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  sug-
 gestion  made  by  the  Madras  State
 Minister  incharge  of  Food  and  Agri-
 culture  that  the  Southern  Food  Zone
 should  be  broken  up  and  that  each
 component  State  should  be  constitut-
 ed  into  a  zone  by  itself;  and

 (b)  if  so,  whether  there  is  any  such
 proposal  before  the  Government  of
 India?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 and  (b).  Yes,  this  suggestion  of  Mad-
 ras  was  discussed  with  all  the  State
 Governments  concerned.  There  was  no
 unanimity  of  opinion.  The  question
 is  being  examined  further.

 Shri  M.  K.  Kumaran:  May  I  know
 whether  the  Government  of  India
 would  guarantee  the  regular  supply
 of  the  required  amount  of  rice  to  meet
 the  deficit  in  Kerala  in  case  the  food
 zone  is  abolished.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  At  the  moment
 it  would  be  a  hypothetical  question.

 Mr.  Speaker:  At  present  it  will  be
 a  purely  hypothetical  question.

 Shri  Tangamani:  On  a  previous  oc-
 casion  we  were  told  that  all  the  four
 State  Governments  concerned  were
 asked  to  submit  their  own  proposals
 because  the  N-D.C.  could  not  come  to
 a  decision.  May  I  know  whether  any
 firm  date  has  been  fixed  for  the  re-
 ceipt  of  the  proposals  of  the  State
 Governments?

 Mr.  Speaker:  Will  the  hon.  Mem-
 ber  kindly  repeat  his  question?

 Shri  Tangamani:  On  a  previous  oc-
 casion  we  were  told  that  on  the
 Madras  State  Government's  proposal
 to  split  the  zone  into  4  States  and
 each  State  becoming  a  unit,  no  deci-
 sion  could  be  taken;  and  the  4  State
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 Governments  were  asked  to  come  to
 89  agreement  and  submit  proposals  to
 the  Central  Government.  May  I  know
 whether  any  date  has  been  fixed  as
 to  when  such  an  agreed  proposal  is
 to  be  submitted  to  the  Central  Gov-
 ernment?

 Shri  A.  P.  Jain:  The  4  State  Gov-
 ernments  have  already  met.  There  was
 some  difference  of  opinion.  We  are
 still  seeing  how  that  difference  of
 opinion  can  be  made  up.  What  else  to
 do?

 Shri  Thirumala  Rao:  The  hon.
 Minister  was  pleased  to  say  that  there
 was  no  unanimity  of  opinion  about
 these  matters.  May  I  know  what
 States  differed  from  it  and  what
 States  supported  the  proposel?

 Shri  A.  P.  Jain:  I  do  not  think  it
 would  be  in  public  interest  to  go  into
 what  the  differences  between  fhe
 States

 Shri  Thirumala  Rao:  Is  it  a  fact—
 as  mentioned  in  a  news  item  published
 in  the  newspapers—that  the  Andhra
 Government  have  supported  the  pro-
 sal  and  the  Kerala  Government  have
 opposed  it?

 hri  A.  क्,  Jain:  All  I  can  say  is
 that  there  was  some  difference  of
 opinion.

 hri  Thana  Pillai:  May  I  know  whe-
 ther  the  difference  of  opinion  was
 that  each  State  had  a  different  opi-
 nion  or  that  the  majority  of  the

 tates  agreed  to  one  proposal  and
 only  one  minority  State  did  not  agree
 with  them?

 Shri  A.  ह.  Jain:  We  do  not  decide
 these  questions  by  majority  or  mino-
 rity.  We  try  to  bring  about  settle-
 ment.

 hri  Nanjappa:  May  I  know  whether
 there  was  any  unanimity  of  opinion
 even  at  the  outset  when  the  proposal
 was  made  originally?

 Shri  A.  P.  Jain:  At  the  time  when
 the  Southern  Zone  was  formed  there
 was  agreement  (Interruptions).

 Shri  Nanjappa:  Even  at  the  outset?
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 Shri  A,  P.  Jain:  That  is  what  I
 have  said.  When  the  Southern  Zone
 was  formed  there  was  almost  una-
 nimity.  e

 Shri  Maniyangadan:  May  I  know  the
 total  surplus  that  is  available  in
 Andhra  State  for  being  sold  to  the
 other  States  in  the  zone?

 Mr.  Speaker:  Does  it  arise  out  of
 this?

 Shri  A.  P.  Jain:  It  does  not  arise.

 Shri  Venkatasubbaiah:  May  I  know
 whether  the  proposal  for  reorganising
 the  zone  has  come  up  for  consider-
 ation  before  the  N.D.C.?

 Shri  A.  P.  Jain:  Yes;  this  matter
 was  discussed  in  the  N.DC.  also

 Mr.  Speaker:  Why  is  Seth  Achal
 Singh  standing;  is  he  a  member  of
 the  Southern  zone?  (Interruptions)
 We  have  got  enough  Members  from
 Kerala  and  other  States.

 सेठ  झल  सिह  क्‍या  माननीय  मत्री

 महोदय  यह  बतलाने  की  कृपा  करेंगे  कि  एक
 जोन  से  दूसरे  जोन  में  गेह्‌  और  चावल  के  दामो
 में  जो  १०  रु०  से  १५  रु०  तक  का  फर  है
 उसको  एकसा  करने  के  लिये  सरकार  की  ओर
 से  कोई  उपाय  सोचा  जायेगा  ?

 Mr,  Speaker:  The  hon.  Member's
 question  relates  to  the  north  and  the
 original  question  relates  to  the
 south,

 Shri  Vasudevan  Nair:  In  view  of
 the  fact  that  the  States  of  Madras
 and  Andhra  are  deadly  against  the
 present  system  of  the  Southern  Zone,
 has  the  Kerala  Government  requested
 the  Central  Government  itself  to  take
 up  the  responsibility  of  supplying  the
 entire  deficit  to  that  State?  If  so,
 may  I  know  the  reaction  of  the  Cen-
 tral  Government?

 Shri  A.  P.  Jain:  The  whole  matter
 is  under  discussion  with  the  State
 Governments;  we  shall  come  to
 conclusion.

 Shri  Thirumala  Rao:  Has  the  recent
 Kerala-Andhra  rice  deal  that  has
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 tormed  the  subject-matter  of  a  judi-
 Sial  investigation  anything  to  do  in
 Influencing  the  opinion  of  Madras
 and  Andhra  to  make  this  proposal  of
 Qisbanding  of  the  Southern  Zone?

 Mr.  Speaker:  The  hon.  Member
 Wants  to  know  the  reasons  behind  the
 move  to  separate.

 Shri  Thirumala  Rao:  Has  this  also
 blayed  an  important  part?

 Shri  A.  है.  Jain:  I  do  not  think  that
 that  deal  has  anything  to  do  with
 this  move.  The  Madras  Government
 Xr  others  concerned  will  be  in  a
 dosition  to  answer  how  they  have

 influence.

 An  ffon.  Member:  What  are  the
 *easons?

 Shri  Ramanathan  Chettiar:  One
 4uestion,  Sir....

 Mr.  Speaker:  The  hon.  Member
 ™ust  have  stood  up  early;  he  is  suffi-
 Siently  tall

 Radar  at  Gauhati  Airport

 *20i3.  Shri  है  C.  Borooah:  Will  the
 Minister  of  Transport  and  Communi-
 Cations  be  pleased  to  state:

 (a)  whether  Government  have  de-
 Side  dto  equip  the  Gauhati  airport
 With  a  radar;  and

 (b)  if  so,  the  time  by  which  the  in-
 Stallation  of  radar  will  be  completed?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 Yes,  Sir  It  is  proposed  to  instal  a
 Storm  warning  radar  at  the  Gauhatl
 Sirport  as  soon  as  a  suitable  site  in
 the  area  is  selected  and  facilities  like
 SJectric  supply  have  been  arranged..

 Shri  P.  C.  Borooah:  In  view  of  the
 hecent  developments  in  the  country
 4djoining  our  eastern  border  and  the
 tecent  statement  of  the  hon.  Defence
 Minister  about  unauthorised  fligh‘s
 hy  aircraft  taking  place,  do  Govern-
 nent  propose  to  equip  the  area  or
 4ny  part  of  the  eastern  border  with
 ladar  apparatus?
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 Shri  Mohinuddin:  ‘This  radar  is
 about  storms.  I  do  not  know  whether
 it  शिक्  anything  to  do  with  the  recent
 developments.  But,  in  view  of  the  ur-
 gency  of  installing  this  storm  warning
 radar  at  Gauhati,  the  installation  will
 be  expedited

 Shrimati  Eena  Ohakravartty:  in
 view  ofthe  statements  that  have  ap-
 peared  after  the  Silcharcrash  saying
 radar  communication  between  Mohan-
 badi  and  Balashahr  ang  all  these  areas
 which  are  very  much  in  the  stormy
 region,  may  I  know  whether  Gov-
 ernment  propose  to  equip  most  of  the
 airports  of  this  stormy  area  with  radar
 equipment  in  order  to  ensure  the
 safety  of  flying?

 Shri  Mohinddin:  At  the  present
 moment,  there  is  a  storm  warning
 radar  at  Calcutta  and  the  second  one
 will  be  installed  at  Gauhati.  The  sur-
 gestion  of  the  hon.  Member  that  more
 radar  should  be  :nstalled  in  that  area
 will  be  considered.

 Shri  Hem  Barua:  In  view  of  the
 great  risks  involved  in  Dakota  flights
 from  Calcutta  to  Assam  because  of  the
 monsoon  and  mountains,  may  I  know
 what  steps  Government  propose  to
 take  to  replace  these  Dakotas  by
 other  forms  of  aircraft?

 Mr.  Speaker:  The  hon.  Member  is
 going  away  from  one  subject  to
 anotner.

 Rise  in  Price  of  Wheat  in  Delhi
 +

 (Shri  Panigraht:
 Shri  ह  द.  Deb:
 Shri  P.  0.  Borooah:

 |  Shri  Liladhar  Kotoki:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  sharp  increase  in  prices  of
 wheat  in  Délhi  in  recent  weeks;

 (b)  if  so,  what  ig  so,  what  is  the
 reason  for  this  sharp  increase  in  wheat
 prices;  and

 (c)  what  stepa  Government  have
 taken  to  put  a  curb  on  this  sharp  in-
 crease  of  wheat  prices  in  Delhi?

 °206.
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 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  prices  of  wheat  in  Delhi  did  rise
 during  January  and  February  959
 but  they  have  declined  considerably
 since  the  middle  of  March  1959.  The
 rise  during  January  and  February
 959  was  due  to  the  rise  in  prices  in
 Punjab  owing  to  its  being  the  lean
 period  of  the  crop  year.

 (c)  The  Government  are  meeting
 the  requirements  of  wheat  of  the
 roller  flour  mills  in  Delhi  from  Gov-
 ernment  stocks  and  are  also  distribut-
 ing  wheat  through  fair  price  shops.

 Shri  Panigrahi:  What  is  the  normal
 monthly  wheat  requirement  of  Delhi
 and  what  steps  have  been  taken  in
 recent  weeks  to  ensure  the  supply  of
 wheat  from  Punjab?

 Shri  A.  M.  Thomas:  Now  the  entire
 requirements  of  Delhi  are  being  met
 We  are  distributing  through  fair  price
 shops  about  65,000  tons  per  month
 and  we  also  give  to  the  roller  flour
 mills,  now  the  prices  have  gone  down.

 श्री  नवल  प्रभाकर  झांज  दिल्‍ली  के
 श्न्दर  जो  चावल  है  वहू  कोई  बढ़िया  किस्म
 का  नहीं  है  और  उस  के  दाम  भी  बहुत  ऊचे

 है  |  तो  क्या  सरकार  इस  तरह  का  कोई  विचार
 कर  रही  है  कि  उत्तर  प्रदेश  से  देहरादून  का

 बासमती  या  आन्ध्र  प्रदेश  से  कोई  ग्रच्छा
 चावल  दिल्ली  के  भन्दर  लाया  जाय  ?

 ere  तबा  कृषि  मंत्री  भी  wo  प्र०

 जेन)  यह  ब्रदन  गेहूं  से  सम्बन्ध  रखता  है  ।

 चावल  से  इसका  कोई  सम्बन्ध  नहों  है  1

 Shri  8.  M.  Banerjee:  In  view  of  th
 fact  that  the  crop  this  year  is  good,
 may  I  know  whether  the  prices  of
 wheat  in  U.P.  Delhi  and  Punjab  are
 going  to  be  brought  down  further;
 if  so,  to  what  extent?

 Shri  A.  P,  Jain:  This  question  re-
 lates  to  Delhi  and  not  to  U.P.  or  any
 other  State.  Of  course,  we  have  now
 announced  the  prices....

 Mr.  Speaker:  We  need  not  pursue
 this.
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 Shri  8  M.  Banerjee:  The  increased
 prices  in  Delhi  are  due  to  Punjab.  In
 fact,  Punjab  has  been  mentioned  in
 the  answer

 Mr.  Speaker:  Very  well,  the  hon
 Minister  cannot  answer  this  supple-
 mentary

 Shri  P  G  Deb:  Is  it  not  a  fact  that
 the  price  of  wheat  went  up  to  Rs  27  80
 and  the  stocks  of  wheat  in  Delhi:  came
 down  to  a  small  number  of  bags  from
 a  very  large  stock?

 Shri  A  P  Jain:  The  price  went  up
 quite  high  in  Delh:  but  that  38  a  mat-
 ter  of  history  now

 Shri  P.  C.  Borooah:  May  I  know  7
 it  28  a  fact  that  the  delay  in  anounce-
 ment  of  the  procurement  and  _state-
 trading  in  wheat  is  responsible  for  the
 mise  in  price  of  wheat  m  Delhi?

 Shri  A  ह  Jain:  This  mse  took
 place  much  before  the  scheme  was
 finalised.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  I  have  called  those

 who  have  sponsored  the  questions
 Shri  Hem  Barua:  Sir,  we  have  given

 up  taking  rice
 Mr  Speaker:  I  am  afraid  the  hon

 Members  will  have  to  pay  more

 Rihand  Dam  Project
 +

 Shri  S.  om  Samanta
 2015.  Shri  Subodh  Hansda:

 Shri  R.  C.  Majhi:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  the  total  amount  of  foreign
 assistance  received  by  Government
 under  the  Technical  Cooperative  Mis-
 sion  for  the  Rihand  Dam  Project;

 (b)  in  what  manner  this  assistance
 has  been  received;

 (९)  whether  further  assistance  will
 be  available  from  the  TC.M;  and

 (da)  if  80,  m  what  manner?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (६)  to  (4d).
 A  statement  उ5  laid  on  the  Table  of
 the  House  [See  Appendix  VII,  an-
 nexure  No  49)

 Shri  8  C  Samanta:  May  I  know
 whether  the  new  estimate  of  chis
 project  has  undergone  any  change  be-
 cause  of  the  foreign  exchange  diffi-
 culty?

 Shri  Hathi:  The  estimate  has  un-
 dergone  some  changes  We  have
 not  experienced  any  foreign  exchange
 difficulty  till  now  because  it  is  being
 financed  under  the  TCM  agreement

 Pandit  9  ह्य,  Tiwaty:  May  I  ४
 whether  :t  is  a  fact  that  power  gen
 erated  from  this  dam  will  be  utilised
 for  industnal  purposes  or  will  it  be
 given  for  other  purposes  also,  such  as
 agriculture?

 Shri  Hathi:  It  will  be  given  for
 agricultural  and  domestic  purposes
 also

 Pandit  D.  N  Tiwary:  May  I  know
 whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  the  state-
 ment  of  the  Minister  of  Uttar  Pradesh
 to  the  effect  that  all  power  generate+
 from  this  scheme  will  be  utilised  for
 industrial  purposes  and  that  it  has
 already  been  distributed?

 Shri  Hathi:  The  UP  Government
 have  arranged  for  an  aluminium
 factory  to  be  established  near  the  dam
 site  That  would  take  about  50,000
 kws  of  power  If  they  want  to  sc
 up  that  factory,  the  mapyor  portion  of
 this  power  will  be  utilised  by  that
 and  the  remaining  will  be  utihsed  for
 other  purposes

 eft  रघुनाथ  सिह  जहा  तक  मालूम  हुआ
 हैँ  इस  डैम  से  ?  लाख  २०  हजार  किलोवाट
 इनर्जी  पैदा  होगी  जिसमें  से  ४५  हजार  किलो-
 वाट  इनर्जी  तो  एक,  फैक्टरी  को  दी  गई  है
 झौर  Yo  हजार  किलोवाट  रेलवेज़  को  दी  गई
 है,  मै  मन्त्री  सहोदय  से  यह  जानना  चाहता  ह
 कि  उस  साधारण  जनता  को  जिसके  कि  पैसे
 से  यह  इनर्जी  पैदा  की  जा  रही  है  उसको
 कितनी  किनोबाट  बिजली  प्राप्त  होगी  ?
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 Shrt  Hathi:  The  requirement  for
 the  railways  would  be  a  temporary
 weguirement  because  in  the  eastern
 zone  we  are  having  more  power—
 128,000  kws.  We  are  starting  at
 Dugda  in  the  DVC  area  two  more
 ower  stations  for  the  railways.  Of

 au  state
 is  given  from  _  this

 »  it  may  be  a  temporary
 phase.

 Mr,  Speaker:  He  belongs  to  Punjab
 I  will  call  Members  from  U.P.

 Pandit  D.  N.  Tiwary:  May  I  know
 ‘whether  previously  it  was  envisaged
 to  supply  power  from  this  station  to
 Bihar  also  and  now  it  has  been  given
 up?

 Shri  Hathi:  I  do  not  think  there
 was  any  provision  to  supply  power  to
 Bihar  from  this.

 Shri  S.  M.  Banerjee:  May  I  know
 the  rate  at  which  electricity  will  be
 supplied  to  the  industrial  units  in
 that  area?

 Shri  Bathi:  The  tariff  has  to  be  de-
 cided  by  the  State  Government,

 Shri  Tyagi:  What  will  be  the  appro-
 ximate  cost  of  production  per  unit?

 Shri  Hathi:  I  have  not  got  the
 figures  with  me.

 Shri  Tyagi:  Was  it  not  estimated?

 Shri  Hathi:  I  have  not  got  it.

 Shri  Vidya  Charan  Shukla:  May  I

 Mr.  Speaker:  He  comes  from  M.-P.

 Shri  Vidya  Charan  Shukla:  But
 MP.  is  vitally  concerned  with  it.  Is
 this  Rihand  project  a  national  project
 or  a  regional  project?  What  is  the
 basis  on  which  power  generated  from
 it  is  going  to  be  distributed  between
 MP.,  U.P.  and  Bihar?

 Shri  Hathi:  M.  P.  has  submitted  a
 claim  for  power  from  this
 Rihand  Dam  project.  The  matter  is
 taken  up  at  the  eastern  ronal  council.

 72  LSD.—2.
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 That  is  being  considered  by  that  coun-
 cil  where  representatives  of  both
 MP.  and  U.P.  are  there.

 Extension  of  O.H.S.  Scheme  te  Mem-~
 bers  of  Parliament

 +
 Shri  Ram  Krishan  Gupta:
 Shri  Vajpayee:

 *20i6.  २  Shri  Bhakt  Darshan:
 Shri  D.  C.  Sharma:

 {  Shri  Damani:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  refer“to  the  reply  given  to  Un-
 starred  Question  No.  240  on  the  2lst
 November,  958  and  state:

 (a)  whether  final  decision  has  been
 taken  in  regard  to  the  introduction  of
 the  Contributory  Health  Service
 Scheme  for  Members  of  Parliament
 who  may  be  willing  to  join  it;  and

 (b)  if  so,  the  details  of  the  scheme?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes,  Sir.  It  has  been
 decided  to  introduce  the  C.HS.
 Scheme  for  Members  of  Parliament.
 The  actual  implementation  of  the
 Scheme  is  contingent  on  the  decisions
 to  be  taken  by  the  Jomt  Committee  on
 Members’  Salaries  and  Allowances  on
 the  following  points:

 (i)  Finalisation  of  the  financial
 aspect  of  the  question.

 (ii)  Allotment  of  necessary  re-~
 sidential  accommodation  for
 the  staff  and  installation  af
 telephones  both  in  the  dis-
 pensaries  and  residences  of
 Medical  Officers.

 (b)  The  Scheme  will  be  on  a  com-
 pulsory  basis  and  it  will  be  obligatory
 on  the  part  of  all  Members  of  Parlia-
 ment  to  join  the  Scheme  and  to  pay
 a  contribution  of  Rs.  §  p.m.  It  is  pro-
 posed  to  start  three  dispensaries  at
 South  Avenue,  North  Avenue  and
 Constitution  House—-Ferozeshah  Road
 areas.  As  regards  the  facilities  under
 the  Scheme,  the  Members  of  the
 Parliament  and  members  of  their
 families  will  be  entitled  to  such  medi-
 cal  facilities  ag  are  admissible  to
 Class  I  Officers  of  the  Government  of
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 India.  The  facilities  will,  however,  be
 avaliable  only  in  Dethi-New  Dethi  to
 Members  of  Parliament  and  members
 af  their  families,  j

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  final  date  by  which  this
 scheme  wil  be  introduced?

 Mr.  Speaker:  It  is  before  the  Joint
 Committee.

 Shri  Karmarkar:  That  depends  upon
 the  Joint  Committee.  On  our  side  we
 ate  ready.

 Shri  C.  D.  Pande:  The  scheme  as  it
 is  being  worked  out  in  certain  cen-
 tres,  the  lower  paid  personnel  find  it
 extremely  ‘unuseful’,  They  are  not
 satisfied  with  the  service.  Do  you
 think  that  it  will  be  advisable  to  ex-
 tend  it  to  other  sectors,  particularly
 to  Members  of  Parliament,  on  a  com-
 pulsory  basis  because  many  people
 do  not  want  to  subscribe  to  such  a
 scheme?

 Shri  Karmarkar:  I  am  afraid  that
 my  hon.  friend  is  misinformed.  Where-
 as  it  is  a  fact  that  so  far  as  out-
 patients  are  concerned,  there  is  larger
 crowd  than  the  doctors  could  cope
 with  in  a  short  time,  so  far  as  the
 other  arrangements  are  concerned,  I
 know  that  it  is  really  giving  very
 good  relief  particularly  to  low-paid
 employees  because  otherwise  they
 could  not  get  the  facilities  of  X-ray
 and  other  services  which  they  get
 here  by  a  nominal  payment  of  eight
 annas,  one  rupee,  or  two  rupees  per
 month.

 Mr.  Speaker:  I  would  request  hon.
 Members  to  go  to  Safdarjang  hospital

 |
 |

 ral  effect  of  thé  scheme  is
 pprecinted this  is  a  scheme  which  fs  a:

 by  members  of  all  classes  of  peogile.
 They  tell  ug  that  it  is  very  useful.

 ral garding  out-patients,  of  course,
 number  is  much  more  than  could  be
 handled  with  the  present  staff.  That
 thing  will  continue.  Taken  all!  in  all,
 the  scheme  is  entirely  useful.

 Dr.  Sushila  Nayar:  Has  the  hon.

 the  major  part  of  the  year,  scattered
 all  over  India?  Has  he  made  arrange-
 ments  for  their  medical  care  when
 they  are  away  from  Delhi  also  or
 whether  the  medical  care  will  be  con-
 fined  to  their  stay  in  Delhi  only?

 Mr.  Speaker:  He  has  already  ans-
 wered  it;  it  is  only  within  Delhi.  Let
 this  come  from  the  Joint  Committee.

 Dr.  Sushila  Nayar:  The  question
 was  not  answered.

 Mr.  Speaker:  The  hon.  Member  may
 argue  but  that  is  the  answer  given.

 Dr.  Sushila  Nayar:  I  want  to  ask
 whether  the  contribution  that  the  hon.
 Members  will  be  expected  to  pay.

 Mr.  Speaker:  I  am  not  going  to  al-
 low  an  argument.
 22  brs.

 Dr.  Sushila  Nayar:  Sir,  I  am  only
 asking  4  question.  I  want  to  know
 whether  the  contribution  that  the  hon.
 Members  will  be  expected  to  pay
 will  also  be  for  those  montfis  that
 they  are  in  Delhi  or  will  it  extend
 over  the  whole  year?
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 दिक  Karmarkar:  If  we  are  having
 the  scheme,  I  do  not  know  whether
 the  House  will  consider  3६  reasonable
 to  have  an  income  of  Rs.  20,000  and
 spend  Rs  2  lakhs  of  the  taxpayer's
 money

 Shri  Ranga:  What  is  the  latest  posi-
 tion?  Is  it  open  to  us  to  subscribe?

 Mr.  Speaker:  Why  do  the  hon
 Members  not  follow  the  questions  and
 answers  which  are  given  here  The
 hon  Minster  read  out  four  items
 which  are  under  consideration  of  the
 Jomt  Commuttee  of  Both  Houses  on
 the  question  of  salaries  and  allow-
 annces  of  hon  Members  They  have
 to  decide  The  implications  are  that
 three  hospitals  will  have  to  be  opened
 and  the  charges  will  be  made  for  all
 the  months  at  the  rate  of  Rs  5  per
 month  Further  questions  have  not
 been  put  to  the  hon  Munster  as  to
 what  are  the  advantages  Every
 blessed  medicine  will  be  purchased  for
 the  Members  and  hospital  provision
 also  will  be  available  Some  hon
 Members  had  written  to  me  that  at
 midnight  they  had  some  tréuble,  they
 had  to  go  to  the  Willingdon  Hospital
 and  the  hospital  authorities  charged
 them  Rs  180,  Rs  200  and  all  that
 All  that  will  disappear  hereafter

 VAISAKRA  3,  1881  (SAKA)

 Minister  of  Transport  and  Communi-
 cationg  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  for-

 (b)  whether  it  38  a  fact  that  there
 was  no  officer  on  the  control  tower
 on  that  day  when  the  plane  took  off;
 and

 (c)  if  so,  the  reasons  therefor  aad
 action  taken  or  proposed  to  be  taken
 in  the  matter?

 The  Deputy  Minister  of  Civil  Avia~
 tion  (Shri  Mohiuddin):  (a)  Yes,  Sir.
 an  Indian  Registered  aircraft,  presum-
 ably,  on  charter,  carrying  two  foreign
 Journalists  took  off  from  Tezpur  with-
 out  prior  permission  of  the  aeronauti-
 cal  authorities  on  the  18th  April,  ‘1988.

 (b)  and  (c)  The  Control  Tower  at
 Tezpur,  which  is  an  aerodrome  of
 comparatively  lesser  importance,  nor-
 mally  operates  between  the  hours  of
 9-30  to  12-30  and  14-30  to  16-30  IST.
 Nevertheless,  in  case  of  emergency,
 the  required  information  regarding  the
 fhght  could  be  given  to  the  Officer-
 in-charge  at  the  aerodrome  But  the
 Pilot  failed  to  do  so

 Diseiplinary  action  has  been  snitat-
 ed  against  the  pilot

 Shri  Assar:  May  I  know  whether  it
 is  a  fact  that  the  plane  flew  over  the
 prohibited  area  of  NEFA  without  the
 Permission  of  Government?

 Shri  Mokiuddia:  No,  87;  it  38  not
 a  fact  as  far  as  we  know  about  it.

 Shri  Asear:  May  I  know  who  is  the
 journalist  and  to  which  country  he
 belongs?
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 Shri  Mohiuddin:  My  information  is
 that  there  wag  one  Britisher  and  one
 French  journalist.

 Shri  Assar:  May  I  know  wha  steps
 Government  have  taken  to  prevent
 recurrences  of  the  same  incident?

 Shri  Mobinddin:  As  I  have  already
 stated,  disciplinary  action  against  the
 pilot  has  been  initiated,  and  the  Gov-
 ernment  will  see  that  unauthorised
 flights  as  it  happened  in  this  case  do
 not  take  place.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  the  aircraft  com-
 missioned  by  these  journalists  belongs
 to  a  European  tea  planter  of  the  area;
 if  so,  whether  any  action  has  been
 taken  against  that  gentleman  for  lend.
 tng  the  aircraft  for  unauthorised
 flights?

 Shri  Mohiuddin:  My  information  is
 that  this  aircraft  belongs  to  the  Dar-
 Dbhanga  Airways.  And,  as  it  is  re-
 ported  that  presumably  it  was  a
 chartered  plane,  necessary  enquiries
 are  also  being  made  against  the  own-
 ‘er  as  to  the  facts  about  the  charter.

 Shrimati  Renu  Chakravartty:  May I  know  how  many  chartered  planes, chartered  by  various  journalists,  flew
 over  Tezpur  during  the  last  35  or  20
 days?

 Shri  Mohiuddin:  I  would  require
 notice  to  answer  that  question.

 Shri  Braj}  Raj  Singh:  Have  the
 Government  come  to  any  cohclusion
 about  the  purpose  of  the  visit  of  the
 foreign  correspondents,  and  may  I
 know  whether  it  is  a  fact  that  they wanted  to  contact  Dalai  Lama?

 Shri  Mohiuddin:  I  am  afraid,  Sir, it  is  rather  very  difficult  for  me  to
 answer  the  purpose  for  which  people
 go  out.  But  the  flight  did  take  place, and  it  came  back  within  a  short  period and  landed  again  at  Tezpur,

 Shri  Hem  Barua:  May  I  know
 whether  the  journalists  who  charter-
 ed  the  aircraft  like  that  for  un-
 authorised  flights  have  submitted  any explanation  to  the  Government  after they  were  detected?
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 Shri  Mohiuudin:  Explanation  has
 been  asked  from  the  pilot  and  the
 owners  of  the  aircraft.

 Shrimati  Renu  Chakravartty:  After
 the  plane  took  off  from  Tezpur  ille-
 gally  and  returned,  may  I  know  in
 what  way  we  have  the  possibility  of
 detecting  the  exact  route  of  the  flight?
 Also,  how  are  we  quite  sure  of  the
 fact  that  they  did  not  fly  over  pro-
 hibited  area?

 Shri  Mohiuddin:  My  information  is
 that  it  took  off  and  went  to  Mesmaria,
 which  is  outside  the  prohibited  area,
 and  came  back.  That  is  the  informa-
 tion  available  with  the  Ministry,

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  attention  of  the  Government
 hag  been  drawn  to  a  newspaper  story
 thst  one  of  the  journalists  in  this
 aircraft  was  dropped  somewhere  near
 Tawang;  if  so,  whether  he  has  been
 detected,  because  there  was  an
 attempt,  the  newspapers  said,  to  dis-
 cover  him  in  the  Dalai  Lama's  crowds,
 but  there  was  no  such  discovery,

 Shri  Mohiuddin:  Not  from  this
 plene.

 ee

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Prices  of  Vegetable  Oils
 #1999,  Shri  Pangarkar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 retail  prices  of  vegetable  oils  have
 gone  up  in  the  markets  during  the
 last  three  months;  and

 (b)  if  so,  the  steps  taken  in  this
 regard?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Retail
 prices  of  vegetable  oils  are  not  avail-
 able,  wholesale  prices  of  major  edible
 vegetable  oils,  viz.  groundnut  oil, sepamum  oi]  and  mustard  oil,  have
 moved  upward  in  the  last  three
 months.  Those  of  linseed  oil  and
 castor  oil  have  not  shown  any  rise.

 (b)  The  Government  is  keeping  a
 watch  on  the  movement  of  prices  of



 30r7  Written  Answers  VAIGAKHA  3,  1881  (SAKA)  Written  Answers  73078

 vegetable  oils  in  the  country  and  suit-
 able  steps  are  taken  from  time  to  time
 to  ensure  that  their  prices  rule  at
 reasonable  levels.  To  check  the  rise
 in  prices,  the  Forward  Markets  Com-
 mission  have  imposed  heavy  margins
 on  futures  trading  in  groundnut,

 maintain  45  per  cent  margin  on  bank
 advances  against  the  security  of
 groundnuts.

 of  Officials  in  Ministry
 of  Food  and  Agriculture

 *290l.  Shri  Nath  Pal:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  w
 peter

 it  is  a  fact  that  the
 Union  blic  Service  Commission
 have  declared  that  some  of  the  officials
 such  as  Deputy  Directors  and  Assis-
 tant  Directors  in  the  Ministry  are  not
 adequately  qualified  for  holding  those
 posts;  and

 (b)  if  so,  the  number  of  such
 officials?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  but
 the  U.PS.C.  has  agreed  to  interview
 the  officials  and  review  thai:  cases

 (b)  70.  (of  whom  only  7  are  now
 working).

 Gudivada-Bhimavaram  Line

 °2008_  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Rallways  be  pleased
 to  state:

 (a)  whether  the  work  on  the  con-
 version  of  Gudivada-Bhimavaram
 line  from  Metre  Gauge  to  Broad
 Gauge  has  since  commenced;

 (b)  if  so,  the  total  number  of

 ima
 employed  on  this  project;

 (c)  if  the  reply  to  part  (a)  above

 Lad
 the  negative  the  reasons  there-

 The  Depaty  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  and  (b).

 Arrangements  are  being  made  to  start
 the  work.

 (c)  Does  not  arise.

 Rice  from  Burma eo
 ©2000.  Shrimati  la  Palchoudhuri:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  stage  of  negotiations,  co  far
 held,  in  regard  to  supply  of  rice  from
 Burma  during  १959  under  the  five
 Year  Indo-Burma  Rice  Agreement  of
 1956;  and

 (b)  the  quantity  of  rice  which  is
 negotiated?

 The  Minister  of  Feod  and  Agricnl-
 tare  (Shri  A.  P.  Jain):  (a)  and  (b).
 It  is  not  in  the  public  interest  to  dis-
 close  the  stage  or  the  nature  of  the
 negotiations.

 सहकारी  मछली  बेचना

 २०१७.  शी  तबल  प्रभाकर  :  कया  ee
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्या  दिल्ली  के  लिये  सहकारी
 मछली  बेचने  झौर  कौल्ड  स्टोरेज  (शीत
 भदर)  की  चजग'  tus  को  पई  है  ,  wh

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  हूँ?

 खाद्य  तथा  कृषि  मंत्री  (शी  wo  प्र०
 जन)  :  (क)  शौर  (ख).  सभा  की  टेबल  पर
 एक  विवरण  रख  दिया  गया  है

 जविधररण

 (क)  जी  हां

 (ख)  दिल्‍ली  प्रशासन  की  तमाभ
 मौजूदा  फिश  कोझापरेटिव्स  (  Fish  Co
 operatives  )  को  इकट्ठा  करके  एक
 सेन्ट्ल  कोपरेटिव  फिश  मार्केटिंग  सोसाइटी
 की  स्थापना  की  योजना  हैँ  ।  यह  सोसाइटी
 ४०  सन  मछली  का  अति  दिन  व्यापार  करेगी  1
 उनके  पास  एक  बाज़ार  कोल्ड  स्टोरेज  भौर
 झाइस  प्लास्ट  के  सहित  भी  होगा  t
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 Weal  fur  Seutiern  Ratiway

 #29i8.  Shri  T.
 frtborad

 Reo:  Will
 the  Minister  of  be  pleased
 to  state:

 (b)  the  ambunt  of  freight  paid;  and

 (c)  whether  all  the  coal  required
 for  the  Southern  Railway  will  be
 transported  by  the  railway  during  the
 current  year?

 Deputy  Minister  of  Rallways
 cher  Shahnawas  Khin):  (a)  About
 eeven  lakh  tons.

 (b)  About  3°8  crores  of  which  about
 Rs.  23  crores  is  extra  over  all  rail
 route.

 (e)  Out  of  the  total  quantity  of
 about  2  lakh  to be  न

 ह...  rail-cum-sea  route.

 Supply  of  Maida  in  Manipur

 2019,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  acute  scarcity  of  maida  in  Mani-
 pur;

 (b)  whether  any  representation  has
 ‘been  made  to  Government  regarding
 the  supply  of  maida  by  owners  of
 hotels  and  bakeries  in  Manipur;  and

 (c)  if  so,  the  steps  taken  to  meet  the
 demands  of  maida?

 380  maunds  per month  from  the  flour  mills  at  Calcutta.
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 Fuel  ह...  Cemmittes
 Shei  Subbth  Hansda:
 Shri  ry  ध  Samanta:
 Siri  है.  0,  Mianfist:
 Shri  Damani:

 Will  the  Minister  of  Ratiways  be
 Pledsed  to  refer  to  the  given  t
 Unatarred  Question  No.  on  the  Ist
 December,  १968  and  state:

 (a)  whether  the  report  of  the  Fuel
 Consimption  Committee  has  been  fully
 examined;

 (b)  if  eo,  whether  action  has  been
 taken  on  all  the  recommendations;
 and

 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  of  Ratiways

 (Shri  Shahuawaz  Khan):  (a)  The
 recommendationg  are  still  being  ex-
 amined.

 (०)  and  (e).  Do  not  arise.

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply given  to  Starred  Question  No.  06i  on
 the  7790  December,  958  and  state  the
 further  progress  made  upto  the  Sist
 March,  959  with  regard  to  the  जुलल-
 gation  and  power  works  under  the
 Bhakra  Nangal  Project?

 The  Deputy  Minister  of  Irrigation and  Power  (Shri  Hathi):  A  statement
 giving  the  information  is  laid  on  the Table  of  the  House.  [See  Appendix VH,  annexure  No.  20.]

 लहास  में  मेड  पालन  केन
 २०२२.  शी  नवल  प्रभाकर  :  क्या  साख

 ड्
 ह््चि  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  यह  सच  है  कि  देश  में  डन
 की  किस्म  सुर्चारन  के  विचार  से  सरकार
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 be

 में  एके  मेह  पालन  1... द  हवापिति  कर

 (लि)  यदि  हां,  तो  कया  इस  योजना  का

 झद्देश्य  पशमीने  की  क  का  संमरण  बढ़ाना  है  ?

 wie  er  gfe  मंत्री  (भी  wo  प्र०

 शेन)  (5)  जम्मू  भौर  काश्मीर  राज्य  में
 कमीसा  ऊन  के  गुण  भौर  मात्रा  में  खुभार
 करने  के  विचार  से  सहाल  के  जिले  में  चंगथंग
 के  स्थान  पर  एक  पशमीना  बकरी  (मेढ़
 नहीं)  प्रजनन  केल,  वहां  की  सरकार  ने
 स्थापित  किया हूँ  ।

 (ख)  जीहां।

 73०22

 The  Mistister  of  Food  and  Agricul
 tere  (Shri  A.  P.  Jain):  (a)  ani  (9)
 The  Sifteen  areas  where  dwater
 exploration,  has  been  of  is  to  be  taker
 up  and  the  results  ebtained  ह...  3ist
 March,  959  are  as  follows:—

 Name  of  the  area

 Results  obtained

 CPR

 drilled  verted  into
 in

 tube  wells

 I  Narbada  Basin  (Madhya  Pradesh)  (Destricts  of  bad,  8
 Nashede Bi

 a  (  ya  Pradesh)  (Des  of  Hoshanga  hopal  ३०  16
 2.  Tapti  Basin  CHombay)-(Districts  of  East  and  West  Khandesh  &  Nimar)  8  2
 3-  Purna  Basin  (Bombay)-(Districts  of  Akola,  Amraoti  &  Buldana)  4
 4.  Saurashtra

 an
 istricts  of  )  9  2

 se  Kutch
 (Bombey

 Ihuj,  Mandvi,  Abdasa,  Nakhtrana  &  Mundra
 to  4

 6.  Rajasthan  (Districts  of  Jaisalmer,  Bikaner,  Barmer,  Churu  &  Sikar  Io  I

 3
 Kerala  (Districts  of  All

 rst
 Kottayam  and

 See)
 5  I

 Madras  (Districts  of
 sloput,

 jouth  Trichy,  Tanjore,
 P  ottai  दि  40  27

 =  Asche  Bias (Districts  won
 a

 b  feed
 aa

 cia  Ambala
 5  ™

 ह  7
 itgacn,  ohindargarh,  3

 38  or
 उ  West  Nadia,

 दल

 पद  हू... उ  Dinsj
 |  Belg,

 Cooch-Behar)  24  24 "
 A  hosp  Balla,  bad,  &  Dehra  Dun  25  शत i.  AR

 3  Bihar ti हल्क  श्  of  Ge
 sf

 Shagalpur);
 न

 16  7
 £4.  Orissa  State  (Districts  of  Balasore

 Gur
 4  72

 as  Assam  State  (Districts  of  Darang  &  Kamrup.  (Work
 edd

 to  be

 Tora  .  न  न  268  735

 In  the  States  of  Wert  Bengal  and  Uttar  Pradesh,  exploration  is  still  in  progress.
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 Waiting  Reems  on  Western  Railway

 2425.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased

 state:

 (a)  the  number  of  waiting  rooms
 with  names  of  railway  stations  con-
 structed  during  1958-59  on  the  West-
 em  Railway;  and

 (b)  the  number  of  waiting  rooms
 repaired  and  the  cos,  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ,  Ramaswamy):  (a)  Four
 waiting  rooms  for  upper  class  passen-
 gers  were  constructed  at  Jaipur
 Station.  In  addition  to  these,  a  wait-
 fing  room  for  traders  each  at  Vapi  and
 Bilimora  was  provided.  In  addition
 waiting  halls  for  class  III  passengers
 eat  77  stations,  namely  Vapi,  Unal,
 Kharaghoda,  Patri,  Derol,  Petlad,
 TJhagadia,  Vemar,  Asarva,  Sanand
 and  Falna  stations  were  also  con-
 structed.

 (b)  No  separate  records  or  accounts
 for  repairs  to  waiting  rooms  are  kept
 as  they  form  a  part  of  the  station
 buildings,  the  repairs  and  mainten-
 ance  expenditure  of  which  is  again
 bulked  with  service  buildings  in
 general.

 Diesel  Cars
 3426.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  Diesel  Cars
 running  at  present  on  the  Western
 Railway,  with  names  of  routes?

 The  Deputy  Minister  of  Railways
 (Shri  s  द  Ramaswamy)  Only  6
 Metre  Gauge  diesel  rail  cars  are

 available
 on  the  Western  Railway

 ese  run  on  the  following  sec-
 tione:—

 Jetalsar-Veraval.
 Veraval-Talala-Delvada.
 Junagadh-Visavadar.
 Junagadh-Veraval.
 Sihor-Palitana,
 Sihor-Dhola

 The  Rail  Cars  running  on  the
 ‘Western  Railway  ere  not  the  con-
 ventional  type  of  Diesel  Rail  cars.
 These  units  were  built  up  by  using,
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 various  types  of  lorry  engines.  These
 Rail  Cars  had  a  chain  and  sprocket
 drive.  The  petrol  power  units  are
 now  being  replaced  by  diesels  as  and
 when  necessary.

 Corruption  Cases

 3427.  Shri  Ram  Krishan  Gapta:  Will
 the  Minister  of  Railways  be  pleased  to
 state  the  number  of  corruption  cases
 pending  on  the  Northern  Railway  a
 on  the  Slst  March,  9697

 The  Deputy  Minister  of  Railwasa
 (Shri  8,  झ,  Ramaswamy):  327.

 Rural  Water  Supply  Schemes  in

 Shri  D.  ठ
 Shri  Daljit  Singh

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  names  of  Rural  Sanitation
 and  Water  Supply  Schemes  reqeived by  the  Central  Government  from  the
 Punjab  Government  during  1958-59
 and  1959-60;

 (b)  the  total  amount  of  losns  and
 assistance  asked  for  these  schemes;

 Shri  Ram  Krishan  Gapta:

 32s
 {

 (९)  the  iota)  amount  of  loans  and
 assistance  which  was  actually  given
 during  1958-59  and  to  be  given  in
 ‘1959-60;  and

 (d)  the  time  by  which  these
 schemes  will  be  implemented  and  the

 eel
 of  villages  benefitted  there-

 ?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  A  statement
 showing  the  names  of  the  schemes
 with  estimated  costs  received  from
 the  State  Government  during  Second
 Plan  period  upto  $list  March,  959  is
 laid  on  the  Table.  [See  Appendix
 VU,  annexure  No.  2i.]

 (c)  A  sum  of  Rs,  22.00  lakhs  was
 paid  as  grant-in-aid  to  the  State
 Government  during  I958-59.  A  ten-
 tative  allocation  of  Rs.  20.00  Jakhs 88  subsidy  has  been  made  for  1959-60.

 (d)  By  March,  960  and  about
 villages  will  be  benefitted.
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 | ‘Misor  a  8  in  Punjab
 Shri  9,  C.  Sharma:

 a,  {  Sardar  Iqbal  Singh:
 ‘Will  the  Minister  of  Food  and  Agri-

 ealture  be  pleased  to  state:
 (a)  the  number  of  proposals  for

 minor  irrigation  projects  under  inves-
 tigation  in  Punjab;  and

 (b)  the  help  that  the  Central
 Government  have  given  to  the  State
 fm  removing  the  difficulty  of  -techni-
 cal  personnel?

 The  Minister  of  Food  and  Agrioul-
 tare  (Shri  AP.  Jain):  (a)  The  re-
 quired  information  is  awaited  from
 the  Government  of  Punjab  and  will
 be  placed  on  the  Table  of  the  Sabha
 ag  soon  as  it  8  received.

 (b)  The  State  Government  have  not
 asked  for  any  help  of  technical  per-
 sonnel  from  the  Centre.

 Quarters  for  ह.  &  T.  Employees  of
 Madras  Circle

 3430.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  quarters  for  the
 Post  and  Telegraph  employees  con-
 structed  in  the  Madras  Circle  during
 1958-59;

 (b)  the  number  of  quarters  to  be
 constructed  in  the  above  circle  during
 1959-607

 The  Minister  of  Transport  and  Com-
 munications  ((Shri  8,  EK.  Patil):  (a)
 Nine  quarters.

 (b)  32  quarters  are  at  advance  stage
 of  construction  and  are  expected  to

 be  completed  during  1939-60.  in
 addition,  projects  for  construction  of
 64  quarters  have  been  sanctioned:

 Inter-State  र0तक  Traffic
 243i,  Shri  Pangarkar:  Will  the  Min-

 ister  of  Transport  snd  Commuani-
 cations  be  pleased  to  state:

 (a)  whether  there  is  an  increase  in
 the  Inter-State  goods  traffic  by  road
 between  Bombay-Andhra  and.
 Bombay-Mysore;  and

 (b)  if  80,  to  what  extent?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  and  (b).  Yes.
 It  has  not  been  possible  to  assess  the
 increase  in  figures,  but  the  increase  is
 appreciable,

 Consolidation  of  Land  Holdings
 3482.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  nature  o/
 financial  assistance  given  by  Central
 Government  to  expedite  the  work
 pertaining  to  the  consolidation  of
 land  holdings  in  the  various  State
 during  1958-59,  State-wise?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  Financial
 asaustance  for  the  scheme  of  conzoli-
 dation  of  land  holdings  is  given  on
 the  basis  of  50  per  cent,  of  the  net
 expenses  on  the  scheme  or  25  per
 cent.  of  the  gross  expenditure  there-
 on,  whichever  is  less.  The  financial
 assistance  agreed  to  be  given  for  the
 year  1958-59  for  the  various  States/
 Union  Territories  where  this  scheme
 is  in  operation  is  as  follows:—

 (Rs  in  lakhs)
 Fmancial  State’s  Central

 State/U.  पु  ome
 &

 other-
 wie  stated)

 nm  Andhra  Predesh  7०१5  (net;  ok  0°86 2.  Bihar  Us
 )

 reg  038 a  ‘12°50  9°37  3°53 +  Madhya  Pradesh  7°20  5°40  3°80
 Se  Mysore.  हि  2°90  2  0-68
 6.  Punjab  /go°00  (met)  =  1S°00,  75०0० 7.  Rajasthan  5°00

 3  S$  r  24 .  Uttar  Pradesh  45°00  308-75,  36°25
 x0.  Flimachel  Pradesh*

 0°76  ५५
 *60

 ai  Meniper®  3  2  L  2  2  :  i  :  386  iL
 aI  Menipur*  xa  :

 *In  these  caves  the  entire  expenditure  is  met  out  of  the  Central  budget.
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 Shits  atid  Veencls  Purchased

 Shri  9,  a  Sharma:  Will  the
 ‘Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:  ५

 {a)  the  1... ३  of  the  ships  and
 -veasels  purchased  during  ‘1957-88  and
 1958-59  separately  for  shipping  ser-
 ‘vices;  and

 (hb)  the  details  of  these  ships  and
 vessels  and  the  service  on  which  they
 ‘have  been  put?

 The  Minister  of  State  in  the  Minis-
 ल  of  Transport  and  Communications
 (Shri  ह... |  Bahadur):  (a)  and  (b).  A

 stitement  is  laid  on  the  Table.  [See
 Agpendix  VII,  annexure  No.  22).
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 Ored  Witer  Sippy  Cineins  a
 Panjab

 cue  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pikased  to
 state:

 (a)  the  total  amount  of  loan  and
 assistance  asked  by  the  Punjab  Gov- ernment  for  Urban  sanitation  “and
 water  supply  schemes  during  1988-59
 and  ‘1959-60;  and

 (b)  the  total  amount  of  loan  and
 assistance  which  was  paid
 during  1958-59  ह...  ह...  be  paid  in  ‘1989-
 607

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).

 a9st-so
 3959-60

 Amount  of  loan  and  =Amount  of  loan  and
 assistance  atked  for  =  assistance  actually

 Rs.  47°50  lakhs  Rs.  36°00  lakhs
 Rs.  30°00  lakhs  (Aga-  A  tentative  allocation inst  State  Plan,  De-  of  Rs.  65°00,  lakhs mand  against  Central

 ¥s
 lakhs  against Pian  was  not  indi-  tate  Plan  and  Rs.  20

 cated).  Inkhs  against  Central
 allocation)  has  been

 made.

 Family  Planning  in  Rural  Areas  (b)  No,  Sir

 8485  Shri  8.  C.  Samanta:
 |  Shri  Subodh  Hansda:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 tarred  Question  No,  86]  on  the  i2th
 December,  958  and  state:

 (a)  whether  it  is  a  fact  that  cent
 per  cent  financial  assistance  has  been
 offered  to  Medical  Teaching  Institu-
 tions  and  voluntary  organisations  for
 opening  clinics  of  Family  Planning  in
 rural  areas;

 (b)  if  86,  whether  any  such  assist-
 ance  has  been  denied  to  eome  rural
 ‘Clinica;

 (c)  if  so,  what  are  the  reasons;  and
 (a)  whether  sufficient  emoluments

 ~will  be  paid  to  doctors  serving  in
 rural  clinics?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yea,  Sir—unecording  to
 ह... क  pattern  of  expenditure.

 (c)  Does  not  arise.

 (d)  In  the  approved  pattern  of  ex-
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 @Quidatinn,  at  on  tt  Zist  Novem-
 ber,  958  and  state:

 (a)  whether  Goverment  have  since
 examined  the  recemméndations  of
 the  11  session  of  W.H.O.  Regional

 Coins!  on  South  Asia  held  in
 New  Delhi  trom  the  न  0  30th  Sep-
 tember,  1968;  कात

 {b)  if  so,  the  decisions  taken  there-
 on?

 Fike  Miwvster  of  Health  (Shei  Kar-
 uiarkar):  (a)  Yes,  Sir.

 (b)  A  statement  showing  the  छिन
 ‘olutions  passed  by  the  Eleventh
 ‘W.H.O,  Regional  Committee  for  South
 East  Asia  in  their  meetings  held  in
 New  Dethi  from  24th  to  30th  Septem-
 ber,  958  and  the  action  taken  there-
 on  by  the  Government  of  India  {fe  laid
 on  the  Table.  [See  Appendix  VII,
 mnnexure  No.  23).

 Development  of  Visakhapatnam  Port

 Shri  Ram  Krishan  ह... ड
 3437.  Shri  D.  C.  Sharma

 Kumari  M.  Veda  Kumari:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Quest-
 ion  No.  3]  on  the  2lst  November,
 958  and  state:

 (a)  whether  the  project  regarding
 the  development  of  Visakhapatnam
 Port  has  been  finalised;  and

 (b)  if  80,  the  progress  of  work  done
 30  far?

 tey  of  Transport
 (Shri  Raj  Bahadur):  (a)  and  (b).  Esti-
 mates  for  the  construction  of  the  four
 berths  amounting  to  Rs.  272°55  lakhs
 have  been  sanctioned.  Tenders  for  the
 द... 4  will  be  invited  shortly.  Part  of
 the  dredging  has  already  been  done.

 Preliminary  designs  and  estimates
 for  the  Belt  Conveyor  system  for
 hhandling  ore  have  been  prepared  and
 are  under  examination.  They  will  Ke
 Analised  as  carly  as  possible.

 Alrcrait  Accident

 3638,  Shri  Ram  Krisken  Gagta:  Will
 the  Minister  of  Transport  and  Osm-

 maniontions
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 vulture  hit  the  aircraft  carrying  Shri
 Y.  B.  Chavan,  Bombay's  Chief  Minie-
 ter  from  Nagpur  to  Bombay  on  =  the
 9th  December,  ‘1088;  and

 (b)  if  so,  whether  the  plane  was
 damaged  or  sty  other  passenger  re-
 ceived  injury?

 The  Depuly  Misister  of  Civil
 Aviation  (Shri  Mokiuddin):  (a)  Yes,
 Sir.

 (b)  The  port  wing  of  the  plane  sus-
 tained  some  damage.  No  person  on
 board  the  aircraft  was  injured.

 ts,  Contrel  in  Orian

 3439.  Shri  Panigrahi:  Will  the  Min-
 ister  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2828  dated  the  18th  September,
 1958,  and  state:

 (a)  whether  Orissa  has  got  the
 required  assistance  for  T.B.  control
 for  the  year  ‘1958-59;

 (b)  if  so,  how  many  T.B.  isolation
 beds  out  of  508  allotted  beds  have  been
 established  in  Orissa  so  far;  and

 (c)  whether  the  proposal  for  1959-
 60  and  the  amount  of  assistance  that
 would  be  given  to  Orissa  for  the  year
 have  since  been  finalised?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  X-Ray  and  laboratory
 equipment  was  supplied  to  the  Gov-
 ernment  of  Orissa  nor  any  grant  to-
 wards  the  establishment  of  T.B,  isol-
 ation  beds  was  sanctioned  for  year
 1958-59.  However,  grants  amounting
 co  Rs.  (2,62,617  were  sanctioned  to  the
 State  Government  during  ‘1958-59  for
 the  control  of  diseases  under  the
 following  echemes:—

 i.  National  Matdr'a  Eradication.
 2,  B.C.G.  Vacein:  ‘won.
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 The  break-up  of  the  amount  san-
 ctioned  to  each  of  the  above  schemes  is
 not  available.  .

 A  non-recurring  grant  of  Rs.  50,000
 was  also  sanctioned  to  a  vbluntary
 TB,  institution  in  the  State.

 (b)  No  T.B.  isolation  bed  was  es-
 tablished  by  the  State  Government
 during  1058-59,

 (c)  No  specific  proposals  have  been
 received  from  the  State  Government.
 It  has  however  tentatively  been  agreed
 to  give  to  the  State  Government  Cen-
 tral  assistance  amounting  to  Rs,  41,000
 for  B.C.G.  Campaign  and  Rs.  70,000
 for  the  establishment  of  T.B  isolation
 beds.  It  is  for  the  State  Government
 to  implement  the  scheme  and  draw
 the  grants  as  may  be  due  to  them.

 Late  Running  of  Trains

 $440.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  record  is  maintain-
 ed  of  the  late  running  of  trains  on  the
 Junction  Stations  of  the  route  besides

 bo
 vtarting  and  destination  stations;

 (b)  if  30,  whether  a  statement  show-
 ing  the  position  in  regard  to  the  late
 running  of  the  following  trains  dur-
 ing  958  would  be  laid  on  the  Table:

 di)  On  ME.  Railway:
 i,  9  Up  and  0  Down  Ex-

 press.
 2.  88  Up  and  34  Down  Janata

 Express.

 @  Serious  train  accidents.  .

 Gi)  Cases  of  tarnpering  with  track

 (ii)  Cases  of  thefts  of  booked  consignments
 (iv)  Value  of  thefts  of  hooked  consignments  and  railway  property  2
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 8.  3l  Up  and  82  Bown  Passen-
 ger

 (ii)  On  Northern  and  Eastern
 Railways:

 ,  3  Up  and  4  Down  Upper
 India  Express.

 2,  74]  Up  and  2  Down.

 3  353  Up  and  354  Down?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  and
 (e).  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha

 Crimes  on  Railways

 S44I.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No  9  on  the  १809  Novem-
 ber,  958  and  state:

 (a)  whether  there  has  been  any
 noticeable  decrease  in  Railway  acci-~
 dents  and  Railway  crimes,  such  as
 theft,  pilferage  etc,  since  October,
 ‘1958;  and

 (bi  tf  80,  the  percentage  of  de:
 crease?

 The  Deputy  Minister  of  Railways
 (Shri  8.  द  Ramaswamy):  (a)  and  (b).
 The  incidence  of  railway  accidents  or
 railway  crimes  do  not  follow  any  set
 pattern  from  month  to  month.  How-
 ever,  the  percentage  decrease  in  the
 average  number  of  serious  accidents
 and  crimes  on  railways  during  four
 months  from  November,  I958  to
 February,  1989,  as  compared  with  the
 figures  of  October,  1958,  is  as  under:—

 Percent,
 decease

 नि  25%
 ‘19%
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 Scheduled  Castes  to  P.  &  T.

 (Shri  Sadhu  Ram
 4  Shri  Daljit  Singh:
 J  Sardar  Iqbal  Singh

 ‘Win  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  how  many  Scheduled  Caste  and
 Tribe  candidates  have

 been  recruited  during  1958-59  in  the
 Punjab  Circle  category-wise

 (७)  what  was  the  number  of  vacanc-
 jes  to  be  filled,

 (c)  whether  the  vacancies  were  filled
 according  to  the  reservation;  and

 (d)  if  not,  what  steps  have  been
 taken  in  the  matter?

 The  Minister  of  Transport  and  Com-
 manications  (Shri  8  K.  Patil):  (a)
 to  (ad)  The  required  information  for
 the  calendar  year  958  and  for  the
 period  January-February,  959  has
 ‘been  called  for  from  the  Postmaster-
 General,  Punjab  Circle,  Ambala  and
 will  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  it  is  received

 By-Products  of  Tomato

 $443.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  con-
 sidering  any  scheme  for  the  manu-
 facture  of  by-products  of  tomato;  and

 (७)  of  so,  when  such  a  scheme  is
 likely  to  be  finalsed?

 The  Minister  of  Food  and  Agrical-
 tare  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  Does  not  arise.

 nor-General/President  of  India  during
 the  period  from  947  to  ‘1958?

 The  Deputy  Minister  of  Railways

 ol
 S.  १९,  Ramaswamy):  Class  TI—

 099  हम

 Class  Iv—39

 Termination  of  Services  of  Railway
 Employees  by  General  Managers
 3445,  Shri  Rajendra  Singh:  Will  the

 Minster  of  Bailways  be  pleased  to
 state  the  number  of  cases  of  termin-
 ahon  of  service  of  Class  II  and  IV
 staff  by  General  Managers  under  their
 special  powers  during  the  period  from
 29487  to  19587

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  Information
 9  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha

 Reversions  of  Employees  on  N.E.
 Railway

 3446  Shri  Rajendra  Singh:  Will  the
 Mimeter  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 are  a  large  number  of  cases  on  North
 Eastern  Railway  where  persons  have
 been  reduced  in  rank  without  issuing
 any  charge-sheets  and  giving  chance
 of  defence  as  required  under  Article
 311(2)  of  the  Constitution;  and

 (b)  sf  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Does  not  arise

 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  5l  on  the  8th  December,  1988
 and  state  the  progress  made  in  the
 work  of  the  six-man  inquiry  com-
 mittee  appointed  to  go  into  the  उछ-
 vision  of  the  mmimum  rates  of  क... क
 ण  the  employees  of  the  Delhi  Trans
 port  Undertaking?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications



 (a)  how  many  different  sets  of
 rules  in  respect  of  service  conditions
 are  obtanmg  on  the  Railways,  and

 (b)  what  attempt  has  been  made
 to  simplify  them?

 The  Deputy  Minister  of  Railways
 (Shri  8.  दि /  Ramaswamy):  (a)  Broad-
 ly,  the  different  sets  of  rules  in  res-
 pect  of  service  conditions  are:—

 qQ  Ex-Company  Railway

 (n)  Ex-States

 (in)  Indstan  Government  Railways

 (b)  The  ex-Company  Railway  staff
 and  the  ex-States  Railway  staff  were
 given  an  option  to  come  over  to  the
 Indian  Government  Railway  rules,
 80  as  to  reduce  the  diversity  Simpli-
 fication  of  rules  has  been  deferred  for
 the  Enquiry  Commussions  report

 Willingdon  and  Safdarjang  Hospitals
 Shri  Subodh  Hansda

 308  {  Shri  8  C.

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  6  a  fact  that  Gov-
 ernment  propose  to  revise  the  outlay
 provided  in  the  Second  Five  Year
 Plan  for  the  Willingdon  and  Safdar-
 jang  Hospitals  in  consultation  with
 the  Planning  Commission;

 (b)  af  go,  the  reasons  therefor;  and

 {¢)  how  much  of  the  total  estimate
 bas  been  spent  up-till  now?

 Health  (Shri  Kar- The  Minister

 marker):
 (9)  Be  such  proposal  is

 idera’  at  present.
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 4b)  Does  not  arise,
 c)  Approval  has  been  accorded  to

 mescuceon  works  estimated  te  cost
 Rs,  69,10,955  (Re  59,00,155  for  Safdar.
 yang  Hospital  and  Reg.  10,01,900  ह...
 Willingdon  Hospital)

 Railway  Passenger  Fares

 3450  Shri  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  ley  a
 statement  on  the  Table  showing  the
 bases  of  passenger  fares  of  the  Local
 Trains  running  at  various  places  from
 948  to  1958?

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy):  A  state-
 ment  showing  the  bases  of  passenger
 fares  over  the  Indian  Railways  from
 ist  January,  948  to  30th  September,
 1958,  78  laid  on  the  Table  [See  Ap-
 pendix  VIE,  annexure  No  25)

 Presumably  by  the  expression
 ‘Local  Trains”  in  the  question  is

 meant  the  passenger  trains  running
 over  short  lengths  There  is  no  diff-
 erence  between  the  bases  of  passen-
 ger  fares  applicable  to  such  “Local
 Trains”  and  other  passenger  trains,
 but  the  distinction  between  the  fares
 for  “Ordinary”  or  “Passenger  Trains”
 On  the  one  hand  and  Mail  or  Express
 Trains  on  the  other,  where  different
 fares  are  charged,  has  been  indicated
 in  the  statement

 From  ist  October,  1958,  the  bases
 of  fares  are  not  notified  but  only  the
 calculated  fares  for  different  distances.

 Patharkandi-Dheramanagar  Eai}

 345l.  Shri  Dasaratha  Deb:  Will  the

 nee
 of  Baliways  be  pleaséi  te

 (a)  when  the  survey  of  Pather-
 kandi-Dharamanagar  Rail  line  would
 be  made;  and

 (b)  when  the  final  report  of  the
 Railway  Board  is  likely  to  be  क्ह्ण्बं
 ed  by  Government

 ™

 Coast  ड  V.  Ramaswamy  ered
 -  Ve  )  {a)  and

 Arrangements  are  being  hee  atict the  survey  as  early  ag  possible.
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 शाल्तंधा  परियोजना  तथा  विद्युत्‌  भायोग  की  टिप्पणी  में  सुझाए  गये

 ३४५२.  भी  भक्त  बसेग :  गया  सिचाई  सकझोषनों  के  साथ  परियोजना  को  स्वीकार

 शर  विद्युत  शती  २७  फरवरी,  १९४४ के
 कर  लिया  जाये  |

 झतारांकित  प्रश्म  संख्या  १०५४  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  हृपा  करेंगे  कि  :

 |  जल  नहीं  उच्ता  |

 (क)  क्या  सिचाई  झौर  विद्युत्‌  परि-  Nerth  Andamans  Forests
 योजनाओं  सम्बन्धी  सलाहकार  समिति  ने
 उत्तर  प्रदेश  में  रामगंगा  परियोजना  पर  इस

 et  Shri
 Raghunath  Singh:

 wil
 बीच  विचार  कर  लिया  है;  te  plensed  to  state:

 Agricaltare

 (ख)  यदि  हा,  तो  समिति  ने  क्‍या  (a)
 tts

 rates  of
 soya  on  boned species  woods  sawn  e  lessee सम्मति  दी  हैं;  झौर  of  the  North  Andaman  Forests  in

 his  Mayabunder  Saw-mill  for  local
 (ग)  यदि  प्रश्न  के  उपरोक्स  भाग  (क)  sale  and  for  export  respectively;  and

 का  उत्तर  नकारात्मक  हो  तो  समिति  द्वारा
 (b)  the  amount  of  royalty  levied

 इस  परियोजना  पर  कब  तक  विचार  किया  and  collected  respectively  during
 जा  सकेगा  ?  the  last  3  years?

 सिचाई  शौर  विद्युत  उपसंत्री  (भी  The  Minister  of  Food  and  Agricul-

 हाथो  )  (क  )  उत्तर  हा  में  2
 ह... ह  ((Shri  A.  ह  Jain):  (a)  The  rates

 हे  of  royalty  om  various  species  of  sawn
 >  timber  both  for  local  sele  and  ex-

 (ख)  सलाहकार  समिति  ने  योजना  ports  are  the  same.  They  are  as
 आयोग  मे  सिफारिश  की  है  कि  केन्द्रीय  जल  follows:—

 Matchwood  *  :  47%  of  the  f.0.b,  prices

 Plywood  A  .  45%  -do-

 Hardwood  7  rf  §0%  ~do-

 Ornamenta!  wood  +  है  5०%  -do-

 (७)  The  amounts  of  royalty  levied  and  collected  on  sawn  timber  are  as  follows  :—

 Year  Amount  of  Amount  of

 royalty  royalty

 Rs.  Rs.

 l9S$-36  हे  डे  .  हे  नि  डे  115,267  ‘1,155267°

 ‘1996-57  .  re  109,295  3,09,295
 Tgs7-s8  «  5  .  न  F  479303  43,233
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 दिल्‍ली-अपपुर  राष्ट्रीय  राजपम

 शी  भबल  प्रभाकर: mame:
 शनी  भक्त  बचत :

 क्या  परिथहन  तथा  संचार  मंत्री  यह
 बसाने  की  कपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  दिलली-जयपुर
 राष्ट्रीय  राजपथ  को  नये  सिरे  से  बनाया  जा

 रहा  हूँ  ;

 (ख)  यदि  हा,  तो  यह  राजपथ  कितने
 “मील  लम्बा  होगा  ;

 (ग)  उक्त  राजपथ  में  क्‍या  क्‍या  परि-
 बर्तन  किये  जायेंगे  ,

 (घ)  निर्माण  पर  अनुमानतः  कितना
 “व्यय  होगा;  और

 (ड)  यह  राजपथ  कब  तक  बन  कर
 तैयार  हो  जायेगा  ?

 परिवहन  तथा  संचार  मंत्रालय  में  राज्य-
 नमंत्री  (क्री  राज  बहादुर)  :  (क)  चूकि

 राष्ट्रीय  राजमार्ग  संख्या  ८  का  गुड़गांव-
 झलवर-शाहपुरा  सैक्शन  का  बड़ा  हिस्सा
 बरसात  होने  पर  पानी  में  डूब  जाता  है  इसलिये

 “इसकी  जगह  दारुहेडा,  बेहरोड़  आदि  होते
 हुए  गुड़गांव  से  दाहपुरा  तक  एक  नयी  सड़क
 बनाने  का  इरादा  किया  गया  हैं

 (ख)  इस  सड़क  की  लम्बाई  कुल  १०५
 मील  है,  इसे  या  तो  सुधारा  जायगा  या  इसे
 फिर  से  बनाया  जायगा  ।  हसके  बन  जाने  से
 दिल्ली  भर  जयपुर  के  नीच  की  दूरी  ३०  मील
 कम  हो  जायगी  t

 (ग)  यह  सड़क  राष्ट्रीय  राजमार्ग  के
 न्वैमाने  पर  बनायी  जायगी  ।  इस  पर  यथा-

 बदयक  पुल  होंगे  भर  इस  पर  गाड़ियों  के  लिए
 ५१२  फीट  चौड़ी  तारकोल  की  सड़क  होगी  ld

 (8)  लगभग  ८६,००  लाख  रुपये  t

 (१७)  लगभग  ४  साल  |
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 ह. 24  ह...  Taxation

 3658,  Shri  Morarka:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  the  effect  of  the  passenger  fare
 taxation  on  the  passenger  traffic  on
 different  Railways  during  1988-59;

 (b)  whether  this  tax  affected  short
 distance  travels  more  than  long  dis-
 tance  travela  during  the  above  period;
 and

 (c)  the  effect  of  this  tax  on  the
 revenues  during  the  above  period?

 The  Deputy  Minister  of  Eailways
 (Shri  8,  ्,  Ramaswamy):  (a)  to  (c).
 While  there  has  been  a  downward
 trend  in  passenger  traffic  and  in  earn-
 ings  in  the  year  1958-59  compared  to
 the  previous  year,  it  is  not  possible
 to  say  how  far,  if  at  all  this  is  due  to
 the  tax  passenger  fares  and  how  far
 to  the  general  economic  conditions  in
 the  country  during  the  period  and  to
 more  intense  competition  by  road
 services.

 wat  के  विर्द्ध  अभियान

 ३४५६.  थ्री  भक्त  ह....! ह  ब्या  ere
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 चूहों  के  भातंक  को  समाप्त  क  रने  के  हेतु  प्रारम्भ
 किये  बचे  प्रभियान  के  लिये  तथा  इस  भभियात
 को  सफल  बनाने  के  लिये  विभिन्न  राज्य  सर-
 कारों  को  केन्द्रीय  राज्य-कोष  से  बचे  १६५८-
 ५६  में  कितना  धन  दिया  गया  ?

 खाद्य  तथा  कृषि  मंत्री  (श्री  wo  प्र०

 लेग)  :  भारत  सरकार  अधिक  झन  उपजाशो
 नियमों  के  भ्रन्तर्गत  चूहों  को  मारने  के  लिये
 किसानों  को  राज्य  सरकारों  के  द्वारा  दी  गई

 चहे  मार  दवाई  (  taticide  )  के  मूल्य
 की  Xo  प्रतिदात  की  सहायता  देती  है  ।  केन्द्रीय
 शासित  दिल्ली  के  सम्बन्ध  में,  पिछले  रबी
 पझ्ान्दोलन  में  चूहे  उन्मूलन  आन्दोलन  पर  खर्च
 किये  हुये  लगभग  १०००  रुपये  का  समस्त
 व्यय  भारत  सरकार  ने  किया  |
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 Will  the  Minister  of  Foed  and  Agri-
 miture  be  pleased  to  state  the  quan-
 tity  of  tobacco  produced  and  the  area
 covered,  State-wise,  for  the  years  1987.
 88  and  1958-59?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  statement

 as  laid  on  the  Table  [See  Appendix
 ‘VII,  annexure  No.  26)

 Use  of  Public  Telephones  without
 Charges

 3458.  Shri  Onkar  Lal:  Will  the  Min-
 ister  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  have  been  drawn  to  the
 allegations  made  in  the  editorial  of
 ‘Saptahik  Hindi  Hindustan’  dated  the

 “2lst  December,  958  published  from
 New  Delhi  that  the  public  call  tele-
 phones  are  being  technically  mantpu-
 lated  and  made  use  of  without  paying
 5  naye  Paise;

 (bo)  whether  any  enquiry  has  been
 made  in  the  matter;  and

 (c)  if  so,  the  result  of  the  enquiry?
 The  Minister  of  and  Com-

 munications  (Shri  8.  है,  Patil):  (a)
 Yes.

 (b)  No  enquiry  in  this  specific  case
 was  considered  necessary.  It  is
 possible  for  a  caller  from  a  Public

 Call  Office,  without  inserting  the
 necessary  coins,  make  himself  faint-
 ly  heared  by  shouting  into  the  re-
 ceiver.  No  both  way  conversation  is
 however  possible.  This  is,  however,
 ™more  of  academic  interest  than  of
 practical  utility,  as  a  satisfactory  con-
 versation  cannot  be  conducted  in
 this  manner.

 {c)  Does  not  arise.

 ‘Tractors  for  Central  Tractor
 Organisation

 3459,  Shri  8.  M.  Banerjee:  Will  the
 “Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 72  LSD—3

 न)  whether  Defence  Ministry  is
 giving  23  tractors  to  Central  Tractor
 Organisation;

 (>)  if  eo,  whether  the  tractors  have
 been  received;  and

 (c)  whether  this  will  be  a  sort  of
 loan  to  Central  Tractor  Organisafion?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  The
 Defence  Ministry  has  offered  to  trans-
 fer  200  tractors  to  the  CTO.  A  techni-
 eal  examination  by  Engineers  of  CTO
 has  been  completed  in  reapect  of  these
 tractors  regarding  their  suitabilty  or
 otherwise  for  operations  by  the  Cen-
 tral  Tractor  Organization.  The  re-
 port  is  under  consideration.  The  qes-
 tion  of  settling  terms  of  the  transfer
 will  arise  after  a  decision  is  taken  on
 the  report.

 Payment  of  Qeustruaction  Allowance
 at  Durg,  Bhilai  and  Rourkela

 8460.  दा  Sanganna:  Will  the  Min-
 ister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques.
 tion  No.  308  on  she  80th  April,  958
 in  respect  of  construction  allowance  to
 Railway  staff  at  Durg,  Bhilai  and
 Rourkela  and  state:

 (a)  whether  any  decision  has  since
 been  taken;  and

 (b)  if  so,  with  what  results?
 The  Deputy  Minister  of  allways

 (Shri  8.  ्,  Ramaswamy):  (a)  and
 (9).  Lhe  matter  is  still  under  con-
 sideration  but  orders  are  expected  to
 issue  shortly.

 कानपुर  में  रेलवे  सजिस्ट्रेट  भर  रेलबे

 कर्मचारियों  में  झगड़ा

 ३४६१  श्री  जगदोश  अजस्थी  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्‍या  यह  सच  है  कि  ८  मार्च,
 १६४५६  को  जब  रेलवे  मजिस्ट्रेट  से  कानपुर

 के  रेलवे  प्लेटफार्म  पर  किराया  मांगा  गया,
 तो  मजिस्ट्रेट  भौर  रेलवे  कर्मचारियों  के  बीच
 गम्भीर  झगड़ा  पैदा  हो  गया  ;

 .
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 (a)  यदि  हां,  तो  झगड़  के  कारण
 क्या  थे;  भौर

 (ग)  क्‍या  इसकी  कोई  जांच  की  गई
 ? थी

 रेलये  उपमंत्री  (भी  सें०  do  राम-

 श्वाभी)  :  (क)  जी  हा  1

 (ख)  स्पेशल  रेलवे  मजिस्ट्रेट  दिल्ली  से
 लौट  रहे  थे  ।  कानपुर  स्टेशन  पर  टिकट  जाचने
 वाले  कर्मचारियों  नें  उन्हें  यह  कह  कर  टोका
 कि  उस  सफर  के  लिये  उन्हें  झपना  कार्ड  पास

 इस्तेमाल  करने  का  अधिकार  नही  था

 (ग)  जीहा।

 Diesel  Engines  on  Northern  Railway

 3462.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  diesel  engines  are
 proposed  to  be  allocated  to  the
 Northern  Railway  for  being  run  on
 the  Ludhiana  Ferozepore  line;  and

 (b)  if  so,  how  many?

 The  Deputy  Minister  of  Railways
 (Shri  S  V.  Ramaswamy):  (a)  No.

 (b)  Does  not  arise.

 Linking  different  parts  of  Himachal
 Pradesh  by  Rail

 3463,  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Railways  be  pleased  to
 State  what  steps  Government  have
 taken  to  lnk  up  different  parts  of
 Himachal  Pradesh  by  rail?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  Investiga-
 tions  for  following  Projects  falling
 either  wholly  or  partly  in  Himachal
 Pradesh  were  carried  out  in  the  past:

 (i)  Kalka-Suket  (105  miles  NG)
 (i)  Simla-Narkanda  (43  mules

 NG)

 (ii)  Simla  Internal  Communica-
 tions
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 (iv)  Nangal-Mandi  (64  miles  NG)

 (v),  Kangra-Kulu  (87  miles  NG)
 (vi)  Jagadhri-Paonta-Rajbhan  (44

 miles  BG).  Investigations  re-
 vealed  that  all  the  projects
 were  unremunerative.  Due
 to  limited  finanmal  and
 material  resources  it  has  not
 been  possible  to  wunderteke:
 survey  or  construction  of  any
 of  these.

 Diesel  Rail  Cars  on  Southern  Railway
 3464.  Shri  झ  Eacharan:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  Diesel  Rail  Cars
 Swaning  on  the  Southern  Ra:lway  at
 present;

 (b)  what  are  the  places  where  these
 have  been  put  into  service;  and

 (e)  the  number  of  diesel  cars  ‘al-
 lotted  to  Southern  Railway  out  of
 those  presented  by  Australia?

 The  Deputy  Minister  of  Railways.
 (Shri  Ss.  V.  Ramaswamy):  (a)  and  (b).
 Out  of  the  2  Broad  Gauge  and  74
 Metre  Gauge  Diesel  Rail  Cars  avail-
 able  on  the  Southern  Ra:lway,  7  Broad
 Gauge  and  0  Metre  Gauge  Diesel
 Ral  Cars  of  which  2  are  old  ones,  run
 at  present  on  the  following  Sections  of
 the  Southern  Railway.—

 Broad  Gauge
 Samalkot-Cocanada  Port
 Cocanada-Tadepallingudem
 Cocanada-Nidadavolu
 Tuni-Cocanada
 Nidadavolu-Tun

 Metre  Gauge

 Mayavaram-Tanjore
 Mayavarem-Tiruchchirappalli
 Tiruchchirappallu-Karaikkudi
 Tiruchchirappalh-Devakottal  Road
 Tiruchchirappali-Shmrangam
 Tiruchchirapalli-Lalgudi
 Tiruchchirapalli~Manaparaj
 Nidamangalam-Mannargudi
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 As  the  service  has  been  recently
 started  it  has  been  considered  advis-
 able  to  keep  five  cars  on  the  Broad
 Gauge  and  four  cars  (new  ones)  on
 the  Metre  Gauge  as  spare  for  main-
 tenance,  periodical  overhaul  and  as
 standby.  This  number  will  be  progres-
 sively  reduced  and  the  number  of
 diesel  rail  cars  in  service  will  be  in-
 creased  after  experience  has  been
 gained  regarding  running  of  the  exist-
 ing  services.

 (९)  2  Broad  Gauge  Dhesel  Ral
 Cars,  out  of  24  received  from  Australia
 under  the  Colombo  Aid  Plan,  have
 been  allotted  to  the  Southern  Railway

 Uurban  Water  Supply  Schemes  in
 ,  Uttar  Praesh

 3465.  Shri  J.  B.  S.  Bist:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  allocation  made  by  the  Gov-
 ernment  of  India  for  umplementing  the
 urban  and  rural  water  supply  schemes
 in  Uttar  Pradesh  during  the  First  and
 Second  Five  Year  Plan  periods;  and

 (b)  how  far  the  allocations  made
 have  been  utilised  by  the  State  Gov-
 ernment?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  The  following  amounts
 have  been  paid  to  the  Government  of
 Uttar  Pradesh  for  implementing  the
 urban  and  rural  water  supply
 schemes:—

 Period

 Firs  Five  Year  Pin.

 Urban.
 t  (100%  loan)  (50%  Rural.  » 50°")  grant-in-aid).

 (Rupees  sn  lakhs)
 250  00  86  50

 Second  Five  Yerr  Plan.  1956-57.  45९00  28  <o
 9§7°58.  I3I°00  7  00
 I958-59.  65°00  0  60

 497  00  332  00
 '

 (b)  The  State  Government  have
 utihsed  the  amounts  paid  up  to  1957-
 58  to  the  full  extent  As  regards  the
 year  1958-59  the  actual  expenditure
 figures  are  not  yet  known,

 Advisory  Committees  in  Ministry  of
 Railways

 3466.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  total  expenditure  incurred
 by  the  various  Advisory  Committees,
 constituted  by  the  Ministry  of  Rail-
 ways  during  1958?

 The  Deputy  Minister  of  Railways
 (Shri  द  Ramaswamy):  The  infor-
 mation  is  under  collection  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Telegraph  Staff  on  Northern  Railway

 3467  Shri  85.  M.  Banerjee: १  Shri  Tangamani:

 Will  the  Mumnister  of  Railways  be
 pleased  to  state:

 (a)  whether  :t  38  a  fact  that  the
 Telegraph  Staff  on  Northern  Railway
 having  five  to  ten  years  service  have
 not  yet  been  confirmed;  and

 (9)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  8S.  च्  Ramaswamy):  (a)  No,
 with  the  exeeption  of  signallers  on
 the  Delhi  and  Ferozepur  divisions
 where  confirmations  are  still  to  be
 made.
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 {b)  Record  of  service  in  India  opting
 Signallers  was  incomplete  for  want  of
 certain  information  from  the  W.W.
 Railway  (Pakistan).  Orders  have
 however  now  heen  issued  to  proceed
 with  confirmation  on  the  information
 available.  .

 Hindi  Telegraph  Staff
 Shri  s.  M.  Banerjee:

 3468.  4  Shri  Tangamant:
 Will  the  Minster  of  Railways  be

 Pleased  to  state:

 (a)  whether  it  728  a  fact  that  Rs.  50
 has  been  granted  as  an  incentive

 ad  hoc  allowance  to  Hindi  Telegraph
 Staff;

 (b)  if  so,  whether  the  same  has  also
 been  given  to  Telegraph  staff  on
 Railways;  and

 (6)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  दि  Ramaswamy):  (a)  Yes,  to
 those  telegraph  employees  for  whom
 it  was  not  a  condition  of  service  to
 acquire  Hindi  Morse.

 (b)  Yes,  as  stated  in  reply  to  ques-
 tion  No.  864  (a)  on  42४0  March,  959

 (c)  Does  not  arise.

 Cadastral  Survey  in  Maniper

 3469.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Cadas-
 tral  Survey  of  the  Valley  area  in
 Manipur  was  started  by  the  Manipur
 Admunistration  in  3952  but  subsequent-
 ly  the  proposal  was  dropped;  and

 (b)  whether  this  fact  was  brought
 to  the  notice  of  the  Government  of
 India  before  or  after  the  commence-
 ment  of  the  present  Survey  and  Settle-
 ment  Operations  in  the  Valley?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  No  Cadas-
 tral  Survey  was  actually  started  in
 1952.  The  Manipur  Administration
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 had  proposed  to  undertake  such  ह द
 Survey,  but  the  proposal  was  subse-
 Quently  dropped.

 (b)  Before  the  commencement  of
 the  present  Survey  and  Settlement
 Operations,

 Convention  of  Medical  Representatives
 3470.  Shri  J.  BR.  Mehta:  Will  the

 Mnnister  of  Health  be  pleased  to
 State:

 (a)  whether  a  convention  of  the
 Tepresentatives  of  Directorate  of  State
 Boards  and  Faculties  and  Principals
 Qf  Recognised  Colleges  of  Indian
 Medecine  wes  (end  in  Caleytiz  in  De-
 Cember,  ‘1958;

 (b)  whether  this  convention  has
 Submitted  its  recommendations  to  the
 Government  of  India;

 (c)  if  so,  what  are  its  main  fea-
 tures;  and

 (a)  what  recommendations  have
 heen  accepted  by  Government  so  far?

 The  Minister  of  Health  (Shri
 Kermarkar):  (a)  Yes.

 (b)  Yes.

 (c)  A  statement  is  laid  on  the  Table
 [8९९  Appendix  VII,  annexure  No.  27).

 (a)  The  relevant  recommendations
 Sf  the  Convention  are  covered  by  the
 Report  of  a  Committee  recently  set  up
 hy  the  Government  to  evaluate  the
 bresent  status  of  Ayurveda  The  re-
 Sommendations  contained  in  that  Re-
 bort  are  under  consideration.

 Walting  Room  at  Simla  Station
 ‘S41t,  Shri  8,  ९.  Mullick:  Will  the

 Mimster  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  there
 38  no  waiting  room  at  Simla  station
 for  Class  III  passengers;  and

 (b)  if  so,  the  reagons  therefor?

 The  Deputy  Minister  of  Railways

 sane
 S.  झ,  Ramaswamy):  (a)  Yes,

 ir,  oo



 (a)  whether  Government  of  India’s
 attention  has  been  drawn  to  a  news
 appearing  in  the  ‘Pioneer’  of  Lucknow
 dated  the  28th  March,  959  to  the
 effect  that  slaughter  houses  in  the
 United  States  can  now  ensure  a  pain~-
 less  death  for  hvesteck,  and

 (b)  uf  so,  whether  Government  of
 India  have  taken  steps  te  get  a  detail-
 ed  account  of  the  process  with  a  view
 te  introduce  i:t  in  this  country?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes

 (b)  Steps  have  been  taken  to  obtain
 information  about  the  new  process
 through  the  Indian  Embassy

 पार्सल  डिब्बे  में  झाग

 ३४७३.  श्री  क्त  बर्न  क्या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  ७  माचे,
 १६५६  को  जब  बनारस  से  लखनऊ  जाने
 वाली  पैसेंजर  गाडी  मिर्जापुर  स्टेशन  पर

 पहुची,  तब  गार्ड  के  पीछे  जुड़े  हुए  पार्सलो  के
 डिब्बे  में  झाग  लगी  हुई  पाई  गई  ,

 (ख)  यदि  हा,  तो  उस  सम्बन्ध  में
 रेलवे  कर्मचारियों  द्वारा  क्‍या  कार्यवाही  की
 गई  ,

 (ग)  उस  श्राग  से  रेलबे  को  कितनी
 हानि  हुई  शौर  कितने  व्यक्तियों  के  पार्सलो
 को  क्षति  पहुंची  ;

 (५)  सम्बन्धित  व्यक्तियों  को  कितना

 मुभ्रावजा
 दिया  भया  ,  और

 (९  उस  दुर्घटना  के  लिये  उत्तरवायी
 रेलवे  कर्मचारियों  अथवा  झम्य  व्यक्तियों  को
 जा  कष  दिया  ब्या  ?

 रेखये  उकसंजी [धी  Ho  To  रामस्थाणी id
 दक)  जौ  नही

 :

 (स)  से  (४)  कगास  नही  उठता  ।

 Soil  Conservation  Measures  in  D.V.C.
 Area

 4474.  Shri  Ram  Krishan  Gupta;  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  programme  of  s0:!
 conservation  measures  in  the  Damo-
 dar  Valley  Conporation  area  has  been
 formulated,  and

 (b)  xf  so,  the  main  features  of  the
 programme?”

 The  Deputy  Minister  of
 and  Power  (Shri  Hathi):  (a)  and  (b)
 The  Damodar  Valley  Corporation  are
 executing  the  following  sofi  conserva-
 tion  schemes’

 @  Afforestation  of  25,000  acres  of
 catchment  area

 (nu)  Soil  survey  and  planning;
 (an)  Soil  Conservation  Demonstra-

 tron  Scheme;
 (av)  Soil  Conservation  Engineering

 Works,

 (v)  Sor]  Conservation  scheme  in
 Upper  Sewam  catchment

 The  question  of  soil  conservation
 measures  in  the  Damodar  Valley  area
 was  discussed  at  the  Conference  of
 the  Participating  Governments  held  in
 New  Delh;  in  the  first  week  of  April,
 958  The  Conference  accepted  the
 importance  of  8307  conservation  mea-
 sures  and  assured  that  adequate  funds
 shall  be  provided  for  the  purpose.
 The  Damodar  Valley  Corporation  was
 asked  to  formulate  a  cancrete  pro-
 gramme  in  this  regard
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 Amendment  ef  Damodar  Valley
 Oorperation  Act

 i8.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  at  what  stage  is
 the  proposal  to  amend  Damodar
 Valley  Corporation  Act  with  a  view  to
 enable  the  Corporation  to  levy  water
 rates  for  industrial  and  domestic  con-
 sumption  in  consultation  with  the
 participating  State  Governments?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  amend-
 ments  proposed  by  the  Damodar
 Valley  Corporation  were  considered
 at  the  Conference  of  Participating
 Governments  held  at  New  Delhi  in
 the  first  week  of  April,  1959.  The
 principle  that  the  Damodar  Valley
 Corporation  might  charge  for  the
 water  potential  created  by  the
 Damodar  Valley  Corporation  projects,
 whether  it  flows  through  the  rivers  in
 the  valley  or  through  canals/distribu-
 taries,  was  accepted  by  the  conference
 and  it  was  agreed  that  the  question  of
 amending  the  relevant  Sections  of  the
 Damodar  Valley  Corporation  Act  to
 remedy  the  lacuna  might  be  taken  up
 The  draft  amendments  have,  however,
 to  be  examined  bearing  in  mind  the
 necessary  safeguards  that  might  have
 to  be  provided  to  protect  rights  under
 the  Constitution  and  the  interests  of
 the  State  Governments.  This  being
 done

 Agreement  between  the  Participating
 States  and  Damodar  Valley

 Corporation

 $476.  Shri  Ram  Krishan  Gupta:  Will
 the  Mimster  of  Irrigation  and  Power
 be  pleased  to  state  the  details  of  the
 agreement  entered  between  Central
 Covernment  and  the  participating
 State  Governments  with  Damodar
 Valley  Corporation—West  Bengal  and
 Bihar  for  transfer  of  cold  storage
 plant  at  Kanainatsal,  the  Spun  Pipe
 Factory  at  Durgapur,  and  the  main-
 tenance  of  the  irrigation  canals  under
 the  barrage  and  irrigation  projects  of
 the  Damodar  Valley  Corporation  to
 West  Bengal  Government?

 The  Deputy  Minister  of  Irrigation
 and  Power  ‘(Shri  Hathi):  It  was
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 agreed  at  the  Conference  of  the  parti-
 cipating  Governments  in  the  ह.
 week  of  April,  1959:

 roby  that  the  Government  of  West
 Bengal  would  take  over  from
 the  Damodar  Valley  Corpora-
 tion  both  the  cold  storage
 plant  at  Kanainatsal  ang  the
 Spun  Pipe  Factory  at  Durga-
 pur  with  all  their  assets  and
 habihties;  and

 (2)  that  the  West  Bengal  Gov-
 ernment  would  take  over
 from  the  Damodar  Valley
 Corporation  the  maintenance
 and  operation  of  the  canal
 system  including  the  naviga-
 tion  canal  with  effect  from
 the  Ist  December,  1959.  This
 transfer  will  be  made  under
 the  provisions  of  Section  3
 of  the  DVC.  Act,  1948.

 Ship  Repairing  Facilities
 3477.  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  the  report  of  the
 Committee  appointed  to  investigate
 into  the  ship  repairing  facilities  has
 since  been  received,

 (b)  if  so,  what  are  the  salient  fea-
 tures  of  the  report;  and

 (c)  7  the  reply  to  part  (a)  be  mn
 the  negative,  when  the  report  is  hke-
 ly  to  be  received?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.

 (b)  Does  not  arise
 (c)  The  report  33  expected  to  be  re-

 ceived  by  the  end  of  this  month.
 Road  Transport

 3478,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minster  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  percentage  of  passenger
 road  transport  traffic  in  the  public
 sector  in  relation  to  the  total  passen-
 ger  road  transport  traffic  in  the  coun-
 try,  as  at  the  end  of  1958;  and
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 (b)  what  was  the  percentage  at  the
 beginning  of  the  Second  Five  Year
 Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)
 Although  authentic  figures  in  this  res-
 pect  are  not  available  :t  is  estumated
 that  about  20  per  cent.  of  the  passen-~
 ger  road  transport  services  in  the
 country  was  in  the  public  sector  at
 the  beginning  of  the  Second  Five  Year
 Plan.  The  position  as  at  the  end  of
 958  is  not  known,  as  the  relevant
 information  has  not  yet  been  received
 from  all  the  State  Governments/
 Union  Terntories

 12.07  hrs.

 PAPERS  LAID  ON  THE  TABLE
 OrpERS  UNDER  EssentiaL  Cowmopi-

 Tres  AcT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  Sir,
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  Section  3  of  the  Essen-
 tial  Commodities  Act,  1955,  a  copy  of
 each  of  the  following  Orders

 q)  The  Rajasthan  Foodgrains
 (Restrictions  on  Border  Move-
 ment)  Order,  959  published
 in  Notification  No  GSR.  432
 dated  the  9th  April,  959
 [Placed  wm  I  wbrary,  See
 No  LT-373/59]

 (2)  The  Madhya  Pradesh  Food-
 grains  (Restrictions  on
 Border  Movement)  Order,  959
 published  in  Notification
 No  450  dated  the  l4th  April,
 959  [Placed  in  Labrary,  See
 No  LT-374/59  lL

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  25  of  the

 house  (Amendment)  Btli
 Ryies  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha  I  am  directed  to  in-

 *form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  2ls¢t  April,  +1959,
 agreed  without  any  amend-
 ment  to  the  Indian  Railways
 (Amendment)  Biull,  1959,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  2th  February,  4959

 (i)  “In  accordance  with  the  pro-
 vision  of  rule  97  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  enclose  a
 copy  of  the  Census  (Amend-~
 ment)  Bill,  ‘1959,  which  has
 been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  on
 the  20th  April,  1989”

 BILL  PASSED  BY  RAJYA  SABHA
 LAID  ON  THE  TABLE

 Secretary;  Sir,  I  lay  on  the  Table
 of  the  House  the  Census  (Amendment)
 Bill,  1959,  as  passed  by  Rajya  Sabha.

 432.09  hrs

 INDIAN  LIGHTHOUSE  (AMEND-
 MENT)  BILL

 The  Minister  of  Transport  and  Com-~
 munications  (Shri  S  K.  Patil):  Sur,  I
 beg  to  move

 “that  the  Bill  further  to  amend
 the  Indian  Lighthouse  Act,  1927,
 be  taken  into  consideration”

 Sir,  it  38  @  very  simple  and  non-
 controversial  Bili  As  the  House  will
 know,  this  original  Act  was  passed
 ym  1927,  and  since  it  has  been  twice
 amended  mm  953  and  4955  The
 object  of  the  Bull  is  that  the  dues  that
 are  to  be  paid  should  be  raised,  be-~
 cause  the  expenses  in  maintaiming
 these  lighthouses  and  the  navigation
 aids  have  increased,  and  the  plans
 that  we  have  got  in  the  Second  Five
 Year  Plan  and,  thereafter,  n  the  Third
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 Five  Year  Plan  wil)  require  quite

 a
 lot  of  money.  Aa  it  is,  our  original
 estimate  was  that  the  plan  would  cost
 somewhere  shout  a  little  under  Rs.  8
 टाणरथा,  but  now  those  estimates  have
 gone  beyond  that  and  the  develop-
 ment  programme  that  we  envisage
 will  cost  about
 Rs.  10,20,00,000,  which  also  includes
 an  expenditure  af  Rs.  §,20,00,000  in
 foreign  exchange.  Therefore  the  need
 has  arisen  for  these  dues  being  in-
 creased,  What  is  proposed  to  be
 done  is  that  the  dues  should  be  in-
 creased  from  four  annas,  that  is,
 25  nP,  to  the  maximum  limit  of  50  nP.
 But  the  plan  is  that  for  the  first  year
 it  should  be  increased  only  to  37  nP
 nearly  half,  and  that  in  the  second
 year,  it  may  go  to  50  nP.  As  it  is,
 the  present  revenue  from  these  sources
 comes  to  about  Rs.  48  lakhs  annual-
 ly.  But  the  balance  is  not  enough
 to  carry  on  the  developmental  activi-
 ties.  This  new  increase,  when  it
 comes  into  being  fully,  namely,  50  nP.
 would  add  another  Rs.  44  lakhs
 About  90  per  cent,  of  all  these  dues
 are  in  the  form  of  foreign  exchange,
 because  they  are  paid  by  ships  that
 belong  to  other  countries  Therefore,
 we  do  require  the  foreign  exchange
 and  we  do  get  it.  We  require  about
 Rs.  520  lakhs  of  foreign  exchange
 for  the  completion  of  our  Plan.
 Therefore,  it  is  intended  that  this  rise
 should  be  effected.

 This  rate  compares  also  favourably
 with  that  in  other  countries.  So  far
 as  the  United  Kingdom  is  concerned,
 they  charge  69  nP  per  ton,  while  the
 maximum  that  we  intend  charging
 just  now  under  this  amending  Bill  is
 only  50  nP.

 Therefore,  as  I  said,  this  is  a  simple,
 non-controversial  Bull,  and  it  enables
 us  to  complete  the  Plan  that  we  have
 got  in  view,  both  the  Second  Five
 Year  Plan  and  the  Third  Five  Year

 Indian  Lighthouse  APRIL  10a  (Amendment)  Bil  136

 Mr,  Speaker:  Motion  moved;

 “That  the  Bill  further  to  amend

 how  relevant  it  is  to  bring  a  little
 more  comprehensive  Bill  for  the
 amendment  of  this  Lighthouse  Act.

 So  far  as  the  first  point  is  concern-
 ed,  from  the  budget  figures,  I  find
 that  for  the  year  1958-59,  the  revised
 estimate  for  that  year  was
 Rs.  1,20,23,000.  For  the  year  ‘1959-60,
 it  is  Rs.  1,28,87,000.  Of  this,  the  non-
 Plan  expenditure  is  Rs,  48,87,000  and
 the  Plan  expend:ture  38  Rs  80  lakhs.
 To  show  how  important  it  33,  I  may
 point  out  that  even  in  a  place  like
 Madras,  the  non-Plan  expenditure  is
 Rs.  3,22,000  and  the  Plan  expendi-
 ture  35  Rs.  8,00,600.  So,  I  do  not
 think  that  one  can  have  any  griev-
 ance  about  enhancing  this  rate  from
 25  nP  to  50  mp.

 We  were  also  told  at  the  time  of  the
 discussion  of  the  Demands  for  Grants
 that  steady  progress  has  been  main-
 tained  in  respect  of  the  capital  works
 and  development  works  in  respect  of
 lighthouses  scheduled  for  the  year.
 Two  new  lighthouses  have  been  es-
 tablished  and  three  existing  light-
 houses  were  improved.  That  is  also  a
 very  important  development  which
 we  have  had.

 Today,  in  the  course  of  the  Ques-
 tion  Hour,  we  were  told  that  the
 existing  workshops  in  Bombay  and
 Madras  are  adequate,  and  as  per  the
 recommendations  of  the  Estimates.
 Committee,  a  new  workship  is
 Going  to  be.  set  up  in  Calcutta.
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 We  were  also  told  that  the  Bharat

 as  possible.  I  find  that  some  Mem-
 hers  have  given  notice  of  an  amend-
 ment  to  section  31.  Section  22  of  the
 Act  of  1927  provides  that  the  Govern-
 ment  may  make  rules  consistent  with
 the  Act  and  having  the  purpose  of
 the  Act  view  in  particular,  and
 without  judice  to  the  generality  of
 the  Act,  they  may  have  power  to
 make  rules  which  may  provide  for  all
 ov.any  of  the  “following  matters,
 namely,  the  powers  and  duties  of
 Chief  Inspector  of  Lighthouses  and
 that  Superintendent  and  Inspectors  of
 lighthouses”  Al)  that  is  provided  in
 this  particular  Act,  is  that  these  rules

 Now,  it  is  necessary  that  we  go  a
 litle  more  in  detail  into  these  rules
 So,  an  amendment  or  a_  suggestion
 from  the  hon.  Members  or  from  the
 Minister  himself  that  these  rules  may
 be  laid  on  the  Table  of  the  House
 within  30  days  of  the  framing  of  the
 rules  will  be  more  in  line  with  the
 spirit  of  many  of  the  legislations  that
 we  have  passed.

 On  the  question  of  this  Advisory
 Committee  which  is  provided  for  in
 section  4,  in  the  light  of  the  discus-
 sions  we  had  on  the  Merchant  Ship-
 ping  Bill,  it  may  also  be  necessary
 to  take  this  House  into  confidence  as
 to  the  composition  of  this  Advisory
 Committee.  With  the  development
 of  shipping  that  is  now  taking  place,
 More  and  more  attention  will  be
 given  by  the  hon.  Members  not  only
 to  the  development  of  shipping  but
 also  the  lighthouses  and  light  ships

 to  about  the  composition  of  the

 Advisory  Committee  which  is  now
 constituted  under  seetion  4.

 Aa  the  bon.  Minister  psinted  out,
 consolidated
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 Another  paint  is  about  the  question
 of  iaying  the  rules  under  section  2]  on
 the  Table  of  the  House  so  that  the
 House  will  know  what  the  various
 things  are.

 There  is  another  section—section  1
 This  section  says  that  the  following
 shall  be  exempted....

 Mr.  Speaker:  Is  he  in  order  in
 referring  to  all  this  now?

 Shri  Tangamani:  The  point  I  am
 making,  when  this  motion  for  con-
 sideration  of  the  Bill  is  before  the
 House,  is  that,  although  I  do  not  object
 to  this  particular  amendment,  in  the
 light  of  the  Merchant  Shipping  Bull
 whioh  we  have  passed  and  in  the  light
 of  certain  procedures  that  have  been
 more  or  less  accepted  in  this  House,
 certain  amendments  are  necessary
 and  a  little  more  comprehensive  Bill
 ought  to  be  brought.

 Mr.  Speaker:  I  am  not  going  to
 allow  it.  Hon.  Members  cannot  en-
 large  the  scope  of  a  particular  Bill,
 and  when  the  amount  is  being  raised
 from  four  annas  to  50  nP,  they  should
 not  take  advantage  of  it  and  say
 generally  that  they  must  bring  in
 such  and  such  a  Bill.  There  is  no
 meaning  in  making  such  points.  It
 is  open  to  hon,  Members  to  bring  in
 a  Bill  which  they  like  or  they  may
 move  a  resolution  that  the  Act  may
 be  amended.  Am  I  to  allow  a  discus-
 sion  now  on  this  whole  matter  and  ali
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 (Mr  Speaker  ]
 the  points  that  the  hon.  Member  is
 mow  making?  Another  hon.  Member
 ‘may  differ  from  him.  That  will  be
 senlarging  the  scope  of  the  Bill

 Shri  8.  K.  Patil:  May  I  add  a  few
 words  in  oder  to  cut  short  the  dis-

 cussions?  As  you  rightly  pointed  out,
 the  scope  of  this  Bill  is  very  limited
 But  there  are  other  aspects  of  the  Bull
 -which  the  Government  will  seriously
 consider.  The  hon.  Member  has
 made  reference  to  en  aspect  of  the
 matter  We  shall  be  bringing  an-
 other  piece  of  legislation  in  that  con-
 nection,  and  that  will  cover  many  of
 those  points.  But  so  far  as  the  pre-
 fent  Bill  is  concerned,  the  only  limut-
 ed  aspect  of  it  is  raising  the  fee  to
 60  nP.

 Shri  Tangamani;  I  am  much  obliged
 to  you  and  the  Minister

 Mr,  Speaker:  Let  them  not  enlarge
 ‘the  scope  of  the  Bill  What  I  would
 suggest  to  hon  Members  3s,  it  is  al-  a
 ways  open  to  them  to  table  a  resolu-
 tion  saying  that  a  particular  Bill  will,
 in  view  of  the  altered  circumstances,
 require  modification  Or,  they  may

 ‘themselves  bring  forward  a  Bill  be-
 fore  the  House.

 Shri  Tangamani:  What  really  hap-
 “pened  was  this  I  shall  be  candid

 I  was  in  the  Joint  Committee  on
 the  Merchant  Shipping  Bull,  but  then
 I  did  not  go  through  this  Act  Now,
 when  I  went  through  this  particular
 Act,  in  the  hight  of  certain  decisions
 which  were  taken  by  the  Joint  Com-
 mittee  on  the  Merchant  Shipping

 Mr.  Speaker:  The  Hon  Mhnister
 says  he  will  bring  im  another  amend-
 dng  Bill.  In  the  meanwhile,  the  hon
 Member  will  forward  his  suggestions

 ‘to  the  Minister.

 Shri  Tangamani:  In  this  connection
 I  would  hke  to  know  how  the  amount
 of  Rs.  48  lakhs  that  will  be  collected
 -by  enhancing  this  rate  is  going  to  be
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 spent—how  much  is  to  be  spent  on
 non-planned  things  and  how  much  on
 planned  things.  I  hope  he  will  give
 a  reply  to  this  point  also,

 aft  रघुनाथ  सिह  (वाराणसी)  अध्यक्ष

 महोदय,  एस्टीमेट्स  कमेटी  ने  मार्च  सन्‌  १६५६
 में  जो  अपनी  रिपोर्ट  उपस्थित  की  है  उसमें
 लाइट  हाउसेज़  के  सम्बन्ध  में  काफो  डील
 किया  गया  है  ।  मै  सिर्फ  यह  कहना  चाहता  हूं
 कि  जो  जनता  के  ऊपर  थच्वार  शाना  से  प्रा
 झाना  किया  जा  रहा  है  यह  शिपिंग  के  ऊपर
 बडा  भारी  बोझ  है  |  शिपिग  कम्पनीज  भ्रपने
 पास  से  तो  यह  चार  आना  देंगो  नहीं  ।  बल्कि

 बह  फ्रेट  पर  यह  चार  आना  और  बहा  देंगी  |
 आज  कोस्टल  शिर्पिग  का  अवस्था  अच्छी
 नही  है  |  जब  यह  चार  आना  से  श्राठ  श्राना  हो
 ज़ायेगा  तो  कोस्टल  शिपिंग  वाले  फ्रेट  बढ़ा  देंगे  |
 4  समझता  ह  कि  इससे  कोसल  शिपिंग  का  कोई
 सहायता  प्राप्त  नही  हागो  बल्कि  व्यत्थान  ही
 होगा  ।  इसकी  जरूरत  क्या  ग्रनुष  हुई  ?

 जरूरत  शायद  इसलिए  महसूस  हई  कि  फर्स्ट
 फाइव  इभर  प्लान  में  इसके  वास्ते  सात  करोड़
 रुपये  के  करीब  एस्टीमेट  था  ।  यह  क्पया  नाइट
 हाउसेज़  को  ठीक  करने  वास्त्रे  जरूरों  समझा
 गया  था  ।  फिर  स्टडी  परने  के  बाद  एक  स्कीम
 यह  आयी  कि  अगर  दस  करोंड  बीस  लाख
 रुपया  हां  तो  हिन्दुस्तान  के  लाइट  हाउसेज्ञ
 का  विकास  हो  सकता  है  |  लक्नि  पहली
 प्लान  में  कुल  ४६  लाख  रुपया  खर्च  क्या  गया
 जब  कि  एस्टीमेट  था  १०  करांड  बीम  लाख  |
 सैकिड  फाइव  इअर  प्लान  में  चार  करोड
 रुपये  की  स्कीम  लायी  गयी  भर  फिर  श्रन्त  में
 यह  कहा  गया  कि  झगर  तीन  करोड़  २३  लाख
 रुपया  खर्च  किया  जाये  तो  इसका  विकास
 हो  सकता  है  ।  बाद  मे  वह  एस्टीमेट  रखा  गया
 कि  अगर  २  करोड़  रुपया  हो  तो  फिलहाल
 काम  चल  सकता  है  |  इस  दो  करोड  स्पये  में
 करीब  करीब  ६६  लाल  फारिन  एक्सचेंज  की
 आ्रावश्यकता  है  t  भ्रगर  ६६  लाल  का  फारिन
 एक्सचेंज  हमारे  पास  इस  काम  के  लिए  हो  तो
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 हमारे  लाइट  हाउसेश का  थोड़ा  बहुत  काम  चल
 सकता  है,  उनका  थोडा  बहुत  विकास  हो
 सकता  है

 इस  सम्बन्ध  में  हमें  यह  कहना  है  कि
 जैसे-जैसे  श्री  पाटिल  साहब  के  महान  प्रयास  से

 हुमारा  क्षिपिग  बढ़  रहा  है  वैसे-वैसे  हमारे  लाइट

 हाउसेज़  का  भी  महत्व  बढ़  रहा  है।  मै  समझता

 हूं  कि  झाठ  दस  बरस  के  बाद  हिन्दुस्तान  भी
 इस  ससार  की  मैरीटाइम  नेदान्स  में  से  एक  हो
 जायेगा  ।  तो  जब  हमारे  शिपिग  का  विकास

 हो  रहा  है  तो  हमारे  लाइट  हाउसेज  का  भी
 विकास  होना  चाहिए  ।

 हिन्दुस्तान  में  जो  लाइट  हाउसेज़  हैं
 उनके  चार  क्षेत्र  है,  सौराष्ट्र,  बम्बई,  कलकत्ता
 और  भद्वास  ।  इन  चारो  क्षेत्रों  में  सेल्फ-
 सफीशेंसी  हानी  चाहिए  भ्रर्थात्‌  इन  चारो
 क्षेत्रो  में  श्रलग-अलग  मेनटिनेन्स  और  र्पियर
 के  लिए  वर्कशाप  होना  चाहिए  |  एडमान  के
 बारे  में  एस्टीमेट  कमेटी  ने  यह  सिफारिश
 की  है  कि  एडमान  मे  लाइट  हाउस  के  मेनटिनेन्स
 के  लिए  और  रिपेयर  के  लिए  कोई  प्रबन्ध  नही
 है,  इसलिए  उसको  कलकत्ता  के  श्रडर  हो
 जाना  चाहिए  t  मै  समझता  हू  कि  ट्रास्पार्ट
 मिनिस्ट्री  को  इस  में  कोई  व्यवधान  नही  होना
 चाहिए  कि  एडमान  के  लाइट  हाउस  का  कलकत्ता
 के  भडर  दे  दिया  जाये  ।  झगर  ऐसा  किया
 जाये  तो  उसका  उचित  रूप  से  विकास  हो
 सकता  है  |

 इन  छाब्दो  के  साथ  जो  यह  बिल  श्राया  है
 इसका  मै  समर्थन  करता  हू  ।

 एस्टीमेट  बमेंटी  ने  एक  बात  झौर  कही  है
 गरसोनल के  बारे  में  ।  इसके  बारे  में  एस्टीमेट
 कमेटी  ने  बहुत  ज्यादा  जोर  दिया  है  कि
 झ्राफिससे  की  ट्रेनिंग  और  लाइट  हाउसेज़  की
 रिपेयर्स  का  काफी  इन्तिजाम  होना  चाहिए  ।
 आफिससे  की  ट्रेनिंग  हिन्दुस्तान  में  को  जाये
 और  उनको  ट्रेनिंग  के  लिए  बाहर  भी  भेजा
 जाये  ताकि  हमारे  पास  भ्रच्छा  परसोनेल

 डो  सके  t

 wen  में  हमें  यह  कहना  है  कि  भ्राज  एक
 सबाल के  उत्तर  में  श्री  राज  बहादुर  ने  कहा  था
 कि  करीब-करीब  १६  इस्ट्रमेंट्स  ऐसे  हैं  कि
 जिनका  लाइट  हाउतेज  के  वास्ते  बाहर  से
 इन्लिजास  करना  पड़ेगा  |  इसके  बाद  जब  यह
 सवाल  किया  गया  कि  इस  में  कितना
 फारिन  एक्सचज  लगेगा  तो  उसका
 जवाब  प्राप्त  नहीं  हो  सका  |  लेकिन

 जहा  तक  हो  सके  हमें  अपने  लाइट
 हाउसेज  का  इक्विपमेट  भषने  देश  के  मोतर  ही
 बनाने  का  प्रयत्न  करना  चाहिए  |  भव  इसके
 लिए  दूसरे  देशों  पर  निर्मेर  होना  उचित  नहीं
 है।  इस  थास्ने  मेरी  यह  प्रार्थना  है  कि  एस्टीमेट
 कमेटी  के  इन  सुझावों  को  ध्यान  में  रखने  हुए
 इसका  विकास  किया  जायेगा  |

 Shri  8S.  C  Samanta  (Tamiluk):  I
 whole-heartedly  support  the  amend-
 ment  brought  forward  by  the  hon
 Mmister  At  the  same  time,  I  will
 request  the  hon  Munster  to  see  that
 the  workshops  and  research  work  that
 are  being  contemplated  by  the  Minis-
 try  should  be  taken  up

 Mr  Speaker:  I  have  already  said
 when  Mr  Tangamam  was_  speaking
 that  all  these  matters  do  not  erise  out
 of  the  small  Bill  before  the  House

 Shri  8s.  C.  Samanta:  This  levy  is
 being  put  for  the  development  of
 these  things—research  work,  etc

 Mr.  Speaker:  Is  it  specially  ear-
 marked  for  this  purpose?

 Shri  Raghunath  Singh:  Rs  020
 crores  are  provided  for  lighthouses

 Shri  8  0.  Samanta;  The  Interna-
 tional  Conference  on  Lught  houses
 that  was  held  in  June,  955  at  The
 Hague  praised  the  new  electric  flasher
 invented  in  India  and  the  new  elec-
 tric  sources  that  have  been  developed
 by  the  Indian  lghthouses  These
 things  are  necessary  and  it  is  for  this
 that  the  hon  Munster  has  brought
 forward  this  Bill  to  enhance  the  levy
 from  4  annas  to  8  annas
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 (Shri  a  द  Samanta]
 According  to  the  Constitution,  the

 should  also  try  to  bring
 all  the  lighthouses  under  the  central
 jumsdiction.  For  that,  a  large  amount
 of  money  will  be  necessary  and  the
 Planning  Commussion  has  also  décreas-
 ed  the  money  So,  on  these  grounds,
 I  support  the  amendment

 Shri  K.  Patil:  I  have  very  little
 to  add  =I  would  like  to  point  out  that
 in  the  section  which  is  sought  to  be
 amended,  there  s  some  answer  to  the
 pont  raised  by  Shri  Raghunath  Singh
 The  section  says:

 “The  Central  Government  may,
 by  notification  in  the  Official
 Gazette,  prescribe  rates,  not  ex-
 ceeding  four  annag  per  ton—

 we  are  now  making  it  fifty  naye
 paise—

 “at  which  hght~-dues  shall  be
 payable,  and  may  prescribe  differ-
 ent  rates  for  different  classes  of
 ships,  or  for  ships  of  the  same
 class  when  in  use  for  different
 purposes  or  in  different  circum-
 stances  ”

 So  far  as  different  classes  of  ships
 are  concerned,  coastal  shipping  comes
 in  that  and  that  will  be  taken  into
 consideration  For  light  ships,  it  3s
 very  much  less  All  these  points  will
 be  taken  into  consideration

 Shri  Tangamani:  Ships  less  than  50
 tons  are  already  exempted  under  sec-
 tion  8

 Shri  8  K.  Patil:  Regarding  the
 point  raised  by  Mr  Tangaman,  I  had
 given  some  figures  and  J  shail  explain
 more  accurately  what  will  happen  In
 1959-60,  the  additional  estimated
 foreign  exchange,  af  hght-dues  were
 raised  to  6  annas  per  ton,  which  we
 propose  to  do  for  the  first  year,  would
 be  Rs  329  8  lakhs  In  ‘1960-61,  the
 additional  estimated  foreign  exchange,
 if  hght-dues  were  raised  to  8  annas
 per  ton,  as  it  will  be  at  that  time,
 would  be  Rs  39°6  lakhs  So,  the  total
 Sncrease  estimated  is  Rs.  594  lekhs
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 The  other  suggestions  made  by  the
 hon.  Members  would  he  taken  into
 consideration  when  we  amend  the
 other  sections.  There  is  an  amending
 Bill  which  is  going  to  come.  I  can
 tel]  even  before  that  that  rules  made
 thereunder  will  be  imd  on  the  Table
 of  the  House  for  30  days  and  they
 need  not  move  any  amendment.  Gov-
 ernment  undertake  to  do  that  when
 thag  amending  Bill  comes  So,  we
 need  not  insist  on  those  things  now
 in  view  of  the  little  more  comprehen-
 sive  Bill  that  may  be  brought  for-
 ward

 Shri  Achar  (Mangalore)  I  want  to
 ask  one  question  Will  the  fee  cO-
 llected  be  ear-marked  for  the  hght-
 houses  only?

 Shri  8  K.  Patil.  When  the  money
 38  collected  for  a  particular  purpose
 we  have  no  night  to  spend  ॥  for  any
 other  purpose  In  fact,  we  need  to—
 day  even  more  than  what  we  are  ask-
 ing  for  Therefore,  that  will  be
 wholly  set  apart  for  that.

 Mr.  Speaker:  The  question  35

 “That  the  Bill  further  to  amend
 the  Indian  Light-house  Act,  1927,
 be  taken  into  consideration  ”

 The  motion  was  adopted

 Mr.  Speaker:  The  question  i8°

 “That  clause  2  stand  part  of  the
 Bui”

 The  motion  was  adopted
 Clause  2  was  added  to  the  Bull

 Mr,  Speaker:  There  is  a  new  clause
 @ven  notice  of  by  Shri  Oza  and  Shn
 Bra)  Ra)  Singh  regarding  the  rules
 being  laid  on  the  Table

 Shri  Raghunath  Singh:  Both  are
 absent

 Mr.  Speaker:  So  far  as  this  matter
 78  concerned,  we  have  been  following.
 foy  some  time  the  procedure  that  all
 Tules  framed  under  any  Act  must  be
 Placed  on  the  Table  of  the  House  so
 that  the  House  may  have  an  oppor-
 tunity  to  look  into  them  and  modify
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 them,  if  necessary  But  this  amend-
 ‘tng  Bull  is  restricted  only  to  one  single
 atemi,  and  matters  relating  to  rules
 do  not  come  im  here,  nor  does  this
 amending  clause  give  any  rule-making
 power  It  is  only  a  notification  But
 anyhow  I  believe  the  hon  Members

 Shri  .  K.  Patil.  On  behalf  of  the
 Government  I  have  given  a  promise
 that  when  we  come  again  with  an
 amending  Bill  we  shall  include  that
 We  will  do  it

 Mr,  Speaker:  Further,  the  Members
 concerned  are  not  present

 The  question  is

 “That  clause  ,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill”

 The  motion  was  adopted

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill

 Shri  8.  K.  Patil.  I  move  that  the
 Bill  be  passed.

 Mr.  Speaker:  The  question  38

 “That  the  Bil]  be  passed”
 The  motion  was  adopted

 ३2  34  brs,

 ARMS  BILL

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  move:

 “That  the  Bill  to  consolidate
 and  amend  the  law  relating  to
 arms  and  ammunition  be  referred
 to  a  Joint  Committee  of  the
 Houses  consisting  of  45  Mem-
 bers,  30  from  this  House  name-
 ly  Shri  Upendranath  Barman,
 Shri  Missula  Surayanarayana-
 murti,  Rani  Manjula  Devi,  Shri
 Bibhut:  Mishra,  Shri  Mohammad
 Tahir,  Dr  Gopalrao  Khedkar,
 Shri  Chhaganial  M.  Kedaria,
 Shri  है.  M.  K.  Abdul  Salam,
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 Shri  R.  8,  Shri  Vidya
 Charan  Shukla,  Shri  K  R  Achar,
 Shri  Mathew  Maniyangadan,  Shn
 Bhdkt  Darshan,  Shri  Jagan  Nath
 Prasad  Pahadie,  Shri  Raghubir
 Sahai,  Shri  Ansar  Harvani,  Shri
 Devenapall:  Rajiah,  Shri  Bangsh:
 Thakur,  Shri  Radha  Charan
 Sharma,  Shri  Satis  Chandra
 Samanta,  Shr  Ranbir  Singh
 Chaudhur:,  Shri  Hirendra  Nath
 Mukherjee,  Shri  K  K  Warior,
 Shri  Mohan  Swarup,  Shn
 Shambhu  Charan  Godsora,  Shri
 Thakore  Fatesingh}  Ghodasar,
 Shri  Uma  Charan  Patnaik,  Shr
 Atal  Bihar  Vajpayee,  Shri
 Shankarrao  Khanderao  Dige  and
 the  Mover;  and  15  members
 from  Rajya  Sabha,

 that  m  order  to  constitute  a
 sitting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee,

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  next  session,

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modificztions  as  the  Speaker
 may  make,  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appoint-
 ed  by  Rajya  Sabha  to  the  Joint
 Committee”

 I  am  very  happy  to  bring  toward
 this  Bill  because  after  mdependence
 there  had  been  a  persistent  desire
 that  the  old  Act  of  7878  ought  to  be
 materially  amended  so  as  to  bring  it
 in  line  with  modern  conditions  We
 had  also  a  discussion  in  the  first  Par-
 tuament  in  7953  when  Shri  Patna:k
 had  brought  forward  a  Bill  At  that
 time  the  then  Home  Minister,  Dr
 Katju,  had  given  an  assurance  that
 the  whole  question  would  be  fully
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 considered,  the  views  of  the  State
 Governments  and  the  public,  if  re-
 ceived,  will  be  taken  into  account  and
 a  consolidating  Bull  dealing  with  all
 the  aspects  of  this  question  would  be
 placed  before  this  House,  and  by  way
 of  implementing  this  assurance  we
 have  brought  forward  this  Bill.  We
 had  before  us  the  original  Act  of  ‘1878;
 we  had  also  certain  provisions  in  the
 Acts  of  a  number  of  foreign  States
 hke  the  United  Kingdom,  United
 States  of  America,  France  and  others.
 Then  we  consulted  the  State  Govern-
 ments  at  various  stages;  first,  in  a
 general  way  and  then  in  respect  of
 the  provisions  of  the  Bill  as  had  been
 drafted.  And  after  taking  into  ac-
 count  the  need  for  making  changes  in
 the  Act  of  ‘1878,  also  the  need  to  im-
 prove  upon  them  to  the  extent  that  it
 is  possible,  and  after  consulting  the
 State  Governments,  the  present  Bill!
 has  been  brought  forward,  and  I  am
 confident  the  hon  House  will  find  that
 there  are  a  number  of  measures  which
 are  of  a  liberalising  character.  There-
 fore,,I  should  like  to  place  before  this
 House  in  as  brief  a  manner  as  posyi-
 ble  the  history  of  the  Arms  Act
 legislation  in  India  and  how  there  are
 a  number  of  features  in  the  present
 Bill  which  are,  I  am  confident,  of  a
 fairly  liberalising  nature  and  are  such
 that  they  would  meet  with  the  ap-
 proval  of  this  hon.  House

 I  would  not  go  into  the  details  of
 the  various  clauses  because,  as  I  have
 already  pointed  out,  this  Bull  has  to
 be  referred  to  a  Joint  Committee,  and
 the  hon.  Members  of  the  Joint  Com-
 mittee  will  go  into  all  these  provisions
 and  make  such  amendments  as  they
 deem  fit  after  considering  all  the  ques-
 tions  relating  to  the  Arms  Act.

 Now,  so  far  as  this  legislation  is
 concerned,  during  the  Bmtish  ad-
 ministration  we  had  formerly  the
 Act  of  7860  (Act  No.  3l  of  1860).
 Naturally,  the  object  was  to  place  as
 much  a  measure  of  restrictions  on  the
 exercise  or  use  of  arms  and  ammuni-
 tions.  This  Act  was  followed  up  by
 another  Act,  that  is,  Act  ll  of  1878
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 This  is  what  is  popularly  called  the
 “parent  Act”  though  in  this  case,  as  ¥
 shali  be  pointing  out,  we  are  going.
 to  have  a  clause  in  this  Bill  accord-
 ing  to  which  all  the  provisions  of  this
 Act  of  878  have  to  be  replaced  and
 a  new  measure,  or  a  new  consolidat~
 ing  and  amending  Bill,  will  have  to
 be  considered  by  this  hon.  House  and
 then  by  the  Joint  Committee.  Now
 it  is  not  necessary  to  point  out  the
 purposes  that  the  framers  of  these  Acts
 had_  I  would,  however,  point  out  how
 the  Act  of  3878  had  two  objects  in
 view  I  am  mentioning  these  circum-
 stances  because  we  are  going,  to  a
 large  extent,  from  the  object  that  they
 specifically  had  then,

 The  Act  of  878  provided  inter  alia
 for  qd)  the  imposition  of  duties  on  the
 importation  of  arms;  (2)  prohibition
 of  possession  of  fire  arms  and  “going
 armed”  with  any  arms—~the  House
 will  kindly  understand  the  wide
 terms  used  in  this  particular  Act,  and
 the  purposes  behind  it—without
 licence  throughout  the  country;  (3)
 the  prohibition  of  possession  of  al!
 arms  Here,  in  this  case,  you.  will
 find  that  we  have  a  liberalising  mea-
 sure  by  which  ordinarily  licence:  are
 required  only  for  fire  arms.  But
 there  the  prohibition  was  in  respect  of
 Possession  of  al]  arms  without  licence
 in  any  area  notified  m  the  Official
 Gazette  and  also  in  the  areas  wnich
 were  disarmed  under  the  earlier  Act.

 The  reasons  given  by  the  then
 British  admumustrators  was,  firstly,  to
 ensure  stricter  control  over  the  im-
 port  of  cheep  fire  arms  and,  secondly,
 to  restrict  and  regulate  the  trarsicr
 of  fire  arms  so  as  to  prevent  their
 reaching  the  hostile  tribes  beyond  the
 frontier  or  the  criminal  elements  with-
 fm  this  country.  Therefore,  this  Act
 was  long  min  use  and  after  this  Act
 was  passed,  naturally  Arms  Rules  nad
 been  framed.

 So  far  es  these  rules  are  concern-
 ed,  they  dealt  with  a  number  of
 matters,  which  ordinarily  ought  to
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 have  been“provided  for  in  the  Act.
 All  the  same,  we  had  these  Indian
 Arms  Rules.  They  were  amendei  as
 &  result  of  the  report  of  a  committee
 appointed  by  the  then  legislature
 known  as  the  Imperial  Legislature  in
 1922,  A  committee  of  officials  and
 non-officials  had  been  appointed  and
 they  had  made  certain  recommenda-
 tions.  Some  of  them  the  then  Gov-
 ernment  accepted  and  so,  the  Arms
 Ruies  were  amended  in  ‘1924,

 After  the  attainment  of  independ-
 ence,  we  have  amended  the  Rules  to
 a  certain  extent  but  now  we  feel  that
 it  would  be  better  to  have  the  Act  it-
 self  amended  so  that  the  main  im-
 portant  principles  on  which  the  arms
 legislation  has  to  be  founded  will
 have  been  properly  laid  down  in  tne
 provisions  of  the  Bill  itself.  Natural-
 ly,  thereafter  we  have  taken  to  our-
 selves  the  power  to  make  rules.  The
 copies  of  these  rules  will,  according
 to  the  present  custom,  be  placed  be-
 fore  both  the  Houses  for  such  con-
 sideration  as  they  might  deem  fit  to
 give.

 This  is  the  background.  Then,  as  I
 pointed  out  earlier,  in  1953,  an  hon.
 Member,  Shri  Patnaik,  had  introduc-
 ed  a  Bill.  The  main  objects  that  he
 expressed  then  were;  firstly,  relaxing
 the  restrictions  so  as  to  bring  the
 arms  law  in  conformity  with  the  arms
 Jaws  of  other  countries.  This  parti-
 cular  object  has  been  taken  into
 account  and,  as  the  hon.  House  will
 bave  found,  there  are  a  number  of
 improvements  made  and  introduced
 in  this  Bill  on  the  model  or  the  basis
 of  similar  provisions  or  better  Provi- sions  in  the  Acts  of  the  countries  to
 which  I  have  just  now  made  a  refer-
 ence.

 The  second  object  was:  liberalising the  Arms  Act  and  the  Rules  for  the
 Purpose  of  allowing  certain  categories of  peaceful  citizens.  He  wanted  that the  hon.  Members  of  Parliament  or of  State  legislatures  should  be  allow- ed  to  possess  or  hold  arms  without any  permission  or  licence,  that  is,  to
 Possess  arms  for  self-defence  without
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 the  necessity  of  obtaining  licences  in
 respect  of  them.

 Then,  when  the  Bill  came  up  for
 consideration  on  the  9th  April,  1954,
 an  assurance  was  given  that  the  Go-
 vernment  would  themselves  bring
 forward  a  fresh  Bill.  Therefore,  this.
 Bill  has  been  brought  forward.

 I  may  also  point  out  that  Govern-
 ment  received  a  number  of  sugges-
 tions.  In  fact,  the  National  Rifle  Asso-
 ciation  of  India  had  prepared,  what.
 they  called,  a  Firearms  Bill.  They
 sent  not  only  the  Bill,  but  their  com--
 ments  also.  After  taking  into  account.
 all  those  comments  as  also  the  pro-
 visions  in  the  other  countries’  laws,
 we  have  brought  forward  this  mea-
 sure.

 So  far  as  the  main  provisions  of
 the  Bill  are  conccrned,  may  I  point
 out  that  we  have  maintained  before
 ourselves  two  object  that  ought  to  be
 placed  before  us  and  to  which  Shri
 Patnaik  had  made  a  reference.  One
 was  the  hberalisation  of  licensing  pro-
 visions  Tu  the  extent  that  they  could
 be  liberalised,  they  have  been  libera-
 lised.  As  you  will  see,  the  attitude
 that  has  to  be  taken  under  the  pro-
 visions  of  this  Bill  is  normally  tO
 grant  a  heence.  That  is  how  a  posi-
 tive  and  a  constructive  approach  is
 being  made  so  far  as  the  applicants
 for  a  heence  are  concerned.

 On  the  other  hand,  as  you  are
 aware,  we  have  also  to  find  the  mean
 between  two  views.  One  is  consistent
 with  the  needs  of  national  security—
 that  is  one~—the  second  is  consistent
 with  the  needs  of  a  proper  mainten-
 ance  of  law  and  order  and  the  third.
 is  consistent  with  the  need  that  su~h.
 arms  and  ammunitions  do  not  reach
 quarters  which  are  antisocial  in  na-
 ture.  All  these  have  also  to  be  taken:
 into  account.  Therefore,  while  the:
 policy  of  liberalisation  will  be  follow-
 ed,  there  have  to  be  some  restrictions.
 to  which  I  shall  be  making  a_  re-
 ference  as  I  proceed  further  on.

 Then,  with  this  background,  may
 I  point  out  the  broad  features  of  the
 new  Bij]  that  we  have  placed  before:
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 this  House.  Formerly,  as  I  have
 Pointed  out,  in  respect  of  all  arms,
 that  is,  fire-arms  and  other  arms  like
 swords  etc.,  there  was  a  uniform  need

 -according  to  the  then  law  to  thke  a
 lincence.  Now,  what  we  have  done  is
 that  we  have  followed  a  liberalising
 measure  in  the  sense  that  so  far  as
 firearms  are  concerned,  naturally,
 licences  are  required.  Licences  have
 to  be  taken  for  all  firearms  whenever
 an  applicant  is  desirous  of  possessing
 one.  Now,  in  respect  of  those  arms,
 which  are  not  firearms,  normally  no
 permission  or  licence  is  necessary  at
 all.  A  man  can  have  them  if  he  likes,
 provided  they  are  not  firearms,  But
 in  respect  of  all  these  arms  there  are
 occasions  where  or  there  are  areas
 where  it  is  necessary  to  control  them,
 @s  for  example  during  emergencies
 or  whenever  there  are,  what  can  be

 -ealled,  danger  spots  where  even  the
 other  arms,  in  respect  of  which  nor-
 mally  no  lincence  is  necessary,  are
 likely  to  be  abused  or  are  likely  40
 endanger  the  safety  of  the  peaceful
 citizens  of  India.  Therefore,  the  gen-
 eral  policy  is  that  licences  would  be
 required  only  in  respect  of  firearms, but  in  emergencies  or  in  places  where
 conditions  are  far  from  normal  licen-
 ces  will  have  to  be  insisted  upon  for
 possessing  all  arms  Therefore  you will  find  that  this  is  one  of  the  most
 forward  steps  that  we  have  taken
 “subject  to  the  need  to  tighten  the
 measures  specially  when  there  are
 circumstances  calling  for  the  exercise ‘of  emergency  powers

 Then,  you  will  also  find  that  the
 approach  generally  would  be,  in  res-
 pect  of  firearms  or  in  respect  of  those
 arms  for  which  a  lincence  hes  to  be
 taken,  as  I  have  pointed  out  above, that  licences  would  be  freely  granted. We  have  also  taken  into  account  the needs  of  the  cultivator  to  have  not
 only  his  personal  protection  but  also
 the  protection  of  the  crops.  For  that
 purpose  for  certain  types  of  arms  he
 ‘can  take  a  licence.

 Similarly,  also  there  would  be  li-
 ences  so  far  as  clubs  are  concerned.
 We  are  anxious,  as  the  House  is
 aware,  that  rifle  clubs  are  started  in
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 different  parts  of  indie  and  we  shall
 be  happy  to  give  them  recognition
 provided  they  comply  with  the  useal
 conditions  in  this  respect.  Happily,
 we  are  having  rifle  associations  or
 clubs  in  numerous  parts  4
 India.  Their  number  is  gra-
 dually  rising.  Therefore,  so  far  as  the
 bona  fide  members  of  such  clubs  or
 associations  are  concerned,  they  wil
 also  be  entitled  to  certain  types  of
 arms  ¢o  which  a  reference  has  been
 made  in  the  body  of  the  Bill.

 Even  in  respect  of  revolvers  and
 rifles,  though  naturally  one  has  to  be
 cateful  etill  the  licensing  authonty
 will  have  a  greater  discretion  for  the
 purpose  of  giving  such  hncences.  The
 approach  would  be  to  grant  licences
 except  where  there  are  circumstances
 with  reference  to  which  the  officers
 will  have  to  proceed  rather  cautious-
 ly,  That  also  has  been  mentioned  in
 the  body  of  this  Bill.

 Then,  another  very  important  and
 liberal  departure  that  has  been  made
 from  the  parent  Act  is  that  in  the
 former  Act,  as  you  are  aware,  as
 also  in  the  rules,  generally,  licences
 were  granted  in  respect  of  arms  to
 persons  who  were  then  called  stake-
 holders,  in  the  sense  that  they  pos-
 sessed  property.  This  property  con-
 sideration  was  availed  of  and  often-
 times,  those  who  were  not  stake-
 holeders  in  this  sense,  could  net  get
 such  a  licence  even  though  otherwise
 they  were  entitled  to  it.  This  partica-
 lar  consideration,  namely,  disqualifi-
 cation  due  to  want  of  property  with
 a  particular  person,  is  considered,
 naturally,  in  the  present  times,  an
 outmoded  condition  and  therefore, that  has  been  dispensed  with.  This  ig a  measure  which  the  House  will  kind.
 ly  take  into  account

 Another  provision  that  we  have introduced  with  all  its  details  is  that in  all  such  cases  wherever  licences are  asked  for  or  wherever  any  action has  to  be  taken  under  the  Arms  Act or  the  Arms  Rules,  the  orders  that have  te  be  passed  have  to  be  passed after  giving  the  person  an  opportunity to  know  why  a  refusal  is  likely  to  be
 given.  You  will  find  that  in  all  cases,
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 they  are  not  exactly  judicial,  but  they
 are  pt  least  quasi-judicial  and  there-
 fore,  normal  principles  of  jurispru-
 dence,  especially,  equitable  jurispru-
 dence  have  to  be  followed.  Therefore,
 ३  has  been  laid  down  that  when  a
 licence  has  to  be  refused,  the  licen-
 sing  authority  has  to  give  reasons  ex-
 cept  in  small  or  selected  class  of
 cases  where  the  reasons  could  not  be
 Gisclosed  mm  the  public  interests  Ex-
 eept  in  these  circumstances,  normally,
 when  a  licensing  authority  is  gomg  to
 refuse  an  application,  he  has  to  give
 reasons  in  writing  and  he  has  to
 furnish  copies  of  these  reasons  to  the
 person  whose  application  is  going  to
 be  rejected  The  object  ४5  that  in  such
 eases,  he  could  approach  the  higher  or
 appellate  authority  May  I  point  out
 here,  specific  provision  has  been  made
 for  an  appellate  authority,  namely,
 that  against  all  such  orders  of  refu-
 aaj,  it  will  be  open  to  the  aggrieved
 party  to  prefer  an  appeal.  As  the
 House  will  find,  provision  has  been
 made  that  m  the  appeal  no  order  can
 be  passed  by  the  appellate  authority
 without  giving  the  person  concerned,
 namely,  the  appellant,  an  opportunity
 of  being  heard  in  respect  of  his  peti-
 tion  or  appeal  These  are  normal
 rules  of  judicial  admunistration  It
 was  considered  that  they  are  very
 advisable  rules  meant  for  the  purpose
 ef  carrying  out  justice  and  therefore
 provisions  have  been  specifically  m-
 troduced  in  the  Bill  itself  that  so  far
 as  appeals  are  concerned,  so  far  as
 recording  of  treasons  are  concerned,
 am  all  these  cases,  the  man  will  have
 to  be  heard  before  the  appeal  comes
 ta  be  dismissed

 We  have  also  made  it  clear  that
 whenever  there  are  any  arms  which
 have  become  very  old,  which  are  ob-
 solete  or  which  are  unserviceable,  in
 respect  of  them,  there  will  be  no  need
 for  asking  for  any  licence  Often-
 times,  difficulty  was  felt  when  these
 arms  had  to  be  carried  to  another
 Place,  for  repairs  or  for  other  work,

 @  man  was  going  to  a_  sport,
 they  had  to  be  carried.  Often-times,
 technical  difficulties  arose  where  even
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 &8  servant  or  egent  could  not  carry
 these  arms  because  they  were  not
 licence-holders.  That  difficulty,  more
 or  less  of  a  technical  nature,  has  been
 got  ove:  by  saying  that  .t  would  be
 open  to  an  agent  or  servants  to  carry
 these  arms  while  the  licence-holder
 as  there  or  in*his  absence  alao,  with
 his  written  authority  That  has  been
 purposely  put  down  to  get  over  diffi-
 culties  that  are  often  felt.

 So  far  as  the  period  of  licence  uw
 concerned,  generally,  30  was  one  year
 till  now  We  have  considered  that
 when  once  a  licence  has  to  be  given,
 normally  the  period  should  be  three
 years  though  in  certain  cases,  an  ap-
 plicant  for  licence  himself  might  ask
 for  a  smailer  period  But,  the  normal
 period  would  be  three  years  and  this
 period  would  be  renewed  for  an  equal
 period  unless  there  are  any  reasons
 to  the  contrary  This  also  may  be
 taken  mto  account

 Whenever  any  arrests  are  to  be
 made  or  seizures  in  respect  of  such
 arms  which  are  not  held  properly  or
 where  there  are  other  circumstances
 exciting  the  suspicion  of  the  authori-
 ties  that  they  are  hkely  to  be  abused,
 m  all  such  cases,  @  certain  procedure
 has  to  be  followed  The  provision
 according  to  the  present  Bull  is,  the
 one  laid  down  for  arrests  and  seizures
 under  the  normal  criminal  law  That
 has  also  been  introduced

 We  have  also  introduced  here  and
 there  a  number  of  checks  on  the
 orderly  exercise  of  powers  by  certain
 officers,  because,  it  ts  essential  that
 m  proper  cases,  every  attempt  should
 be  made  to  grant  a  licence  and  not
 to  subject  the  holder  of  the  licence
 to  unnecessary  harassment  That  is
 the  object  that  we  have  kept  in  view
 These  are  the  principal  and  impor-
 tant  features  I  might  point  out  here
 that  we  have  introduced  certain  safe-
 guards  also

 These  arms,  especially  these  fire-
 arms  are  of  a  dangerous  character
 and  they  are  easily  likely  to  be  abused
 to  the  great  harm,  perhaps,  even  to
 the  holder  of  the  licence  himself,  as
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 to  others,  Therefore,  while,  on

 the  one  hand,  you  have  to  luberalise
 the  provision,  because  the  citizens  of
 India  would  be  entitled,  in  proper
 cases,  to  hold  arms,  the  Government
 have  to  take  into  accqunt  the  possi-
 bility  of  prohibiting  certain  categories
 of  persons  from  getting  or  applying
 for  such  licences.  Take,  for  example,
 minors.  It  wil]  be  very  difficult  and
 dangerous  to  entrust  minors  with  such
 arms  Similarly,  there  might  be
 criminals  who  have  undergone  &  sen-
 tence  of  six  months  or  more.  In  that
 case  also,  one  has  to  be  careful.  So
 that  if  there  are  criminals,  especially
 those  who  are  convicted  by  a  court
 of  Jaw  for  an  offence  dealing  with
 either  mora]  turpitude  or  similar  mat-
 ters  dangerous  to  secumty  or  to  the
 maintenance  of  law  and  order  in
 India,  we  have  to  be  careful  that  cri-
 minals  ought  not  to  be  allowed  to  get
 licences,

 Similarly,  also,  in  the  case  of
 machine  guns  and  other  big  guns,  one
 has  to  be  extremely  careful  and,  na-
 turally,  restrictions  have  to  be  placed
 In  all  these  cases,  often,  a  question
 arises,  as  a  number  of  hon  Members
 who  hove  practised  in  the  criminal
 courts  ure  aware,  these  dangerous
 weapons  are  used  and  it  becomes  dif-
 ficult  to  indentify  them.  On  account
 of  lack  of  identification,  often-times,
 the  quality  of  evidence  that  is  led
 against  the  criminal  is  likely  to  suffer
 For  that  purpose,  it  has  been  laid
 down  that  in  all  these  cases,  there
 ought  to  be  proper  identification
 marks  on  all  fire-arms.

 Power  has  been  reserved  to  the
 State  to  control  manufacture  and
 movement  of  arms  This  is  absolutely
 essential  There  are  certain  offences
 where,  if  they  are  proved,  heavier
 punishments  ought  to  be  provided

 Incidentally  I  may  pont  out,  when
 there  is  a  second  conviction  in  respect
 of  an  offence  under  the  Arms  Act,
 aaturally,  the  quantum  of  punishment
 ७  penalty  ought  to  be  far  larger  be-
 cause,  in  that  particular  case,  when
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 a  second  conviction  38  passed,  there
 728  no  defence  of  the  act  having  been
 done  in  extenuating  circumstances.
 38  hrs.

 That  is  the  reason,  Sir,  why  we
 have  followed  this  pohcy,  Whenever
 an  offender  commits  en  offence  again,
 naturally,  in  such  a  case  he  is  liable
 to  get  higher  punishment.  That  prin-
 ciple  has  already  been  introduced  in
 certain  acts  It  has  also  been  intro-
 duced  in  this  Act,

 The  next  question  relates  to  whe-
 ther  certain  categories  of  persons
 should  be  excluded  You  are  aware
 that  either  under  this  law  or  under
 our  treaty  or  covenant  or  under  inter-
 national  principles  certain  exemptions
 are  allowed  Now  we  have  laid  down
 one  proviso  accordmg  to  which  it  will
 be  examined  whether  grant  of  such
 exemption  is  essential.  We  consider
 whether  it  3725  necessary  or  advisab'e
 m  the  public  interest  to  grant  such
 exemptions  That  also  has  been  laid
 down

 May  I  be  permitted  to  pot  out,
 Sir,  9  this  connection  that  one  of  the
 principal  objects  that  we  have  kept
 before  us  is  to  avoid  ell  avoidable  in-
 convenience  to  the  public  There
 are  certain  mconveniences  which  are
 no  doubt  inevitable  Apart  from  those
 inconveniences,  we  have,  as  far  as
 possible,  tried  to  remove  the  mcom-
 veniences  because  the  independent
 citizens  of  India  are  entitled  to  ask
 for  licences  and  they  are  entitled  to
 expect  from  the  authorities  due  re-
 gard  to  their  conveniences  On  that
 account,  a  number  of  improvements
 have  been  laid  down  Of  course,
 whenever  there  is  a  case  for  arrest,
 arrest  has  to  take  place,  but  only  when
 it  is  absolutely  essential  and  not  as  a
 matter  of  course,  and  also  not  imnye-
 diately,  Then,  Sir,  as  you  are  aware,
 after  seizure,  a  final  order  has  to  be
 passed  as  to  what  is  to  become  of  these
 seized  arms  or  other  aarticles.  The
 general  rules  that  was  followed  was
 that  they  were  forfeited  as  a  matter
 of  course  to  the  Government.  Now,  in
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 such  cases  also,  Government  allow
 the  private  parties  some  time  to  make

 peck
 cl  Opportunity  is  given  to

 such  claimants  to  put  in  ther
 claims,  So,  now  you  will  find  that
 there  will  be  no  automatic  seizure

 Provisions  have  been  laid  down  for
 the  purpose  of  minimisimg  inconve-
 nience  It  has  been  laid  down  that
 whenever  there  are  certam  bffences,
 m  respect  of  such  offences,  punish-
 thents  or  penalties  have  been  provid-
 ed  for  If  they  are  of  a  serious  ne-
 ture,  in  that  case,  special  provisions
 heve  been  laid  down  in  respect  of
 those  cases  under  Clause  3  of  the  Bull
 In  those  cases,  the  previous  sanction
 of  the  district  magistrate  is  essential!
 This  gives  scope  for  the  purpose  of
 finding  out  whether  there  is  any
 prima  facie  case  at  all  Otherwise,
 often  times,  people  are  hkely  to  be
 harassed  and  even  if  ultimately  the
 person  73  acquitted,  he  has  still  to
 pass  through  certain  ordea)  and  trou-
 bie  For  that  purpose  xt  has  been
 laid  down  that  in  certam  cases  the
 sanction  of  th:  district  magistrate  5
 essential  Thisc  offences  are  being
 taken  cognisance  of  by  courts

 There  are  certain  other  new  fea-
 tures  in  the  Bill  For  example,  we
 have  given  specific  definition  of  arms
 and  ammunitions  We  have  excluded
 articles  which  are  not  intended  to  be
 used  as  arms  We  have  imtroduced
 additional  punishment  in  respect  of
 certain  offences  We  have  introduced
 the  provision  accordmg  to  which  com-
 panies  also  are  hable  to  be  dealt  with
 under  this  provision  This  325  made
 apphcable  to  the  directors,  partners
 ete  and  they  would  also  be  lable  to
 this  provision  This  provision  has
 been  added  because  often  times  com-
 pames  deal  with  arms  and  not  ne-
 cessarily  mm  all  cases  7  8  proper  man-
 nar  Therefore  it  has  been  consider-
 ed  necessary  to  brmg  the  companies
 also  into  the  orbit  of  the  provisions
 of  this  law.  In  that  case  also,  as
 the  House  will  see,  it  has  been  point-
 ed  out  as  to  how  the  matter  has  to
 be  proceeded  with

 Then,  Sir,  often-times  tourists  come
 to  India  and  they  require  licences
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 Now  provision  has  been  made  for
 tourists  as  well

 Thus  you  will  find  that  the  restric-
 tions  that  have  been  placed,  have  been
 kept  at  the  mmimum_  =  The  interests
 of  security  and  the  maintenance  of
 law  and  order  have  to  be  taken  into
 account  and  have  to  be  constantly
 kept  in  view  because  here  we  are  not
 dealing  with  ordinary  aartieles  but
 with  articles  which  are  prone  to  cause
 death  or  injpry  to  a  large  number  of
 persons  Therefore,  we  have  to  keep
 restrictions  wherever  there  is  neces-
 sity  for  those  restrictions  As  I  have
 pointed  out,  we  have  been  keeping
 minimum  restrictions  You  will  find
 that  we  have  hberalised  the  measure
 for  the  purpose  of  enabling  more
 persons  to  get  hcences  We  have  also
 provided  against  any  inconvenience
 or  harassment  likely  to  be  caused  to
 applicants  These  are  the  main
 provisions  which  have  been  intro-
 duced  7  the  Bill  =  These  will  be  seru-
 tinmised  and  it  would  open  to  the
 Joint  Select  Committee  to  go  into  all
 the  questions  bearing  on  this  matter

 Then,  Sir,  before  I  close,  I  would
 like  to  make  a  reference  to  an  amend-
 ment  that  has  been  suggested  by  an
 hon.  Member  that  Shri  U  C  Patnaik’s
 bill  might  also  be  referred  to  the
 Joint  Select  Committee  I  have  made
 the  whole  position  quite  clear  It
 would  be  open  to  the  Jomt  Select
 Committee  to  examine  the  provisions
 of  his  bill  as  well.  It  is  not  formally
 possible  for  us  to  make  that  reference
 because  that  would  mean  that  we  ac-
 cept  the  principle  underlying  the
 bill  That  is  why  I  poimted  out  that
 it  38  open  to  the  Jomt  Select  Com-
 mittee  to  consider  his  bill  without
 such  a  formal  reference  because
 making  of  a  formal  reference  would
 commit  this  House  and  the  Govern-
 ment  to  the  principle  of  that  bill  To
 a  large  extent  we  have  followed
 what  he  wanted,  but  I  would  like  ९०
 point  out  that  x  will  certamly  be
 open  to  the  Joimt  Select  Committee
 to  consider  not  only  the  provisions  in
 this  bill  but  also  the  provisions  ir  his
 bill  and  such  other  matters  as  they
 might  like  to  consider  Therefore,
 there  would  be  no  need  perhaps  for
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 this  amendment.  There  are  certain
 technical  difficulties  in  accepting  this
 amendment,  and  I  am  confident  that
 im  the  light  of  the  elucidation  that  I
 have  offered,  this  particular  amend-
 ment  will  not  be  pressed.

 Sir,  I  move.

 Mr.  Speaker:  Motion  moved:

 That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  arms  and
 ammunition  be  referred  to  a  Joint
 Committee  of  the  Houses  consisting  of
 45  members;  30  from  this  House,
 namely  ;—

 Shri  Upendranath  Barman,  Shri  Mis-
 sula  Suryanaranamurti,  Rani  Man-
 jula  Devi,  Shri  Bibhuti  Mishra,  Shri
 Mohammad  Tahir,  Dr.  Gopalrao
 Khedkar,  Shri  Chhaganial  M.  Kedaria,
 Shri  M.  ह:  M.  Abdul  Salam,  Shri
 R.  S.  Arumugam,  Shri  Vidya  Charan
 Shukla,  Shri  K.  R.  Achar,  Shri  Mat-
 hew  Mapiyangadan,  Shri  Bhakt  Dar-
 shan,  Shri  Jagan  Nath  Prasad  Pahadia
 Shri  Raghubir  Sahai,  Shri  Ansar
 Harvani,  Shri  Devanapal  Rajiah,  Shri
 Bangshi  Thakur,  Shri  Radha  Charan
 Sharma,  Shri  Satis  Chandra  Samanta,
 Shri  Ranbir  Singh  Chaudhuri,  Shri
 Hirendra  Nath  Mukerjee,  Shri  K.  K.
 Warior,  Shri  Mohan  Swarup,  Shri
 Shambhu  Charan  Godsora,  Thakore
 Shri  Fatehsinhji  Ghodasar,  Shri  Uma
 Charan  Patnaik.  Shri  Atal  Bihari
 Vajpayee,  Shri  Shankarrao  Khanderao
 Dige  and  Shri  B,  N.  Datar  and  45  mem-
 bers  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Com-
 mittee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day
 of  the  next  session;

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and
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 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  the  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.

 Shri  Easwara  Iyer  (Trivandrum):
 The  hon,  Minister  in  charge  of  this
 Bill  has  stated  that  he  is  rather
 happy  about  the  introduction  of  this
 Bill.

 Shri  8,  C.  Samanta  (Tamluk):  I  have
 got  an  amendment  to  the  original
 motion,

 Mr.  Speaker:  The  hon.  Minister  has
 already  explained  the  position.

 Shri  S.  C.  Samanta:  He  has  stated
 that  he  is  not  willing  to  accept  it.
 Still,  we  have  got  to  say  something
 in  regard  to  it.

 Mr.  Speaker:  Even  though  the  hon.
 Member  does  not  move  the  amend-
 ment,  I  shall  give  him  an  opportunity
 to  speak.  Does  he  want  to  move  the
 amendment?

 Shri  S,  C.  Samanta:  No.

 Mr.  Speaker:  I  shall  give  the  hon.
 Member  an  opportunity  to  speak.

 Shri  Easwara  lyer:  The  Statement
 of  Objects  and  Reasons  appended  to
 the  Bull  says  that  the  attempt  of  the
 Bill  is  to  liberalise  the  policy  of  Gov-
 ernment  in  regard  to  the  grant  of
 licences  for  firearms.  It  really  says
 that  the  Arms  Act  of  1878,  which  had
 been  enacted  about  eighty  years  ago
 had  adopted  the  policy  of  negativing
 the  giving  of  firearms,  but  since  Inde-
 pendence,  it  must  be  the  policy  of
 Government  to  liberalise  the  giving
 of  licences.

 But  on  going  through  the  provisions
 of  the  Bill,  I  do  not  feel  very  happy.
 It  contains  so  many  checks  and
 counter  checks,  to  such  an  extent  that
 it  is  left  to  the  arbitrary  discretion
 of  a  licensing  authority  to  disallow  the
 grant  of  licence.
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 Since  the  Bill  is  going  to  be  refer-
 red  to  a  Joint  Committee,  I  shall  not
 take  up  the  time  of  the  House  by  deal-
 ing  with  the  provisions  one  by  one,
 bit  I  shall  suggest  my  amendments
 when  the  Bill  emerges  from  the  Joint
 Committee  or  before  the  Joint  Com-
 mittee.  But,  having  an  overall  pic-
 ture  of  this  entire  enactment  along
 with  the  private  member’s  bill  intro-
 duced  by  Shri  U,  C.  Patnaik,  I.  would
 respectfully  say  that  this  Bill  is  no
 improvement  on  the  Indian  Arms  Act
 of  ‘1878,

 In  fact,  the  definitions  of  arms  and
 firearms  are  80  vague  and  so  inde-
 finite  that  it  is  open  to  the  licensing
 authority  to  say  that  for  arms  of  a
 particular  description,  or  firearms  of  a
 particular  description  licences  shall
 not  be  granted.  If  we  look  at  the  de-
 finition  in  clause  2  (c)  we  find:

 “‘arms’  means  articles  of  any
 description  designed  or  adapted  as
 weapons  for  offence  or  defence,
 and  includes  firearms,  sharp-edged
 and  other  deadly  weapons,  and
 parts  of,  and  machinery  for  manu-
 facturing,  arms,  but  does  not  in-
 clude  articles  designed  solely  for
 domestic  or  agricultural  uses  and
 weapons  incapable  of  being  used
 otherwise  than  as  toys  or  of
 being  converted  into  serviceable
 ‘weapons;”.

 I  am  really  happy  that  the  hon,  Minis-
 ter  would  say  that  domestic  and  agri-
 cultural  weapons  such  as  knives,  table-
 knives  or  even  forks  may  not  come
 within  the  definition  of  ‘arms’  under
 this  clause,  But  what  exactly  does
 the  definition  mean  when  it  says
 ‘sharp-edged  weapons’?  How  are  we
 to  understand  whether  a  sharp-edged
 weapon  is  really  intended  to  be  used
 for  domestic  or  agricultural  purposes?
 Who  is  to  determine  this?  Is  it  for
 the  licensing  authority  to  determine
 whether  a  sharp-edged  pen-knife  or  a
 sharp-edged  needle  or—I  would  even
 48०  to  the  extent  of  saying—anything
 coming  within  the  description  of  an
 aze  etc.  will  come  within  the  scope

 -of  this  definition  or  not?
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 Mr.  Speaker:  Does  the  hon.  Member
 mean  domestic  implements?

 Shri  Easwara  lyer:  I  am  submitting
 that  tt  is  left  to  the  subjective  satisfac-
 tion  of  the  licensing  authority  to  find
 out  whether  a  particular  class  of
 weapon  is  an  implement  used  for
 domestic  or  agricultural  purposes.

 It  is  generally  known  that  a  pen-
 knife  or  a  table-knife  is  used  for
 domestic  purposes.  But  suppose  it  is
 in  the  nature  of  a  dagger;  it  is  open
 to  any  person  to  have  a  particular
 design  for  his  own  domestic  imple-
 ment,  and  suppose  it  is  in  the  nature
 of  a  dagger.  Is  it  not  open  to  the
 licensing  authority  to  say  that  it  comes
 within  the  mischief  of  this  definition
 of  ‘arms’?

 Coming  to  clause  4,  we  find  that
 it  reads  thus:

 “If  the  Central  Government  is
 of  opinion  that  having  regard  to
 the  circumstances  prevailing  in
 any  area  it  is  necessary  or  expe-
 dient  in  the  public  interest  that
 the  acquisition,  possession  or
 carrying  of  arms  other  than  fire-
 arms  should  also  be  regulated  it
 may,  by  notification  in  the  Official
 Gazette,  direct  that  this  section
 shall  apply  to  the  area  specified  in
 the  notification,  and  thereupon  no
 person  shall  acquire,  have  in  his
 possession  or  carry  arms  of  any
 description  in  that  area  unless  he
 holds  in  this  behalf  a  licence  issu-
 ed  in  accordance  with  the  provi-
 sions  of  this  Act  and  the  rules
 made  thereunder.”.

 I  am  not  saying  that  in  any  particular
 contingency,  the  Central  Government
 should  not  be  enabled  to  prevent  the
 use  of  arms.  What  I  am  submitting
 is  that  when  a  notification  of  this
 nature  as  contemplated  in  clause  4  is
 issued  by  the  Central  Government,  it
 will  be  open  to  the  subordinate  officers
 who  are  to  implement  the  authority
 of  the  Central  Government  to  say  that
 any  particular  weapon  of  any  descrip-
 tion  innocently  carried  by  a  person
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 comes  within  the  definition  of  ‘arms’
 Z%ven  in  the  Indian  Arms  Act  of  878
 it  is  said  ‘Arms  such  as  swords,
 daggers,  bows  and  arrows  etc.’,  but
 here  a  wide  definition  seems  to  have
 been  given.  With  very  great  respect,
 I  would  say  that  the  subsequent  clause
 regarding  the  exemption  of  domestic
 or  agricultural  implements  is  only
 an  eye-wash.  The  provisions  of  the
 Arms  Bill  are  more  stringent  than
 the  provisions  in  the  Indian  Arms  Act
 which,  the  hon,  Minister  would  also
 concede,  had  been  enacted  to  disarm
 the  dependent  nation,  as  we  were
 then,

 There  38  another  provision  which
 is  likely  to  cause  some  difficulty.  In
 regard  to  the  powers  of  the  licensing
 authority,  the  hon.  Minister  was
 pleased  to  say  that  the  granting  of  the
 licence  is  the  ordinary  rule,  and  the
 negativing  of  the  licence  would  !x
 an  exception.  Clause  3  says:

 “The  licensing  authority  shall
 grant—

 (a)  a  licence  under  section  (3)
 where  the  licence  is  required.”

 Certainly  the  wording  is  very  happy,
 but  the  effect  of  clause  3  appears  to
 be  taken  away  by  clause  l4,.  which
 states  that  notwithstanding  anything
 in  section  13,  the  licensing  authority
 shall  refuse  to  grant  a  licence  on
 grounds  enumerated  therein.  The
 grounds  for  refusal  are  very  elaborate.
 If  you  look  at  clause  4()  -you  will
 find  that  the  licensing  authority  can
 refuse  a  licence  where  he  deems  it
 necessary  for  the  security  of  the
 public  peace.  It  is  open  to  the  licens-
 ing  authority  to  say  that  the  grant  of
 a  licence  to  a  particular  person  is
 against  the  interests  of  the  security  of
 the  country.  It  is  left  to  the  subjec-
 tive  satisfaction  of  the  licensing authority  to  determine  whether  the
 grant  of  a  licence  to  a  particular  per- son  is  against  the  interests  of  the
 natjon  or  against  the  interests  of  the
 public  peace.
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 It  is  also  stated  in  clause  141)  that
 the  licensing  authority  can  refuse  to
 grant  a  licence  to  a  person  whom  he
 deems  to  be  for  any  reason  unfit  for
 a  licence  under  the  Act.  So,  if  ७
 son  is  considered  unfit  to  have  a
 licence  by  the  licensing  authority,  he
 can  refuse  to  grant  a  licence.  So,  the
 statement  of  the  hon.  Minister  that
 granting  of  licence  would  be  the  rule
 is  illusory  in  the  light  of  the  provi-
 sions  of  clause  i4,

 He  may  say  that  he  has  recognised
 the  well-known  principles  of  jurispru-
 dence  in  saying  that  where  there
 a  refusal,  a  written  order  stating  the
 grounds  of  refusal  should  be  made,  So
 far  as  I  have  understood  natural
 justice,  it  38  not  giving  reasons  for  the
 refusal  that  is  the  equitable  rule  of
 jurisprudence,  but  giving  an  opportu-
 nity  of  being  heard  before  the  refusal
 is  made.  If  I  have  understood  the
 principle  of  natural  justice  properly,
 it  is  that  no  person  shall  be  condemn-
 ed  without  being  heard,  so  that  if  the
 licensing  authority  comes  to  the  con-
 clusion  that  a  person  is  unfit  to  hold
 the  licence,  he  must  give  a  reasonable
 opportunity  to  that  person  to  be  heard
 before  refusing  the  licence

 I  am  certainly  aware  of  the  provi-
 sions  in  the  Bill  by  which  the  appel-
 late  authority  should  grant  the  appel-
 lant  a  reasonable  opportunity  of  show-
 ing  cause  against  the  proposed  order
 be  made  in  clause  4  itself  under
 in  appeal.  But  why  not  a  provision
 be  made  in  clause  4  itself  under
 which  the  licensing  authority  proceeds
 to  refuse  the  licence?

 These  are  all  restrictions  which
 have  been  imposed,  and  however
 well-meaning  the  hon.  Minister  may
 be,  it  is  open  to  arbitrary  authorities
 acting  in  a  capricious  manner,  as  we
 know  they  do  more  often  than  not, to  refuse  fire  arms.

 I  am  not  very  much  aware  of  con-
 ditions  in  northern  India,  but  in  the
 Place  from  where  I  come  the  need
 for  rifles  of  a  particular  bore  which
 may  not  be  a  high  calibre,  to  prevent
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 damages  to  agricultural  crops  from
 wild  beasts  is  very  great.  We  find
 the  peasants  and  agriculturists  are
 put  to  great  hardship  by  the  non-
 grant  of  licences  for  possessing  fire-
 arms  of  the  nature  of  shot  bore  guns
 or  muxele-loading  guns.  Of  course,
 there  is  a  tirade  against  shooting
 menkeys  and  exporting  them,  but  we
 know  more  often  than  not  of  mon-
 keys,  wild  boars,  tigers  coming  and
 ruining  the  crops,  and  when  the
 licensing  authority  sits  tight  over  the
 matter  and  says  that  the  particular
 person  is  an  anti-social  element,  that
 he  belongs  to  the  Communist  Party  or
 the  PSP  or  the  Congress,  that  he  is  a
 political  campaigner  and  gets  into
 serapes  and  other  things  and  refuses
 the  licence  on  these  grounds,  the  bona
 fide  agriculturists  are  put  to  great
 hardship.  So,  how  far  the  Bill  is  seek-
 ing  to  set  right  affairs  is  q  matter
 which  may  be  considered  by  the  Joint
 Committee.  So,  I  would  submit  that
 the  Joint  Committee  may  take  into
 consideration  the  question  of  relaxing
 the  rigour  in  giving  the  licence,  or
 even  taking  away  some  of  the  rigorous
 provisions  in  clause  4

 T  have  nothing  further  to  say  in  this
 matter  because  I  am  perfectly  aware
 that  the  Joint  Committee  has  to  con-
 sider  this  Bill  in  all  its  aspects,  and
 there  will  be  an  occasion  for  me  to
 move  amendments,  but  I  would  say
 that  although  the  hon.  Minister  profes-
 ses  that  this  Bill  seeks  to  amend  and
 consolidate  the  Arms  Act  so  as_  to
 liberalise  the  policy,  a  reading  of  the
 provisions  of  the  Bill  makes  me  come
 to  the  conclusion  that  it  has  more
 rigorous  provisions  than  the  Act  of
 ‘1878,  and  does  not  compare  favour-
 ably  with  the  Bill  that  hon.  Member,
 Shri  U.  C.  Patnaik,  has  moved  in  this
 House.  I  would  respectfully  com-
 mend  for  the  acceptance  of  the  House
 the  liberalised  provisions  contained  in
 the  Private  Member's  Bill.

 Mr.  Speaker:  Shm  Braj  Raj  Singh.
 A  number  of  hon.  Members  seem  to
 be  anxious  to  speak.

 Shri  S.  C,  Samanta:  I  do  not  want
 to  speak  on  the  Bill,  only  on  the
 reference  to  the  Jaint  Committee.
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 Mr,-  Speaker:  Hon.  Members  will
 confine  their  remarks  to  ten  or  fifteen
 minutes,

 An  Hon.  Member:  The  time  for  the
 Bill  fs  four  hours.

 Mr,  Speaker:  Three  hours.

 श्री  ब्रजराज  सिह  (फिरोजाबाद)  :
 अध्यक्ष  महोदय,  जहां  तक  हथियारों  से  सम्बन्ध
 रखने  वाले  कानून  का  सम्बन्ध  है,  इसका
 सीधा  झसर  देहातो  में  रहने  वाली  जनता  पर
 पड़ता  है  और  देहात  की  जनता  को  जो  तकलीफ
 श्रब  तक  हथियारों  के  लाइसेंस  लेने  में  रही  है,
 उसको  दूर  किया  जाना  बहुत  भ्रावश्यक  था  ।
 हिन्दुस्तान  के  भ्राज़ाद  होने  के  बाद  यह  बहुत
 जरूरी  था  कि  उसकी  इस  तकलीफ  को  दूर
 किया  जाता  और  जब  इस  बिल  के  लाये  जाने
 की  चर्चा  थी  तो  आशा  की  जाती  थी  कि  कुछ
 इस  तरह  की  व्यवस्था  इस  में  की  जायेगी
 जिससे  कि  वह  बीमारी  और  वह  अरष्टाचार
 जोकि  शब  तक  हथियारों  के  लाइसेंस  देने  के
 सम्बन्ध  में  होता  है,  वह  खत्म  हो  जाये  लेकिन
 मुझे  दुःख  के  साथ  कहना  पडता  है  कि  जो
 व्यवस्थाये  इस  कानून  में  की  गई  है,  उन
 व्यवस्थाभों  से  हम  उस  भ्रष्टाचार  को  जोकि
 झाज  हिन्दुस्तान  में  इसके  बारे  में  व्याप्त  है,
 सम्भवतः  खत्म  नहीं  कर  सकेंगे  |

 माननीय  मत्री  महोदय  की  तरफ  से  यह
 कहा  गया  है  कि  लोगों  को  झ्धिक  सुविधाये
 दी  जा  रही  है,  भ्रधिक  सुभीता  रहेगी  हथियारो
 के  लाइसेंस  लेने  में  -  लेकिन  इस  कानून  में
 इस  तरह  की  व्यवस्था  भी  है  कि  जिस  से  जनता
 को  बिना  किसी  तरह  का  कोई  कारण  बताये
 हुए  सिर्फ  इस  बात  पर  कि  कही  पर  शान्ति  भंग
 होने  का  झदेशा  है,  हथियारों  के  लाइसेंस  देने
 से  रोका  जा  सकता  है।  मैं  निवेदन  करूंगा  कि
 झभी  भी  हमारे  यहा  कुछ  ऐसा  इलाका  है

 और  वह  बहुत  बड़ा  इलाका  है  कि  जिसमें  भ्रकसर
 डर्कतिया  पडती  रहती  है,  जिस  के  बारे  में  कहा
 जाता  है  कि  बह  ड्कतों  का  इलाका  है  और
 जहां  पर  जनता  को  लूट  लिया  जाता  है  यह
 इलाका  न  केवल  उत्तर  प्रदेश  में  है  बल्कि
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 री  ब्रवराज  चह]
 मध्य  प्रदेश  और  राजस्थान  में  भी  है।  इस  इलाके
 में  जो  लोग  रहते  है,  उन्हें  हमेशा  ही  यह  लतरा

 रहता  है  कि  उनको  पता  नहीं  कब  डकैत  लोग
 झा  कर  लूट  ले  जायें  या  कब  ग्राकर  उनको
 मार  डालें  t  झभी  एक  सप्ताह  की  बात  ही  हुई
 है  कि  उत्तर  प्रदेश  के  आगरा  जिले  की  वाह
 तहसील  के  एक  गाव  में  ४०  लोगो  ने  जिन  के
 पास  गैर-कानूनी  हथियार  ही  कहना  चाहिये,
 थे,  लूट  लिया  और  हत्यायें  कर  दी  ।  रोजमर्रा

 कही  न  कही  इस  तरह  की  घटनायें  होती
 रहती  हैं।  भम्बस  के  झास  पास  फा  जो  इलाका  है,
 उसमें  भी  इस  तरह  की  धटनायें  होती  रही  हैं।
 इस  वास्ते  झावद्यकता  इस  बात  की  है  कि
 अमन  इलाको  में  रहने  बारि  लोगे  के  लिए  सुरक्षा
 का  इतिज्ाम  होना  चाहिए  ।  ऐसे  लोगो  को

 लाइसेंस  दिये  जाने  चाहियें  जो  इन  इलाको  में

 रहते  है  ।  इस  बिल  के  कानून  बन  जाने  के  बाद
 भी  ऐसे  लोगो  को  लाइसस  दिये  जायेंगे,  इसमें
 सन्देह  ही  है  4 जब  भी  कभी  किसी  को  लाइसेंस
 देने  की  बात  झायेगी  तो  सब  से  पहले  लाइसेंस
 देने  बालो  के  दिमाग  में  यह  बात  आयेगी  कि
 जिन  को  लाइसेंस  दिये  जा  रहे  हैं  वे  कही  ऐसे
 ब्यक्ति  तो  नही  हैं  कि  उनका  सम्बन्ध  किसी

 तरह  से  ड्कतो  से  हो  या  उनसे  किसी  प्रकार  से
 ये  हथियार  या  ये  एम्युनिशन  डकतो  के  पास
 चला  जाये  और  इस  तरह  से  थे  लोग  इसका

 दुरुपयोग  करे  ।  मैं  स्पिरिट  में  कम  से  कम
 इस  बात  को  मानता  ह्  कि  इस  तरह  की
 व्यवस्था  होनी  चाहिए  कि  डकैतो  के  पास  किसी
 तरह  का  ऐम्यूनिशन  या  हथियार  न  पहुच
 जाय,  रूबिन  जो  इतना  बड़ा  डिस्क्रेशन  श्राप
 लाइसेंसिंग  झ्रथारिटी  को  देते  है,  इस  नाम  पर
 कि  दाति  और  व्यवस्था  को  कायम  रखा  जा
 सके,  इस  से  इस  बात  का  पूरा  मौका  हो  सकता  है
 कि  लाइसेंस  न  दिया  जाये  ।  मेरा  निवेदन  यह
 है  कि  जब  यह  बिल  अमल  मे  प्रायेगा  तो  जिस
 व्यक्ति  के  खिलाफ  लाइसेसिग  प्रथारिटी  होगी,
 या  जिस  व्यक्तित  क ेखिलाफ  वह  लोग  होगे  जो
 कि  रिपोर्ट  करने  वाले  होगे,  खास  तौर  पर

 पुलिस  के  लोग,  वह  उस  व्यक्ति  को  लाइसेंस
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 at  से  इनकार  कर  सकते  हैं  खास  तौर  से

 इसलिए कि  इस  बिल  के  क्साज  १४  के सबक्लाज

 ३(२)  में  लिखा  हुआ  है

 “Where  the  licensing  authority
 deems  it  necessary  for  the  security
 of  the  public  peace  to  refuse  to
 grant  such  licence”

 हू  एक  बहुत  ही  विस्तृत  चीज  है  भर  जब  भी
 लाइसेंसिंग  अ्रथारिटी  चाहे  ऐसा  वैसा  कारण
 दे  कर  कह  सकती  है  कि  फला  व्यक्ति  को
 लाइसेंस  नहीं  दिया  जायेगा  |

 आशा  की  जाती  थी  कि  कानून  यह  बनाया

 नागरिक  अपने  पास  हथियार  को  रख  सकेगा
 श्रौर  अ्रपवाद  सिर्फ  यह  होगा  कि  जो  ऐन्टी
 शोदल  एलिमेंट्स  है,  जो  इस  तरह  के  लोग  हैं
 जिन  को  हथियार  नही  दिया  जाना  चाहिए,
 शौर  जिन  की  एक  लिस्ट  बनाई  जायगी,  उन  को

 हथियार  नही  दिये  जायेंगे  ।  लेकिन  इतने
 बडे  इन्तजार  के  बाद  भी  हम  देखते  हैं  कि
 ध्राज  भी  छोटे  छोटे  भधिकारियों  पर  यह  छोड
 दिया  जायेगा  कि  वे  जिसे  चाहें  हथियार  दिलायें
 शर  जिसे  न  चाहें  उसे  न  दिलायें  ।  आखिर
 लाइसेसिंग  भ्रयारिटी  क्‍या  होती  है  बह  इलाके
 के  थानेदार  से  रिपोर्ट  लेती  है  कि  यह  किस
 तरह  का  आदमी  है  t  इलाके  का  थानेदार
 रिपोर्ट  कर  देता  है  कि  यह  आदमी  इस  प्रकार
 का  है  जिस  से  कि  शाति  भग  होने  का  खतरा  हो
 सकता  है  और  शाति  भग  होने  के  खतरे  के
 क्वारण  लाइसेंस  देनें  से  इन्कार  किया  जा
 सकता  है  ।  जब  शाति  भग  हाने  के  खतरे  की
 कोई  परिभाषा  नहीं  दी  गई  है  कि  किस  तरह
 शाति  भग  होगी  तो  किसी  भी  झादमी  के  लिए,
 शास  तौर  से  राजनीतिक  आदमियो  के  लिए
 कहा  जा  सकता  है  कि  उस  को  हथियार
 नदी  दिया  जाना  चाहिए  क्योकि  यह
 राज  जलूस  निकालता  है,  सत्याग्रह
 करता  है,  जो  वक्‍त  की  सरकार  है  उसे
 परेशान  करने  को  कोशिषा  करता  है  भौद
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 उसईके  हारा  शांति  मंग  होने  का  खतरा  है  ।
 मैं  विवेदन  करूणा  कि  मंत्रियों  के  दिमागो  में

 यह  बात  हो  सकती  है  कि  जो  उन  के  राजनीतिक
 विरोभी  हैं  उन  से  शांति भंग  होने  का  खतरा  नही
 है  लेकिन  जो  लोग  इस  कानून  को  भ्रमल  में
 जायेंगे,  खास  तौर  से  थाने  के  शानेदार

 हाकिस  परगना,  जो  कि  लाइससिंग  अभारिंटी

 होगी,  या  जिले  के  कलेक्टर,  उन  के  दिमाग  में
 *

 यह  बात  स्पष्ट  नहीं  होती  है  कि  राजनीतिक
 बिरोघी  क्‍या  होता  हैं  वे  लोग  यही  सोचते  हैं
 कि  जो  लोग  सरकार  के  विरोधी  है  बही
 शांति भग  करने  वाले  है,  शौर  इन्ही  कारणों  से

 बहुत  से  लोगो  को  लाइसेंस  बही  दिये  जायेंगे  ।
 सिफ  शातिभग  होने  के  खतरे  का  बहाना  ले  कर,
 लाइससिंग  अथारिटी  लाइसेंस  देने  से  इनकार
 कर  सकती  है  ।  में  निवेदन  करूगा  कि  हमेशा
 यही  चीज  अमल  में  भाती  रहेगी  कि  जो  राज-
 नीतिक  विरोधी  है  उन्हें  हथियार  दिये  जाने  की
 जरूरत  नहीं  है  ।  यह  चीज  मैं  बिना  किसी
 आधार  के  नही  कह  रहा  हू  ।  अभी  उत्तर  प्रदेश
 के  झागरा  जिले  में  बढ़ी  हुई  सिंचाई  दरो  के
 खिलाफ  एक  आन्दोलन  चला  ।  उस  आन्दोलन
 में  हमारे  कुछ  झादमी  जेल  गये,  भौर  चूकि
 वह  उस  आन्दोलन  में  जेल  गये  थे  इस  लिए
 हमारे  एक  साथी  का  जो  पिस्तौल  का  लाइसेंस
 था  उसे  वहा  के  जिलाधीश  ने  इस  कारण
 खारिज  कर  दिया  कि  उस  नें  जो  वक्‍त  की
 सरकार  है  उस  के  खिलाफ  एजिटेशन  में  हिस्सा
 लिया  t  हमे  इस  तरह  की  व्यवस्थाये  नही  करनी
 चाहियें  ।  हम  सरकार  के  सैद्धान्तिक  विरोधी
 हो  सकते  है  ।  सरकार  के  लोग  सोच  सकते  है
 कि  किसी  एजिटेशन  सत्याग्रह  की  प्रावदय-
 कता  नही  है  लेकिन  जो  विरोधी  दल  के  लोग  है
 व  यह  सोच  सकते  हैं  कि  सरकार  का  यह
 दृष्टिकोण  सही  नहीं  है  किसी  एजिटछान  में
 भी  जनता  की  राय  को  बनाने  के  लिये  यह
 आवश्यक  है  कि  हमेशा  झातिपूर्ण  सत्याग्रह
 होता  रहे  7  मैं  इस  बात  को  मानने  के  लिए
 बैयार  ह्  कि  इस  में  सरकार  का  दृष्टिकोण
 शूसरा  हो  सकता  है,  लेकिन  चूकि  सरकार
 का  दुष्टिकोण  दूसरा  है  इसलिए  जो  भ्रधिकारी
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 होते  हैं  बे  यह  सोच  सकते  हैं कि  झगर  किसी

 ऐसे  झादमी  के  पास  लाइसेंस  है  जिस  मे

 सत्याग्रह  में  हिस्सा  लिया  है,  जो  कि  वक्‍त  की
 सरकार  के  खिलाफ  है,  तो  उस  का  लाइसेंव

 रह  कर  दिया  जाना  चाहिए  ।  जो  हमारा
 जनतत्र  आज  कायम  है  उस  में  इस  तरह  की
 व्यवस्था  कानून  में  नहीं  होनी  चाहिए  ।  कोई

 जनूस  निकालना  है,  जुलूस  के  लिये  जिलाषीक्ष

 कहता  है  कि
 उस  से

 शाति  भग  होने  का  खतरा  है
 शौर  चूकि  शाति  भग  होने  का  लतरा  है  इसलिए
 उस  तरह  के  व्यक्ति  को  लाइसेंस  नहीं  दिया
 जाना  चाहिए,  इस  तरह  की  व्यवस्था  कर  के
 आप  कहते  हैं  कि  इस  कानून  को  लिब्रलाइज
 किया जा  रहा  है  तो  मैं  कहुगा  कि  यह  तो  हमारे
 जनतत्र  का  बिल्कुल  खात्मा  हो  जाता  है  ।

 इसलिए  मेरा  निवेदन  है  कि  जो  इस  विधेयक
 का  क्‍लाज  १४  का  सब  क्लाज  ३(२)  है
 जिस  में  कि  शाति  भग  होने  के  खतरे  का  उल्लेख

 है,  उसे  आप  खास  तौर  से  देखने  की  कोशिश
 करे  ब्लाज  १४  के  सब  क्लाज  २(२)  में
 दिया  हुभा  है

 “Where  the  licensing  authority
 deems  it  necessary  for  the  security
 of  the  public  peace  to  refuse  to
 grant  such  hcence”

 अगर  इस  चीज  का  रखना  आवश्यक  समझा
 जाता  है  तो  इस  में  बहुत  ही  ज्यादा  चेक्स
 लगाये  जाने  चाहियें  लाइसेंसिंग  भ्रथारिटी
 के  हाथ  में  इस  तरह  के  कोई  भ्रधिकार  न  हो
 जिन  से  कि  चाहे  जिस  व्यक्ति  को,  चाहे  वह
 राजनीतिक  विरोधी  हो  या  कोई  और  इस
 नाम  पर  कि  शाति  भग  होने  का  खतरा  हो
 सकता  है  उसे  लाइसेंस  न  दिया  जाय  ।

 में  इस  को  मानता  हू  कि  यह  कह  कर  कि

 लाइसेंस  देने  के  लिये  प्रापर्टी  कोई  प्राधार  नही
 होगी  एक  प्रच्छी  बात  की  गई  है  |  लेकिन

 इतना  ही  काफी  नही  है  ।  मैं  कहगा  कि  झाज
 राज्य  सरकार  या  केन्द्र  सरकार  कोई  इस  तरह
 की  व्यवस्था  नहीं  कर  सकती  कि  जिन  के  पास

 हथियार  रहेगा  उन  के  लिए  कोई  कानून  बनाया
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 [ot  त्रजराज  सिह]
 जाय  हथियार  कौन  रखेगा  इस  के  लिये  कानून  इस  को  मानने  के  लिए  तैयार  नहीं  हू  कि  जो  भौ

 हम  बनायें  यह  मुनासिन  भौर  श्च्छी  बात  नहों  पुलिस  रहेगी  वह्‌  हर  एफ  व्यक्ति  की  रक्षा

 है  |  हमें  इस  तरह  का  कानून  बनाना  चाहिए
 कि  कौन  इस  तरह  के  लोग  है  जो  हथियार
 नही  रख  सकते  ।  प्राप  कह  सकते  है  कि  णेंटी
 सोशल  लोगों  के  लिए  ऐसा  कह  सकते  हैं  |
 डझेकिन  भ्राज  समाज  विरोधी  तत्वों  की  जो
 बात  कही  जाती  है  उस  के  भी  बहुत  ही  भिन्न
 फिन्न  माने  लिए  जाते  है  सरकार  के  मत्रियों
 के  दिमाग  में  समाज  विरोधी  तत्वों  के  लिए
 कोई  भलग  माने  हो  सकते  है  छेकिन  जो  आदमी
 इस  कानून  पर  अमल  करते  उन  के  लिए
 समाज  विरोधी  तत्व  के  लोग  नहीं  हो  सकते
 जो  कि  रिश्वत  लेते  हैं,  या  जो  हाकिम  परगना
 कि  पक्षप्रात  का  काम  करने  है  बल्कि  राजनीतिक
 विरोधियों  को  ऐसा  माना  जाता  है  |  श्राज
 राजनोतिक  विरोधियों  को  डायरिया  रखी
 जाती  हैं,  श्राज  हमारे  यहा  पुलिस  के  लोग  रहते
 हैं  जो  यही  देखने  का  काम  करते  हैं  कि  विरोधो
 दल  को  ऐक्टिविटीज  क्‍या  है,  वे  उन  को  नोट
 करते  है  कि  भाज  उन्होने  यह  जुलूस  निकाला,
 यह  मीटिंग  की,  यह  अ्रदर्शन  किया  तो  जहा
 तक  समाज  विरोधी  तत्यो  का  सवाल  है,  उस  का
 दायरा  बनाने  की  जरूरत  है  ।  जो  ब्लैक  मार्क  टिंग
 करते  है,  डकैती  डालते  है,  चोरिया  करने  है,
 बोरी  का  सामान  लते  हैं,  चोरी  करने  में  मदद
 करते  है,  इस  तरह  के  लोगो  को  लाइसस  न
 दिया  जाय,  यह  में  मान  सकता  हू,  क्योकि
 आखिर  हमाश  उद्देश्य  श्राज  क्या  है  ?  हमारा
 उद्देश्य  यह  नहीं  है  कि  जो  शजशातिपूर्वक
 तरीके  से  अपनी  रक्षा  करना  चाहता
 है  उसको  हम  भ्रपनी  रक्षा  करने  से  रोकें  ।
 श्राज  देहातो  की  बात  तो  छोड  दीजिये,  शहरों
 में  लोग  झाते  हैं  श्रौर  दिन  दहाड़े  चोरिया
 Hrd  है,  श्राकर  लूट  ले  जाते  हैं।  हमारे  देश  के
 पास  भ्राज  पुलिस  इतनी  नही  है  जो  कि  हमारी
 रक्षा  कर  सके  भौर  पुलिस  का  पूरा  इन्तजाम
 हो  सके  ।  वैसे  में  मानता  हू  कि  श्रधिक  तादाद
 में  हम  पुलिस  का  इन्तजाम  करने  रहेंगे  तो

 हमारा  रुपया  बहुत  ज्यादा  खर्च  हो  जायेगा,
 लेकिन  अगर  वह  हम  कर  भीदेंतो  भी  मी

 कर  सकेगी  t  इसलिए  कानून,की  तरफ  से

 इस  तरह  के  नक्स  न  होने  चाहियें  कि  जो

 व्यक्ति  भ्पनी  इच्छा  के  मुताबिक  भ्रपनी  सुरक्षा
 करना  चाहे  उस  की  सुरक्षा  पर  कोई  रोक  लगे  ।
 दगर  हम  इस  तरह  का  कानून  बना  कर  इस

 सुरक्षा  पर  रोक  लगाते  है  तो  यह  ठीक  नहों  है  +
 म  मानता  हू  कि  हमारा  देश  अहिसा  का  देश  है,
 न  सिर्फ  हमारे  महात्मा  गाधी  जी  ने  हमें  अहिंसा
 का  पाठ  पढ़ाया  बल्कि  उन  से  पहले  महाबीर
 और  बुद्ध  ने  भी  भ्रहिसा  का  पाठ  पढाया,  ऐसी
 दशा  में  इस  देश  को  जनता  से  क्‍या  खतरा  हो
 सकता  है  ?  हा,  जो  समाज  विरोधी  तत्व  हैं
 उन्हें  रोकने  के  लिए  झाप  प्रतिबन्ध  लगाइये,
 उन  के  लिए  कोई  कानून  झ्राप  लाइये  ।  इस
 पर  हमें  सिद्धान्त  रूप  में  विचार  करने  के  लिए
 तैयार  रहना  चाहिए  ।  क्‍या  हम  कोई  ऐसा
 इन्तजाम  कर  सके  है  जिस  में  हम  लोगो  से  यह
 कह  सकें  कि  हम  बिना  हथियार  के  रह  संकते

 हैं  ?  यदि  नही,  तो  यह  करना  चाहिए  कि

 यहा  के  लोग  अपने  पास  हथियार  रख  सके  ।

 ऐसी  व्यवस्था  श्राज  नहीं  है  ।  यह  एक  ऐसी
 चीज  है  जिसे,  में  नही  समझता,  वि  सरकार
 कभी  स्वीकार  करने  के  लिए  तैयार  होगी
 क्योकि  सरकार  जो  कुछ  भी  करती  है  तो  पुलिस
 वालो  से  रिपोर्ट  मागती  है  और  पुलिस  वालो
 का  दृष्टिकोण  अभी  बदला  नही  है।  वे  सोचते  हैं
 कि  अगर  हर  एक  को  लाइसेस  दे  दिया  जाता  है
 तो  हो  सकता  है  कि  उन  के  लिए  बहुत  ही
 मुश्किल  हो  जाय  ।  लेकिन  इस  तरह  का  कोई
 खतरा  नही  है  t  फिर  भी  सिद्धान्त  रूप  से  हम  को
 इस  पर  विचार  करना  चाहिए  ।

 इस  के  अलावा  आप  ने  तीन  साल  का
 पीरियड  रखा  है  t  जहा  तक  तीन  साल  के
 पीरियड  का  सवाल  है  में  नहीं  सोच  पाता  कि
 इस  तीन  साल  की  क्‍या  जरूरत  है  ।  एक  साल
 से  तीन  साल  कर  दिया  गया,  यह  अच्छी  बात  हैं
 लेकिन  तीन  साल  की  बजाय  क्या  यह  नहीं  हो
 सकता  कि  जब  किसी  को  एक  दफा  लाइसेंस



 39958  Arms  Bell

 दे  दिया  जाता  है  तो  जब  तक  उस  के  खिलाफ

 कोई  ऐसी  बात  नहीं  भा  जाती  जिस  से  कि

 कानून  की  व्यवस्था  की  भ्वहेलना  होती  हो,
 तब  तक  उसे  लाइसेंस  को  रिन्यू  कराने  की

 जरूरत  न  पडे  ?  पहले  साल  में  एक  दफा

 लाइसेंस  रिन्यू  होता  था,  भ्रब  तीन  साल  में  होगा  |

 इस  में  यह  होता  है  कि  जो  लाइसेस  रिन्यू
 करने  वाले  अधिकारी  होते  हैं  उन  की  चांदी

 होती  है  t  हर  लाइसेंस  को  रिन्यू  करने  के  लिए
 ४  ०  वे  लेते  हैं  -  श्राखिर  डस  तीन  साल  के
 पीरियड  के  बाहर  हम  क्यों  नहीं  जा  सकते  ?

 जब  एक  दफा  लाइसेंस  दे  दिया  जाता  है  तो

 जन  तक  उस  के  खिलाफ  कोई  ऐसी  बात  न

 पैदा  हो  जाये  जिस  की  वजह  से  लाइसेंस  नही
 दिया  जाना  चाहिए,  तब  तक  उस  लाइसेंस
 को  कायम  क्‍यों  न  रखा  जाय  ?  तो  मैं  कहूगा
 कि  तीन  साल  की  लाइसेंस  देने  वाली  जो  बात

 है  उस  पर  विचार  किया  जाना  चाहिए  |

 इसके  साथ  साथ  नियम  बनाने  का  सवाल

 श्राता  है  1  उसमें  हमारी  राज्य  सरकारे  जो
 नियम  बनाया  करती  है  शौर  उन  के  जो  नियम

 होते  है  वह  एक  अ्रजीब  तरीके के  नियम

 होते  है  ।  कभी  कभी  सरकार  की  तरफ  से

 झादेश  जारी  करने  होते  हैं  और  हमारे  देखने

 में  यह  भ्राया  हैं  कि  इसमें  खास  राजनीति  चला

 करती  है  जौर  लाइसेंस  देते  वक्‍त  सम्बन्धित

 अधिकारी  खाली  यही  नही  देखते  कि  अ्रमुक
 ब्यक्ति  कैसा  है  और  वह  ज्ाइसेंस  पाने  के

 योग्य  है  श्रथवा  भही  बल्कि  लाइसेंस  देने  में

 पार्टीबाजी  और  राजनीति  चलती  है।  कही  कही
 वर  तो  ऐसा  भी  देखा  गया  है  कि  जो  पार्टी

 पदारुढ़  होती  है  जैसे  कि  काग्रेस  पार्टी  है  भौर

 कांग्रेस  पार्टी  में  जो  एक  मिनिस्ट्रियल  पार्टी  है
 जिसके  कि  मिनिस्टर्स  लोग  होते  है  भौर  कांग्रेस
 के  अन्दर  भी  एक  विरोधी  पार्टी  होती  है  भौर

 विरोधी  पार्टी  वालो  को  लाइसेंस  नही  दिया
 जाता  है  भर  भिनिस्ट्रयल  पार्टी  के  लोगो  को

 लाइसेंस  दे  दिया  जाता  है।  इस  तरह  की  बात
 चलती  &  इसलिए  मेँ  चाहुगा  कि  प्रवर  समिति
 को  इस  के  लिए  कोई  उचित  व्यवस्था  करनी

 चाहिए,  इस  तरह  की  बात  सोचनी  चाहिए
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 जिससे  कि  राज्य  सरकारे  जो  भ्लग  भ्रलग
 नियम  बनाती  है  उनके  सम्बन्ध  में  हम  कोई
 ऐसी  व्यवस्था  कर  सकें  शौर  कोई  इस  तरह  के
 जैक्स  सगा  सके  जिससे  कि  यह  चीज़  बंद

 हो  सके  |

 में  यह  मानता  हूं  कि  अब  हथियारों  के

 लाइसेंस  देने  में  कोई  प्रापरटी  भ्रथवा  जायदाद
 का  सवाल  नही  रह  गया  है  प्रौर  भ्रब  यह  चोज

 नही  रह  गई  है  कि  जायदाद  के  झाधार  पर
 किसी  को  लाइसेंस  दिया  जायगा  तो  उससे

 कुछ  सुविधा  मिलेगी  ।  इसके  बायजूद  भी  इस
 तरह  की  बात  हो  सकतो  है  शर  भौर  भी  बातें

 हो  सकती  है  जिनके  लिए  कि  कहा  जा  सकता  है
 कि  इस  बात  की  सावधानी  बर्तनी  भ्रावश्यक  है
 कि  कही  समाज  विरोधी  तत्वो  को  तो  हथियारों
 के  लाइसेंस  नही  दिये  जा  रहे  है  ।

 इसलिए  मेरा  कहना  है  कि जब  सरकार  का

 उद्देश्य  भाम्स  ऐक्ट  लाइसेस  सम्बन्धी  नीति  को

 लिब्रलाइज़  करना  है,  उसमें  भ्रधिक  सुविधायें
 देना  चाहते  हैँ  शौर  उस  सम्बन्ध  में  एक  उदार
 नीति  बर्तना  चाहते  है  तो  सरकार  को  इस

 मौजूदा  कानून  में  कुछ  बहुत  ही  महत्वपूर्ण
 परिवर्तन  करने  पड़ेंगे  भर  मेरा  निवेदन

 यह  है  कि  उन  परिवर्तनों  की  तरफ
 प्रबर  समिति  को  ध्यान  देना  चाहिए।

 13:42  hrs.

 (Mr  Deputy-Seeaker  i  the  Chatr.):

 इसके  साथ  साथ  यह  जो  इसमे  ६  महीने
 की  कैद  की  सजा  की  व्यवस्था  की  गई  है
 और  हालाकि  उस  मौरेल  टरपीच्यूड  वाली
 बात  कही  गई  है  लेकिन  यह  भी  ध्यान  में
 रखना  चाहिये  कि  भौरेल  टस्पीच्यूड  बी  जो

 इसमें  बात  कही  गई  है  तो  आज  भी  मुल्क  में

 बहुत  से  ऐसे  लोग  है  जो  कि  ईमानदारी  के  साथ

 यह  महसूस  करते  है  कि  मुल्क  में  जनतंत्र  को
 सफल  बनाने  के  लिए  यह  आवश्यक  है  कि
 जो  भी  भयायपूर्ण  कानून  हो  उनका  न  सिर्फ़

 सिद्धान्ततः  विरोध  किया  जाय  या  सभाएं
 करके  विरोध  किया  जाय  बल्कि  उन  कानूनों
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 का  विरोध  उन  को  तोड़  कर  और  सजा  भुगत
 कर  किया  जाये  ।  भ्रब  भी  ऐसे  लोग  हैं  जो
 थह  महसूस  करते  हैं  कि  यदि  इस  तरह  का

 कानून  बना  कर  हम  ऐसे  लोगों  को  जिनको
 कि  इस  बिना  पर  कि  उन्होंने  ससद्‌  या  किसी
 विधान  सभा  द्वारा  पारित  कानून  को  जिसको
 कि  यह  प्रन्यायपूर्ण  कानून  समझते  थे-  और  उस

 झन्यायपूर्ण  कानून  को  तोड़ने  के  कारण
 जिनको  कि  सज़ा  हो  गई  थी,  उनको  इस  सजा

 हो  जाने  के  कारण  हथियारों  का  लाइसेंस
 देने  से  इंकार  कर  दिया  जायेगा  ।  हमें  यह
 रेखना  होगा  कि  कही  कानून  के  वर्तमान रूप  में

 हने  से  इस  तरह  की  बात  न  हो  जाये  कि  ऐसे
 कोगों  को  लाइसेंस  देते  से  इन्कार  कर  दिया
 जाये  ।  इसलिए  मै  चाहूंगा  कि  इस  पर  भी
 श्रवर  समिति  ध्यान  दे  और  ऐसी  व्यवस्था
 करे  ताकि  इस  तरह  की  कोई  दिक्कत  दरपेदा
 नझाये।

 उपाध्यक्ष  महोदय,  आपको  याद  है  कि

 हमारी  लोक  सभा  के  माननीय  भरव्यक्ष  ने
 अभी  कुछ  दिन  पहले  अपना  यह  विचार  प्रकट
 किया  था  कि  संसद्‌  भी  अगर  कोई  कानून
 बनाती  है  और  उसके  लिए  कोई  नागरिक

 यह  महसूस  करता  है  झथवा  नागरिकों  का
 कोई  वर्ग  यह  महसूस  करता  है  कि  वह  कानून
 अन्यायपूर्ण  है,  और  यदि  उनकी  निगाह  मे

 यह  कानून  अनुचित  और  अन्‍न्यायपूर्ण  है  तो  उस

 कानून  को  तोड़ने  का  उन्हें  अधिकार  है  1
 में  यहा  पर  अध्यक्ष  महोदय  का  उदाहरण  देकर
 उसके  महत्व  की  बढ़ाना  नही  चाहता  लेकिन

 में  यह  बात  अवश्य  कहना  चाहता  हू  कि  न  सिर्फ
 अध्यक्ष  महोदय  बल्कि  हिन्दुस्तान  के  बहुत
 से  नागरिक  यह  महसूस  करते  हैं  कि  जनतत्र
 को  सफल  बनाने  के  लिए  जनतत्र  में  हमेशा
 स्वतंत्रापूवंक  भौर  बिना  किसी  डर  के  हर  एक
 को  अपना  विचार  प्रकट  करने  की  पृण्-
 स्वतंत्ता  होनी  चाहिये  7  इस  तरह  की  बात
 जब  तक  नही  सोची  जायेगी  तब  तक  हो  सकता

 है  कि  जनतंत्र  केवल  एक  पार्टी  गवर्नमेंट  अथवा

 शक  खास  शुने  हुए  गुट  का  ही  हास्यस्पद
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 प्रजातंत्र  बन  कर  रह  जाये  ।  इसलिए
 भेरा  निवेदन  है  कि  हम  इसमे  इस  तरह  की
 व्यवस्था  करे  जिससे  कानून  में  यह  चैक  न  रहे  कि
 जो  झादमी  ब  छा  से  हथियार  रखना  ष्बाहता
 है  उसको  हथियार  न  रखने  दिया  जाय  |

 इसके  साथ  ही  यह  भी  दंखा  जाय  कि  झाज  ो

 हथियारों  का  लाइसेंस  देने  में  राजनीति,
 पार्टीबंदी  भौर  अ्रष्टाचार  चल  रहा  है  भौर
 जो  पक्षपातपूर्ण  रवैय्या  बर्ता  जा  है  कि  जिस
 झादमी  को  भी  लाइसेंस  एथारिटी  गयाह  बहु
 कलक्टर  हो  अथवा  हाकिम  परगना,  उस
 झादमी  को  तो  वह  हथियारों  का  लाइसेंस  दे
 देते  है  भौर  दूसरों  को  नहीं  दिया  जाता  है,
 अह  अऔक  अंध  हो  जाये  |  जाइसेंस  'दुथपीरटी
 यह  एक्सक्यूज़  लेकर  शोर  यह  नियम  बना  कर
 कि  तुम्हारे  पास  यह  नहीं  है  झौर  तुम्हारे  पास

 वह  नहीं  है  शौर  था  यह  कि  चूंकि  तुमने
 श्रमदान  नहीं  किया  है  इसलिए  तुम्हें  लाइसेंस
 नहीं  दिया  जा  सकता,  मेरा  कहना  है  कि  यह

 दृष्टिकोण  लाइसेंस  देने  के  लिए  अपनाना
 सर्वथा  अनुचित  है  ।  अब  जहा  तक  श्रमदान
 का  सम्बन्ध  है  वह  एक  अच्छी  और  स्वागत
 योग्य  चीज़  है  लेकिन  हथियारों  के  लिए
 लाइसेंस  देने  में  श्रमदान  की  बात  करना,
 यह  तो  श्रमदान  का  मज़ाक  बनाना  है  1  मे
 ठो  यह  कहूंगा  कि  लाइसेंस  देते  समय  श्रमदान
 की  शत्त  लगाना  यह  तो  उसी  पुरानी  परम्परा
 को  जारी  रखने,वाली  बात  हो  गई  जब  कि

 यही  हमारे  पुराने  सरकारी  अ्रधिकारीगण
 लड़ाई  के  लिए  ष्बंदा  देने  पर  डोर  दिया  करते
 थे  झौर  चदा  देने  के  लिए  लोगों  को  मजबूर
 किया  करते  थे  और  जो  लड़ाई  में  चदा  दिया
 करते  थे  उनको  हथियारों  का  लाइसेंस  दिया
 जाता  था  और  श्लाज  हमारे  अधिकारियों  ने
 लडाई  के  चंदे  के  स्थान  पर  इस  श्रमदान  को
 लाकर  परम्

 दिया  और  वह  कहते  हैं  कि  यदि

 तुम  श्रमदान  करोगे  तो  तुम्हें  लाइसेंस  दे  दिया
 जायेगा  eee e .  -

 पंडित  ठाकुर  बास  भागन  (हिसार)  :
 केदा  सेविम्स  सर्टिफ़िकेट्स  खरीदने  के  सितु
 कहते  है
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 जाता  है  कि  कैदा  सेविंग्स  स्टिफ़िकेट्स  खरीदोगे
 तो  हथियारों  का  लाइसेंस  दिया  जापगा  |
 लेकिन  मेरा  इस  सम्बन्ध  में  कहना  यह  है  भ्रच्छा
 काम  शौर  उद्देश्य  भ्च्छे  प्रादमियों  ह्वारा  ही
 पूरा  हो  सकता  है  भौर  उस  काम  को  उन्ही
 पुराने  नौकरशाही  के  लोगों  कलकटर्स  भौर
 हाकिस  परगना  से  करवाना  उचित  नहीं  है
 शौर  भ्ाज  जो  भ्रष्टाचार  फैला  हुआ  है  उससें
 अक्सर  उनके  द्वारा  झूठे  सटिफिकेट्स  दे  दिये
 जाते  हैं  कि  भ्मुक  अ्मुक  ने  श्रमदान  किया  है
 झचवा  इतनी  समाज  सेवा  की  है  हालांकि  वें
 कभी  समाजसेवा  और  श्रमदान  के  निकट
 मटके  तक  भी  नही  हैं  लेकित  थानेदार  श्रादि
 को  रिह्वत  आदि  देकर  इस  तरह  झूठ  लिखवा
 सिया  जाता  है  इस  लिए  में  चाहता  हूं  कि  इस
 तरह  का  कोई  प्रतिबंध  नहीं  रहना  चाहिये
 जिसमें  कि  ऐसे  लोगो  को  जो  कि  गलत  काम
 कर  सकते  हैं  उनको  इस  तरह  के  गलत  तरीकों
 से  इस  तरह  को  झूठी  रिपोर्टों  के  देने  की  बात
 हो  क्योंकि  ऐसा  होने  से  अच्छे  कामो  को
 बदनामी  ही  होती  है  ।  मेरा  निवेदन  है  कि
 प्रवर  समिति  इस  पर  गम्भीरतापूर्वक  विचार
 करेगी  और  विदोष  कर  उन  लोगो  को  जो  कि
 उसके  सामने  गवाही  देना  चाहते  है  उनको
 गवाही  देने  का  मौका  देगी  और  उनका
 मेमोरेडम  लेगी  ताकि  इस  कानून  पर  अच्छे
 तरीके  से  विचार  हो  सके  और  उसके  बाद
 प्रवर  समिति  सदन  में  रिपोर्ट  पथ  की  जाय
 और  सदन  को  पुन  उस  पर  विस्तारपूर्वक
 विचार  प्रकट  करने  का  भ्रवसर  मिले  t  में
 चाहता  हू  कि  इस  सम्बन्ध  में  कोई  इस  तरह
 का  कानूती  प्रतिबंध  न  रहे  कि  वे  हथियार
 नही  रख  सकेंगे  श्रलबत्ता  प्रतिबध  उन  लोगो
 पर  रहे  जो  कि  समाज  विरोधी  तत्व  होते  हैं
 भौर  जिनसे  कि  देश  की  सुरक्षा  को  खतरा
 हो  सकता  है  1  मैं  ग्राशा  करता  हू  कि  प्रवर
 समिति  इन  सब  चीज़ो  को  ध्यान  में  रख  कर
 इस  पर  विचार  करेगी  ।

 Gari  ड्,  ©.  Sharma:  (Gurdaspur):
 Sir,  I  think  this  Bill  has  come  twenty
 years  too  early.  We  should  have  had
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 this  Bill  in  998  and  not  in  this  year..
 (Interruptions.  )

 An  Hén.  Member:  It  is  forty  years
 too  early,  then.

 Shri  D.  C.  Sharma:  I  think  all  the
 experience  that  could  have  been  had
 by  our  Government,  by  the  State
 Governments  and  by  the  public  in  the
 matter  of  working  of  an  out-moded,
 colonial-time,  Arms  Act  imposed  upon
 a  dependent  country  ruled  by  an  alien
 Government,  ail  the  experience  gained
 during  the  course  of  these  years  has
 been  lost  upon  this  Ministry  and  Gov-
 ernment.  We  have  not  learnt  any-
 thing  from  the  working  of  that  Arms
 Act  during  all  these  years.  They
 have  brought  here  a  stereotyped  Bill,
 a  Bill  which  is  as  outmoded  in  the
 context  of  India’s  freedom  as  any-
 thing  can  be.  My  friend  over  there
 said  he  felt  very  unhappy.  I  feel  dis-
 treased  about  the  fact  that  the  ap-
 proach  that  has  been  made  to  this
 problem  has  been  an  entirely  depart-
 mental  approach  and  not  an  approach
 which  is  in  conformity  with  the  needs
 of  the  public  or  the  arges  of  the  peoc-
 ple  and  the  needs  of  a  free  India
 which  is  pulsating  with  new  life  of
 all  kinds

 Sir,  7६  has  been  said  that  this  Bill
 is  meant  for  the  control  of  arms  and
 ammunitions.  I  welcome  it.  But
 when  I  read  these  two  phrases,  arms
 and  ammunitions,  I  think  that  these
 phrases  were  the  grossest  kind  of
 unreality.  You  talk  of  arms  and  am-
 munitions  in  a  country  where  we  do
 not  have  any  self-sufficiency  so  far  as
 even  ordinary  arms  are  concerned  and
 you  talk  of  ammunitions  in  the  con-
 text  of  a  country  where  we  have  to

 depend  for  ammunitions  of
 all  kinds  on  other  countries.
 I  think  here  is  a  Bill  brought  forward
 by  the  Home  Ministry  where  we  are
 going  to  legislate  for  a  thing  that  does
 not  exist.  We  are  going  to  have  a  Bill
 for  things  which  may  come  about  after
 0  years  or  five  years.  I  know  we
 are  making  desperate  attempts  to
 have  self-sufficiency  in  the  matter  of
 arms  and  ammunitions  but  I  cannot
 understand  why  we  should  talk  of
 control  of  something  which  does  not
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 exist  very  much,  which  exists  only,
 4n  a  rudimentary  form,  which  exists

 rong
 in  a  form  which  is  not  very  visi-

 Sir,  to  say  that  this  spirit  of  un-
 reality  prevails  in  the  Bill  one  has

 2  of  the  Bill.  Clause
 of  the  Bill  will  show  as  if  we  are

 going  to  have  this  Arms  Bill  for  a
 very  progressive  and  up-to-date  coun-
 try  like  USSR,  USA  or  UK.  where  the
 people  have  all  kinds  of  arms  and  all
 kinds  of  ammunitions.,  But,  whereas
 the  definition  of  arms  and  ammuni-
 tion  has  been  made  as  wide  as  pos-
 sible,  as  comprehensive  as  possible— of  course,  this  must  have  been  taken
 from  some  Act  in-  some  country—I
 must  say  that  the  whole  thing  shows
 that  there  is  a  big  gap  between  the
 definition  and  the  reality.  I  do  not
 understand  why  the  Home  Ministry
 should  have  legislated  for  the  un-
 known  future  without  taking  into
 account.  the  known  needs  of  today

 Another  pomt  I  want  to  make  is
 this.  It  has  been  said  that  this  Bill
 follows  a  liberal  policy.  I  do  not
 understand  what  is  the  meaning  of
 the  word  ‘liberal’  here,  It  would  have
 been  a  liberal  policy,  I  would  say,  77
 we  should  have  made  the  possession
 of  arms  as  easily  possible  as  is
 desired  in  the  context  of  our  life  to-
 day.  But  I  find  that  the  whole  ques- tion  has  been  approached  from  a  nega-
 tive  point  of  view  and  not  from  a  posi-
 tive  point  of  view.  For  instance,  I
 would  say  that  the  Ministry  should
 have  sat  down  and  analysed  the  needs
 of  the  people  so  far  as  these  arms  go It  should  have  asked  itself  one  ques- tion.  Who  are  the  people  that  need
 arms  today?  I  think  if  they  had  asked
 this  question  themselves,  the  whole
 of  this  Bill  would  have  come  to  have
 #0me  atmosphere  of  reality  about  it

 For  instance,  Sir,  there  are  agricu)- turists  living  in  remote  villages  who
 need  arms.  What  have  we  done  for
 them?  You  have  thrown  them  to  the
 mercy  of  the  licensing  authorities  who
 are  mostly  urban  minded.
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 As  Hon.  Member:  Ale  wiki
 animais.

 Shri  D.  C.  Sharma:  Well,  wild
 animals  are  not  so  bad  द उ  some  human
 beings—I  shall  come  to  that  later.  Sir,
 I  was  submitting  very  respectfully
 that  the  first  group  of  persons  that
 should  have  been  taken  note  of  by
 the  Home  Ministry  are  these  agricul-
 turists  who  have  to  protect  them-
 selves  against  wild  animals  and  against
 other  things.  I  know  how  hard  it  is
 for  them  to  get  licences.  I  know  it
 from  personal  experience,  Do  you
 mean  to  say  that  they  have  got  greater
 facilities  than  before  on  account  of
 this  Bill?  Certainly  not.  They  re-
 main  stranded  as  before,  and  the  talk
 about  this  liberalisation  of  the  provi-
 sions  of  the  Bill  is  a  talk  in  the  air

 An  Hon.  Member:  It  is  going  to  the
 Select  Committee.

 Shri  D.  C.  Sharma:  The  Select  Com-
 mittee  will  do  it.  That  is  why  I  am
 making  these  observations.  Again,
 there  are  certain  areas—my  hon.
 friend  over  there  referred  to  tftem—
 which  are  dacoit  infested.  My  sister
 there  also  talked  about  those  dacoit
 infested  areas  yesterday.  There  are
 dacoities  going  on  in  free  India  even
 now.  Even  yesterday.  I  read  in  the
 papers  about  some  dacoit  in  U.P.
 being  liquidated  after  his  having  com-
 mitted  some  200  dacoities.  Dacoities
 are  going  on  in  U.P.,  in  Madhya  Pra-
 desh  and  other  parts  of  India.  I  want
 to  ask  one  question.  Does  this  Bill
 give  any  hope  to  those  persons  who
 are  living  in  these  dacoit  infested
 areas?  Certainly  not.  They  are  going
 to  fare  as  ill  as  before.  It  does  not
 give  any  relief  to  them.  It  does  not
 liberalise  the  provisions  for  them.

 Again,  look  at  our  border  districts.
 All  our  borders  are  unsafe.  There  was
 a  time  when  we  used  to  think  that
 our  borders  with  Pakistan  are  occa-
 sionally  unquiet  but  our  borders  with
 other  countries  are  practically  qufét.
 But  I  feel  that  now  things  have  beet’
 moving  in  a  direction,  unfortunatet!:
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 by  means  of  which,  I  would  say,  these
 Dparders  are  not  quiet.  I  do  not  want

 wse  any  hard  word,  I  only  say
 are  not  quiét.  And,  what  do  you

 of  the  people  who  are  living  in
 border  areas?  I  belong  to  a

 I  come  from  a  border
 I  represent  ह उ  border

 I  have  some  idea  about
 people  who  live  in  these  border

 |  understand  their  needs.  When
 spur,  Dera  Baba  Nanak

 ces  in  the  border  districts,
 y  that  they  do  not  have

 n,  they  do  not  have  any
 arms  and  even  if  they
 a  licence  for  possessing
 ve  to  go  80  many  miles

 so  many  hours  and  days
 They  have  to  sit  in  the  courts  for  such
 a  long  time.  They  tell  me  all  these
 things  Have  you  taken  note  of  the
 needs  of  these  people  in  the  border
 Gistricts  in  this  Bill?  No.  Because
 this  Bil]  "६  a  blanket  Bill,  and  this
 Bill)  wants  to  lump  together  ail  the
 citizens  of  India  in  one  bunch  with-
 out  taking  into  account  their  special
 needs  or  their  special  difficulties.  I
 think  no  Bill  could  have  been  so  out
 of  touch  with  the  realities  as  this  {s.
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 Again,  I  would  say,  there  are  some
 learned  professions  in  our  country,
 and  I  think  the  possession  of  a  licence
 for  fire  arms  will  not  be  abused  in
 their  hands.  Judges,  advocate,  tea-
 chers,  lawyers,  there  are  so  many
 learned  professions.

 An  Hon.  Member:  Professors?

 Shri  D.  C.  Sharma:  Professors  are
 included  in  teachers.  Sir,  I  was  sub-
 mittmg  very  respectfully  that  you
 should  have  made  it  easy  for  the
 practitioners  of  these  learned  profes-
 sions  to  possess  arms.  There  are
 some  advocates  in  my  constituency.
 some  teachers  and  other—this  experi-
 ence  is  not  particular  to  me,  it  is  the
 experience  of  all—in  my  constituency,
 and  they  have  to  stand  the  vexatious
 Procedure,  vexatious  delays  and  the
 ‘vexatious  and  irksome  visits  in  order
 t  get  a  licence.  I  would  ask,  why
 ont  you  make  it  easy  for  persons  of
 ‘tits  kind  to  get  a  fire  arms  licence?
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 Sir,  you  must  have  read  in  the
 papers  that  one  of  the  States  in  India
 recently  passed  a  Bill  that  invigilators
 who  go  to  supervise  examinations
 should  be  treated  as  public  servants.
 Now,  there  are  some  persons  in  this
 world,  in  India,  who  have  to  perform
 duties  which  involve  a  great  deal  of
 risk  to  their  lives.  Teachers  have
 sometimes  to  do  that,  invigilators  have
 to  de  that,  railwaymen  have  to  do
 that  and  there  are  other  persons  who
 have  to  do  that.  Have  you  made  it
 easier  for  them  to  get  licences?  Have
 you  brought  out  one  Bill,  an  Amrit
 Dhara,  for  all  kinds  of  ailments,  for
 all  ailing  humanity?  If  this  is  the
 panacea  for  all  kinds  of  suffering  peo-
 ple,  I  would  respectfully  beg  to  sub-
 mit  that  this  will  not  work

 4  hfs.
 Shri  Supakar:  What  about  article
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 hei  0.  C,  Sharma:  I  am  coming  to
 that,  I  would  say  that  there  are  so
 many  other  types  of  persons  who
 want  that.  But  nothing  like  that  has
 been  done.  I  would  say  that  the
 Ministry  should  have  tried  to  have  a
 survéy  of  the  population  of  India  in
 terms  of  groups  of  some  kind,  some
 professions,  in  terms  of  geography  or
 any  other  aspect  and  then  said  thst
 these  groups  will  get  licences  without
 any  difficulty  or  trouble.  In  that  case
 their  licences  will  be  something  auto-
 matic.  They  will  not  have  to  go
 through  all  the  procedures  but  nothing
 like  that  has  been  done.  Why  has  it
 been  done  like  this?  It  has  been  said
 that  we  have  kept  in  view  the  overall
 demands  of  public  security  and  the
 maintenance  of  public  order.  Public
 security  for  whom?  Public  order  for
 whom?  It  is  a  negative  approach.  I
 want  the  Government  to  make  a  posi-
 tive  approach  towards  public  security
 Public  security  4  not  mean  tha
 you  should  try  to  limit  the  number  of
 those  persohs.  Public  order  does  not
 mear  that  you  should  try  to  limit  the
 number  of  those  persons  who  are  res-
 ponsfble.  Public  order  means  that
 every  person  who  has  not  been  found
 to  be  a  disturber  of  the  peace  in  any
 sense  of  the  word,  every  person  who
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 leas  not  been  found  to  be  a  disturber
 ef  security  in  any  sense  of  the  word,
 should  have  the  freedom  to  have  the
 Boences.  ८

 ‘What  is  going  to  happen  now  in  the
 ght  of  the  words  ‘public  security’
 and  ‘public  order’?  Where  is  your
 public  security  and  where  is  your
 public  order  in  respect  of  the  dacoits?
 From  where  do  they  get  their  arms?
 You  have  so  many  Inspectors-General
 of  Police,  this,  that  and  the  rest,  and
 yet  they  get  arms.  What  is  your
 gurantee  against  the  smuggler  of
 arms?  Your  guarantees  have
 proved  to  be  futile.  What  are
 your  guarantees  against  the
 manufacturer  of  contraband  arms?
 You  discover  it  too  late  in  spite
 of  your  policemen  and  all  your  CID  and
 in  spite  of  special  vigilance  officers.
 You  discover  the  mistake  but  you  dis-
 cover  it  too  late.  Even  if  you  dis-
 cover,  your  discovery  is  five  per  cent
 and  not  one  hundred  per  cent,  as  in
 the  discovery  of  other  unlawful
 things  that  are  happening.  There-
 fore,  if  public  security  and  public  order
 have  any  meaning  to  the  ordinary citizen  of  India,  in  free  India,  it  will
 be  this:  will  this  BUl  sit  tightly  over
 the  manufacturer  of  contraband  arms, ever  the  smuggler  of  arms,  over  all
 those  persons, who  use  arms  illegally? ‘Will  this  Bill  mean  to  them  that  they can  have  arms  to  protect  themselves
 against  such  people?

 What  I  mean  to  say  is  this  This
 Bill  is  not  meant  against  the  evil-doer; not  meant  against  the  wrongdcer. It  is  not  going  to  make  his  position worse  than  before.  But  this  Bill  is
 meant  to  tighten  the  grip  over  the
 ordinary,  harmless  citizen  of  free
 India,  and  therefore,  I  think  the  whole
 conception  of  this  Bill  is  obsolete  and
 outmoded.

 Again,  the  most  important  part  of
 this  Bill,  the  most  operative  part  of
 this  Bill  is  clause  44.  As  you  know,
 we  have  some  parts  about  theory  and
 some  parts  which  are  practical.  ‘The
 clause  that  has  to  have  practical  con-
 notation  is  clause  44.  That  is  the
 operative  part  of  this  Bill.  What  kind
 of  application  have  to  be  given?
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 ‘should be What  kind  of  licence
 applied  for?  These  things
 under  the  operative  part  of  the
 I  have  gone  through  so  many
 here.  I  do  not  think  I  can  refer  to
 Companies  Act.  Perhaps,  when
 Bill  was  brought  in,  it  was  a
 More  comprehensive  than  this
 T  have  not  seen  any  Bill  in  wi
 operative  part  has  been  left  out  for
 the  rule-making  power  of  the  Minis-

 EF* 88888
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 of  the  alphabet.  Only  a  few  have
 been  left  out.  It  begins  with  (a)
 and  ends  with  (m).  I  feel  that  if  all
 of  them  are  taken  together,  they  will
 supersede  or  exceed  the  alphabet.
 This  is  a  Bill  in  which  the  ordinary
 citizen  is  interested.  All  these  clauses
 are  those  mn  which  the  lawyer  will  be
 interested,  and  when  there  is  trouble,
 when  there  is  an  illegal  suit,  he  will
 have  his  say  on  these  things.  The
 ordinary  citizen  who  wants  to  have  a
 fire  arm  will  be  interested  in  clause  44.
 He  wants  to  know  what  kind  of  appli-
 cation  form  he  has  to  fill  mn,  but  all
 these  things  have  been  left  out.  Of
 course,  the  Government  will  say,
 “they  will  come  to  us”.  But  every-
 thing  comes  to  us.  What  38  it  that
 does  not  come  to  us?  I  would  say
 that  this  thing  should  have  been  men-
 tioned  sn  the  Bill,  along  with  the
 other  provisions,  because  this  is  the
 most  operative  part  of  the  Bill.
 That  has  been  left  as  vague  as  Ppossi- ble.  I  would  say  that  in  the  case  of
 these  Bills,  which  have  to  deal  with
 the  masses,  the  people,  the  public  at
 large,  the  skeleton  of  those  forms  and
 procedures  should  be  given  as  part  of
 the  Bill.

 For  instance,  we  may  pass  a  Bill
 and  we  may  find  that  the  rules  will
 be  very  irksome,  and  then  there  may be  a  debate  on  the  floor  of  the  House
 and  so  on  and  30  forth.  This  is  a  Bill
 where,  apart  from  the  head,  the  body
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 is  fmportant.  The  head  is  there,  and

 it  Js  important.  But  the  body  is  left
 Vagoe,  Tt  is  a  Bill-witty  the  head  but
 With  no  body.  I  know  what  the
 Hat  is.  But  I  do  not  know  where
 fiz  body  is.  I  say  with  due  respect
 and  @ue  humility’that  in-fnture  the
 Gévernment  should  kindly  give  us  the
 details  also  so  that  we  can  péss  our

 Judgment  more  adequately  on  the  Bill.

 I  now  come  to  clause  138.  In  clause
 18,  it  has  been  said  that  you  can  have
 a  licence  and  all  that.  There  are  some
 friends  of  mine  who  have  said  that
 licences  should  be  given  in  perpetuity
 whereas  some  0  friends  may  say
 that  the  licence  should  cover  5  or  40
 years  and  so  forth.  I  would  say  that
 there  should  be  some  definite  provi-
 OR  made  for  short-term  Jirences
 For  those  short-term  licences,  one
 should  not  have  to  go  through  all
 that  irksome  procedure.  For  instance,
 ifa

 man
 is  entrusted  with  some  very

 amportant  duty  and  he  wants  a  licence
 for  3  or  6  months,  he  should  not  be
 required  to  go  through  all  this  irk-
 some  procedure.  So,  there  must  be
 some  room  for  short-term  licences  Of
 course,  3  years  is  not  a  bad  provi-
 sion,  but  I  would  say  that  it  should
 be  extended  as  much  as  possible

 Clause  6  provides  that  different
 conditions  and  afferent  forms  may  be
 prescribed  for  different  types  of
 hieences  There  may  be  some  justifi-
 eation  for  that,  but  I  know  what  the
 executive  will  do  so  far  as  the  diffe-
 rent  forms  are  concerned  There  will
 be  @  plethora  of  fotms  and  a  surfeit  of
 different  types  of  licences  and  the  ordi-
 mary  citizen  of  India  will  be  smothe-
 red  under  those  forms  and  licences

 Clause  49  says.

 “Any  police  officer,  or  any  other
 officer  specially  empoweted  in
 this  behalf  by  the  Central  Gov-
 ernment,  may  demand  the  prd-
 uttion  of  his  lidéhce  from  dny
 Bkteon'Who''is  carrying  any  arms
 or  ammunition.”

 I  do  not  know  what  the  definition of  &  police  officer  is.  I  do  not  know
 what  is  the  rank  of  the  polite  officer.

 72  L.S.D.—5.
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 An  Hen,  Member:  A  constable.
 ४३  ४६  २३१

 Shri  D.  0.  Sharma:  My  Bon  friend
 ig  a  very  find  dtivocafe  and-he  has
 given  me  a  ‘goott  hint.  wy  I  Hold  a
 Ticence  &nd if  ‘I  am  td  Be  at  the  mercy
 oY  every  policeriiin,  पन्त  ‘save  me.

 This  Bill  follows  the  old  वफा,  and  the
 Qid  grove.  3  know  what  Yeences
 "Means  today.  They  are  a  symbol  of
 Property;  they  are  a  symbol  of  au-
 thority  and  power.  Persons  who  own
 lands  show  their  fire-arms;  they  have
 their  fire-arms  swung  over  their
 Shoulders,  to  show  that  they  ere  men
 Of  property,  who  own  lands.  The
 Possession  of  fire-arms  38  a  symbol  of
 Class-consciousness,  a  symbol  of
 Money,  wealth  and  al]  that,  Hag  the
 Government  done  anything  to  see  that
 tie  possession  of  dre-arma  is  got
 Sing  to  be  something  like,  that  and
 €ven  an  ordinary  eitizen  will  be  able
 ६0  possess  it?  What  do  people  do?
 Big  landlords  go  about  with  pustols
 to  frighten  the  poor  landless
 Impourers.  You  do  not  know  that
 because  you  do  not  move  about  in  the
 Villages.  I  go  about  nm  my  constitu-
 eCficy  and  I  know  it.

 I  would  say,  make  this  measure  a
 Péople’s  measure  in  the  real  sense  of
 the  word;  a  measure  which  is  good
 for  the  people  und  I  am  sure  the
 Whole  House  wiil  be  with  you  in  this.

 Shri  Naushir  Bharucha  (East
 Khandesh):  The  very  fact  that  the
 Atms  Act  has  substantially  remained
 the  same  for  nearly  80  years  points  to
 8  need  for  altering  st  and  revising
 it  rather  radically.  The  basic  ob-
 Jeytive  should  de  liberalisation  of  the
 Privilege  to  bear  arms,  because
 baring  arms  is  the  hallmark  of  an
 iNdcpendent  people.  Apart  from  the
 fact  that  there  is  an  aspect  of  senti-
 Ment  involved  in  it,  there  are  very
 SUdstantial  reasons  which  peint  to  she
 fact  that  a  measure  of  this  kind
 sDould  be  really  liberal.

 it  is  true  that  the  Government  have
 to  take  into  account  both  the  sides
 atid  ‘s#trike''a  Balance,  t6  make’  the
 Arms  Act  liberal'to  'the  extent  that
 Ptoplé  ‘will  nét  find  difficulty’  wheh
 they  ‘require  ami  ‘i,  proctiring  the
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 necessary  licence  and  at  the  same  time,
 see  that  the  arms  do  not  pass  into  the
 hands  of  undesirable  elements,  20  that
 they  might  be  used  for  creating  dis-
 turbances,  etc.  But  whatever  the
 Government  does,  the  fact  will  remain
 that  there  will  be  unauthorised  arms
 I  was  surprised  the  other  day  to  read
 am  some  book  that  the  unauthorised
 arms,  particularly  small  arms,  in
 America,  were  in  such  vast  quantity
 that  in  fact  that  quantity  exceeded
 the  total  issue  of  authorised  arms
 If  in  a  country  lke  America,  where
 you  have  got  such  an  efficient  police
 force  and  such  methods  for  detection,
 a  thing  like  this  could  occur,  let  this
 House  bear  in  mind  that  more  or  less
 similar  conditions  may  occur  ए  India
 But  im  spite  of  that,  there  are  causes
 and  reasons  which  prompt  us  to
 hberalise  this  Arms  Bill  and  I  shall
 enumerate  a  few  of  them

 First,  India  38  a  country  of  villages
 and  there  75  no  police  protection  given
 everywhere  It  is  also  impossible  to
 to  give  police  protection  everywhere
 Today  the  position  is,  these  village.
 are  left  to  the  mercy  of  marauders,
 robbers,  dacoits,  etc  and  it  we  very
 necessary  that  some  of  protection
 should  be  given  to  the  villages  In
 Bombay  State,  we  have  encouraged the  formation  of  what  are  known  as
 ‘village  defence  parties”  I  do  not
 See  any  reason  why,  when  we  have
 gram  panchayats,  we  should  not  take
 lead  in  the  formation  of  village
 defence  parties  and  why,  as  a  matter
 of  fact,  arms  should  not  be  supphed
 to  such  village  defence  parties  I
 would  go  a  step  further  and  say,  not
 only  there  should  be  no  restriction  in
 granting  licences  to  village  defence
 parties,  but  the  Government  should
 supply  them  arms  at  concessional
 rates  I  go  to  that  extent,  because
 this  should  be  a  part  of  village  de-
 fence  organisation

 Secondly,  we  have  remained  un-
 urmad  for  so  many  decades  that  we
 have  become  absolutely  untamiha:
 with  the  use  of  fire-arms  There  was
 an  amazing  incident  in  Bombay  A
 Justice  of  the  Peace  procured  a  licen
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 ce  for  a  revolver.  His  friend  wanted
 to  see  it,  but  he  said,  “I  have  kept
 #  in  the  Central  Bank  safety  deposit
 vault,  because  it  is  a  very  risky  thing
 to  be  ह...  (Laughter.)  We  laugh
 at  this  incident,  because  we  have  been
 unarmed  for  so  many  decades  that  we
 are  not  famibar  with  it.  I¢  is  very
 necessary  now  that  people  must  be
 habituated  to  the  use  of  fire-arms,
 even  if  we  have  got  to  take  some
 risks  The  only  way  28  to  liberalse
 reasonably  the  issue  of  fire-arms

 Also,  let  30  be  appreciated  that  if
 people  become  accustomed  to  the  use
 of  fire-arms,  they  will  very  well  con-
 stitute  a  third  hne  of  defence  In  a
 vast  country  hke  India,  it  १४  humanly
 impbssible  for  anybody  to  be  able  to
 defend  every  portion  of  it  by  means
 of  regular  military  forces  Our  auxi-
 hary  territorial  foices  are  only  a
 fraction  Therefore,  if  at  ali—God
 forbid—any  eventuality  hke  war  does
 occur  and  hostile  forces  have  pene-
 trated  deep,  it  75  conceivable  that  7
 the  people  in  the  villages  have  been
 habituated  to  the  use  of  firc-arms,
 they  can  constitute  a  third  line  of
 defence  m  harassing  the  line  of  com-
 munication  of  the  hostiles  I  am  look-
 ing  at  it  from  that  pomt  of  view
 which  deserves  consideration—we
 should  go  in  for  greater  libe-aligation
 of  the  Arms  Act

 Also,  it  should  be  appreciated  that
 unless  people  get  habituated  to  use
 of  fire-arms  for  legitimate  purposes your  industry  for  manufacture  of
 small  arms  will  not  develop  It  ws
 absolutely  necessary  to  develop  that.
 industry,  because  ultimately  4  time will  come,  it  should  be  Preperly  ap-
 preciated,  when  the  strategy  of  defen. ce  will  have  to  be  of  a  scattered
 type,  more  or  less  guerilla  war
 tactics,  it  will  come  to  that,  though today  we  may  not  be  inelined  to
 accept  that  proposition  Therefore,  I am  of  the  view  that  in  our  country there  should  be  established  industries for  manufacture  of  smal]  arms  and for  this  liberalisation  of  the  Arms Act  is  very  essential  Of  Course,  as T  said,  there  us  the  balancing  factor, pubhe  law  and  order  This  has  to  be



 Broadly,  the  Bill  divides  arms  into
 two  categories—fire-arms  and  prohi-
 tated  arms  Unfortunately,  the  defi-
 nition  of  both  of  them  requires  many
 changes  7  you  see  the  definition,
 “frearms”  has  been  defined  as

 “arms  of  any  description  de
 signed  or  adapted  to  discharge  a
 projectile  or  projectiles  of  any
 kmd  by  the  action  of  any  explo-
 sive  or  other  forms  of  energy  ”

 Now  “other  forms  of  energy”  will  also
 include  air,  compressed  air  That  is
 one  form  of  energy  Therefore,  cven
 an  air  gun  will  come  under  the  defi-
 tion  of  “firearms”,  which  is  certainly
 not  what  was  intended  by  the  hcn
 Minister

 Then,  if  you  see  the  definition  of
 “prohibited  arms”  it  says

 “firearms  so  designed  or  adapt-
 ed  that,  :f  pressure  33  applied  to
 the  trigger,  missiles  continue  to
 be  discharged  until  pressure  is
 removed  from  the  trigger  or  the
 magazine  containing  the  missiles
 is  empty,  or”

 That  is  all  mght  But  then  it  says

 “weapons  of  any  description
 des  gned  or  adapted  for  the  dis-
 charge  of  any  noxious  liquid,  gas
 or  other  thing”

 Therefore,  even  a  water  pistol,  pro-
 vided  it  is  filled  with  some  noxious
 hquid—it  may  even  be  dirty  water
 and  nothng  more—then  3४  will
 come  under  “prohibited  arms”.  So,

 —
 things  should  be  iooked

 Having  put  these  two  things  into
 two  the  hon.  Minster
 tells  this  House  that  we  have  taken  a
 more  positive  approsch  in  the  matter
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 of  issuing  licences  by  compelling  the
 Hicensng  authority  that  he  shall
 grant  licences  under  certain  circum-
 stances  and  for  what  licences  should
 be  granted.  The  licence  will  be  tor
 smooth  *bore  gun  having  a  barrel  of
 not  less  than  twenty  inches  in  length
 to  be  used  for  protection  or  sport  or
 in  respect  of  a  muzzle  loading  gun  for
 crop  protection.  But  revolvers  have
 been  excluded,  because  Government
 feels  that  revolvers  can  be  concealed
 and  transported  very  easily  and,
 therefore,  difficult  to  detect  There-
 fore  according  to  them,  it  will  not  be
 safe  to  permit  people  as  of  right,  so
 to  say,  to  have  licence  for  revolvers
 Now  I  do  not  understand  why  Gov-
 ernment  takes  this  view  We  shall
 have  to  take  certain  risks,  if  you  are
 gong  to  make  our  people  fireacm-
 minded  That  does  not  necessarily
 mean  that  they  will  be  using  fire-
 arms  for  illegitimate  purposes  The
 position,  as  it  stands  today,  s  that  all
 sorts  of  undesirable  elements  can  have
 firearms  but  honest  people,  to  whom
 protection  must  be  given,  are  depriv-
 ed  of  7  Even  in  cases  where  agri-
 culturists  bona  fide  need  them,  fire-
 arms  have  been  denied  to  them.  In
 this  case  it  may  be  said  that  perhaps
 this  will  suffice  their  requrements  I
 say  “No”,  when  revolvers  have  been
 excluded  When  dacoits  attack  a
 village,  revolvers  are  far  more  useful
 than  20-mch  barrel  gun,  because  they
 can  be  fired  in  quick  succession  with-
 out  refill  This  type  of  protectzon
 must  be  given  ta  the  villagers.  It  is
 no  use  arguing  that  this  weapon
 may  be  used  for  several  undesirable
 purposes  That  will  perhaps  inevitably
 happen  It  will  be  very  difficult  to
 check  it  But  it  1s  a  msk  that  has
 to  be  taken  and  so  I  think  the  Arms
 Act  would  require  to  be  liberalised
 m  that  direction

 There  are  two  more  things  One  2९
 this:  I  cannot  understand  the  snsertion
 of  clause  4  in  this  Arms  Act,  which
 says  that  in  certain  cases  for  certain
 areas  the  Central  Government  may
 prohibit  completely  the  carrying  of
 any  armg  whatsoever  Possibly  what
 the  Government  have  in  view  i:  that
 there  might  be  cases  where  trouble
 hag  started  in  some  locality  and  they
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 ant  this  clause  to  be  enforced  there.
 tit’  we  have  already  got  section  144,

 which  serves  the  purpose  quite  ade-
 quately.  For  months  together  in
 Bombay  city  section  44  used  to  be
 prorhulgated  for  prohibiting  the  carry-
 ing  of  even  pen-knives.  What  more
 does  the  hon.  Minister  want?  Now
 under  this  clause  the  en

 peed
 district

 ean  be  prohibited  from  c  ing
 reli arths  whatsoever,  even  pen-knives.

 Therefore,  I  submit  that  this  clause  is
 reactionary  and  should  go.

 Lastly,  I  have  not  been  able  to  un-
 derstand  the  penal  provisions  which
 have  been  inserted  in  clause  25.  As
 you  will  see,  all  types  of  offences  are
 lumped  together,  and  3६  has  been  yro-
 vided  that  they  shall  be  punishable
 with  imprisonment  for  a  term
 which  may  extend  to  _  three
 years,  or  with  fine,  or  with  both.  I
 submit  that  the  offences  are  of  vary-
 ang  seriousness  and,  therefore,  sepa-
 rate  punishments  should  be  provided
 for  them.  There  should  be  minor
 punishments  for  small  offences,  at  the
 same  time,  providing  very  deterrent
 punishment  for  serious  violation  of
 the  Act  I  think  the  emphasis  on
 penal  provisions  must  be  for  unau-
 thomsed  use  of  firearms  or  unautho-
 rised  acquisition  of  firearms

 I  feel  that  the  provisions  of  the  Bull
 are  not  liberal  enough  and  I  hope
 that  in  the  interest  of  the  cause  of
 self-defence  and  national  defence  the
 Joint  Committee  will  make  the  Fire-
 arms  Act  still  more  liberal

 Pandit  Munishwar  Dutt  Upadhyay
 (Pratapgarh):  This  Bill  to  amend  the
 Arms  Act  has,  of  course,  come  after
 so  many  years,  and  now  an  attempt
 has  been  made  to  liberalise  the  pro-
 vagions  of  this  Bill,  as  has  been  stated
 in  the  Statement  of  Objects  and
 Reasons  to  the  Bill  There  is  no
 doubt  that  certain  provisions  have
 been  made  here,  and  they  are  very
 much  welcome

 <a
 very  useful.  They

 can  be  said  to  on  the  side  of
 liberahsation  Particular  mention  has
 been  made  of  the  needs  of  the  culti-
 vators  and  the  rifle  clubs  for  these
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 arms.  They  have  recognized  the  need
 and  have  provided  for  appeal  ‘against
 refusal  to  grant  licefices.  That  is  one

 provision  which  will  be  very  helpful.

 Of  course,  certain
 ener

 have
 been  raised,  with  which  I  do  not  very
 much  agree.  My  hon.  friend,  Shri
 9.  0,  Sharma,  said  that  property  dis-
 tinction  is  still  there.  It  is  very  wrong
 to  say  that  landlords  and  zamindars
 are  jikely  to  get  preference.  Ag  a
 matter  of  fact,  if  he  had  read  clause
 14,  sub-clause  2,  it  is  very  clearly
 mentioned  that  the  distinction  is  to  go.
 It  says:

 “The  licensing  authority  shall
 not  refuse  to  grant  any  licence  to
 any  person  merely  on  the  ground
 that  such  person  does  not  own  or
 possess  sufficient  property.”

 As  a  matter  of  fact,  that  provision  is
 already  there  Now  property  38  not
 going  to  be  a  criterion  for  getting  a
 licence

 Then  he  referred  to  the  rules.  Of
 course,  the  rules  are  to  be  placed
 before  both  houses  of  Parlifment  and
 amendments  can  be  made.  If  there  are
 any  mistakes  in  the  rules  they  can  be
 rectified.  But  an  honourable  member
 said  that  there  should  be  scope  for
 satyagraha.  I  could  not  follow  that—
 people  should  have  liberty  to  go  in
 for  satyagraha.  But  there,  how  this
 licensing  process  would  be  of  any  use,
 I  could  not  at  all  understand,  because
 satyagraha  has  nothing  to  do  with
 arms.  It  is  far  away  from  3t  It  is
 just  the  opposite.  I  could  not  follow
 it,  but  at  the  back  of  it,  :t  appeared
 that  probably  our  hon.  friend  meant
 that  the  politicians  might  be  roped  in
 on  that  ground,  that  it  might  be  used
 against  the  political  parti¢és  which  aré
 agamst  the  ruling  Party  and  licenced
 may  be  refused  to  them
 on  that  ground  That  was  said
 also  But  then  this  question  of  safya-
 graha,  which  has  been  emphasised
 twice,  thrice  and  four  tinies,  has  950
 relevancy  in  this  context.  :



 The  other  objection  that  was  raised
 is  that  it  is  mostly  left  to  the  licens-
 ing  authority.  I  do  not  know  what
 other  procedure  can  be  followed,  un-
 Jess,  of  course,  you  do  not  have  licen-
 sing  at  all.  You  might  distribute
 these  arms  free.  Wherever  you
 appoint  same  authority,  I  do  not  know
 how  far  you  shall  be  able  to  assure
 that  there  would  be  no  irregularity,
 there  would  be  no  difficulty,  no  trouble
 and  no  corruption.

 Then,  objection  has  also  been  raised
 op  the  point  of  special  provision  for
 certain  areas.  It  may  be  that  section
 344  might  be  enough,  but  then  there
 are  certain  occasions  and  there  are
 certain  times  when  you  do  require  a
 gertain  amount  of  special  provision.
 For  that  it,  may  be  used.  It  may  be
 spgringly  used.  That  provision  will
 met  be  very  much  against  the  libera-
 imation  process  that  has  been  alleged.
 But,  veally  I  do  not  very  much  agree
 with  the  claim,  liberalisation,  because
 there  arg.certain  points  where  this
 liberalisation  has  not  gone  very  far.

 been  liberalised  than  before.  For-
 merly,  the  definition  af  arms,  as  stated
 bere

 She
 old  Act,  included  firearms,

 spearheads,  bows  and  arrows  and  also

 weapons  will  be  likely to  include  so  many  arms  which  it
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 may  not  be  the  intention  of  this  Bill
 to  include  under  ‘arms’.  It  says!

 “‘arms’  means  article  of  any
 description  designed  or  adapted
 as  weapons  for  offence  or  defen-
 ce,  and  includes  firearms,....”

 That  is  all  right  Then—

 rer  sharp-edged  and  other
 deadly  weapons........  ”

 The  only  redeeming  feature  is  the
 words  ‘deadly  ‘weapons’,  This
 might  be  interpreted  to  include  so
 many  sharp-edged  weapons.  Big
 knives  also  might  come  in  that  cate-
 gory.  There  are  sometimes  deadly
 attacks  with  knives.  So,  in  old  de-
 finition  there  was  a  limit  but  now
 here  that  limit  can  be  easily  crossed
 if  the  interpretation  is  extended
 liberally  a  little.  I  think  that  by  this,
 the  liberalisation  of  Armg  Act  is  very
 much  limited.

 Then  the  other  point  that  I  want  to
 mention  and  which  stands  in  the  way
 of  liberalisation  ag  a  matter  of  fact  is
 that  there  have  been  prohibitions
 against  persons  and  also  against  arms.
 As  regards  persons,  the  prohibition
 has  been  that—clause  9.

 “Notwithstanding  anything  in
 the  foregoing  provisions  of  this
 Act

 nm

 qi)  “(a)  no  person,—who  has  not
 completed  the  age  of  eighteen  years,
 or....”
 I  am  leaving  out  sub-clause  (ii)  and
 am  reading  sub-clause  (iii).

 “who  has  been  offered  to
 execute  under  Chapter  VIII  af
 the  Code  of  Criminal  Procedure
 a  bond  for  keeping  the  peace  or
 for  good  behaviour,  at  any  time
 during  the  term  of  the  bond”  shal!
 require,  have  in  his  possession
 or  carry  any  fire  arm  or  ammu-
 nition;

 We  are  quite  familiar  with  the  pro-
 ceedings  under  sectien  307  of  the
 Criminal  Procedure  Code.  They  are
 the  most  ordinary  cases  in  the  court.
 If  there  is  any  trouble,  proceedings
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 under  section  70  are  started  and  very
 peaceful  people  are  bound  over  50
 that  there  may  be  no  trouble  and  the
 trouble  is  ended.  It  remains  for  some
 time  and  then  the  time  is  over.  But
 even  for  these  people  if  no  licences
 are  granted,  I  would  think  that  there
 would  be  a  number  of  people  in  the
 villages  who  would  not  be  entitled  to
 a  licence.  So,  this  provision  very
 much  restricts  the  process  of  libera-
 lisation  or  the  intention  of  liberalisa-
 tion  that  has  been  alleged  by  the  hon.
 Minister  in  this  Bill

 Then,  again--

 “no  person  shall  sell  or  transfer
 any  firearms  or  ammunition  to,
 or  repair,  test  or  prove  any  fire-
 arm  or  ammunition  for,  any  other
 person  whom  he  knows,  or  has
 reason  to  believe—

 (i)  to  be  prohibited  under
 clause  (a)  from  acquiring,
 having  in  his  possession,  or
 carrying  any  firearm  or  am-
 munition,  or

 (ii)  to  be  of  unsound  mind.  ral

 Of  course.  So,  this  provision  that  has
 been  made  here,  I  think,  very  much
 restricts  the  scope  of  liberalisation
 that  has  been  alleged  in  this  Bill.

 Although  it  has  been  claimed  there
 is  liberalisation,  I  would  submit  that
 a  number  of  provisions  are  here—I
 have  mentioned  only  two  just  to  save
 time—that  stand  in  the  way  of  libera-
 Nisation  that  has  been  alleged.  My
 submission  is  that  as  it  is  going  to  the
 Joint  Committee;  it  would  be  a  proper
 occasion  there  to  discuss  these  matters
 and  rectify  these  mistakes  so  that
 really  the  liberalisation  that  has  been
 claimed  may  be  implemented.

 Mr.  Deputy-Speaker:  Shri  P.  R.
 Patel.

 A  large  number  of  hon.  Members
 want  to  speak.  I  shall  call  the  hon,
 Minister  at  three  o'clock.

 APRIL  2a,  ३980
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 Now,  the  hon,  Members  wey  be
 very  brief,  I  suppose.

 Shri  P.  B.  Patel  (Mehsana):  @ir,
 we  know  that  the  Arms  Act  has  been
 a  gift  from  the  Britishers  to  us  some
 80  years  back  in  the  year  2878  and
 the  gift  was  for  rising  against  the
 British  rule  in  our  country.  Some  89
 years  have  passed  and  we  are  in  the
 twelfth  year  of  our  independent  rule
 wherein  the  sovereignty  of  the  people
 is  accepted  and  yet  I  do  not  see  any
 change  between  the  law  that  is
 sought  to  be  repealed  and  the  presen
 Bill.

 If  we  look  up  the  sections  of  the
 present  law  and  the  clauses  of  the.
 Bill,  we  find  that  the  spirit  is  the
 same  and  there  is  only  some  sweet
 coating  here  and  there  in  the  wording.
 The  licensing  authority  had  the  full
 privilege  to  refuse  a  licence.  Here,
 under  the  Bill,  the  same  authority  will
 exercise  the  same  _  privilege.  There
 in  the  Arms  Act  so  many  things  were
 included.  Here  also  the  same  things
 are  included  and  even  the  muzzle-
 loading  guns  are  included  in  firearms
 under  this  Bill.  It  has  been  admitted
 that  the  agriculturists  require  these
 muzzle-loading  guns  for  the  pro-
 tection  of  crops.  Now,  if  that  is  ad-
 mitted,  why  should  there  be  any  res-
 triction  at  all  in  possessing  a  muzzle-
 loading  gun?  I  can’  understand  the
 agriculturist  being  asked  to  get  the
 gun  registered.  But,  I  do  not  see
 any  reason  why  the  agriculturist
 should  be  asked  to  approach  the  au-
 thority.  Today,  the  authority  is  the
 district  magistrate.  I  have  got  many
 instances.  In  many  cases,  agricultu-
 rists  ask  for  licences  and  it  takes  more
 than  a  year  and  as  a  general  rule,  the
 refusal  is  there.  I  know  of  cases
 where  the  agriculturists  asked  for  re-
 newal  and  before  the  expiry  of  the
 licence,  they  were  required  to  hand
 over  the  muzzle-loading  gun  to  the
 Police  thana,  the  licensing  authority took  more  than  a  year  to  renew  the
 licence  and  the  ‘result  was,  the  gun was  confiscated  and  sold  away.  There is  not  one  case.  There  are  many
 capes.

 ‘
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 i  weuld  request  the  hon  Minister
 to  consider  one  thing  A  muzzie-
 loading  ह  is  not  so  deadly  a  weapon
 as  could  be  used  against  the  Govern-
 ment.  We  have  got  the  latest  type
 of  weapons.  So,  I  would  request  him
 to  consider  that  the  licensing  of  a
 muezie-lording  gun  should  be  for  life
 thme  It  may  be  revoked  at  any  time
 if  it  is  considered  §  desirable  in  the
 interests  of  peace  and  order.  The
 Government  may  know  the  number
 of  guns  possessed,  because  they  would
 be  registered  as  the  licence  38  given
 Unless  the  licence  is  revoked,
 they  may  be  allowed  to  con-
 tinue  m  possession  of  the  gun  I  say
 this  for  one  purpose  In  the  voilages,
 the  villagers  forget  when  the  date
 expires  I  have  come  across  many
 cases  where  these  persons  haVe  been
 prosecuted  and  their  guns  confiscated
 and  sold  away  I  would  hke  him  to
 consider  this  very  sympathetically  and
 he  will  consider,  I  am  sure

 I  would  hke  to  press  one  thng
 The  agriculturists  have  to  stay  in
 therr  fields  at  mght.  We  know  that
 offences  like  cattle-lfting,  damage  to
 crops  and  even  looting  and  so  many
 things  do  happen  What  is  the  pro-
 tection  to  them?  When  we  approach
 the  authorities,  they  say,  we  cannot
 keep  a  police  constable  in  every  field
 When  we  approach  the  authorities  for
 licence,  they  are  not  well  inclined  I
 would  submit  that  १7  we  are  not  in
 8  position  to  give  full  protection  to
 the  agriculturists  to  stay  in  the  farm
 at  night,  they  should  be  allowed  to
 possess  arms

 I  would  submit  that  in  proper  cases,
 licences  for  rifles  and  revolvers  also
 should  be  given  to  the  agricultunsts
 ‘There  is  no  harm  absolutely  In  the
 twelfth  year  of  Independence,  :f  we
 do  not  trust  our  people  who  are  our
 masters,  what  is  to  happen?  I  can
 understand,  the  Government  has  to
 consider  so  many  things  Gov-
 ernment  has  to  maintain  peace
 and  order  Keeping  all  these  in  view, I  would  suggest  that  licensing  in
 Proper  cases  should  be  very  liberal  ४

 oe  case
 of  licensing  of  revolvers  and

 coy

 VAISAKHA  3,  30887  (SAKA)  Arms  Bill  73338
 |

 One  thing  hurts  me  When  we  are
 amending  the  Arms  Act,  there  is  no
 amendment  absolutely.  I  feel  that.
 Because,  all  the  sections  that  are  in
 the  Arms  Act  are  only  renewed  in
 this  Bill  There  is  no  change  absolu-
 tely  I  would  like  to  say  to  the  hon
 Minister,  when  India  was  not  free,
 there  were  so  many  other  States  in
 the  country  We  used  to  call  them
 absolute  monarchs  and  by  so  many
 other  words  In  those  States,  posses-
 sing  of  ML  guns  was  freely  allow-
 ed  lLacence  was  not  required  I
 would  cite  to  him  some  cases.  In
 Baroda,  everybody  could  carry  a
 muzzle-loading  gun  No  heence  was
 iequired  I  would  give  another  case
 My  hon  friend  s  sitting  just  by  me,
 the  Thakore  of  Ghodasar  It  was  a
 small  State  of  27  villages  There
 also,  no  hcence  was  required  to
 possess  muzzle-loading  guns

 An  Hon  Member:  Even  in  the
 villages

 Shri  ्,  R.  Patel:  Everywhere  If
 after  Independence,  we  are  required
 to  ask  for  licence  for  muzzle-loading
 guns,  I  think  that  is  too  much  We
 distrust  our  people  That  is  my  feel-
 ing  I  do  not  know  why  the  ruling
 party  has  in  its  mind  so  much  distrust
 for  the  people  Are  the  people  going
 to  Tevolt  against  the  ruling  party?
 Ours  38  a  democratic  State  If  at  all
 they  shall  be  removed,  they  shall  be
 removed  in  a  most  constitutional  way
 I  do  not  think  people  are  in  a  mood
 just  to  take  arms  and  revolt  against
 the  present  rulers  I  feel  that  xf  at
 all  we  say  that  sovereignty  hes  in
 the  people,  then,  naturally,  xt  is  rather
 desirable  that  we  should  trust  our
 people  and  allow  them  to  possess
 arms  JI  can  understand  registration
 of  arms  I  have  no  objection  to  it  I
 wish  that  all  arms  are  registered  Let
 a  Register  be  kept  I  do  not  object
 to  it  So  far  as  these  revolvers,
 mfles  and  such  other  guns,  are  con-
 cerned,  they  may  be  reviewed  from
 year  to  year  or  after  three  years
 That  would  be  adequate  Why  should
 there  be  a  renewal  for  a  muzzle-
 loading  gun?  That,  I  do  not  under-
 stand  It  3s  not  a  harmful  weapon, I  would  submit  to  the  Government.
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 Tn  the  end,  I  would  sey.  one  word.

 to  eome-out  with  a  Bill  which  would
 give  credit  to  our  country.  I  know
 my  distriet  is  on:the  border  of  Pakis-
 tan.  Some  day-~-Ged  forbid—-we  shall
 be  required  to  face  some  difficulties.
 If  our  people  are  mot  trained  in  arms,
 how  are  we  to  defend?  I  am  of
 opinion,  the  Army  comes  later  on,  but
 the  people  there  can  defend  the  coun-
 try.  We  should  desire  that  our  people
 should  be  so  armed  and  they  should
 be  trained  in  the  yse  of  arms  that
 they  may  be  able  to  defend  the
 country  and  obstruct  any  invasion  of
 our  country.  Do  we  desire  it?  On
 the  contrary,  what  do  I  find?  People
 leaving  the  train  and  going  to  the
 village  are  robbed  on  the  way.  They
 cannot  defend  themselves  because
 they  .are  armless.  The  dacoits  and
 robbers  do  not  require  any  licence.
 They  are  good  enough  not  to  approach
 any  authority  for  licences.  They  do
 possess  guns.  By  having  such  a  Bill,
 we  are  giving.a  long  rope  to  the  evil
 genius,  anti-social  elements  and  take
 away  the  protection  of  the  civilised
 people,  the  law  abiding  people.  So,  I
 would  submit  .that  the  Jaint  Com-
 mittee  might  censider  ail  these  points.

 Shri  Ajit  Singh  Sarkhadi  (Ludh-
 iana)}:  Mr.  Deputy-Speaker,  Sir.  I  am
 glad  that  the  Gevernment  has-at  long
 last  felt  that  the  Act  of  878  calls
 for  repeal  and  replacement  and  has
 brought  forward  this  Bill.  But  I  can-
 not  congratulate  the  Government  for
 this  because  thig  Bill  does  not  libera-
 lise  the  provisions  of  the  old  Arms
 Act,  The  old  Act  of  I878  is  a  re-

 minder  of  the  slavery  under  which  the
 country  had  been  passing  through.  It
 is  a  lamentable  relic  of  the  foreign
 मफ़ाद,  It  is  rather  unfortunate  that  it
 has  remained  on  the  statute-book  for
 the  last  twelve  years.

 The  90  that  is  under  discussion
 should  have  been  on  the  statute  forty
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 years,  nariier.  J,  recollect  tha}  it  war
 as  early,as  JPi8  that  4

 ret
 ‘were

 put  in  the.ald  Aasembiy  fhat  the  गए
 Act  shopwid,be  amended.  In.  1938,
 Dr.  Katjw  was  the  Home  ‘fene  4
 laid..down  certain  principfes,  which
 showl4  farm  the:  basis  of  approach.
 While  disoussamg  Shri  Ww  C.  Patnaik’s
 Bill  to  areend  the  Indian  Arms,  Act
 of  ३868;  Shui  Katju  said  as  to  what
 should  be  our  approach  to  the  new
 Bill,  to  which  I  would  like  to  draw
 the  attention  of  the  hon.  Minister.
 Shri  Katju  said  as  follows:

 “I  am  quite  willing  to  sub-
 scribe  to  the  doctrine  that  the
 whole  of  this  Arms  Act,  ag  my
 hon,  friend,  Shr:  Tek  Chand  said,
 requires  reconsideration,  revision
 and  review.  You  may  enact  the
 same  thing  78  you  consider  it
 desirable,  but  then  the  stigma
 which  attaches  to  the  Arms  Act
 of  1878  will  disappear.  What  is
 required  really  is  that  keeping  im
 close  view  our  national  require-
 ments,  the  requirements  of  the
 situation,  on  the  one  side  the
 desirability  that  every  citizen
 should  have  an  opportunity  for
 defending  himself,  and  on  the
 other,  the  desirability  that  peace
 should  not  be  endangered—keep-
 ing  everything  in  view,  this
 Parliament  should  enact  that  law,
 so  that  people  may  feel  that  it
 is  something  our  own  which  we
 have  enacted.”

 Now,  that  should  be  our  approach.
 I  would  like  to  categorise  this.
 approach  in  three  parts.

 The  first  point  is  the  desirability
 that  every  citizen  should  have  a  right
 to  defend  himseif.

 The  second  point  is  that  internal
 peace  should  be  maintained  in  the
 country  and  that  internal  peace
 should  not  be  endangered.

 The  third  point  is  the  national  re-
 quirement.  Keeping  these  three  points:
 in  view,  let  us  see  how  far  this  pre-
 sent  Bill  meets  the  situation.
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 It  ig  an  inherent  right  of  an  indivi-
 dua)’  and  a  free  citizen  to  be  able  to
 defend  himself.  All  the  legislatiops
 that  We  pass  should  be  based  on  this
 right  commengurate  with  the  main-
 tenance  of  peace  of  the  country.  This
 Bill,  as  it  stands  now,  does  not  meet
 the  situation.  I  find  from  the  provi-
 sions  of  the  Government  Bill  that  it
 gives  wide  powers  to  the  licensing
 authorities,  even  in  respect  of  the
 smooth  bore  guns  having  a  barrel  less
 than  20  inches,  to  be  used  for  protec-
 tion  or  for  sport.  Likewise  22  inches
 bore  rifle  cannot  be  given  unless  cer-
 tain  conditions  are  satisfied.  Section
 13,  as.  the  hon.  Minister  was  pleased
 to  remark,  is  a  mandatory  provision
 allowing  the  licensing  authority  to
 give  licenses  in  respect  of  certain
 categories.  The  result  is  going  to  be
 that  those  people  have  to  pass  through
 certain  hurdles  to  get  the  licences.
 As  my  hon.  friend  Shri  Sharma  point-
 ed  out,  it  will  not  be  difficult  to  pres-
 cribe  certain  procedures.  If  you
 really  want  to  liberalise  the  provisions
 of  the  Arms  Act,  you  should  really
 eliminate  these  categories  and  the
 principle  of  licensing  also,  and  there
 should  be  only  registration.  We  have
 got  such  a  system  in  the  ‘Western
 countries.  I  would  not  agree  with
 the  view  that  the  indiscriminate  grant
 of  licences  would  endanger  the  peace
 of  the  country.  Iam  not  gaing  to
 subscribe  to  that  view.  I  originally
 come  from  a  State  in  N.W.F.P.  which
 Was  8  part  of  pre-partitioned  India.
 There  in  certain  parts,  no  licenses
 were  required  for  keeping  arms,  and
 persons  who  keep  arms  who  endanger
 even  for  manufacturing  arms.  It  is  not
 the  peace  of  the  country.  It  is  only
 the  disarmed  condition  of  the  people
 and  ughcersed  arms  that  endanger
 Peace.  That  is  my  feeling.  From  my
 experience  at  the  Bar  I  can  say,  if
 you  take  the  offences  committed  there,
 you  find  that  the  offences  come  fram
 the  unlicensed  section  and  not  from
 the  licensed  section.  If  any  offences
 are  committed  by  the  licensed  section,
 it  would  be  due  to  provocation  or
 some  other  reason.  I  would  submit
 to  the  House  that  clause  1,  sub-
 elause  3(b)  nullifies  the  mandatory
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 provisions  of  section  13.  It  lays  dowp
 that  if  the  licensing  authority  deems
 it  necessary  for  the  security  of  the
 public  peace  to  susyend  or  revoke  the
 lidence,. he  .may,  dg  it  at  any  time.
 What  you  give  by  one  hand  you  take
 away  by  the  other..  This  provision:
 does  not  meet  with  the  situation  and:
 does  not  liberalise  the  restrictions.
 relating  to  arms.

 The  third  approach  which  I  suggest--
 ed  ig  the  national  requirement.  The
 old  Act  was  intended  to  enslave  the
 people  and  to  take  away  the  fighting
 spirit  in  them.  Bul  now  the  national
 requirement  demands  that  the  people
 should  be  armed.  In  the  present
 state  of  affairs  in  the  world,  with  all
 the  developments  in  war  technology,
 in  armaments  and  al]  that,  you  will
 concede  that  there  is  no  line  of
 defence  now  left.  Then,  the  Armed
 Forces  cannot  be  of  much  use.
 Future  wars  will  be  more  in  the
 nature  of  people’s  war.  And  it  is  not
 on  the  soldier  but  on  the  civilign:
 that  the  duty  will  devolve  to  save
 his  country.  There  should  be  a  sort
 of  resistance  force  for  this  purpose.
 And  how  can  we  a  resistance  force
 unless  the  people  are  armed,.  unless
 they  have  practice  in  arms,  and  they
 know  how  to  use  the  arms?  And  how
 ean  they  learn  to  use  the  arms  unless
 you  give  them  arms  freely?

 Bt  hrs,

 Therefore,  my  respectful  submission
 for  the  consideration  of  Government
 and  this  House  is  that  the  exigen-
 cies  of  the  time  and  the  conditions
 now  demand  that  there  should  be  free
 arming  of  the  people,  so  that  they
 woyld  be  able  to  use  the  arms  when
 required.

 The  restriction  in  clause  48  that  it
 is  only  the  members  of  a  riflle  associa-
 tion  that  can  carry  a  ‘22  bore  rifte
 or  the  restriction  that  nobody  can
 carry  a@  revolver  or  a  pistol  even  is,
 I  submit,  a  restriction  which  the
 present  conditions  do  not  call  for.
 Therefore,  I  would  submit  that  the
 present  Bill  does  need  drastic  change
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 (Shri  Ajit  Singh  Sarhadi]
 “It  does  not  meet  the  aituation  at  pre-
 sent.  It  does  not  keep  in  view  the
 approach  that  Dr.  Katju  had  laid

 edown  in  4908  ag  regards  the  shape  of
 the  Bill  that  was  to  be  brought  for-
 ward,  The  present  Bill  is  not  liberal

 .at  all,  for,  not  only  does  it  place  res-
 trictions  m  regard  to  the  takimg  of

 ‘the  licences  but  it  also  empowers  the
 heensing  authority  to  revoke  the
 Yieence  at  any  stage.

 So,  from  whatever  aspect  we  look
 at  this  Bull,  we  find  that  it  does  not
 meet  the  situation  at  all  I  am  sure
 the  Jomt  Committee  will  be  well
 advised  to  lberahse  this  Bill  to  a
 very  large  extent  and  allow  the  peo-
 ple  to  carry  arms  or  at  least  arms  of
 4  small  kind.

 Dr.  M.  8.  Aney  (Nagpur)  The
 ‘present  Bill  has  been  criticised  and
 to  some  extent  nmghtly  criticised  by
 some  of  the  hon  Members  who  have
 spoken  before  me.  But  I  wish  to
 bring  to  the  notice  of  the  House  one
 fact,  namely  that  the  motion  before
 the  House  is  to  refer  this  Bill  to  a
 Jot  Committee  And  this  motion
 gives  an  opportunity  to  the  House  to
 diseuss  the  principles  which  should
 guide  the  Jont  Committee  »n_  con-
 sidering  the  Bill  when  it  goes  before
 them.  From  that  point  of  view,  what-
 ever  defects  there  may  be  in  the  Bull,
 if  the  broad  principles  laid  down  are
 touched  so  as  to  enable  us  to  put  all
 our  suggestions  before  the  Jomt  Com-

 -muttee,  then  there  38  no  reason  for
 us  to  despair  On  the  other  hand,  I
 would  like  to  congratulate  Govern-
 ment  for  having  come  forward  before

 -the  House  with  a  Bil)  of  this  kind.
 You  can  imagine  that  the  Act  which

 is  going  to  be  amended  or  replaced  by
 thus  Bill  is  of  ‘1878,  That  is,  more
 than  eighty  years  have  passed  since
 that  Act  was  passed.  That  Act  was
 passed  when  we  were  subjects  of  a

 *foreagn  people,  the  Britishers  who
 were  dominating  over  us  They  made
 Jaws  for  certain  purposes,  and  these
 Aots  have  been  going  on  from  those

 -days  til  the  present  time.  In  fact,
 -ane  of  the  grievances  which  I  have
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 always  been  feeling  against  the  pre-
 sent  Government  of  the  Union  is  tha
 although  nearly  twelve  years  have
 passed  since  we  achieved  Independ-
 ence,  and  we  have  been  inking
 progress  in  all  directions  in  this
 try,  yet,  on  two  points,  I  find
 there  38  not  the  same  enthusiasm  to
 make  progress  as  there  is  in  the  case
 of  economic  and  other  matters;  and
 those  two  points  are  the  question  of
 defence  and  the  question  of  arms,

 I  find  that  national  planning  com-
 missions  have  been  appointed  which
 are  exclusively  confined  to  matters  of
 economic  upliftment  of  this  coun-
 try  ‘Gradually,  even  the  scope  of
 that  economic  uphft  has  been  B08
 expanded  as  to  include  the  question
 of  education,  health  and  everything
 cise  But  even  in  that  broader  con-
 ception  of  the  uplift—I  have  tried  to
 read  through  those  reports—I  find
 that  there  is  not  that  same  enthusiasm
 for  the  improvement  of  our  defence
 and  for  the  improvement  of  our  peo-
 ple  as  a  martial  and  a  fighting  people,
 people  who  wil!  be  capable  of  defend-
 ing  themselves  in  any  emergency.  I
 have  found  that  loophole  there;  I
 have  found  that  enthusiasm  lacinng
 all  along  an  the  progressive  steps
 which  we  have  been  taking  for  all
 these  years  Of  course,  Y  do  not
 want  to  minimise  the  importarice  of
 those  progressive  steps  India  has  to
 make  a  march,  and  India  has  to  come
 up  to  the  level  of  other  countries,  and
 we  have  to  adapt  ourselves  to  the  new
 economic  and  social  ideas  which  are
 coming  m_  But  none-the-less  J  can-
 not  consider  a  country  as  sufficiently
 cultured,  sufficiently  improved,  and
 sufficiently  civihsed  sf  it  is  Jacking  in
 its  arrangements  for  defence  and  it
 has  not  trained  its  people  to  protect
 themselves  against  odds  internally,
 and  also  to  repel  the  enemy  in  case
 the  country  35  invaded

 The  Arms  Act  had  kept  the  country
 and  its  men  permanently  crippled,
 always  dependent  on  the  foreigners.
 They  had  to  look  te  the  foreigners
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 their  protection  in  case  any  diffi-
 ps  came  in  in  fact,  the  Act  of
 3876  was  an  Arms  Act  which  was
 there  for  the  purpose  of  taking  away
 tee  arms  of  the  people  and  giving
 tem  arms  only  at  the  pleasure  of  the
 fereign  government,  whenever  they
 wanted  it  and  on  such  conditions  as
 they  had  hked  to  impose  That  was
 the  policy  underlysng  the  Arms  of
 1878,  and  that  policy  has  been  going
 on  from  308  till  this  day.  There-
 fore  i¢  was  rather  one  of  the  major
 tmngs  which  our  Independent  Gov-
 ernment  ought  to  have  taken  up  m
 their  hands  as  early  as  possible  for
 amendment  But,  I  say,  better  late
 than  never  I  really  thank  my  hon
 fmend  Shri  U  C  Patnaik  for  having
 awakened  the  conscience  of  our  Gov-
 ernment  to  an  :mportant  matter  of
 this  kind  by  frequently  putting  ques-
 tions,  bringing  forward  Bulls  and  do-
 ing  a  thousand  and  one  things,  and
 Government,  though  32  may  be  a
 belated  step  according  to  the  ideas  of
 certain  people,  ultimately  came  for-
 ‘ward  to  give  the  promise  that  they
 ‘would  in  course  of  time  bring  for-
 ward  a  Bull  to  consider  the  whole
 question  of  an  comprehensive  amend-
 ment  of  the  Arms  Act,  and  the  pre-
 sent  B:l]  which  ts  a  consolidating  Buil
 is  placed  before  us  for  that  purpose
 ™  accordance  with  that  promise  So,
 Government  have  taken,  m  my
 opimon,  a  step  in  the  right  direction
 If  this  Bill  contains  certain  defects,
 it  28  for  the  Members  of  the  Joint
 Committee  to  sit  round  the  table  and
 discuss  the  matter  in  the  proper  way,
 bearing  in  mind  the  two  main-princi-
 ples  which  have  been  laid  down  3०
 the  Bi]  to  guide  them

 The  mam  principles  have  been  laid
 down  very  well  by  the  hon  Muuster
 in  his  speech  while  moving  the  motion
 for  reference  of  this  Bill  to  a  Joint
 Committee  The  first  principle  is  that
 the  Bull  contains  only  the  mimmum
 restrictions  necessary  in  the  interests
 of  the  security  of  the  country  and  the
 ragintenance  of  public  peace  So,

 ent’s  idea  is  to  keep  the
 restrictions  to  the  minimum  It  is
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 for  the  Jomt  Committee  to  see  that
 the  restrictions  are  kept  to  the  mini-
 mum,  or  whether  they  can  still  reduce
 them  to  a  lower  limit  for  the  sake
 of  keeping  the  restrictions  to  the
 absolute  minimum  It  is  within  ther
 power  to  do  that  That  is  one  of  the
 principles  The  second  prmeiple  is
 that  every  effort  has  been  made  to
 protect  the  legitimate  interests  of  all
 citazzens  in  the  context  of  the  indepen-
 dent  status  of  the  country  India  is
 an  independent  country.  We  claim
 to  be  on  a  par  with  all  the  civilsed
 countries  in  the  world  In  fact,  we
 icel  proud  that  m  spite  of  our  being
 a  new  democracy,  or  perhaps  one  of
 the  youngest  democracies  which  has
 come  mto  existence,  we  claim  a  cer-
 tain  status  in  the  civilised  world,  and
 we  claim  a  certain  position  in  the
 world  We  have  to  consider  the
 status  which  the  Indian  citizens  have
 acquired  not  only  as  citizens  of  India
 but  as  citizens  of  the  world,  a  world
 which  India  2s  pledged  to  usher  im,
 a  world  full  of  hope  for  peaceful  men
 of  the  world  to  live  hereafter  The
 Indian  citizen  is  going  to  be  a  citizen
 of  that  kind  Are  the  restrictions  put
 here  consistent  with  the  status  of  an
 Indian  who  3s  not  a  citizen  of  his  own
 city,  State  or  country  even,  but  38  a
 citizen  of  the  world,  who  is  going  to
 be  a  citizen  of  the  civilised  world
 hereafter®  That  is  the  pomt  we
 should  think  of  I  have  no  doubt  that
 the  progressive  ideas  of  the  Mem-
 bers  in  the  Jot  Committee  will  be
 brought  out  in  the  dehberatons  very
 clearly  and  that  the  Baill  will  emerge
 as  a  more  progressive  measure  than  it
 appears  now  There  5  no  reason  ्
 be  pessimistic  about  that.

 The  umpression  that  the  history  of
 the  evolution  of  the  world  has  pro-
 duced  on  my  mind  is  that  its  progress
 has  been  measured  by  the  progress  yw
 has  made  in  the  kind  of  arms  from
 the  earlest  times  to  this  day  The
 first  age  was  called  the  stone  ago,  and
 then  came  the  iron  and  other  ages
 and  with  that  tte  history  of  evolution
 was  practically  over  according  to  the
 theorst,  but  in  reality  it  was  followed
 by  the  age  of  gunpowder  It  is  also
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 ore  |
 put  and  the  age  of  scientific

 has  rushed  in,  and  before  if
 could  become  stable,  the  age  of
 nuclear  warfare  has  come  in.  The
 arms  are  making  progress  like  this.
 in  defining  arms  we  should  bear  all
 these  things  in  mind.  What  was  a
 popular  and  effective  arm  yesterday
 may  not  be  so  today;  what  ig  arm
 today  may  not  be  tomorrow.  In  that
 way  we  have  to  look  at  the  requisite
 quality  of  the  article  which  is  to  be
 called  an  arm,  and  revise  the  defini-
 tion  from  this  point  of  view.

 This  country  believes  in  the  good-
 ness  of  every  man,  that  every  man
 has  something  innately  divine  in  him,
 that  he  is  not  possessed  only  of  evil
 ideas.  That  is  the  presumption  on
 which  the  entire  democracy  is  based,
 and  we  have  accepted  it.  We  are
 making  a  bold  effort  to  make  a  suc-
 cess  of  the  largest  democracy  in  the
 world  by  adopting  universal  suffrage.
 Our  Arms  Act  should  be  so  moulded
 as  to  make  :t  clear  that  it  is  not  mere
 theory,  and  that  we  are  not  afraid
 of  arming  our  people  in  the  same  way
 as  men  are  armed  in  other  countries

 Therefore,  in  making  this  law  we
 may  keep  before  ourselves  the  arms
 law  existing  in  the  U.K.,  the  U.S.A,
 and  other  civilised  countries.  I  do
 not  know  what  the  law  is  in  the
 U.S.A,  but  the  hon.  Minister  must
 know  something  about  it.  Let  us  see
 the  conditions  under  which  arms  can
 be  had  easily  and  without  difficulty
 in  other  countries,  and  if  there  is  some
 difficulty  in  adopting  them,  we  can
 make  some  slight  changes  here  and
 there.  These  general  considerations
 may  be  borne  in  mind  and  the  Bill  may
 be  approached  from  this  standpoint  by
 the  Joint  Committee.

 I  think  the  Government  must  be
 thanked  for  giving  us  an  opportunity
 for  giving  due  consideration  to  this
 question  which  has  been  a  standing
 grievance  for  so  many  years.  For
 fifty  years  and  more  the  Indian
 National  Congress  had  been  crying
 every  year  that  this  Act  must  go.
 है (... ड  ह. अ  twelve  years  we  have  been
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 an  independent  nation.  At  least  now
 we  should  change  it  in  such  a  way  as
 to  make  the  world  feel  that  India  not
 only  wants  peace  for  everybody  else,
 and  asks  other  people  to  live  in  peace,.
 but  has  also  got  confidence  in  its  own
 people.  It  does  not  mind  the  most.
 dangerous  weapons  being  possessed  by
 its  citizens.  Of  course,  I  do  not  mean.
 to  say  that  we  should  be  reckless  and
 not  sufficiently  cautious,  because  we
 know  our  own  conditions,  but  as  law-
 makers,  as  the  accredited  represen-
 tatives  of  the  people,  hon.  Members
 should  approach  their  work  in  the
 Joint  Committee  in  such  a  way  that
 they  make  it  a  model  Act.  In  this.
 hope  I  give  my  support  to  the  motion.
 which  has  been  moved  by  the  hon
 Minister.

 Shri  Supakar  (Sambalpur):  I  feel
 that  this  Bil]  should  have  come  before
 the  House  at  least  ten  years  ago  '

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Better  late  than  never!

 Shri  Supakar:  We  feel  that  in  the
 context  of  the  crippling  effect  of  the
 Arms  Act  of  ‘1878,  in  view  of  the
 atmosphere  of  non-violence  that  has
 been  prevalent  in  this  country  for
 about  a  century,  in  view  of  the  danger
 our  country  is  threatened  with  from
 its  neighbours  and  the  refusal  at  the
 same  time  of  our  Government  to  give
 an  opportunity  to  organise  a  civil
 defence  organisation  in  the  country,
 the  importance  of  a  Bill  like  this.
 cannot  be  over-emphasized.

 Although  the  intention  of  the  hon.
 Minister  is  very  good  and  he  claims
 that  this  Bill  seeks  to  liberalise  the
 provisions  of  the  Act,  there  is  reason
 to  doubt  how  far  the  intention  will
 succeed  in  practice.

 In  order  to  justify  his  contention
 that  this  Bill  is  more  liberal  than  the
 existing  Act,  the  hon.  Minister  put
 forward  the  argument  that  now  fire-
 arms  are  being  licensed,  and  so  far  as

 arms  defined  in  clause  1c)  are
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 concerned,  there  is  only  the  restriction
 confained  in  clause  4,  otherwise  people
 are  i.ee  to  use  them

 It  35  also  contented  that  the  provi-
 sion  of  licences  88  contemplated  in
 clause  3  .3  very  liberal  inasmuch  as
 it  makes  it  almost  obligatory  on  the
 part  of  the  licensing  authonmty  to
 issue  a  licence,  but  what  is  given  with
 one  hand  ig  taken  away  by  the  other,
 as  you  will  find  from  clause  4  where
 certain  very  stringent  restrictions  are
 provided  which  will  place  the  licens-
 ing  authority  in  the  same  arbitrary
 position  as  he  used  to  enjoy  under  the
 Act  of  878

 I  have  compared  this  clause  with
 the  provision  prevalent  in  other  coun-
 tries,  especially  the  British  law,  but
 this  provision  which  gives  a  very
 arbitrary  power  to  the  hcensing
 authority  will  not  be  found  anywhere
 else.  I  refer  to  clause  i4(3)  where
 it  ia  stated

 “Where  the  licensing  authority
 refuses  to  grant  any  heence  to
 any  person  it  shall  record  in  writ-
 ing  the  reasons  for  such  refusal
 and  furnish  to  that  person  on
 demand  a  brief  statement  of  the
 same  unless  in  any  case  the
 heensing  authority  is  of  the
 ‘opimon  that  it  will  not  be  in  the
 pubhe  interest  to  furnish  such
 statement

 Sir  this  nullifie.  the  advantage
 given  to  the  applicant  for  a  licence
 under  clause  १8  where  there  is  a  pro-
 vision  for  appeal  Wheie  the  licensing
 authonmty  furnishes  absolutely  no
 reason  and  says  that  for  purposes  of
 security  he  39  refusing  to  give  it  and
 refuses  to  give  anything  in  writing,
 then,  what  is  the  basts  on  which  the
 aggrieved  person  can  go  in  for  appeal?
 So,  37  we  compare  this  clause  १4  with
 the  provision  in  the  original  Act  we
 will  find  that  there  38  ample  justifica-
 tion  for  the  doubts  expressed  by  some
 of  the  hon.  Members  of  this  House
 that  the  provisions  of  the  present  Bull
 are  not  at  all  liberal  as  compared
 with  the  onmginal  Act
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 I  will  place  some  points  for  the
 consideration  of  the  Joint  Committee,
 Yegarding  this  clause  4  which  deals
 with  the  refusal  of  licences  and  on
 whith  there  has  been  some  debate  It
 33  said

 (9)  where  such  heence  5
 required  by  a  person  whom  the
 licensing  authority  has  reason  to
 belheve—

 (l)  to  be  prohibited  by  the  Act
 or  by  any  other  law  for  the  tyme
 being  in  force  from  acquiring,
 having  in  his  possession  or  carry-
 ung  any  arms  or  ammunition,  or

 (2)  to  be  of  unsound  mind,  or

 (3)  to  be  for  any  reason  unfit
 for  a  hcence  under  this  Act,  or

 (1)  where  the  hcensing  autho-
 rity  deems  it  necessary  for  the
 security  of  the  public  peace  to
 refuse  to  grant  such  licence”

 These  sub-clauses  give  more  or  less
 a  subjective  power  to  the  hcensing
 authority,  and  I  do  not  know  how
 far  under  these  restrmcted  conditions
 the  appellate  authority  will  be  m  a
 position  to  help  the  apphcants  for

 Jce  we

 Then  there  is  a  clause  for  the
 refusal  of  licence  to  minors  or  persons
 who  have  been  convicted  for  offences
 involving  moral  turpitude  and  who
 have  been  sentenced  to  smprisonment
 for  a  term  of  not  Jess  than  6  months
 etc  I  am  referring  to  clause  9  It
 says

 (n)  who  has  been  sentenced  on
 conviction  of  any  offence  involving
 violence  or  moral  turpitude  to
 imprisonment  for  a  term  of  not
 less  than  six  months,  at  any  time
 durmg  a  period  of  five  years  efter
 the  expiration  of  the  sentence,  or

 (u)  who  has  been  ordered  to
 execute  under  Chapter  VIII  of  the
 Code  of  Criminal  Procedure,  1888,
 a  bond  for  keeping  the  peace  or
 for  good  behaviour,  at  any  time
 during  the  term  of  the  bond,”
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 The  British  law  which  is  much  more

 liberal  than  the  law  prevalent  in  this
 country  provides  some  other  restric-
 tions.  It  does  not  grant  licences  to
 persons  who  have  been  under  preven-
 tive  detention  and  persons  who  have
 been  sentenced  to  any  kind  of  impri-
 sonment  for  a  term  exceeding  three
 months.  There  is  no  question  of
 moral  turpitude  or  violence  because
 there  are  certain  offences  which
 justify  the  suspension  of  licence
 although  they  may  not  involve  a  ques-
 tion  of  moral  turpitude.  For  example,
 there  are  those  people  who  do  offend
 ageinst  forest  laws  and  those  who
 destroy  the  wild  animals  recklessly
 because  they  possess  certain  licence.
 They  are  punished  under  the  forest
 laws.  That  does  not  involve  moral
 turpitude.  In  such  cases,  I  would
 submit  that  more  strict  action  should
 be  taken  against  them.  In  order  to
 strike  a  balance,  I  would  submit  that
 there  should  be  more  liberal  granting
 of  licences  to  persons  who  apply  for
 them  not  merely  because  there  is  a
 necessity  of  the  protecting  their  crops
 for  food  purposes  but  for  the  dire
 necessity  that  the  country  should  be
 prepared

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  should  conclude  now.

 Shri  Supakar:  I  will  conclude,  Sur.

 More  and  more  persons  should  learn
 how  to  use  arms.  It  is  a  necessity.
 There  should  be  a  more  liberal  grant
 of  licences  and  those  who  commit
 offences  against  the  Arms  Act  should
 be  punished  more  severely  as  was
 submitted  by  my  hon.  friend  Mr
 Bharucha.

 Shri  Rungsung  Suisa  (Outer  Manipur
 —Reserved—Sch.  Tribes):  Mr.  Geputy-
 Speaker,  Sir,  I  had  no  thought  or  mind
 to  speak  anything  about  arms  or
 defence  because,  before  I  speak,  I
 have  to  confess  to  the  peculiar  condi-
 tions  in  which  I  find  myself  today.
 I  buing  a  Naga  and  though  I  am  a
 Member  of  Parliament  my  sincerety
 is  doubted  and  again  being  a  member
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 of  this  House,  my  own  people  dqubt
 my  sincerety  for  the  future  good  of
 the  Nagas.  That  iy  why  up  to  this
 time  I  have  been  keeping  silent
 regarding  arms  and  defence.

 My  own  people  are  in  rebellion.  Se,
 I  thought  it  wise  for  me  not  to  spesk
 for  defence.  But,  today  the  way  the
 amendment  is  put  before  us  and  the
 way  the  Home  Minister  is  praising
 his  amendment  by  repeating  the  words
 ‘\iberalising’  it  hurts  me  like  anything.
 It  is  very  unfortunate  to  find  that  our
 Government  is  behind  the  times.

 While  speaking  about  this  Bull,  let
 me  say  something  about  the  remarks
 made  by  one  of  our  hon.  Members.
 He  said  that  Government  is  taking  the
 mght  step  But  I  say  Government  35
 taking  the  wrong  step  or  the  slow
 step.  Is  it  the  time  for  us  to  talk
 about  the  question  of  restricting  and
 liberalsing  the  grant  of  arms  licences
 to  villagers?  I  do  not  think  it  is  the
 mght  tume  It  is  trme  for  us  to  take
 action  before  legislation  takes  place.
 We  have  to  see  what  other  people  are
 thinking  or  doing  something  against
 us  from  behind  We  have  to  be  care-
 tul.  This  38  not  the  time  for  restric-
 tions.

 While  the  hon  Member  says  that
 tt  is  the  minimum  amount  of  restric-
 tion  I  say  it  is  the  maximum  amount
 of  restriction  Let  me  tell  you  from
 my  own  experience  In  1949,  I  found
 that  my  gun  was  not  suitable  for  my
 use.  So,  I  exchanged  that  gun  for  a
 buffaloe,  and  then  applied  for  the
 renewal  of  my  licence.  What  do  I  find
 today?  I  do  not  know  where  my
 petition  is.  It  is  0  years  now.  Can
 I  expect  like  the  hon.  Member  who
 apoke—that  the  minimum  amount  of
 restriction  will  be  there,  I  say,  by  put-
 ting  the  word  minimum,  it  will  be
 maximum  restriction  for  the  villagers.

 Mr.  Deputy-Speaker:  But  the
 buffaloe  is  there.

 Shri  िचलइक्बशड  Suisa:  If  my  words
 are  not  parliamentary  I  beg  pardon
 of  the  House.
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 Some  hen.  Members:  They  are  par-
 jramentary

 Shri  Rungsung  Suisa:  I  feel  it  very
 much

 I  am  a  villager,  though  I  am  stand-
 ing  on  the  floor  of  this  House  I  am
 a  person  who  works  with  my  own
 hand  and  who  produces  crop  and  I
 find  that  the  birds  and  anmals  des-
 troy  my  crops,  which  I  cannot  bear
 it  to  see  It  is  not  a  man  who  lives
 in  the  town  who  needs  not  use  of
 arms  But  it  78  the  man  who  works
 im  the  field  and  feeds  the  nation  He
 should  have  arms  Let  us  think  of
 our  economy  If  I  find  that  at  least
 one-tenth  of  my  produce  are  robbed
 away  by  wild  animals  and  beasts  How
 can  you  expect  me  not  to  possess  arms
 You  may  not  believe  me  but  I  am  a
 hunter  This  tip  of  my  hand  is  a
 witness,  I  lost  this  tip  while  fighting
 with  an  animal,  hand  to  hand.  Wild
 animals,  beasts  and  birds  are  so
 numerous  that  we  cannot  get  all  the
 products  of  our  fields  at  the  time  of
 harvest  In  July,  August,  oh,  what  an
 elevation  of  spirit  we  feel  within  our
 selves  We  see  our  crops  very  good
 We  feel  that  there  would  be  a  good
 harvest  next  year  but  in  October  the
 animals  and  birds  are  there  to  eat
 them  away  The  statesmanship  of
 India  38  regarded  high  in  the  whole
 world  But  what  do  they  want’
 Unfortunately,  when  I  say  this,  I  am

 Let  us  think  of  it

 E  the An  hon  Member  has  said
 arms  of  today  may  not  be  the
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 will  be  what  we  do  today  That  is
 the  way  we  should  look  at  things.
 Now,  let  me  come  to  the  amendment

 stability  We  think  that  our  army
 will  defend  I  am  not  a  soldier  tech-
 nically  But  practically  I  am  a  soldier.
 In  1944,  I  was  caught  in  the  War  I
 marched  from  Kohrma  to  my  village,
 between  two  armies  I  was  with  the
 soldiers  and  I  know  what  3s  the  tactics
 of  hit  and  run  policy  and  how  to
 embarrass  and  how  to  demoralise  the
 army  We  have  found  the  use  of  the
 small  arms  and  the  Infantry  are  the
 ones  who  win  the  battle  Do  you
 thmk  that  our  army  can  defend  our
 borders?  No,  I  do  not  think  You
 may  not  agree  I  do  not  know  if  we
 have  to  use  nuclear  weapons,  I  am
 not  an  expert  in  that  field  But  so
 long  as  you  are  not  going  to  use  them,
 what  is  to  be  done?  I  say  that  our
 army  should  not  be  used  or  should
 not  be  taken  as  the  machinery  for

 shall  find  the  use  of  small  arms  most
 useful  That  is  the  way  we  have  to
 take  things  We  have  to  face  facts
 The  facts  stare  straight  into  the  face.
 Unless  we  teach  our  people  to  use
 arms,  these  ordinary  arms,  how  carn
 we  expect  them  to  go  and  defend
 their  freedom  and  not  to  go  back  and
 bend  on  their  knees  like  this
 (Laughter.)

 Mr.  Deputy-Speaker:  Order,  order.
 He  may  be  a  villager.  There  are  cer-
 tain  principles  that  must  be  observed
 here.  He  cannot  walk  away  and  act
 like  this  It  is  only  what  he  speaks.
 that  is  to  be  recorded  and  not  other
 things.

 Shri  Rungsung  -  I  beg  your
 pardon,  Sir.  It  hurts  me  We  hawe  t»
 see  facts  as  they  are  From  ह...
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 (His-
 national  point  of  view,  we  have  to  sar):  Sir,  I  want  to  speak  two
 encourage  the  villagers  to  use  arms.
 We  must  give  them  arms  at  conces-
 sional  rates,  if  we  cannot  give  them
 free.  How  can  you  expect  them  to  de-
 fend  your  freedom  and  learn  to  défend

 ‘theirs?  ‘You  use  the  police  in  defend-
 ding  the  villages  now  but  if  you  give
 arms  to  the  villagers,  they  will  defend
 themselves.  Let  us  give  arms  to  the
 -villagers  in  place  of  police,  how  can
 we  provide  police  to  defend  the  vil-
 lagers,  let  them  deéfend  themselves.
 Then  let  us  say  to  the  villagers:  “you
 feed  your  own  stomach;  nobody  is
 responsible  to  feed  your  stomachs”.  If
 80,  then  you  have  to  defend  your  crops.
 For  that  you  must  buy  arms  and  use
 them.  We  should  say:  even  if  you
 eannot  buy  the  arms  and  pay  the
 price,  we  are  going  to  give  you  arms
 at  concessional  rates  and  the  amount

 -may  be  paid  after  two  or  three  years
 Can  we  not  do  this?  Is  it  too  hard?
 Task  this  question  very  sincerely
 Instead  of  going  to  foreign  countries
 and  asking  for  rice,  can  we  not  ask
 our  villagers  to  protect  our  rice  cyops
 and  feed  the  people?  We  have  to  see
 things  from  the  practical  point  of
 view.  A  person  who  has  got  to  Jearn
 ‘things  from  books  only  can  say  im-
 practical  things.  If  the  question  of
 starvation  comes,  when  the  question
 of  the  protection  of  our  freedom  comes,
 when  the  question  of  our  defence
 -comes,  when  it  is  a  question  of  the
 defence  of  our  country,  it  is  not  the
 ‘Parliament  which  will  defend  but  it
 is  the  villagers  who  will  do  it.  They
 are  eighty  per  cent  of  the  people  and
 they  will  defend  the  country.  I  say
 that  the  Government  must  realise  the
 facts  as  they  state  us  in  the  eyes  and
 not  in  the  face.  What  are  the  condi-
 tions  today?  If  we  go  on  only  making

 ‘eloquent  speeches  on  this  and  that,
 and  changing  from  tis  section-to  that
 section,  I  am  sorry  to  say  that  the
 time  will  be  too  late  for  us.

 Some  Hon.  Members  rose—

 Mr_  Deputy-Speaker:  The  hon.  Min-
 sister,  I  am  sorry  I  cannot  call  any
 ther  hon.  Member.

 or  three  minutes.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  take  20  minutes.  At

 Mr.  है  All  right.

 पंडित  ढाशुर  बास  भागज:  जनाब
 डिप्टी  स्पीकर  साहब,  इस  मौके  पर  मेरा  इस
 झाम्स  ऐक्ट  के  डिटेल्स  में  जाने  का कोई  सवाल
 नहीं  था  ।  मेँ  हाउस  को  एक  बात  याद
 दिलाना  चाहता  हुं  ।  जब  महात्मा  जी  ने

 एक  चिट्ठी  लिख  कर  एक  श्रग्रेज  के  हाथो
 उस  वक्त  की  गवर्नेमेंट  के  पास  भेजी  थी  तो
 उसमें  जो  सब  4  बडी  शिकायत  उन्होने
 की  थी  वह  कि  उस  गवरनेमेंट  ने  हिन्दस्तान
 को  डिसआमं  कर  दिया  और  इस  तरह  से  सब  की

 एनस्लेव  कर  दिया  ।  महात्मा  जी  का  मशा
 था  कि  मुल्क  ही  पालियामेट  में  जो  पहला

 कानून  बने  वह  आाम्से  ऐक्ट  को  ससूख  करने
 वाला  हा  |

 &  स्विटजरलैड  में  गया  तो  पता  चला
 कि  दुनिया  की  कोई  ताकत  पिछली  बड़ी  लडाई
 गें  स्विटजरलैड  की  तरफ  इसलिये  आसव  उठा
 कर  नही  देख  सकी  कि  वहा  २४  घटे
 के  श्न्दर  मसलला  भर्द  और  श्रौरतों  की
 पाच  लाख  फौज  तैयार  हो  सकती  थी  ।

 जब  हम  अपना  कास्टीट्यूशन  बना  रहें
 थे  तो,  मे  हाउस  को  याद  दिलाना  चाहता  हूं
 हम  फंडामेंटल  राइट्स  में  राइट  टु  विधर
 झार्म्स  को  भर  शामिल  करना  चाहते  थे  ।
 लेकिन  उस  वक्‍त  की  गवर्नेमेंट  के  यह  कहने
 पर  कि  झाम्से  देक्ट  में  उसका  लिहाज  गरखा
 जायेगा,  हमने  उस  राइट  को  फंडामेंटल  राइट्रेस
 में  दाखिल  नहीं  किया  1  मैं  दब  से  नज
 करना  चाहता  हूं  कि  गवर्नमेंट  ने  जो  चलि



 FS]  7597  Arms  Bill

 बनाया  है  उसके  बारे  में  कोई  सास  शिकायत
 नहीं  करता  चाहता  क्यों  कि  हमारा  और  उनका
 एक  ही  प्वाइंट  झाफ ब्यू  है  I  लेकिन  में
 ज्वाइंट  कमेटी  के  लिए  यह  भ्जें  करना  चाहता
 हूं  कि वह  इस  बिल  को  इस  लिहाज  से  देखे  कि

 हम  राइट  टु  विश्वर  आाम्से  को  फंडामेंटल

 'राइट्स  में  दाखिल  करना  चाहते  थे  1

 भाज  हम  जब  बगाल  की  तरफ  देखते

 हैं  तो  पाते  हैं  रोज  हाउस  में  यह  शिकायत
 की  जाती  है  कि  दो  सौ  पाकिस्तानी  हमारी
 सरहद  भें  झाये  भौर  लोगो  को  लूट  मार  कर
 चले  गये  ।  इसी  तरह  से  हम  आगरे  शर

 मुल्क  के  दूसरे  हिस्सों  के  बारे  में  पढ़ते  हैं  कि

 छाक्‌  झाते  हैं  भौर  लोगों  को  लूट  कर  चले
 जाते  हैँ  भौर  वह  उनका  कुछ  नहीं  बिगाड़
 सकते  ।  एक  अच्छी  गवर्नेमेंट  इसका  यही
 इलाज  कर  सकती  है  कि  राइट  टु  विश्वर  झाम्स
 को  फंडामेंटल  राइट्स  में  शामिल  कर  दे  |  मैं

 चाहता  हूं  कि  भ्राजाद  हिन्दुस्तान  में  हर  दास्स,
 को  झार्म्स  रखने  का  हक  होना  चाहिए  |

 सन्‌  १६४६  में  हम  काग्रेस  के  मेम्बरो
 के  पास  जो  बीस  बोस  तीस  तीस  साल  से  आस
 श्रें  उनको  उस  वक्‍त  की  गवरनंमेंट  ने  जब्त  कर
 लिया था  क्यो  कि  वह  समझती  थी  कि  वह
 पब्लिक  इंटरेस्ट  में  नही  है  कि  हम  भार्म  रखें
 मैं  चाहता  हूं  कि  यही  बरताव  यह  सरकार  उन
 लोगो  के  साथ  न  कर  सके  जो  कि  काग्रेस  के

 नही  हैं।  में  चाहता  हृ  कि  हर  हिन्दुस्तानी
 को  प्लाजाद  हिन्दुस्तान  में  प्राम्स  रखने  का

 पूरा  हक  होना  चाहिए  ।

 में  चाहता  हू  कि  इस  बिल  को  इसी
 प्वाइट  आफ  व्यू  से  देखा  जाये  ।  मैं  भौर  कुछ
 नहीं  कहना  चाहता  |

 Shri  Datar:  Mr.  Deputy-Speaker,
 Sir,  I  was  happy  to  find  that  there  is

 lied
 large  measure  of  sup-
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 Shri  Datar:  Let  the  hon.  Member
 wait—....to  the  principles  enumerated
 in  this  Bill,  and  also  a  growing  sense
 of  appreciation  that  Government  have
 gone  to  a  very  large  extent.  I  was
 surprised  to  find  an  hon.  Member  sug-
 gesting  that  the  system  of  licensing
 should  be  done  away  with  altogether.
 Another  hon  Member  suggested  that
 radical  improvements  should  be  made
 in  the  provisions  of  this  Bill

 I  was  prepared,  Sir,  for  my  hon
 friend  opposite,  Shri  Easwara  Iyer’s
 criticism  that  this  Bill  do  not  contain
 any  improvements  on  the  provisions
 of  the  Act  of  ‘1878,  That  was  all  that
 I  expected  from  him,  inspite  of  the
 fact  that  there  are  a  number  of  sub-
 stantial  improvements.  But  may  I  tell
 you,  I  was  not  prepared  at  al!  for  the
 very  unfortunate  and  unrealistic  critic-
 ism  of  my  hon.  friend,  Shri  D.  C.
 Sharma.  He  complained  that  we  did
 not  take  into  account  the  realities  of
 the  situation.  May  I  point  out  to  him
 that  his  approach  was  academic  in
 the  wrong  sense  of  the  term,  was  high-
 ly  unrealistic,  because  on  a  number  of
 points  he  had  not  cared  to  note  what
 the  Bill  has  provided  for.

 I  would  like  to  tell  all  hon.  Mem-
 bers  that  in  the  case  of  this  Bill  as
 also  in  respect  of  other  Bills  we  take
 considerable  pains.  We  consult  the
 State  Governments.  We  have  also  the
 advantage  of  the  opinions  of  a
 number  of  private  bodies.  Only
 after  considering  all  those  things
 we  have  brought  forward  this
 Bill  It  is  perfectly  open  to  the  Joint
 Committee  to  make  improvements  as
 they  deem  fit  Therefore,  I  am  pre
 pared  to  point  out  to  this  House  that
 on  a  number  of  points  where  highly
 constructive  suggestions  were  made,
 the  Joint  Committee  will  look  into  the
 eases  regarding  these  points  with  as
 much  zeal  ag  possible,  because  these
 things  have  got  to  be  properly  looked
 after,

 I  was  happy,  Sir,  that  a  number  of
 hon.  Members  including  our  elderly
 leader  Dr.  Aney  pointed  out  the  other
 side  of  the  picture  from  the  one  that
 was  painted,  or  over-painted,  by
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 certain  hon.  friends  opposite  and  cer-
 tain  other  hon.  friends  here  also  under
 a  possible  misapprehension.  All  the
 same,  I  should  like  to  make  a  very
 short  reference  to  some  of  the  points
 that  the  hon.  Members  have  raised.

 Now,  so  far  as  the  definition  of  the
 word  “arms”  is  concerned,  there  was
 considerable  misapprehension  due  to
 the  fact  that  the  Bill  proceeded  on  the
 principle  that  ordinarfly  a  licence  will
 Rave  to  be  required  for  fireitms.
 There  are,  as  I  have  already  pointed
 ont,  cifcurnstancés  like  eniergencies  or
 otherwise,  as  I  have  explained,  where
 it  would  be  nectesary  to  control  the
 use  or  the  estercise  of  al]  arms.  That

 the  teason  why  the  general  defini-
 ton  of  the  word  “arms”  had  got  to
 ve  given.

 But  my  hon.  frientis  do  not  look  at
 the  substanti#l  change  that  we  have
 thade,  namely,  that  the  question  of
 Hcensing  has  been  confined  normally
 waly  to  firearms.  That  is  a  point
 which  ought  to  have  been  appreciated
 by  the  hon.  Members.  But  that  ques-
 tion  was  slurred  over  and,  uhfortu-
 nately,  a  wrong  interpretation  was  put
 in.  I  made  it  véry  cleat  that  ordi-
 natily  orily  ticente  would  be  required
 for  firearms,  but  when  an  emergency
 érises  then,  perhaps,  the  Governinent
 will  have  to  control,  ag  I  have  stated,
 the  use  of  all  arms.  That  is  why  the
 word  “arms”  had  to  be  defined  in  the
 manner  that  it  was  done.  I  have  also
 pointed  out  that  domestic  articles  have
 algo  to  be  excluded.  That  also  is  a

 ial
 which  has  to  be  duly  appreciat-

 Certain  hon.  Members  made  refer-
 ence  to  some  other  sections,  and  they
 wtated  that  we  did  not  go  as  far  as  we
 ought  to  have  gone.  In  this  connec-
 tion,  a  prominent  reference  was  made
 to  cinuse  So  far  as  clause  9  is
 concerned,  it  deals  with  the  classes  or
 categories  of,  what  can  be  called,

 Cre  ctle
 persons  for  the  purpose  of

 t  of  arms.  In  clause  (9)  qa)  (a)
 (ii)  it  has  been  made  very  clear  that
 @very  conviction  passed  against  a
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 person  or  every  sentence  that  he  bas
 undergone  does  not  fpso  facto  constl-
 tute  @  prohibition.  We  have  put  in
 very  important  expressions  which
 ought  to  be  duly  noted.  It  will  be

 rh
 that  in  sub-clause  (a)  (ii)  %  is:

 “who  has  been  sentenced  on
 conviction  of  any  offence  involv-
 ing  violence  or  moral  turpitude.  .”

 Violence  ig  a  factor  which,  all  would
 agree,  hag  to  be  eschewed  altogether.
 Therefore,  violence  has  been  put  in.
 Moral  turpitude  also  hag  been  duly
 included  here.  Barring  violence,  bar-
 ring  moral  turpitude,  if  there  are  any
 other  convictions  naturally  they  would
 not  come  under  the  mischief  of  this
 particular  clause.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinka):
 Otherwise  all  of  us  will  be  disqualified.

 Shri  Datar:  Otherwise,  as  my  hon.
 friend  says,  all  of  us  will  be  dis-
 qualified.  It  is  also  stated  here:  “for
 a  term  of  not  less  than  six  months”.

 Another  hon.  Member  suggested
 that  often-times  securities  are  demand-
 ed,  bonds  have  to  filed  by  a  number
 of  persons  under  the  security  provi-
 sions  of  the  Code  of  Criminal  ह.
 cedure  and  so  on.  Therefore,  they
 suggested  that  we  might  further  relax
 the  provisions  of  the  next  sub-clause.
 Unfortunately,  my  hon.  friend  or
 friends  who  made  a  reference  to  this
 aid  not  read  the  words  in  sub-clause
 (iil)  which  reads  as  follows:

 “who  has  been  ordered  to
 execute  under  Chapter  VIII  of  the
 Code  of  Criminal  Procedure,  1898,
 a  bond  for  keeping  the  peace  or
 for  good  behaviour,  at  any  time
 during  the  terms  of  the  bond,”.

 The  iast  phrase  ig  to  be  noted,  name-~
 ly,  “at  any  time  during  the  term  of  the
 Isnd.”  After  the  term  of  the  bond  has
 expired,  prima  facie,  they  would  be
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 eligible  for  consideration  and  there-
 fore,  if  these  words  are  duly  taken
 into  account,  they  would  see  that  all

 who  have  been  bound  over  at
 some  time  in  the  dim  past  would  not
 necessarily  come  within  the  mischief
 of  prohibited  persons,  because  the
 diaqualification  has  been  confined  to
 “any  time  during  the  term  of  the
 bond”.  So,  the  difficulty  that  was  felt
 or  the  musapprehension  that  was
 experienced  by  certain  hon.  friends  is,
 I  am  afraid,  entirely  out  of  plate.

 Some  hon.  Members  further  con-
 tended  that  nothing  has  been  done  for
 agriculturists.  So  far  as  the  agricul-
 turists  are  concerned,  we  are  anxious
 that  as  large  a  measure  of  grants  as
 possible  should  be  given  to  them.  My
 friend  P,  R.  Patel  has  made  out
 a  case  about  the  muzzle  loading  guns.
 That  is  a  question  which  requires
 examination.  I  should  like  to  go  into
 it  ag  early  as  possible.

 Secondly,  a  number  of  hon.  Mem-
 bers  contended  that  the  licensing
 authorities  were  only  urban-minded
 and  could  not  look  after  the  interests
 of  the  rural  population.

 Shri  Rungsung  Suisa:  It  is  a  fact
 that  cannot  be  denied.

 Shri  Datar:  May  I  request  the  hon.
 Member  to  wait  for  sometime?  It  is
 true  that  tll  now  we  had  the  old  Act
 of  ‘1878,  with  rules  made  here  and
 there.  were  not  full.  Therefore,
 the  Government  have  brought  forward
 ne

 ia
 and  proper  rules  will  be

 made.

 Another  hon.  Member,  possibly  Shri
 0,  ए  Sharma,  went  into  a  rhetoric
 over  a  number  of  clauses  wherein
 Tules  have  to  be  made.  I  wish  the
 hon.  Member  had  been  here,  and  I
 wish  he  had  read  what  we  have
 stated  about  the  delegated  legislation.
 We  cannot  take  away  from  the  Bill
 those  ewsential  provisions  or  pomts  or
 Principles  which  have  got  to  be  includ-
 ed  in  the  Act  or  the  सा,  It  has  been
 clearly  stated  in  the  note  which  the
 hon.  Member  ought  to  have  read:
 “These  are  either  matters  of  procedure
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 or  matters  of  administrative  detail...”.
 If  we  go  beyond  the  scope  of  such  a
 delegated  legisiation,  then  you  are
 there  to  check  up  the  whole  matter
 and  you  are  there  to  look  to  the  inter.
 ests  of  the  House  also.

 May  I,  in  this  connection,  further
 point  out  that  whenever  rules  are
 made—and  the  rules,  as  I  have
 stated,  are  confined  only  to  details—it
 would  not  be  proper  and  it  would  not
 be  in  conformity  with  the  dignity,  if
 I  may  say  80,  of  the  Bill  that  all  the
 rules  88  to  how  much  stamp  hag  to
 be  fixed,  what  is  going  to  be  form  of
 application,  etc.,  are  to  be  mentioned.
 Such  rules  cannot  be  naturally
 included  in  the  body  of  the  Bill.  They
 have  to  be  mentioned  only  in  the  rules
 themselves,

 Again,  I  may  point  out,  as  you  are
 aware,  a  healthy  convention  has  been
 evolved  in  this  respect  and  clause
 44(3)  mentions  as  follows:

 “All  rules  made  under  this  Act
 shall  be  laid  for  not  less  than
 thirty  days  before  sach  House  of
 Parliament  as  soon  as  may  be
 after  they  are  made  and  shall  be
 subject  to  such  modifications  as
 Parliament  may  make  during  the
 session  in  which  they  are  so  laid
 or  the  session  immediately  follow-
 ing

 Therefore,  if  the  rules  are  made,  the
 rules  would  be  placed  here  and  they
 would  be  subyect  to  the  scrutiny  of
 all  hon.  Members  of  the  House.  So,  it
 should  not  be  said  that  anything  has
 been  reserved.  Even  assuming  it  is
 80,  the  rules  are  further  subject  to
 the  full  scrutiny  of  the  hon.  House
 and  if  the  House  so  decides,  it  can
 also  amend  or  revise  the  rules.  There-
 fore,  I  would  submit  that  there  is  no
 point  so  far  as  this  matter  js  con-
 cerned.

 I  have  dealt  with  most  of  the  points.
 I  have  only  one  point  more.  The
 Government  cannot  accept  the  position
 that  arms  can  be  got  merely  for  the
 asking.  My  hon,  friend  Pandit  Thakur
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 Das  Bhargava  wanted  to  have  such
 thing  included  as  one  of  the  funda-
 mental  mghts  That  was  not  accepted
 by  the  Constituent  Assembly  at  all
 Now,  every  man,  every  citizen  of
 India,  ig  entitled  to  hold  arms,  25
 entitled  to  possess  arms  and  use  arms
 subject  to  the  conditions  that  have
 been  jaid  down  in  this  respect

 In  this  connection,  may  I  pomt  out
 that  the  rules  that  we  have  made  and
 the  provisions  that  we  have  followed
 in  this  respect  are  generally  on  a  par
 with  similar  rules  and  provisions  in
 other  independent  countries

 Shri  Easwara  Iyer:  No,  no

 Khe  Natany  They  ace  25  ७  lange
 extent,  we  have  also  added  on  a
 number  of  occasiong  new  provisions.
 We  have  introduced  new  provisions  so
 as  to  bring  them  7  line  with  modern
 currents  of  thought  so  far  as  the  legis-
 lation  mm  various  other  countries  85
 concerned  Therefore,  I  may  submit
 again  that  this  is  a  liberahsing  mea-
 sure  This  is  a  measure  where  the
 number  of  restrictions  that  have  been
 put  down  are  to  the  lowest  necessary
 limit  That  lumt  has  to  be  maintained
 and  that  limit  cannot  be  forgotten
 After  all,  even  apart  from  our  per-
 sonal,  fundamental  mghts,  we  have  the
 obligation,  the  most  sacred  oblhgation,
 of  looking  after  the  security  of  the
 nation  and  maintaining  law  and  order
 Whatever  some  other  friends  may  say,
 that  is  the  most  fundamental  and
 primary  duty  of  Government  So
 keeping  all  these  things  m  view,  what
 we  have  done  18,  as  an  hon  Member
 rightly  pointed  out,  we  have  tried  to
 follow  the  golden  mean,  and  the
 golden  mean,  38  I  might  suggest,  is
 more  on  the  side  of  giving  larger
 rights  to  the  people  than  on  the  side
 of  putting  in  more  restrictions

 Sir,  I  commend  the  Bill

 Mr.  Deputy-Speaker>  The  question
 is’

 That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  arms  and
 ammunition  be  referred  to  a  Joint
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 Committee  of  the  Houses  consisting  of
 45  members,  30  from  this  House,
 namely

 Shri  Upendranath  Barman,  Shri
 Miassula  Suryanarayanamurti,  Rani
 Manjula  Devi,  Shn  Bibhut:
 Mishra  Shri  Mohammad  Tahir,
 Dr  Gopalrao  Khedkar,  Shri

 ]  M  KXedaria  Shri
 M  K  M  Abdul  Salam,  Shn  R.  8
 Arumugam,  Shr  Vidya  Charan
 Shukla,  Shr  K.  R.  Achar,  Shri
 Mathew  Maniyangadan,  Shri  Bakt
 Darshan,  Shri  Jagan  Nath  Prasad
 Pahadia,  Shr  Raghubir  Sahai,
 Shn  Ansar  Harvani,  Shn  Devana-
 pall:  Rajigh,  Shri  Bangshi  Thakur,
 Shn  Radha  Charan  Sharma,  Shn

 Satis  Chandra  Samanta,  Shri
 Ranbir  Singh  Chaudhun,  Shri
 Hirendra  Nath  Mukerjee,  Shri
 K  छू  Warior,  Shri  Mohan  Swarup,
 Shri  Shambhu  Charan  Godsora,
 Thakore  Shri  Fatesinh):  Ghodasar,
 Shri  Uma  Charan  Patnaik,  Shri
 Atal  Bihari  Vajpayee,  Shr
 Shankarrao  Khanderao  Dinge,  and
 Shri  B  N  Datar

 and  5  members  from  Rajya  Sabha,
 that  m  order  to  constitute  a

 sitting  of  the  7075६  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee,

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first
 day  of  the  next  session,

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as_  the  Speaker
 may  make,  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  members  to  be  appointcd
 by  Rajya  Sabha  to  the  Joint  Com-
 mittee

 The  motion  was  adopted.



 bre.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission  I  want  to
 announce  a  slight  change  in  the  order
 of  Government  business  for  tomorrow,
 Friday,  the  24th  April,  1959.  The  dis-
 cussion  on  the  report  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  for  १957-58  will  be  taken
 up  before  taking  up  the  resolution
 regarding  the  recommendations  of  the
 Railway  Convention  Committee.

 Shri  Braj  Raj  Singh:  Sir,  may  !
 submit  one  thing.  The  Minister  of
 Parliamentary  Affairs  usually
 announces  such  changes.  But  the
 Members  who  are  not  present  here
 now  will  not  know  that  the  report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  will  come
 up  tomorrow.  Certain  Members  who
 might  like  to  participate  in  the  dis-
 cussion  of  the  report  may  not  be
 available  tomorrow.  So,  this  aspect
 may  be  kept  in  view  for  the  future

 Shri  Satya  Narayan  inha:
 Tomorrow,  if  at  all  it  comes,  it  will  be
 discussed  for  an  hour  or  80.
 Tomorrow,  half  the  day  is  non-official
 day,  and  naturally,  it  will  be  carried
 over  to  Monday.  Six  hours  are  allot-
 ted  to  it.  Unfortunately,  it  has
 become  necessary  to  make  this  change,
 because  the  Railway  Minister  has  got
 a  very  important  conference  tomorruw
 --the  Railway  Users’  National  Consul-
 tative  Committee—and  the  Minister
 and  the  Deputy  Ministers  will  not  be
 free.  Otherwise,  we  would  not  have
 mMconvenienced  the  House  that  way.
 This  is  a  very  minor  change.  It  does
 not  matter.  After  all,  in  any  case,
 the  major  portion  of  this  discussion
 will  take  place  on  Monday.
 36  hrs.

 Shri  Easwara  Iyer:  The  hon.  Minis-
 ter  must  understand  that  it  takes  a  lot
 ef  time

 ged
 the  report  and  be

 prepared.  ,  suddenly  putting  it  up
 tomorrow  is  rather  inconvenient.
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 Shri  Satya  Narayan  Sinha:  It  is  a

 very  minor  change.
 Shri  Easwara  Iyer:  It  is  not  a

 minor  change.  °

 Mr.  Depaty-Speaker:  The  change
 itself  is  not  minor.  The  discussion  on
 the  Report  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  is  very  important  and  a  very
 large  number  of  Members  are  inter-
 ested.  They  should  have  prior  not:ce;
 so,  a  change  made  in  that  certainly  is
 a  matter  of  concern  to  the  Members,
 But  as  has  been  explained,  some
 necessity  hag  arisen  and  then  agai»,
 most  of  it  would  be  dicussed  on
 Monday.  Perhaps  a  Member  or  two
 might  have  chances  tomorrow.  There-
 fore,  that  explanation,  I  think,  is
 enough  and  that  should  satisfy  hon.
 Members.

 hri  Braj  Raj  Singh:  Did  the  Minis.
 ter  of  Parliamentary  Affairs  not  know
 about  the  Railway  Users’  Consulta’:ve
 Commitee  meeting  to  he  held
 tomorrow  formerly  when  he  annourc-
 ed  the  order  of  business?

 Mr,  Deputy-Speaker:  The  Minister
 of  Parliamentary  Affairs  might  not
 have  known  it;  it  might  have  been
 known  to  the  Railway  Minister.  That
 should  not  surprise  hon.  Members.

 DISCUSSION  RE.  PURCHASE  OF
 RAILWAY  SLEEPERS  FROM
 ABROAD  AT  HIGHER  PRICES
 Shri  Vidya  Charan  Shukla  (Baloda

 Bazar):  Mr.  Deputy-Speaker,  ever
 since  it  became  known  to  the  House
 that  we  have  been  obliged  to  purchase
 and  import  large  amounts  of  railway
 sleepers  from  abroad,  the  House  has
 been  very  much  interested  to  know
 how  such  a  situation  arose,  because  we
 have  got  a  large  amount  of  potential
 supply  of  timber  at  home,  We  are
 also  equally  anxious  that  henceforth
 we  should  not  spend  even  a  penny  on
 the  import  of  any  railway  sleeper
 from  abroad.  From  the  common  sense
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 point  of  view,  it  would  appear  that
 we  should  be  not  only  self-sufficient
 in  regard  to  wooden  sleepers,  but,  on
 the  other  hand,  we  should  have  been
 exporting  railway  sleepers,  because  we
 have  one  of  the  largest  forest  wealth
 in  the  world.

 Until  recently,  we  never  imported
 any  railway  sleeper  from  abroad  for
 our  use;  all  the  requirements  of  our
 railways  were  met  from  Indigenous
 sources.  After  the  second  Five  Year
 Plan  was  initiated  and  was  being
 implemented,  a  large  amount  was  pro
 vided  for  the  railways  for  expansion,
 because  they  were  supposed  to  carry
 manufactured  goods,  raw  materials,
 etc.  The  present  difficulty  whereby
 we  have  to  import  railway  sleepers
 worth  Rs,  5§  crores  from  abroad
 arose  mainly  because  sufficient  plan-
 ning  and  forethought  had  not  gone  into
 this  problem  and  because  of  which
 we  were  faced  with  an  immediate
 problem.  If  we  had  not  imported
 these  railway  sleepers,  our  railway
 expansion  programme  could  not  have
 gone  through.  It  was  mainly  because
 of  the  needs  of  the  railways  for  the
 Second  Five  Year  Plan  that  we  had
 to  import  sleepers  worth  Rs.  754
 crores.  When  I  say  sleepers,  f  include
 ‘wooden  as  well  88  cast  iron  and  steel
 sleepers.  It  is  not  hard  to  realise  that
 ig  this  money  of  Rs.  15)  crores  was
 properly  capitalised  in  a  working  plan
 to  develop  our  forest  resources,  we
 could  have  not  only  met  our  require-
 ments  of  railway  sleepers  in  the
 Second  Plan  from  this  working  pian
 on  the  development  of  forests,  but  we
 could  have  enough  confidence  to  lock
 to  the  third  Plan,  where  the  require-
 ments  of  sleepers  would  be  much
 larger  than  they  have  been  now.

 In  the  third  Plan,  we  hope  we
 will  not  again  face  such  a  difficulty,
 where  beeause  of  immediate  require-
 ments,  we  will  have  to  purchase
 slecpers  at  whatever  price  they  are
 available  all  over  the  world.  The
 railways’  requirements  are  not  #0  un-
 certain  as  say,  requirements  of  food,
 where  because  of  famine  condition:
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 and  other  things,  we  have  to  rush  for
 supplies  to  overcome  immed  ate  diffi-
 culties.  The  requirements  of  the  rail-
 ways  are  known  fairly  in  advance.  We
 have  been  facing  the  aleeper  difficulty
 since  950-3l  and  actually  we  have
 begun  importing  sleepers  from  1985-56,
 If  proper  planning  and  thought  iud
 gone  into  it,  we  could  have  easily
 avoided  this.

 This  question  of  import  of  sleepers
 from  abroad  has  to  be  examined  from
 three  points  of  view:  firstly,  whether
 the  import  was  necessary  at  all;
 secondly,  what  penalty  we  have  to  pay
 because  of  the  lack  of  planning  and
 the  emergency  under  which  we  have
 to  import  these  sleepers  and  thirdly
 whether  these  sleepers  were  purchased
 from  the  cheapest  source  or  not.
 Several  times  it  has  been  stated  that
 sleepers  were  in  short  supply  in  our
 country.  We  have  a  very  strong  feel-
 ing  that  proper  and  intensive  efforts
 have  not  been  made  in  the  country  to
 procure  the  necessary  supplies.
 Otherwise,  all  the  quantities  that  the
 railways  need  could  have  been  easily
 procured  inside  our  country  and  we
 would  not  have  been  obliged  to  im-
 port  sleepers  from  abroad.  Proof  is
 lent  to  this  strong  belief  by  the  fact
 that  the  railways  were  able  to  step
 up  their  procurement  of  wooden
 sleepers  in  the  country  from  १7  lakh
 sleepers  in  95i-52  to  23  lakh  sleepers
 in  1955-56.  Surely,  this  was  not  the
 saturation  point.  If  we  had  continued
 our  efforts  in  right  earnest,  we  would
 have  been  able  to  procure  the  sleepers
 very  easily  from  our  own  sources,

 As  a  matter  of  fact,  in  1953,  the
 Railway  Minister  addressed  a  letter  to
 all  the  State  Chief  Ministers  and
 solicited  their  fullest  co-operation  to
 maximise  the  supply  of  sleepers  from
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 accessible  areas  of  the  forests  have
 een  worked  already  and  they  thought
 4६  was  necessary  to  go  into  the  interior
 remote  and  untapped  forests  a  i

 ‘way  ‘Board  did  not  take  any  action  to
 remove  those  difficulties.  They
 tefused  to  revise  their  ceiling  prices
 they  have  fixed  for  procuring  sleepers
 from  Indian  suppliers  and  State  Gov-
 eraments.

 The  attitude  the  railway  adopted
 can  easily  be  described  as  penny-wise
 and  pound-foolish,  because  this  men-
 tality  has  very  amply  been  demons-
 trated  by  the  deal  the  railways  had
 with  the  Kerala  sleeper  suppliers  from
 west  coast.  While  rejecting  the  offer
 of  the  sleeper  suppliers  of  the  west
 coast,  the  Deputy  Minister,  Mr.  Rama.
 swamy,  gave  this  reason  that  if  those
 prices  quoted  by  the  west  coast
 suppliers  were  accepted,  that  would
 have  disturbed  the  equilibrium  of
 prices  obtaining  in  the  country,
 because  they  demanded  Rs  20.50  rP
 whereas  the  Kerala  Government  had
 fixed  the  rate  at  Rs.  78  and  odd.  So,
 they  refused  to  purchase  sleepers
 from  west  coast  suppliers.  But  it  is

 which  the  railways  had  to  pay  Rs.  32
 per  sleeper  at  the  Indian  ports.  This
 Rs.  32  ¢.if,  cost  does  not  include  the
 Port  handling  charges  and  the  Indian
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 than  the  agreement  rate  of  the  Raij-
 way  Board  with  the  Kerala  Govern-
 ment.  I  have  certain  figures  which  I
 have  taken  from  the  Zstimates  Com-
 mittee  and,  according  to  my  calcula-
 tions,  if  Rs.  9  extra  has  been  paid  for
 each  sleeper  the  amount  of  loss  would
 he  at  least  Rs.  )  crores  to  the
 Exchequer,  and  that  too  entirely  in
 foreign  exchange.

 Even  if  our  timber  was  not  of  a
 superior  variety,  even  if  it  was  not  ar
 good  as  the  Australian  timber,  we
 should  have  gone  for  it,  because  we
 have  not  been  importing  Australian
 timber  or  Australian  sleepers  for  ever.
 We  have  got  to  continue  or  proceed
 with  our  work  with  our  own  sleepers.
 The  cast  iron  and  steel  sleepers  which
 have  been  imported  are  more  costly.
 Each  cast  iron  sleeper  costs  Ra.  57  to
 Rs.  68  cif.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  They  will
 last  longer.

 Shri  Vidya  Charan  Shukla:  These
 sleepers  will  last  for  60  years,  but  they
 cannot  be  used  in  places  where  there
 is  salinity.  There  are  several  places
 where  these  sleepers  cannot  be  used.
 All  over  the  world  wooden  sleepers
 are  preferred  to  iron  sleepers,
 because’  the  trains  run  much  better
 on  the  wooden  sleepers  than  on  cast
 iron  sleepers.  Cast  iron  sleepers  have
 not  been  taken  by  preference;  they
 have  been  taken  by  other  countries
 because  wooden  sleepers  are  not
 available  in  the  market.

 Mr.  Deputy-Speaker:  The  trains
 would  run  का  rails  or  on  sleepers?

 Shri  Vidya  Charan  Shukla:
 Sleepers  are  the  things  on  which  the
 rails  rest.

 Mr.  Deputy-Speaker:  Trains  run  on
 the  rails  and  not  on  the  sleepers.

 Shri  Vidya  Charan  Shukla:  The
 trains  run  on  the  rails  and  the  rails
 run  on  the  sleepers.

 Sardar  A.  है,  Saigal:  Let  us  have
 technical  opinion  on  this!
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 1 बेचि।,  Deputy-Speaker:
 Madhya  Pradesh?

 Shri  Vidy2  Charan  Shakla:  My
 point  is  that  if  the  railways  had  been
 paying  competitive  prices  for  wood
 and  timber  in  the  markets  of  our  coun-
 try,  we  would  never  have  been  re-
 quired  to  import  wooden  sleepers  from
 abroad.

 Is  it  from

 The  price  of  sleepers  began  rising
 from  946  or  948  and  the  railways
 had  good  control  over  the  market  ti']
 1955.  Their  procurement  was  con-
 stantly  increasing.  After  that  ther
 procurement  began  falling  and,  at  the
 present  day,  their  procurement  of
 waaden  sleepers  is  much  less  then
 what  it  was  in  1956-57.  All  this  prove
 that  if  the  railways  were  willing  to
 pay  the  market  price  which  was  obtain-
 ing  then,  that  is  to  say,  the  price
 demanded  by  the  suppliers,  they  could
 have  easily  avoided  the  import  of
 sleepers  by  paying  Rs  9  per  sleeper
 extra

 In  this  connection,  it  is  relevant  to
 quote  the  Estimates  Committee’s
 observations.  They  have  observed:

 “The  Committee  are  not  con-
 vanced  that  the  country’s  forests
 cannot  meet  a  major  portion  of  the
 requirements  of  the  railways”

 This  observation  was  made  by  the
 Estimates  Committee  while  they
 examined  the  shortage  of  railway
 sleepers  in  their  track  renewal  pro-
 gramme.

 The  second  angle  from  which  we
 have  to  view  the  import  of  sleepers
 is  the  amount  of  total  loss  we  have
 suffered  on  account  of  these  imports
 and  whether  part  of  it  could  not  have
 been  avoided.  A  statement  laid  on  the
 Table  of  the  House  on  17th  February
 regarding  the  programme  of  importing
 wooden  and  metal  sleepers  into  the
 country  for  meeting  the  requirements
 of  the  railways  for  958  says  that
 approximately  five  lakh  wooden
 sleepers  of  various  gauges  are  expected
 tw  be  imported  into  India  in  1958-59
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 from  Australia  and  Burma.  And  the
 difference  in  price,  as  I  have  already
 said,  is  Rs.  9  per  sleeper.

 ‘We  are  now  anxious  to  know  fronr
 the  Railway  Minister  how  much  more
 wooden  sleepers  or  cast  iron  or  steel
 sleepers  we  are  going  tg  import  what-
 ever  we  have  imported  till  now,  is.
 that  all,  or  we  are  going  to  import
 mere  and,  if  so,  how  much  more  are
 we  going  to  import  end  at  what  price.

 The  third  angle  from  which  we  have
 to  examine  this  question  3५  whether
 we  purchased  the  sleepers  from  the
 cheapest  sources.  Some  questions
 were  rased,  about  the  Brazilian  offer
 but  the  Deputy  Minister  replied  in  &
 very  short  sentence  that  it  had  a  very
 interesting  and  long  story.  Then  he
 concluded  by  saying  that  a  lot  of
 aljegations  were  made  and  they  were
 found  to  be  false.  We  have  no  know~-
 jJedge  of  that  story  We  would  like
 to  know  what  that  story  was,  what
 type  of  offer  was  made  from  Brazil
 and  what  happened  to  that  offer.  It
 was  conceded  that  the  offer  made  by
 the  Brazilian  suppliers  was  the  lowest.
 3t  was  lower  than  the  Australian  an?
 other  offers  from  countries  from
 where  we  purchase  the  sleepers.  Pro-
 pebly  they  were  not  found  suitable
 for  our  purpose  We  would  like  to
 know  what  happened  to  that  offer.

 Another  important  point  is  this.
 What  attempts  are  we  making  to
 increase  our  own  supply  of  sleepers
 from  our  own  country.  Generally,
 there  are  three  or  four  measures
 which,  the  railways  have  been  repeat-
 ing,  they  are  taking  to  increase  the
 indigenous  capacity  from  our  country.
 The  first  thing  that  they  often  say  is
 that  they  are  trying  the  exploitation
 of  inaccessible  areas  hitherto  untap-
 ped.  Secendly,  they  often  say  they
 have  begun  accepting  a  number  of
 non-durable  species  of  trees.  The  third
 measure  is  the  relaxation  of  size
 specifications  etc.  Fourthly,  they  are
 increasing  the  cast  tron  sleeper  manu-
 facturing  capacity  in  the  country.
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 Now  let  us  take  these  points  one  by
 one.  Firstly,  we  would  like  to  know
 how  many  square  miles  of  hitherto
 inaccessible  forest  areas  have  been
 opened  up  by  the  efforts  made  by  the
 Railway  Ministry,  where  are  these
 areas  and  how  many  wooden  sleepers
 have  been  obtained  from  such  areas
 which  have  been  opened  by  the  efforts
 made  by  the  Railway  Ministry.
 Secondly,  we  would  like  to  know  what
 has  been  the  specific  increase  in  the
 number  of  railway  sleepers  as  a  result
 of  acceptance  of  non-durable  varieties
 of  woods  for  the  railway  sleepers  and
 since  when  this  has  been  introduced
 When  I  was  going  through  the  report
 of  the  Estimates  Committee,  and  also
 going  through  the  proceedings  of  Lok
 Sabha,  I  came  across  a  question  in
 which  it  has  been  stated  that  after
 this  order  was  passed  to  accept  non-
 durable  and  softer  wood  for  use  as
 railway  sleepers,  the  receipt  of  such
 wood  by  the  railway  treatment  plants
 has  actually  been  reduced.  That  means
 that  the  railways  were  getting  a
 greater  number  of  softer  wood  and
 non-durable  quality  woods  for  making
 railway  sleepers  four  years  back  than
 they  are  getting  now.

 The  main  reason  here  again  is  that
 the  Railways  have  not  agreed  to  pay
 the  competitive  price  in  the  market  to
 obtain  their  supplies.  Personally  I  do
 not  feel  that  these  efforts  could  have
 produced  any  tangible  results  mainly
 because  they  did  not  strike  at  the  root
 of  the  problem.  The  whole  base  of
 the  effort  of  the  Railway  Ministry  is
 struck  off  when  they  refuse  to  pay
 reasonable  prices  which  are  demanded
 by  the  State  Governments.  The  State
 Governments  would  be  willing  to
 undertake  large-scale  exploitation  of
 their  forest  resources  if  the  Railway
 Ministry  were  to  enter  into  long-term

 a
 with  them  and  pay  them  the

 Price.
 The  Minister  of  Railways  (Shri

 Jagiivan  Ram):  Which  State  Govern-
 ment?  4

 Shri  Vidya  Charan  Shukla:  State
 Governments  of  the  country.
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 Mr.  Deputy-Speaker:  Which  one  in:

 particular?

 hri  Vidya  Charan  Shukla:  This
 Report  of  the  Estimates  Committee
 says  that  all  the  20  State  Governments,
 that  before  re-organisation,  had  a
 eonference  and  they  all  indicated  to
 the  Railway  Ministry  that  if  proper
 long-term  contracts  were  entered:
 into  with  them  and  if  they  were  given
 the  prices  they  wanted,  they  could
 have  increased  their  supplies.  I  shall
 come  to  a  specific  instance,  that  of
 Bombay  Government,  and  shall  try  to
 show  how  the  un-imagmative  dealing
 of  the  Railway  Board  resulted  in  stop-
 Ping  supplies  completely  from  Bom-
 bay  State.

 Dr.  M.  8,  Aney:  What  price  did
 they  ask?

 Shri  Vidya  Charan  Shukla:  All
 those  figures  have  not  been  given  in
 the  Estimates  Committee’s  Report.

 The  Railway  Board  also  appointed  a
 Timber  Adviser,  who  is  a  very  com-
 petent  and  a  very  experienced  officer
 but  the  total  receipt  of  wooden
 sleepers  in  our  country,  which  was
 60  lakh  cft.  in  ‘1955-56,  after  these
 earlier  mentioned  steps  were  taken
 by  the  Railways  and  after  all  these
 earlier  mentioned  special  efforts  were
 mutiated  by  the  Railways  the  supplies
 went  down  to  50  lakh  eft.  Instead  of
 increasing  from  60  lakh  cft.  they  have
 come  down  to  50  lakh  cft.  of  timber
 in  ‘1957-58,  I  do  not  know  what  is
 the  present  situation,  whether  the
 supplies  are  increasing  or  they  are
 still  decreasing.

 The  Estimates  Committee  again  pin-
 pointed  this  problem  in  its  Twenty-
 seventh  Report.  They  have  observed
 thus—.

 “The  Committee  considers  that
 the  question  of  prices  which  seems
 to  be  a  stumbling  block  in  the
 way  of  getting,  more  sleepers
 should  be  amicably  settled  between
 the  representatives  of  the  Rail-
 ways  and  of  the  State  Govern-
 ments.  The  Committee  are  not
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 convinced  that  the  forest  resources
 of  the  country  cannot  meet  a
 Major  portion  of  the  requirements
 of  the  Railways”

 the  then  Inspector-General  of  Forests,
 ‘with  the  Chief  Conservator  of  Forests,
 Bornfbay,  and  two  other  officials  of  the
 Central  Government  The  Bombay
 Government  earlier  had  informed  the
 Railway  Board  that  if  the  wood  of
 the  other  variety  were  exploited  and
 treated  as  suggested  by  the  Bombay
 Government,  the  present  target  of
 3,56,000  sleepers  could  be  increased  up
 to  6  lakh  sleepers  The  House  will
 note  that  these  negotiations  between
 the  State  Government  of  Bombay  and
 Government  of  India  broke  down  on
 the  score  of  prices  only  These  nego-
 tiations  took  place  m  May  956  and
 the  Railway  Board  did  not  agree  to
 pay  the  price  demanded  by  the  Gov-
 ernment  of  Bombay  The  Chairman
 of  the  ad  hoc  committee  was  com-
 pelled  to  drop  the  departmental  sup-
 plies  of  wooden  sleepers  from  Bombay
 It  is,  therefore,  surprising  that  the
 very  next  year  of  the  refusal  by  the
 Railway  80870  to  pay  slightly  higher
 than  the  conventional  price  to  the
 State  Government  of  Bombay,  the
 Railway  Board  placed  a  very  big  order
 at  much  higher  prices  with  the  foreign
 suppliers  of  wooden  sleepers  I  have
 already  sard  that  the  price  that  the
 Railway  Board  has  paid  at  our  port
 comes  to  Rs  32  I  do  not  have  the
 exact  figure  But,  I  suppose  the  price
 demanded  by  the  Bombay  Govern-
 ment  was  Rs  2]  per  sleeper

 Here,  I  again  emphasise  that  all
 -efforts,  howsoever  good-intentioned
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 they  may  be,  are  bound  to  fail  unless
 the  realities  of  the  mtuation  are  taken
 into  account,  and  the  Railways  agree
 to  pay  the  reasonable  and  prevailing

 the  Third  Plan  has  to  be  very  immense

 again  face  the  same  difficulty  we  have
 faced  now  It  will  be  of  much  greater
 magnitude  and  we  may  have  to  pay  @
 greater  price  for  it

 I  will  suggest  a  few  correctives
 which  could  be  taken  up  and  it  mught
 save  us  future  difficulties  The  first
 essential  is  that  we  must  immediately
 try  and  approximately  formulate  our
 tentative  requirements  of  railway
 sleepers  up  to  1967,  that  15,  the  remain-
 ing  two  years  of  the  Second  Plan  and
 the  five  years  of  the  Third  Plan  It
 is  only  after  we  have  tentatively
 calculated  our  requirements,  that  we
 can  prepare  a  big  working  plan  which
 can  be  taken  in  hand  with  the  co-
 operation  of  the  State  Governments
 which  are  interested  in  co-operation
 The  Railway  Board  could  put  Rs  70
 or  72  crores  along  with  the  invest-
 ment  made  by  the  State  Governments
 and  they  could  develop  the  forest
 resources,  make  roads  and  open  up
 inaccessible  forest  areas  It  may  be
 calculated  how  much  of  railway
 sleepers  this  type  of  effort  will  yield

 Moreover,  the
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 ‘There  has  also  been  a  suggestion
 that  the  Railwaye  should  examine  the
 question  of  using  cement  sleepers.
 There  is  a  great  deal  of  difficulty  in
 -dping  so.  It  has  been  pointed  out
 that  the  Railways  in  France  are  using
 this.  Here,  we  have  got  some  climatic
 and  temperature  differences  and  it
 may  not  be  possible  to  use  the  same
 type  of  sleepers  as  in  France.  If  a
 <dé@erent  kind  of  mixture  is  made,  may
 ‘ye,  we  may  be  able  to  use  cement
 siwepers  also.  This  might  also  help
 to  obviate  the  difficulty.

 The  other  thing  that  has  been  sug-
 gested  is  the  creosoting  plants,  the
 number  of  which  we  must  increase.
 These  creosoting  plants  are  used  to
 treat  inferior  varieties  of  wood  to
 make  them  usable  and  increase  their
 life.  If  these  plants  are  set  up  in
 each  zone  of  the  Railways,  we  will
 be  able  to  utilise  such  timber  which
 33  not  at  present  serviceable  as  far  as
 sleepers  are  concerned,

 The  situation  at  present  is  not  very
 satisfactory.  I  wonder,  in  spite  of  all
 that  we  have  imported  from  foreign
 ‘countries,  what  are  the  arrears  in  track
 renewal  at  present.  According  to  the
 report  of  the  Estimates  Committee,
 7,500  miles  of  track  is  in  arrears  of
 renewal  at  present.  It  has  not  been
 renewed.  Eight  hundred  and  ninety-
 eight  miles  of  tract  has  been  put
 under  speed  restriction  for  safety
 reasons  That  is,  it  is  dangerous  to
 trun  trains  on  those  railway  lines  at
 a  high  speed  because  the  track  may
 be  damaged  because  of  that.  It  is
 most  distressing,  Sir,  to  find  that  the
 Position  today  has  not  improved  in
 respect  of  sleepers’  supply  position.
 Various  questions  have  been  answered
 in  Parliament  by  the  hon.  Minister
 and  the  hon.  Deputy  Munister  of  Rail-
 ways.  But  we  find  that  there  has  not
 been  any  fresh  thinking  in  this  regard.
 We  would  like  to  know  as  to  what
 Plans  they  have  formulated  to  ensure
 adequate  supply  of  sleepers  for  our
 railways  in  the  future.

 My  last  point  is  this.  The  purpose
 of  my  reiting  this  discussion  in  the
 House  will  be  fulfilled  if  the  hon.  Ruil-

 Steepers  from  Abroad
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 way  Minister  will  give  his  categorical
 assurance  that  apart  from  whatever
 orders  have  already  been  placed  for
 the  supply  of  sleepers  from  abroad,
 henceforth  not  a  single  sleeper  will
 be  imported  from  any  foreign  country
 for  use  in  Indian  railways.  If  he  is
 really  earnest  and  serious  about  solv-
 ing  this  problem,  then,  I  am  sure  he
 will  be  able  to  give  this  categorical
 assurance,

 Mr,  BDeputy-Speaker:  I  find  that
 there  are  six  hon.  Members  who  want
 to  speak.  I  will  allow  0  minutes  each.
 The  hon.  Minister  will  require  half
 an  hour.  Now,  Mr.  Kodiyan.

 Shri  Kodiyan  (Quilon—Reserved—
 Sch.  Castes):  Whenever  the  question
 of  supply  of  sleepers  for  our  railways
 is  raised  m  this  House  we  are  being
 told  that  the  country  is  in  short  sup-
 ply  of  wooden  sigepers.  Now,  Sir,
 nobody  denies  the  fact  that  the  indige-
 nous  sources  of  supply  would  not  meet
 the  entire  requirements  of  the  rail-
 ways  in  respect  of  wooden  sleepers.
 But  here  the  question  is  this.  Are  the
 Railways  utilising  the  available
 resources  in  the  country  to  the  fullest
 extent  possible?  In  reply  to  a  ques-
 tion  asked  on  the  floor  of  the  House,
 the  hon.  Deputy  Minister  of  Railways
 stated  the  other  day  that  they  are
 taking  all  steps  to  increase  the  supply
 of  indigenous  sleepers.  What  do  we
 find  now?  We  find  that  in  preference
 to  indigenous  sleepers,  sleepers  are
 imported  from  outside,  from  the
 foreign  countries.  As  has  already
 been  pointed  out  by  my  hon.  friend,
 Shri  Vidya  Charan  Shukia,  in  prefer-
 ence  to  Kerala  timbers  Australian
 sleepers  were  imported.  The  reason
 for  rejecting  the  offer  of  Kerala  mer-
 chants,  we  were  told  by  the  hon.
 Deputy  Minister  of  Railways  last
 time,  was  that  the  price  demanded  by
 the  merchants  was  slightly  higher  than
 the  ceiling  rate.  Now,  instead  of  pur-
 chasing  those  sleepers  from  Kerala,  the
 Railway  Ministry  imported  them  from
 Australia.  If  the  freight  charge  and
 also  the  transport  charge  from  the
 landing  port  to  take  the  sleepers  to
 the  various  work-spots  are  added  to
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 the  f.0.b.  price  it  will  come  to  about  l4
 times  the  cost  of  Kerala’s  timbers.

 Shri  Jagjivan  Ram:  And  what  is  the
 qualty  of  the  Kerala  sleepers?  Its  life
 is  only  five  years  whereas  the  life  of
 the  Australian  sleepers  is  about
 twenty  years

 Shri  Kodiyan:  As  for  the  quality  of
 the  Kerala  sleepers,  the  hon.  Deputy
 Munuster  stated  last  time  that  that  was
 inferior  to  the  Australian  sleepers.

 Shri  Jangde  (Bulaspur):  Much
 inferior.

 Shri  Kodiyan:  I  cannot  understand
 why  there  is  this  rush  for  foreign
 sleepers.  When  we  are  badly  in  need
 of  foreign  exchange  and  when  we  are
 facing  difficulties  in  getting  foreign
 exchange,  why  should  we  unnecessari-
 ly  rush  in  for  foreign  sleepers  and
 thus  spend  a  considerable  amount  of
 foreign  exchange?

 The  hon.  Deputy  Minister  in  reply
 to  a  question  stated  that  the  indigenous
 supply  of  wooden  sleepers  was  declin-
 ing.  He  has  stated  that  the  procure-
 ment  of  wooden  sleepers  in  1951-52
 was  li  lakhs;  in  1952-53,  it  was  6
 lakhs,  and  it  rose  up  to  23  lakhs  in
 ‘1955-56,  but  from  the  next  year  on-
 wards,  it  began  to  show  a  decline;  in
 1956-57  it  was  20°6  lakhs,  and  in  1957-
 58  it  was  49  lakhs  What  are  the  real
 reasons  for  this  decline?  Have  the
 Railway  Ministry  examined  this  prob-
 Jem  and  analysed  the  reasons  for  this
 decline?

 Of  course,  the  hon.  Minister  stated
 last  time  that  the  impact  of  the  Second
 Five  Year  Plan  and  the  increasing
 demand  for  timber  for  other  construc-
 tion  works  has  its  effect  on  the  supply
 of  wooden  sleepers.  That  may  be
 correct  to  a  certain  extent.  At  the
 same  time,  I  would  like  to  ask  the
 hon.  Minister  what  steps  have  been
 taken  by  the  railways  to  increase  the
 indigenous  supply.

 Apart  from  the  question  of  steps
 being  taken  by  the  railways,  I  have  to
 point  out  one  other  thing.  We  have
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 a  considerably  large  area  of  forests
 m  our  country.  Nearly  22  per  cent
 of  the  land  surface  of  the  country  is
 covered  with  forests.  And  our  forests.
 can  be  favourably  compared  with
 any  other  rich  forests  in  any  other
 foreign  country.  Even  then,  we  have
 had  to  depend  upon  foreign  countries
 for  the  import  of  timber.  It  is  a  pity
 that  we  have  had  to  do  that.  If  we
 want  to  become  self-sufficient  in  the
 matter  of  timber,  we  have  to  develop
 our  forests.  And  the  State  Govern-
 ments  are  trying  to  develop  their
 forests  in  their  own  way.  But  the
 development  of  forests  ig  a  very  diffil-
 cult  problem,  The  regeneration,  re-
 yuvenation  and  renovation  of  the
 forests  require  a  large  number  of
 trained  technical  personnel.  Also,  it
 requires  a  large  amount  of  money.  So,
 unless  the  Central  Government  come
 into  the  picture,  unless  the  Central
 Government  come  forward  with  a  co-
 ordinated  and  well-planned  program-
 me  to  help  the  State  Governments
 to  develop  the  forests  in  their  areas
 and  also  to  grow  valuable  timber  like
 teak  in  new  areas,  this  problem  can-
 not  be  solved.  Of  course,  this  may
 not  be  the  responsibil  ty  of  the  Rail-
 way  Ministry.  But  I  take  this  oppor-
 tunity  to  urge  the  Central  Government
 to  understand  the  importance  and’
 urgency  of  the  problem.

 So  far  as  the  Railway  Ministry  are
 concerned,  I  would  suggest  that  they
 must  draw  up  a  long-term  plan;  they
 must,  in  consultation  with  the  State
 Governments,  assess  the  real  potential
 of  forests  in  each  of  the  States,  and
 to  what  extent  each  State  can  supply
 or  meet  the  requirements  of  the
 railways.  If  such  a  long-term  plan  is
 worked  out,  and  if  a  long-term  agree-
 ment  is  entered  into  with  the  State
 Governments  concerned,  I  think  most
 of  these  difficulties  can  be  overcome.
 Uniess  such  a  long-term  agreement  is
 reached,  there  will  be  no  coordinated,
 consistent  exploitation  of  our  resources.
 Therefore,  I  would  request  the  hon.
 Railway  Minister  to  consider  this
 suggestion  serlously.
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 The  hon.  Minister  has  rightly  raised
 this  question  of  the  quality  of  the
 dmber.  I  do  not  think  that  all  our
 timber  is  inferior  m  quality  compared
 to  foreign  timber.  Of  course,  we  have
 some  inferior  varieties  also,  but  the
 question  is  how  we  can  utilise  the
 infer  or  varieties.  There  are  inferior
 varieties  of  timber,  but  they  can  be
 ‘made  use  of  by  properly  treating  them
 with  proper  preservatives.  So,  if  we
 dave  enough  number  of  creosoting
 plants  in  our  country,  the  supply  of
 ‘wooden  sleepers  can  be  increased.
 1641  hrs.

 (Mr.  Speaxrr  in  the  Chair]
 So  far  as  my  own  State  is  concerned,

 we  have  one  creosoting  plant  now  in
 Olavakot  which  is  working  to  full
 capacity,  and  in  two  shifts.  The
 requirements  of  that  area  itself  can-
 not  be  met  by  that  plant  alone.  One
 more  plant  is  urgently  needed  in  that
 area.  Therefore  I  would  request  the
 hon.  Minister  to  find  some  money  to
 get  a  new  creosoting  plant,  and  to
 locate  it  somewhere  near  Calicut  where
 there  is  a  large  number  of  timber
 ‘yards.

 Shri  Jaganatha  Rao  (Koraput):  For
 wach  State  there  should  be  one

 Shri  Kodiyan:  I  agree  that  less  each
 State  must  have  such  a  plant.

 It  is  stated  that  since  the  beginning
 of  the  Second  Plan  up  to  the  end  of
 February  this  year  we  have  spent
 Rs,  5°5  crores  on  sleepers  including
 steel  sleepers.  I  do  not  have  the
 break-up  for  wooden  sleepers.
 It  might  be  a  _  considerable
 amount.  If  a  smal]  portion  of
 the  foreign  exchange  that  we  spend
 on  importing  sleepers  is  used  for  buy-
 ing  creosoting  plants,  I  think  we  can
 increase  the  indigenous  supply  of
 wooden  sleepers,  and  it  will  help  to
 a  great  extent  in  achieving  self-
 suffic'ency  in  this  respect.

 The  last  point  that  I  would  like  to
 stress  ig  that  the  procedure  in  regard
 to  the  purchase  must  be  made  as
 simple  as  possible.  On  account  of
 technical  or  procedural  defects  there
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 must  not  be  any  delay  and  the  offer
 of  sleepers  should  not  be  rejected  on
 that  account  alone.  Every  single
 available  sleeper  must  be  made  use  of
 by  the  Railway  Ministry  because  we
 are  in  such  dire  need  of  wooden
 sleepers  and  if  we  can  increase  the
 supply  of  wooden  sleepers  by  taking
 corrective  measures  it  will  save  valu-
 able  foreign  exchange.  It  will  not  only
 be  beneficial  to  the  railways;  the  raii-
 ways  will  be  giving  a  fillip  to  the  tim-
 ber  industry  of  the  country  also.

 When  the  Kallai  timber  merchants’
 offer  was  rejected  and  when  a  slump
 was  feared  by  the  merchants,  we
 took  keen  interest  in  the  matter,  and
 the  M.Ps.  from  Kerala  State  belonging
 to  all  the  parties  approached  the  hon.
 Minister  because  it  is  a  vital  industry
 in  our  State.  Thousands  and  thous-
 ands  of  workers  are  employed  in  that
 industry.  About  5,000  workers  are.
 employed  in  the  Kallai  area  alone,
 apart  from  the  workers  engaged  in
 the  forest  department  of  Government.
 That  was  why  we  took  keen  interest
 on  the  subject.  Therefore,  I  would
 earnestly  appeal  and  request  the  hon.
 Minister  to  consider  these  suggestions
 seriously.  I  hope  the  hon.  Minister
 would  take  corrective  measures  to
 save  the  situation.

 Mr.  Speaker:  Shri  Maniyangadan;
 and  then  I  will  give  an  opportunity
 to  Shri  Ramaswamy.

 Shri  Maniyangadan  (Kottayam):
 Sir,  I  am  glad  to  throw  my  weight
 with  my  hon.  friend  on  the  other  side
 in  demanding  that  the  question  of
 wooden  sleepers,  especially  from
 Kerala,  should  be  considered  very
 seriously.  My  hon.  friend  referred  to
 the  recent  refusal  of  the  Railways  to
 purchase  sleepers  from  contractors
 in  Malabar.  Subsequently,  ell  the
 Members  from  Kerala  met  the  Railway
 Minister  in  a  deputation  and  the  Ra'l-
 way  Minister  was  good  enough  to  hear
 us  and  to  accede  to  the  demand.  I
 take  this  opportunity  to  thenk  him  for
 the  kindness  shown  by  him.

 Now,  the  Kallai  timber  yard
 reputed  to  be  the  second  largest  timber
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 market  in  the  world  (Interruption).
 More  than  25  per  cent  of  Kerala  is
 forest,  and  a  large  quantity  of  timber,
 both  hard  and  soft,  is  available  there.
 If  properly  exploited,  the  timber  from
 that  area  would  be  sufficient  at  least
 for  sleepers  for  that  region.

 There  is  ebjection  that  it  is  soft  wood
 or  mfer.or  variety.  Kt  is  far  that  pur-
 pose  that  one  creosoting  plant  has
 been  set  up  at  Olavakkode.  The
 capacity  of  that  can  be  increased  or
 another  plant  could  be  installed;  and
 soft  wood  that  is  available  onght  to
 be  made  use  of  by  proper  treatment
 and  by  scientific  treatment.

 When  we  are  very  badly  in  need
 ef  foreign  exchange,  why  should  we
 go  in  for  foreign  sleepers  when  these
 things  are  available?  The  Mun.ster
 maight  say,  because  the  quality  of  the
 weoden  sleepers  in  Malabar  is  infe-
 rior  to  those  that  we  import.  May  be
 true.  By  creosoting  treatment  I  do
 not  know  what  will  be  the  proportion-
 me  difference.  Even  if  there  is,  still
 my  submission  is  that  indigenous
 sleepers  should  be  made  use  of  in
 peeference  to  those  imported  from
 outside  (Interruption).

 No  question  of  risk  to  life  arises
 The  ife  of  the  sleepers  may  be  a
 bit  shorter  than  that  of  the  imported
 variety.  There  is  plenty  of  timber
 available  and  they  can  be  replaced.
 There  28  no  question  of  risk  to  life.
 Reports  say  that  the  railway  sleepers
 have  not  been  replaced  due  to  want
 ef  sleepers.  There  we  are  having  the
 कडा  of  life.  My  suggestion  does  not
 invelve  any  risk  of  life.

 Moreover  a  large  number  of  people
 live  on  this  business.  In  the  Malabar
 area  of  Kerala  especially,  it  is  a  great
 business.  My  subm'ssfon  is  that  if
 this  jndigenous  enterprise  ig  supported
 it  wonld  be  of  great  help  to  the  un-
 employed  there  and  it  will  also
 iicrease  the  wealth  of  the  State.  There
 are  already  large  quantities  of  timber
 avenlable  In  the  forests.  That  should
 का  waptored  and  utilised.
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 I  have  to  make  one  suggestion.
 regardmg  the  system  now  adopted  by
 the  Railways.  They  invite  tenders,
 when  they  are  in  need  of  sleepers,  for
 very  large  quantities  of  sleepers  te-
 gether  in  one  lot.  That  means  that
 only  people  who  can  afford  to  invest
 large  capital  can  tender  for  the
 requirements  of  the  Railways.  If  that
 system  is  changed  and  tenders  are
 invited  for  smaller  quantities—I  do
 not  say  000  or  2000  sleepers———people
 who  could  not  afford  to  invest  a  huge
 amount  of  capital  can  take  edvantage
 of  it  and  the  railways  also  can  get
 sufficient  number  of  sleepers.  I
 believe  that  this  method  woukl  be
 adopted  by  the  railways.

 There  was  a  suggestion  that  each
 State  should  have  a  re-assorting  plant.
 I  do  not  object  to  that.  But  in  places
 where  larger  quantities  of  timber  are
 ava  lable  and  the  capacity  of  the  plant
 is  not  sufficient  to  meet  the  demand,
 some  more  plants  should  be  installed.
 As  far  as  Malebar  is  concerned,  I  amr
 sure  one  more  plant,  if  installed,
 would  not  be  sufficient  to  meet  the
 demand.  That  matter  should  be  look-
 ed  into  so  that  all  available  timber
 may  be  utilised  for  this  purpose.

 The  Deputy  Minister  of  Railways
 (Shri  S.  झ,  Ramaswamy):  Sir,  Shri
 Shukla  has  raised  very  many  points.
 The  points  were  all  mentioned  in  the
 2st  report  of  the  Estimates  Committee
 and  the  House  will  be  pleased  fo  note
 that  detailed  replies  have  been  g'ven
 to  all  the  points  raised  therein,  in  the
 27th  report.  Therefore,  I  believe  that
 the  answers  given  there  are  quite
 satisfactory.

 With  regard  to  the  sleeper  position,
 I  wish  to  clear  certain  m'sconceptions.
 The  idea  seems  to  be  that  while  we
 could  get  these  sleepers  in  our  own
 country,  we  rush  to  foreign  countries,
 spend  the  money  and  waste  it  away.
 I  am  sorry  the  impression  is  very
 ‘wrong.  On  the  other  hand  we  were
 put  to  the  necessity  of  doing  that
 because  of  the  circumstances  which  f
 shall  place  before  the  House.
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 In  the  Second  Pian,  the  total  requ-
 jrements  were  estimated  at  335  lakhs
 of  sleepers.  On  an  average  we  require
 69  ta&he  of  sleepers  per  year.  In  the
 first  two  year#,  we  could  procure  only
 99  lakhs,  on  an  average  less  than  50

 per  annum.  Therefore,  we  had
 to  consider  what  would  be  the  situa-
 tion  in  the  remaining  three  years.  We
 essensed  the  requirements  and  what
 we  can  possibly  get  and  what  would
 be  the  short-fall.  After  working  it
 out  in  great  detail,  we  found  out  that
 we  can  at  best  get  64  lakhs  of  sleepers
 of  all  varieties—80  lakhs  cast  iron,  2
 lakhs  steel,  6  lakhs  timber  and  five
 lakhs  concrete  and  all-told  464  lakhs—
 in  the  remaining  three  years  which
 makes  up  a  total  of  263  lakhs  of  sleep-
 ers  for  the  whole  of  the  Five  Year
 Plan  period.

 Mr.  Speaker:  Are  they  all  purchased
 together  or  from  yéer  to  year  so  that
 the  timber  may  be  cut  from  year  to
 year?

 Shri  8.  झ,  Ramaswamy:  It  is  spread
 ever  the  remaining  three  years

 Shri  Vidya  Charan  Shukla:  Our
 complamt  is  that  these  figures  were
 worked  out  too  late;  they  should  have
 been  done  much  earlier.  It  was  done
 only  when  the  whole  necessity  was
 forced  upon  us  by  the  Second  Plan

 Shri  S.  ्  Ramaswamy:  I  am  sorry
 that  argument  प  not  correct.  We
 assessed  it  and  we  found  that  we  were
 able  to  procure  only  99  lakhs  of
 sleepers.  We  had  to  work  out  in
 great  detail.  In  the  remaining  three
 years,  we  found  that  we  could  get
 only  i64  lakhs  of  sleepers,  the  total
 being  268  lakhs  for  the  whole  of  the
 five  years,  leaving  a  shortfall  of  52
 lakhs.  We  have  to  see  what  we  should
 de  to  meet  this  shortfall.

 An  Indian  ralway  purchasing  mis-
 sion  was  sent  abroad  to  purchase  fifty
 lakhs  of  steel  sleepers  at  @  cost  of
 Rs.  6°8  crores.  We  could  procure
 @nly  22  lakhs  of  sleepers  at  a  cost  of

 E
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 import  wooden  sleepers  than  go  in  fer
 steel  sleepers.

 Mr,  Speaker:  What  is  meant  by
 cheapness?

 Shri  8.  झ  Ramaswamy:  Relatively.
 Mr.  Speaker:  Can  we  sell  away  our

 country  also  to  some  other  country
 because  it  will  be  cheaper?  The  hon.
 Deputy  Minister  forgets  that  if  the
 money  remains  in  the  country,  after
 all,  it  flows  from  one  hand  to  the  other.

 Shri  Jagjivan  Ram:  ‘Sir,  he  did  not
 make  it  clear.  What  he  meant  was
 that  it  was  cheaper  to  purchase  wood-
 en  sleepers  in  foreign  market  than
 to  purchase  steel  sleepers.  He  is  not
 comparing  the  indigenous  market  with
 foreign  market.

 Mr.  Speaker:  The  hon.  Deputy  Min-
 ister  evidently  wants  to  impress  upon
 the  House  whether  the  cost  is  high  or
 low.  But  if  it  is  purchased  here  the
 money  will  roll  here.  Merely  because
 the  cost  is  less  by  a  few  pies  there  if
 we  purchase  things  worth  so  much
 from  outside,  our  maney  flows  away
 to  foreign  countries.

 Shri  Jagjivaa  Ram:  I  am  sorry,  Sir,
 you  are  not  interpreting  him  correctly.
 What  he  was  saying  was  that  it  would
 be  cheaper  from  foreign  exchange
 point  of  view  to  purchase  wooden
 sleepers  from  foreign  countries  than
 to  purchase  steel  sleepers.  He  was  not
 comparing  foreign  market  with  indi-
 genous  market.

 Shri  Vidya  Charan  Shukla:  What
 you  have  said,  Sir,  is  absolutely
 correct.

 Mr.  Speaker:  Order,  order.  Let  the
 hon.  Deputy  Minister  continue.  Even
 my  interruption  was  wrong.

 Mr.  Speaker:  Order,  order.  Let  him
 go  on.

 Shri  &  V.  Ramaswamy:  Sir,  the
 country  was  passing  through  @  crisis
 in  foreign  exchange  We  had  to  save
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 .that,  and  at  the  same  time  meet  our
 requirements.  Here,  Sir,  leteme  make

 -one  correction.  It  is  not  20  lakh  steel
 sleepers  but  only  two  lakh  sleepers
 that  we  could  procure  at  Rs,  |  crore.
 ‘We  gave  up  Rs.  48.5  crores  and  went
 in  for  this.  We  were  able  to  place
 orders  for  a  total  of  2  lakhs  ‘BG.
 sleepers  from  West  Australia,  East
 Austral  a  end  U.S.A.—all  the  three
 countries  put  together—and  for  metre
 gauge  about  eight  lakhs  from  Australia
 making  a  total  of  20  lakhs  The  cost
 was  only  Rs.  4  crores.  Even  then  we
 found  that  there  was  a  shortfall  of
 32  lakhs.  We  thought  it  would  be
 better  to  place  some  more  orders  on
 some  other  countries  and  reduce  this

 gap.  Therefore  we  placed  an  order  on
 Burma  State  Timber  Board  for  about
 43  lakh  sleepers  at  a  cost  of  Rs,  60
 lakhs.  Then,  from  Canada  under  the
 ‘Colombo  Plan  we  will  be  getting
 about  2  lakhs.  We  have  placed
 exploratory  orders  with  Australia.

 Shri  Vidya  Charan  Shukla:  Sir,  I
 would  like  to  ask  a  question.

 Mr.  Speaker:  He  may  note  down  the
 points,  and  when  the  hon.  Deputy
 Minister  has  finished  I  will  allow  him
 to  put  the  question,

 Shri  8.  झा,  Ramaswamy:  Therefore,
 by  the  additional  order  we  covered
 another  8  lakhs,  making  a  total  of
 38  lakhs  out  of  a  shortfall  of  52  lakhs
 still  leaving  a  balance  of  i4  lakhs.  That
 is  the  eituation,  Sir,  in  which  we  had
 to  go  in  for  this  timber.

 Mr.  Speaker:  What  about  other
 «countries?  There  are  railways  every-
 where,  all  over  the  world.

 Shri  8.  ह,  Ramaswamy:  As  regards
 the  availabihty  of  timber  in  our  own
 country,  reply  has  been  given  at  page

 286  of  the  Twenty-seventh  Report  of
 the  Estimates  Committee.  Sir,  it  is
 shot  a  question  of  cutting  down  all  trees
 4m  one  day  and  supplying  the  sleepers
 immediately.  The  yield  must  be  sus-
 ‘tained  so  that  forests  are  not  denuded
 and  other  il]  effects  are  not  felt  on
 the  economic  structure  of  the  country

 APRIL  28,  3959  Purchase  of  Rathoay

 and  the  price  structure.  It  is  there-
 fore  that  we  think  of  the  ‘  sustained
 yield.  Remember  also  that  based  on
 that  there  is  a  mit  to  which  wooden
 sleepers  can  be  produced  in  the  coun-
 try.  It  has  been  assessed  that  the
 sustained  Weld  in  our  country  at  the
 present  rate  would  be  of  the  order  of
 23  lakhs  to  25  lakhs  a  year.

 Mr.  Speaker:  How  much  will  be  the
 demand  per  year?

 Shri  8  V.  Ramaswamy:  The  demand
 will  be  much  more.

 Shri  Vidya  Charan  Shukla:  90
 lakhs  per  year

 Shri  S.  च,  BHamaswamy:  About  75
 lakhs  to  80  lakhs  per  year,  but  we  will
 be  able  to  supply  only  this  much  on
 the  sustained  yield  principle. ss £

 My  hon.  friend  has  been  urging  that
 the  price  today  is  too  much.  My
 friends  from  Kerala  have  spoken  about
 the  supply  of  timber.  My  friends  urg-
 ed  that  another  creosoting  plant  should
 be  set  up.  This  plant  itself  is  being
 worked  two  shifts.  This  is  a  new
 plant  To  work  a  third  shift,  it  would
 be  difficult.  Still,  we  have  accepted
 more  than  60,000  sleepers  in  addition,
 and  it  will  have  more  than  two  shifts
 now.  To  set  up  8  creosoting  plant
 costing  Rs.  30  lakhs  to  Rs.  40  lakhs,
 the  yield  must  be  so  high  and  it
 should  spread  over  30  to  40  years  of
 assured  supply  before  we  launch  upon
 it.

 I  may  submit  that  though  four  or
 five  years  ago  we  were  treating  only
 two  lakhs  sleepers  we  are  at  present
 treating  over  38  lakh  sleepers.  We
 are  making  all  efforts  to  increase  the
 capacity.  There  is  also  another  limit-
 ing  factor,  namely,  the  supply  of
 creosote.  It  is  not  in  free  supply.  Sir,
 I  have  done.

 Shri  Vidya  Charan  Shukla:  The
 hons  Deputy  Minister  said  that—

 Mr.  Speaker:  He  has  taken  as  much
 as  half  an  hour.  Shall  I  give  all  the
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 time  to  him?  This  is  a  kind  of  too
 much  intrusion.  There  ere  other
 hon.  Members  here  who  want  to
 speak  Shri  Mohammed  Imam.

 Shri  Mohammed  Imam  (Chital-
 drug):  Mr.  Speaker,  I  have  listened
 with  interest  to  the  opening  remarks
 of  the  Mover  and  also  to  the  speech  of
 the  Deputy  Minister  of  Railways.
 This  subject  has  raised  various  issues,
 and  I  think  it  has  to  be  viewed  from
 various  angles.

 First  of  all,  you  must  find  out  what
 is  the  extent  of  the  renewa]  and  the
 rehabilitation  of  our  railway  _  lines.
 Secondly,  are  we  self-sufficient,  or  is
 the  country  self-sufficient  regarding
 the  materials  that  are  needed  for  the
 rehabilitation  of  our  railway  lines?
 Thirdly.  was  there  a  genuine  need  to
 import  these  materials,  especially
 these  sleepers,  from  far  off  countries
 like  Canada  or  Australia?  Fourthly,
 granting  that  there  was  need  for  the
 import,  were  proper  methods  adopt-
 ed  by  the  railwav  administration  in
 obtaining  favourable  quotations  and
 in  ruarding  against  the  leakage  or
 wastage  or  malpractices?

 The  country  owns  nearlv  35.000
 miles  of  railwav  lines.  All  these
 were  acquired  from  companies  and
 from  the  States  When  the  Govern-
 ment  of  India  hecome  the  owners  of
 these  railway  lines.  it  must  be  admit-
 ted  that  a  large  portion  of  these  rail-
 way  tracks  reauired  renewal  and  re-
 habilitation  and  re-tracking.  Nearlv
 8.000  miles  of  railway  lines  were  in
 arrears.  So,  it  was  provided  in  the
 second  Five  Year  Plan  that  at  least
 Rs.  00  crores  should  be  spent  for
 rehabilitation  becaure  the  responsibil-
 itv  of  the  railways  has  increased  and
 they  have  to  ensure  safe  travel  for
 the  public.

 During  the  year  1956-57,  I  find  from
 the  report  that  nearly  42  lakhs  of
 Tailway  sleepers,  of  which  28  ‘lakhs
 were  wooden  sleepers  and  24  lakhs
 were  iron  sleepers.  were  used.  Dur-
 ing  the  next  year,  nearly  24  lakhs  of
 iron  and  cast  iron  sleepers  and  about
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 20  lakhs  of  wooden  sleepers  were
 used,  I  agree  with  them  over  that  as
 far  as  possible,  we  must  depend  upon
 our  internal  resources  available  to
 step  up  production  in  all  our  under-
 takings.  But  in  cases  where  it  is
 absolutely  necessary  to  go  out,  where
 the  internal  supply  is  inadequate,  it
 is  quite  necessary  then  to  import  from
 abroad,  especially  in  concerns  like
 railways,  which  are  essential  services,

 It  must  be  admitted  that  the  condi-
 tion  of  our  tracks  is  not  as  satisfactory
 as  it  ought  to  be,  as  evidenced  by  a
 number  of  railway  accidents  we  have
 been  encountering  every  month.  It  is
 specially  so  on  tracks  where  we  have
 used  wooden  sleepers.  I  may  give  you
 the  example  of  the  line  between
 Poona  and  Bangalore,  where  I  am
 afraid  almost  every  week  we  see
 derailments.  Recently,  I  think  dur-
 ing  this  month,  they  had  had  three
 derailments  between  Poona  and
 Hubli.  As  I  was  returning  from  my
 place  to  Delhi,  I  witnessed  two  scenes
 where  two  goods  trains  had  derailed.
 This  is  a  positive  evidence  that  the
 tracks  are  not  maintained  in  proper
 order.  Tracks  which  were  construct-
 ed  long  ago  require  a  thorough
 renovation.

 The  mover  suggested  that  we  must
 give  preference  to  wooden  sleepers.
 There  I  differ  from  him.  I  am  for
 using  cast  iron  and  iron  sleepers.  But
 unfortunately  on  the  metre  .gauge
 section,  wooden  sleepers  are  used
 more;  I  think  there  70  per  cent  of
 the  sleepers  are  wooden  and  only  30
 per  cent  are  iron,  whereas  on  the
 broad  gauge  system,  it  i  the  other
 way  about;  80  per  cent  are  iron  and
 20  per  cent  wooden.

 If  we  use  wooden  sleepers,  it  creates
 its  own  inconvenience.  Its  life  is
 shorter.  Of  course,  many  have  advo-
 cated  that  wooden  sleepers  should  be
 used.  The  difficulty  is,  what  kind  of
 wood  must  be  used,  whether  it  should
 be  teak,  rose  wood  or  gurga  as  we
 call  it  in  Kannada.  The  life-time  of
 the  wooden  sleeper  is  very  limited;
 its  longevity  is  very  little  and  unless
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 it  is  subjetted  to  creosoting,  it  can-
 not  last  long.  These  wooden  sleepers
 are  the  source  of  many  troubles  and
 aecidents.  So,  I  would  suggest  that  in
 future  all  wooden  sleepers  must  be
 treplaced  by  either  cast  iron  or  iron
 sleepers  and  I  think  wooden  sleepers
 myst  be  given  up.  But  till  then,  I
 submit  that  even  if  wood  is  used,  it
 must  be  of  a  superior  quality.  We
 cannot  use  every  kind  of  wood  for
 sleepers.

 f  sympathise  with  my  Keraia
 friends  that  the  money  which  ought
 to  have  gone  to  Kerala  has  not  gone
 there.  I  also  sympathise  with  myself,
 because  I  also  come  from  Mysore,
 where  Ynere  are  extensive  forests.  Bul
 from  my  own  experience,  my  own
 information  is  that  every  kind  of
 wood  cannot  be  used  for  =  sleepers
 There  are  special  varieties  of  wood
 that  can  be  used  as  sleepers,  and  those
 special  varieties,  I  think,  are  not
 available  in  abundance.  So,  I  am  only
 speaking,  taking  into  consideration
 the  urgent  necessity  for  the  renova-
 tion  and  renewal  of  the  railway  lines
 Sleepers  in  many  places  have  to  be
 renewed.  When  we  are  dealing  with
 such  an  important  commodity  of
 which  we  are  hopelessly  short,  we
 should  not  be  chary  of  going  outside
 the  country  and  getting  the  required
 materials.

 But  there  is  one  thing.  We  import
 these  sleepers  from  other  countries
 just  as  we  import  many  other  mate-
 rials.  We  have  been  importing  roll-
 ing  stock'  and  various  other  materials.
 But  the  railway  administration  must
 be  careful  to  see  that  in  importing
 these  things  they  get  favourable
 terms  and  conditions.  The  entire
 system  of  placing  orders  by  the  rail-
 way  administration  seems  rather  con-
 fusing.  There  are  four  systems  of
 getting  things  by  the  railways.  First-
 ly,  some  materials  are  purchased
 through  the  Works,  Housing  and  Sup-
 ply  Ministry;  secondly,  some  mate-
 rials  are  purchased  through  other
 Ministries;  thirdly,  the  Railway
 Board  purchases  some  materials
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 themselves  purchase  materials  locai-’
 ly:  I  think  locally  also  the  railways
 are  the  biggest  purchaser  because  I
 find  from  the  report  for  3987-89  that-
 they  have  purchased  materials  worth
 crores  and  crores  of  rupees.  Previgus-
 ly,  Only  the  Railway  Board  used  to
 purchase  materials  directly.  But  then
 the  Railway  Board  thought  it  fit  to
 delegate  powers  and  purchases  began
 to  be  made  at  the  lower  level.  Now
 purchases  are  made  through  various
 sources  and  nobody  seems  to  be  res-
 pensible  for  them.  So,  I  would  sug-
 gest  that  these  things  should  be  look-
 ed  into  to  see  that  there  is  no  leakage.

 Regarding  this  particular  transac-
 tion  of  purchasing  railway  sleepers,  I
 would  request  the  Railway  Minister
 to  satisfy  himself  on  whether  proper
 quotations  were  called  for,  whether
 competitive  rates  were  accepted,
 whether  they  were  satisfied  with  the
 quality  of  the  material  and  whether
 the  supply  was  made  in  time.  If  the
 Minster  is  satisfied,  or  if  he  satisfies
 me,  that  they  have  obtained  competi-
 tive  rates  and  they  have  secured
 favourable  terms  and  conditions,  then
 J  fecl  personally  that  the  railways
 did  well  in  importing  these  materials,
 taking  into  consideration  the  large-
 scale  necessity  that  we  have,  taking
 into  consideration  our  requirements
 to  renovate  and  rehabilitate  our  rail-
 wav  lines,  because  it  is  a  very  im-
 portant  job,  and  a  job  which  the
 railways  have  to  do  in  the  interest  of
 the  safety  of  the  travelling  public.

 Shri  D.  0.  Sharma  (Gurdaspur):
 The  problem  of  sleepers  has  been
 studied  by  the  Estimates  Committees.
 It  has  also  come  to  us  through  the
 questions  and  answers  on  the  floor  of
 tnis  House.  It  has  also  served  as  a
 subject  for  many  reports.  Several
 members  have  also  given  careful
 attention  to  this  problem.  But  I  want
 to  look  at  this  problem,  not  trom  any
 regional  point  of  view  or  from  any
 Jocal  point  of  view  but  from  the  point
 of  view  of  the  overall  needs  and  the
 overall  policy  of  the  Railway  Minis-
 try:
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 So  far  as  I  know,  ever  since  we
 attained  independence  the  Railway
 Ministry  has  been  aiming  at  self-
 sufficiency.  We  are  making  a  big  drive
 for  self-sufficiency  in  the  domain  of
 locomotives,  coaches,  wagons  etc.  Now,
 if  we  have  a  target  of  self-sufficiency
 in  these  big  things  such  as  locomo-
 tives,  I  do  not  understand  why  the
 Railway  Ministry  should  not  have
 some  plan  for  achieving  _  self-
 sufficiency,  so‘far  as  these  sleepers
 are  concerned.  I  feel  that  if  the
 Railway  Ministry  has  not  been  able
 to  do  that,  it  is  because  it  has  not
 applied  its  mind  to  it,  and  because
 there  had  been  a  lack  of  co-ordination
 between  the  railway  Ministry  and  the
 other  Ministries  and  also’  the  State
 Governments  Therefore,  I  would
 urge  upon  the  hon  Railway  Minister
 to  call  a  conference  of  the  Ministers
 of  various  States

 An  Hon.  Member:  One  more  con-
 ference?

 Shri  D.  C.  Sharma:  who  are  in
 charge  of  forests  and  also  &  confer-
 ence  of  the  Managers  of  the  various
 Railways  who  know  as  to  what  the
 needs  of  the  Railways  are  going  to
 be  during  the  remaining  years  of  the
 Five  Year  Plan  He  should  call  a
 conference  He  should  assess  the  re-
 quirements  and  he  should  also  ask
 them  as  to  how  far  those  require-
 ments  can  be  fulfilled  through  our
 local  supplies  After  3६  has  been  done,
 I  think  something  can  come  out  of  :t;
 otherwise  the  whole  of  this  discus-
 sion  will  lead  to  nothing

 For  instance,  the  hon  Minister,  who
 intervened  in  the  debate,  was  talking
 about  Burma,  Canada  and  Australia.
 He  wag  saying  for  how  many  sleepers
 we  have  placed  an  order  in  this  coun-
 try  or  in  that  country.  Perhaps  it
 may  be  necessary  to  place  orders  for
 sleepers  on  other  countries  in  terms
 of  other  overall  requirements,  but  I
 think  that  no  scientific  approach
 either  in  the  matter  of  assessment  of
 our  needs  or  in  the  matter  of  the  sup-
 Ply  of  those  needs,  hag  so  far  been
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 made  by  the  Railway  Ministry.  The
 Railway  Mhnistry  has  been  living  in
 this  matter,  if  not  in  other  matters,
 from  hand  to  mouth,  so  to  say.  There-
 fore,  I  think  that  this  25  a  matter  of
 policy  ‘decision  which  has  to  be  taken.

 I  do  not  want  to  enter  into  the
 question  whether  wooden  sleepers  are
 better  than  cast  iron  sleepers  or  cast
 iron  sleepers  are  better  than  cement
 sleepers  I  do  not  want  to  enter  into
 that  argument  because  these  are
 technical  matters  and  when  one  deals
 with  these  technical  matters  one  has
 to  take  into  account  the  climatic
 conditions  and  the  topographical
 conditions  of  the  various  regions
 where  these  are  to  be  placed.  I  do
 not  want  to.  enter  into  that.  I  am
 at  present  concerned  with  one  thing
 and  that  is_  that  this  75  one  of  the
 anomalies  of  our  national  Iife  that  a
 country  which  should  have  so  many
 forests,  and  when  a  country  should
 pride  on  its  forests,  should  be  in  short
 supply  so  far  as  sleepers  are  con-
 cerned  This  matter  has  got  to  ‘be
 looked  into

 At  the  same  time  I  would  request
 the  hon  Railway  Munster  to  look  at
 this  problem  from  another  point  of
 view  I  come  from  a_  constituency
 where  timber  trade  is  very  brisk
 thing  This  constituency  adjoins
 timber-producing  Jammu  and  Kash-
 muir  State  of  which  we  are  all  proud.

 Shri  A.  M  Tariq  (Jammu  _§  and
 Kashmir):  You  were  born  in  Jammu
 and  Kashmir?

 Shri  D.  C.  Sharma:  Now,  Sir,  the
 people  tell  me—I  do  not  know  whe-
 ther  they  are  right  or  wrong;  I  am
 not  in  a  position  to  go  into  the  merits
 of  the  casc,  but  they  tell  me—that  the
 supply  of  timber  to  the  various
 departments  of  Government,  and
 among  them  is  the  Railway  Ministry
 also,  is  full  of  procedural  difficulties,
 that  is  to  say,  they  find  it  very  diffi-
 cult  to  get  payment  on  time  for  the
 work  that  they  have  done.
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 That  is  also  one  of  the  reasons  why

 we  do  not  get  as  many  indent,  ३०
 the  supply  ०  this  tumber  as  is  neces-
 sary.  4  wouid,  therefore,  ask  the  hon
 auway  Minister  to  go  into  the  pro-
 cedurai  aspect  also  ui  tnis  probiem
 and  make  it  as  simple  and  aS  easy  as
 possible  I  tnink  tat  will  also  lead
 us  to  this  conclusion  that  we  need
 not  go  to  other  countries  tor  the
 sleépers

 My  third  point  3७  that  wncicas  we
 are  suftering  trom  shortage  of  lorcign
 exchange  we  are  also  intercsted  in
 stepping  up  of  the  consumption  OL  our
 own  products  and  the  consumption  of
 our  own  things  From  that  pount  of
 view,  I  find  that  every  year,  an  appcal
 38  made  for  grow  more  food  and  othe:
 things  Unless  we  also  make  a  big  diive
 for  making  use  of  these  various  forest
 products  of  whatever  kind,  timber  or
 anything  else,  I  think  all  thcse  appr  als
 will  not  bear  as  much  fruit  as  poss)-
 ble  Therefore,  in  the  interests  of  our
 national  pride,  in  the  interests  of  our
 economy,  m  the  interests  of  our  need,
 at  i8  necessaly  that  we  should  gra-
 dully  and  in  as  short  a  time  as  possi-
 ble  give  up  our  dependence  on  other
 countries  so  far  as  sleepers  are  con-
 cerned  Sleepers  are  also  acquired
 from  the  point  of  view  of  urgency
 That  point  cannot  be  ignored

 The  right  kind  of  sleepers,  the  right
 replacement  of  sleepers,  the  renewal
 of  track,  all  these  things  are  bound  up
 with  safety  of  travel  Our  country  i5
 more  concerned  about  the  safety  of
 our  travelling  than  anything  cise  At
 the  same  time,  when  you  get  con-
 signments  from  abroad—I  speak  with
 a  due  sense  of  responsibility—when
 you  get  consignments  from  abroad,—
 you  are  not  always  sure  of  the  quality
 of  the  thing  We  are  getting  wheat
 from  other  countries  We  get  80
 many  other  thmgs  There  is  a  great
 deal  of  complaint  against  the  quality
 that  we  are  getting  If  you  get  tim-
 ber  from  Austraha  or  Canada  or
 Burma  or  any  other  country,  I  can
 assure  you,  you  cannot  always  be
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 sure  of  the  quality  If  you  do  not
 get  the  right  kind  of  quality,  it  is
 not  possible  for  you  to  make  a
 hullabaloo  about  it  because  the  coun-
 try  about  which  you  are  speaking  {s
 far  far  away  Therefore,  I  say,  as
 this  is  a  matter  on  which  depends
 our  safety  of  travelling,  we  have  to
 be  one  hundred  per  cent  self-suffi-
 cient  We  have  to  be  Swadesh:  in
 spirit  in  this  matter  Without  that,
 we  cannot  improve  matters

 सेठ  ध्रचल  सिह  (झागरा)  प्रध्यक्ष

 महोदय,  यहा  पर  ये  बताया  गया  कि  हमारे
 रेलवे  में  लाखो  स्लीपसे  की  जरूरत  होती  हे
 श्रौर  वे  ज्यादातर  विदेशों  से  मगाये  जाते  थे  ।
 लेकिन  अब  वह  समय  झा  गया  है  कि  हम  को
 विदेशों  से  उन  को  मंगाने  की  ज़रूरत  नहीं
 होगी  क्योकि  हमार  यहा  दो  तीन  लोहे  के
 कारखाने  खल  गये  हैं।  उन  में  लाखो  टन
 श्रायरन  होता  है  ।  लेकिन  में  देखता  ह  कि
 श्रभी  हमारे  रेलवे  बोर्ड  में  ऐसी  भावना  नही
 है  कि  वह  इस  इइस्ट्री  को  हमारे  देश  में  पतपा
 कर  तरक्की  दे।  मिसाल  के  तौर  पर
 मैं बताऊ  कि  झागरे  में  एक  फर्म  है।  उस  ने
 १०,०००  लोहे  के  स्‍लीपरस  सप्लाई  करने  का
 ठेका  लिया  था।  वह  एक  एजुकेशनल  झा्डर
 था  जिस  को  कि  उस  ने  हिम्मत  कर  के  लिया  V
 इस  वक्‍त  स्लीपर  की  इडस्ट्री  ज्यादातार
 कलकत्ते  में  है,  शायद  भौर  भी  कही  होती  हो  |
 तो  उस  ने  हिम्मत  कर  के  इस  काम  को  लिया  v
 लेकिन  जब  उस  ने  इस  काम  को  लिया  तो
 उस  को  पिग  आयरन  भी  नहीं  मिला  और  कोल
 भी  नही  मिला  ।  कलकते  की  फर्म्स  ने  यह
 कोशिह  की  कि  जो  भिस्त्री  वह  कलकत्ते  के
 लाया  था  उन  को  भगा  दे  ।  इस  तरह  उस  के
 काम  को  खराब  करने  की  कोशिश्  की  ।  लेकिन
 वह  अपने  काम  में  लगा  रहा  भौर  मिस्त्रियों
 को  ला  कर  काम  जारी  रक्खा ।  उस  ने
 ४०००  सलीपस  तैयार  कर  दिये औौर  सरकार
 द्वारा  बे  पास  भी  हो  गये  ।  लेकिन  सप्लाई  में
 १५  रोज  को  देर  हो  जाने  की  वजह  से  बहू



 8897.  Discussion  re.  VAISAKHA  3,  880  (SAKA)  Purchase  of  Railway  43878

 जो  भाकी  ५०००  स्लीपर  तैयार  कर  रहा  था

 दे  उस  से  नहीं  लिये  गये  भौर  कहा  गया  कि

 goo  to  के  बजाय  ४००  रु०  टन  के  दाम

 मिलेंगे  ।  मैं  निवेदन  करना  चाहता  हूं  कि  इस

 तरह  से  किसी  इंडस्ट्री  को  भी  एनकरेजमेंट

 नहीं  होता  है।  जब  कि  कलकत्ते  वाले  ने  ६००

 स०  टन  में  रेलवे  को  स्‍्लीपस  दिये  में  तो  आज

 उन  के  दाम  ४००  रु०  टन  रह  गये  हूं  ।  ठीक

 है,  पिग  झायरन  हमारे  यहा  होता  है  इस  लिये

 उन  के  दाम  गिर  गये  है,  लेकिन  में  चाहूगा  कि

 इस  इंडस्ट्री  को ठीक  ढग  से  एनकरेज  किया  जाय।

 झगर  ऐसा  किया  गया  तो  हम  को  बाहर  से

 स्‍लीपसे  मंगाने  की  जरूरत  नहों  पड़ेगो  क्योकि

 हमारे  यहाँ  मैटीरियल  बहुत  है,  काम  करने

 वाले  झ्रादमी  भी  है  और  वे  काम  को  सीख  भी

 गये  हैं।  मैं  रेलवे  मिनिस्टर  से  यह  निवेदन

 करूंगा  कि  उन  को  इस  इंडस्ट्री  को  एनकरेज
 करना  चाहिये  शौर  प्रोत्साहन  देना  चाहिये  t

 are  लाखों  स्‍लीपर्स  का  उपयोग  हो  सकता  है  ।

 आगरे  में  पहले  एक  कारखाता  था  आज  ८

 कारखाने  हैं  जिन्होंने  टेन्डर्स  दिये  है  a  इस
 के  प्रलावा  उन्होनें  जो  टेंडर्म  दिये  है  वे  ४००  हु
 टन  के  हैँ  |  में  मत्री  जी  से  निवेदन  करूगा  कि

 वे  इस  पर  गौर  करे  और  भ्रगर  वे  इस  इडस्ट्री
 को  एनकरेज  करे  तो  हमारी  भ्रावश्यकता  के

 स्लीपर  हमारे  देश  में  ही  हो  सकते  हैं  और  हम
 को  उन  को  बाहर  से  नहीं  मगाना[पडेगा  ।
 में  चाहता  हूं  कि  इस  पर  पूरा/पूरा  ध्यान  दिया

 जाय  ।

 Shri  Supakar  (Sambalpur):  Since
 there  is  not  much  time  left,  I  would
 like  to  put  a  few  questions  to  the  hon.
 Minister  so  that  he  may  furnish  the
 answers.  In  the  case  of  how  many
 States  was  the  offer  of  timber  rejected
 on  account  of  high  price  or  inferior
 quality,  and  what  is  the  amount  of
 Sleepers  involved?  Secondly,  I  want
 to  know  whether  the  economics  of
 both  these  timbers  have  been  worked
 out.  The  hon,  Deputy  Minster  stated
 that  the  average  price  of  the  import-
 ed  sleepers  was  Rs.  20  each.  I  want
 to  know  whether  the  economics  of
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 transporting  these  sleepers  from  the
 ports  to  the  works  site  where  the
 tracks  are  renewed  have  been  cal-
 culated  and  whether  they  were  found
 to  be  cheaper  than  the  timbers  offer-
 ed  for  sale  by  the  State  Governments
 coneerned.  Thirdly,  I  want  to  ask
 this  question.  We  find  that  in  some
 of  the  Centrally-administered  Union
 Territories  ke  Humacha]  Pradesh,
 Andaman  and  Nicobar  islands  etc.
 there  are  huge  forests.  Some  of  them
 are  worked  by  Government  agencies.
 I  would  lke  to  know  what  attempts
 have  been  made  to  procure  the  whole
 of  that  production  and  at  what  rates.
 I  request  the  hon,  Minister  to  kindly
 answer  these  points.

 Shri  Basappa  (Tiptur):  The  hon.
 Minister  sometime  back  said  _  that
 some  investigation  is  going  on  regard-
 ing  the  defective  sleepers  supplied  by
 the  Hanuman  Foundry,  Calcutta,
 What  has  happened  to  the  investiga-
 tion?  Has  it  been  completed  or  not?
 l  would  hke  to  know  that.  I  want
 to  know’  whether  our  factories  are
 able  to  produce  such  sleepers  or  not.
 I  want  to  know  whether  it  is  inevit-
 able  to  fetch  these  sleepers  from  out-
 side  the  country.  More  than  that,  I
 would  hke  to  knoW,  whether  the
 capacity  of  the  Bhadravati  Iron  and
 Steel  Works  to  supply  these  sleepers
 has  been  fully  utihsed.  I  would  like
 to  know  whether  greater  encourage-
 ment  can  be  given  so  that  they  can
 produce  more  of  cast  iron  sleepers.
 What  is  the  rate  at  which  Bhadravati
 sleeper  will  be  available  and  what  is
 the  rate  at  which  Hanuman  Foundry
 sleeper  will  be  supplied?  Now,
 Bhadravati  is  the  only  sleeper  manu-
 facturing  industry  in  the  south.  May
 I  request  the  hon.  Munister  to  see
 that  the  full  capacity  of  the  Bhadra-

 .vati  Iron  and  Stee]  Works  is  utilised?

 hri  Jagjivan  Ram:  It  is  utilised.

 Shri  Narasimhan  (Krishnagiri):
 Since  iron  and  steel  production  will
 be  improving  in  the  country,  will  it
 be  necessary  to  resort  to  wooden
 sleepers  to  the  extent  visualised?
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 Mr  Speaker:  Shr  Vidya  Charan
 Shukla  wants  to  ask  one  question  He
 wants  clarification  on  some  point

 Shri  Vidya  Charan  Shukla:  I  want
 the  hon  Mnmuster  to  reply  to  this
 pointed  question  whether  the  wooden
 sleepers  were  offeied  at  a  price  of
 Rs.  2050  by  the  West  Coast  suppliers,
 and  immediately  after  that  offci  was
 made,  that  offer  was  refused,  because,
 as  the  Deputy  Minister  has  stated
 here,  to  give  that  price  whieh  was
 slightly  above  the  conventional  pice
 would  disturb  the  equilibrium  of  the
 timber  market  in  India  And  then
 orders  for  wooden  sleepers  were
 placed  abroad,  and  these  sleepers
 were  obtained  at  the  sate  of  Ry  32,
 that  is  Rs  32  at  our  poits,  which
 does  not  include  Indian  cu-toms  duty
 and  the  port  handling  charges  I
 would  hke  to  know  the  justification
 for  doing  this

 Secondly,  the  hon  Membei  from
 opposite  Wag  ynentioning  about  the
 Andamans  forests  Unt  recently,
 there  has  been  a  drive  by  the  Gov-
 ernment  of  India  themselves  to  export
 wood  from  the  Andamans  forests  to
 Sudan  and  UK  where  the  Andamans
 wood  is  used  for  manufacturing
 Railway  sleepers  and  other  railway
 articles,  whereas  we  Wtle  ourselves
 short  of  sleepers  The  Andamans
 forests  are  directly  unde:  the  adminls-
 trative  contro]  of  the  Government  of
 India  But  we  find  that  Governmcnt
 are  having  a  drive  to  export  the
 Andamans  wood  abroad  for  manu-
 facture  of  wooden  sleepers,  whereas
 we  do  not  have  proper  wood  to  manu-
 facture  our  own  sleepers

 Shri  Jagjivan  Ram:  As  a  matter  of
 fact,  I  was  expecting  that  some  con-
 crete  suggestions  would  be  made
 during  this  discussion  Buf  the  one
 tangible  suggestion  that  has  been
 made  by  my  hon  friend  Shn  Vidya
 Charan  Shukla  is  to  increase  the  price
 of  the  indigenous  wooden  sleepers

 Shri  Vidya  Charan  Shukla:  I  sug-
 gested  a  working  plan,  assessment
 and  all  that.
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 Shri  Jagjivan  Ram:  When  I  took

 over  the  Railway  Ministry,  I  was  miy-
 self  under  the  umpression,  88  most
 Members  of  the  Hous€  are,  that  the
 country  28  more  than  self-sufficient
 in  regard  to  its  requirements  of  tim-
 ber  But  when  I  went  into  the  ques-
 tion  I  found  that  the  position  was  not
 80  comfortable  as  we  ordinarily  im-
 agined,  the  reason  being  that  during
 the  war  years  our  forest  wealth  was
 highly  denuded  and  depleted

 The  exploitation  of  forests  has  to
 be  done  on  certain  scientific  lines,  on
 the  basis  of  sustained  exploitation  of
 the  forest  wealth  If  the  available
 timber  35  exploited  expeditiously  dur-
 ing  a  year  or  two  or  three,  t  will
 mean  depletion  of  the  forests  and  in
 the  years  to  come,  perhaps,  the  tim-
 ber  that  38  anticipated  w3l)  not  be
 forthcoming

 On  the  basis  of  the  antacipations
 worked  out  by  the  experts  in  this
 Ine,  it  i8  expected  that  our  annual
 output  from  the  forests,  of  wooden
 sleepers  wil]  be  to  the  extent  of  23
 to  25  lakhs  If  we  take  up  the  ex-
 ploitation  of  certain  very  remote  and
 inaccessible  areas,  perhaps,  it  may  be
 that  we  can  increase  the  supply  by
 a  lakh  or  two  more  More  than  that,
 it  will  not  be  possible  to  exploit  the
 forests  Our  requirement  during  the
 Second  Plan  period,  as  has  been  in-
 dicated  35  to  the  extent  of  315  lakhs
 of  sleepers

 Mr  Speaker:  Per  annum?
 Shri  Jagjivan  Ram:  No,  for  the

 Second  Plan  period

 Mr.  Speaker:  And  we  are  able  to  get
 only  25  lakhs  per  year  as  the  maxi-
 mum?

 hei  Jagjivan  Ram:  Yes
 Mr  Speaker:  That  comes  to  25

 lakhs  during  the  Second  Plan  period.
 Shri  Jagjivan  Ram:  I  have  said

 that  23  to  25  lakhs  is  the  maximum
 But  during  the  Second  Five  Year  Plan,
 in  the  initial  stages,  as  hag  been  pojnt~
 ed  out  by  Shri  Vidya  Charan  Shukla
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 and  other  Members  also,  the  actual
 supply  was  less,  in  1957-58  it  was  only
 39  lakhs,  im  3998-59,  our  expectation
 as  that  the  supply  will  be  to  the  tune
 of  24  lakhs  due  to  the  special  efforts
 that  have  been  made

 Questions  have  been  asked  as  to
 what  steps  we  are  taking  to  increase
 the  supply  of  indigenous  timber  for
 sleeper  purposes  The  country  has  to
 depend  for  its  various  works  requiring
 timber  on  our  indigenous  supplies
 Timber  38  required  not  only  for  the
 railway  sleepers,  we  also  need  timber
 for  our  coach-building  works  and  other
 purposes  Apart  from  the  railways,
 there  are  other  departments  of  the
 Government  of  India  and  the  private
 sector  where  also  timber  is  required,
 and  all  have  to  be  drawn  from  the
 same  source  of  the  Indian  forests

 Then  there  are  certain  species  of
 timber  which  can  be  utilised  only  by
 the  railways  and  nobody  else,  just
 hke  the  chr  and  other  species  which
 can  be  used  only  for  railway  sleepers
 and  which  are  not  useful  for  any  other
 purpose  Then  there  are  certain  spe-
 cies  which  had  not  been  used  m  the
 past  as  they  were  regarded  as  inferior,
 soft  especia'ly  the  Kerala  variety

 Shri  Kodiyan  Is  no  other  variety
 supphed  from  Kerala?

 Shri  Jagjivan  Ram  I  am  not  talk
 ing  of  all  the  varieties  from  Kerala  I
 am  mentioning  the  vanety  which  was
 especially  mentioned  in  this  House
 That  is  the  special  variety  of  Kerala,
 and  I  think  most  of  the  timber  that  is
 produced  in  Kerala  is  of  that  variety

 An  Hon,  Member:  Soft?
 Shri  Jagjivan  Ram  Not  only  soft

 but  also,  :f  it  is  stored  for  three  or
 four  months,  fungus  growth  take  place =a

 An  Hon.  Member:  Even  the  people!
 Shri  Jagjivan  Ram.  In  recent  years,

 during  the  last  three  or  four  years— T  am  also  to  some  extent  responsible for  that—we  have  added  to  the  num
 ber  of  species  which  we  can  utilise  for
 railway  sleeper  purposes,  and,  as  the
 hon  Deputy  Minister  has  said,  during
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 these  two  or  three  years  the  number
 of  sleepers  of  these  species  which  are
 regarded  as  soft  and  non-durable
 varieties,  has  increased  from  2  lakhs  to
 3  lakhs  We  have  got  a  number  of
 creosoting  plants  where  we  are  treat-
 ing  but  even  after  treatment,  the  hfe
 of  these  sleepers  does  not  compare
 favourably  with  the  hard  wood  that
 we  get  in  our  country  er  which  we
 have  imported  from  other  countries

 The  hfe  expectancy  of  indigenous
 hard  wood  75  5  to  20  years,  whereas
 mn  the  case  of  the  soft  treated  wood,
 that  ४४  of  good  variety,  it  may  go  up
 to  2  years,  but  if  it  is  of  that  variety
 where  there  is  much  sap  पा  the  wood
 and  fungus  growth  takes  place,  after
 storage  for  some  tim>  the  life  expect-
 ancy  may  be  eight  to  ten  years  only,
 even  after  treatment

 So  when  we  compare  the  -price,  we
 must  take  into  consideration  the  hfe
 expectation  of  the  timber,  untreated  or
 treated  That  is  a  very  Important  con-
 sideration

 I  may  make  another  categorical
 statement  There  is  perhaps  a  misap-
 prehension  in  certain  quarters  that
 mdigenous  timber  was  available,  the
 Government  or  the  railways  did  not
 accept  that  timber,  and  they  started
 importing  from  foreign  countries  That
 is  not  a  fact  I  may  say  again  that
 whatever  timber  which  can  be  used
 tor  sleeper  purposes  is  available  m
 the  count:}  at  the  price  which  has
 becn  fixed  in  consultation  with  the
 State  Governments  will  be  purchased

 Most  of  the  hon  Members,  especial-
 Jy  my  hon  friend  Shri  Sharma,  said
 that  perhaps  there  were  delays,  pro-
 cedural  dclays  in  the  payment  of  the
 price  of  the  timber,  and  therefore
 fenders  were  not  forthcoming

 As  a  matter  of  fact,  except  to  a
 very  small  extent  in  the  State  of
 Kerala  our  dealings  for  the  procure-
 ment  of  sleepers  are  not  with  private
 cuppliers  but  with  the  State  Govern-
 ments  only  We  are  purchasing  from
 the  State  Governments,  and,  except
 with  regard  to  Madhya  Pradesh  and
 Bombay,  Our  procurement  programme
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 is  with  the  State  Governments  them~
 selves.  Our  timber  Supply  Officers
 and  the  Conservators  of  Forests  of  the
 State  Governments  come  together  and
 negotiate  the  price  and  fix  the  quan-
 tity  to  be  supplied  by  the  State  Gov-
 ernments  during  a  particular  period.
 All  that  is  done  well  in  advance  for
 the  succeeding  periods.

 In  Kerala  also  the  Kerala  Govern-
 ment  ig  supplying  And,  when  this
 question  arose,  nobody  has  narrated
 the  full  story  though  they  know  the
 things.

 An  Hon.  Member:  They  will  not.

 Shri  Jagjivan  Ram:  When  we  invit-
 ed  the  tenders,  it  is  a  strange  coincid-
 ence  that  all  the  tenderers,  the  Kallai
 merchants,  quoted  the  same  price  All
 the  merchants  from  that  area  tender-
 ed  separately  but  the  price  quoted  by
 them  was  the  same  price.  And,  the
 price  was  higher  than  the  price  which
 we  had  settled  with  the  Kerala  Gov-
 ernment  The  Kerala  Government  had
 undertaken  to  supply  the  sleepers  to
 the  Railways  at  a  certain  price;  and
 legitimately  the  Railways  said  that
 they  were  not  going  to  pay  a  higher
 price  to  the  private  suppliers—higher
 than  what  had  been  agreed  to  with
 the  Kerala  Government.

 I  have  reahsed—after  meeting  the
 deputation  of  certain  han  friends  from
 this  House  and  the  other  House-—that
 the  Railway  Admunistration  did  very
 wisely  208  not  accepting  their  tenders

 Shri  Dasappa  (Bangalore):  But
 there  were  some  others  who  did  quote
 the  low  price  and  agreed  to  supply

 Shri  Jagjivan  Ram:  That  was  taken.
 The  Railways  did  a  very  wise  thing  77
 not  accepting  the  higher  price  because
 ultimately  these  suppliers  came  round
 and  said  that  they  were  prepared  to
 offer  at  the  same  price  and  at  the  same
 place.  (Interruption).  If  we  had
 delayed  by  some  time,  it  made  them
 supply  at  the  agreed  price.

 Railways  are  one  of  the  biggest
 operators  in  the  timber  market.  And,
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 as  I  said  more  than  once  to  some  of
 the  timber  dealers,  if  I  stop  operation
 in  the  timber  market  for  one  year,  I
 am  sure  the  prices  of  timber  will
 crash.  That  aspect  should  not  be  ig-
 nored  when  the  demand  is  made  for
 an  increase  in  price  or  when  compari-
 son  is  made  with  the  price  offered  by
 small  purchasers.  That  makes  a  lot
 of  difference  There  may  be  even
 some  Government  department  itself
 whose  requirements  may  be  a  few
 thousand  cft,  which  can  afford  to  pay
 Rs  2  or  Rs.  3  more  than  the  price
 offered  by  the  Railways,

 Our  requirement  is  enormous,  If
 as  I  said,  we  stop  operating  in  the
 timber  market  for  one  year,  f[  do  not
 know  what  the  position  of  the  timber
 market  would  be  But,  we  have  to
 make  every  effort  to  become  §  self-
 sufficient.

 I  will  say  here  that  if  we  have  to
 meet  our  requirements  of  sleepers  only
 by  wooden  sleepers  it  will  not  be  pos-
 sible  to  make  the  country  self-suffici-
 ent  in  wooden  sleepers  in  the  foresee-
 able  future,  whatever  steps  we  may
 take  Of  course,  forests  cannot  grow
 in  one,  two  or  five  years

 Shri  Sharma  suggested  something
 and  I  have  myself  asked  the  Railway
 Board  and  the  Railway  Board  have
 issued  a  circular  that  we  should
 undertake  the  plantation  of  suitable
 trees—that  variety  of  which  grows  in
 different  regions  of  the  country—on
 both  sides  of  the  railways  where
 space  permits,  so  that  we  can
 plant  a  few  lakhs  of  suitable
 varieties  of  trees  on  the  railways  which
 in  course  of  time,  20,  30  or  50  years,
 can  supply  a  certain  percentage  of  the
 railway’s  requirements.

 The  whole  question  is  whether  there
 was  necessity  for  import  of  sleepers
 or  not  Having  explored  the  possibi-
 lity  of  the  availability  of  sleepers  in
 this  country,  whether  it  is  wooden,
 cast  iron  or  steel,  as  has  been  said  by
 the  Deputy  Minister,  the  Railways
 decided  that  we  will  have  to
 import  steel  sleepers  from  the  foreign
 countries  and  the  foreign  exchange  set
 apart  for  that  purpose  was  Rs.  163
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 crores.  Two  lakhs  of  steel  sleepers
 were  purchased  and  it  was  found  that
 if  we  import  wooden  sleepers  it  will
 be  cheaper  in  comparison  to  steel
 sleepers  and  there  was  7९९88
 sity  for  the  import  of  sleep-
 ers  will]  become  available.  But  he  con-
 able  in  the  country  put  together  fell
 much  short  of  the  requirements  of  the
 Railways  during  the  Second  Plan.
 Even  if  we  accepted  the  timber  that
 is  available  in  Kerala  and  other  parts,
 taking  everything  together,  we  find
 that  our  country  can  give  us  sleepers
 much  short  of  our  requirements.  My
 friend,  Seth  Achal  Singh  has  said  that
 if  some  foundries  are  started,  sleep-
 ers  will  become  available.  But  he  con-
 veniently  forgot  that  we  require  pig
 iron  for  this  purpose  and  unless  there
 is  pig  iron,  I  do  not  know  if  Agra
 manufacturers  can  produce  sleepers...
 (Interruptions.)  Therefore,  it  becomes
 necessary  to  import  sleepers  and  the
 Railways  had  to  consider  whether  they
 were  to  import  steel  sleepers  or
 wooden  ,sleepers.  Import  of  steel
 sleepers  was  costlier  and  would  heve
 cost  us  more  foreign  exchange  than  the
 import  of  wooden  sleepers.  Iron
 sleepers  would  have  cost  us  Rs.  5°5
 crores  whereas  the  wooden  sleepers
 have  cost  us  nearly  Rs.  4  crores.

 Another  aspect  to  be  considered  is
 whether  we  have  paid  a  reasonable
 price  to  the  imported  sleepers  or  we
 have  paid  a  higher  price.  Global  ten-
 ders  were  invited  and  experts  who
 ean  determine  the  qualjty  of  the
 various  species  and  varieties  of
 timber  which  can  be  used  for
 the  railways  scrutinised  those  ten-
 ders  and  after  scrutinising  and  com-~
 Paring  the  price  of  those  species  in  our
 vwn  country,  the  tenders  were  accept-
 ed.  I  may  inform  the  House  that  in
 no  case  the  F.O.B.  price  is  higher  than
 the  price  paid  in  this  country,  species

 Mr.  Speaker:  Shri  Shukula  said
 that  it  was  Re  32.

 Shri  Vidya  Charan  Shukula:  That  is
 the  cit.  price,  at  port.

 Shri  ह... ह  Ram:  Of  course,  ct.
 price  will  be  higher  in  certain  cases,
 ZLAD  «a
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 When  I  say  ¥.0.B.  price,  naturally  the
 transportation  charge’  will  bbe  there
 My  hon.  friend,  Shri  Supakar  wanted
 to  know  whether  the  transportation  of
 the  sleepers  from  ports  te  the  work-
 site  would  not  cost  more  money?
 But  even  in  the  case  of  the  other
 sleepers  it  is  there;  है  is  a
 common  factor  whether  it  is  imported
 sleeper  or  indigenous  sleeper.  The
 transportation  of  the  sleeper  from  the
 source  of  supply  or  the  port  to  work-
 site  fs  more  or  less  a  common  factor.
 Whether  we  take  the  sleeper  from
 Orissa  or  from  Assam,  if  it  is  to  be
 transported  to  the  work-site,  the
 transport  element  is  there  in  both
 cases.

 Then,  Sir,  my  hon.  friené,  Shri
 Shukla  asked  about  some  offer  made
 about  Brazilian  sleepers.  That  is  a
 very  interesting  story.  Some  enter-
 prising  foreign  advanturer  made  an
 offer  to  supply  sleepers  at  inconceiv-
 ably  low  prices.  The  very  fact  that  it
 was  quoted  so  cheap  naturally  aroused
 the  curiosity  of  the  officers  to  go  into
 its  details,  because  they  thought  that
 perhaps  no  party  or  no  country  will  be
 in  a  position  to  supply  it  at  such  a
 cheap  price.  In  the  first  place,  he  did
 not  give  details  of  the  species,  the
 names  of  the  species,  and  even  after
 insistent  demands  they  were  not  made
 available.  But  he  came  here  and
 made  all  sorts  of  allegations  against
 the  railway  officers.  We  thought  that
 a  thorough  investigation  should  be
 made  by  the  most  reliable  agency  that
 the  Government  of  India  had  possess-
 ed.  After  investigation  it  was  found
 that  these  wild  offers  and  these  wild
 allegations  were  made  by  some  adven-
 turer  who  left  the  country  before  the
 investigations  were  completed.

 An  Hen.  Member:  Who  was  that?
 Shri  Jagjivan  Ram:  As  I  said,  some

 foreigner.
 An  Hon.  Member:  A  journalist.
 Shri  Jagjivan  Ram:  Some  énter-

 prising  journalist  who  styled  himself
 as  a  journalist  and  a  writer.  He  want-
 ed  to  see  me.  I  refused  to  see  him.

 Shri  Ferese  Gandhi  (Rai  Bereli):  It
 pays  the  journalists  more  to  sell  slaqp-
 ers  now.
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 Shri  Jagjivan  Ram:  So  I  am  per-

 sonally  sausned‘and  all  the  experts
 are  satished  that  the  price  that  we
 have  paid  for  the  imported  sleepers
 has  been  very  reasonable,  and  perhaps
 no  other  country  has  been  able  to
 strike  such  a  good  bargain.  Ours  28
 not  .he  only  country  which  uses  im-
 ported  sleepers.  There  are  other  coun-
 tries  which  also  have  to  depend  on
 sleepers  imported  from  other  countries,

 Sir,  as  far  as  the  capacity  for  manu-
 facturing  cast  iron  sleepers  38  concern-
 ed,  4  mugnt  tell  the  House  that  durmg
 the  last  .wo  years  tremendous  capacity
 has  been  created  in  the  country,  and
 depending  upon  the  availability  of  pig
 iron  even  at  present  the  capacity  for
 manutacture  of  cast  iron  sleepers  38  to
 the  extent  of  40  lakhs  sleepers  annu-
 ally.  Lf  we  get  more  pig  iron,  as  it
 is  expec.ed  that  we  will  get,  we  will
 be  going  in  more  and  more  for  cast
 tron  sleepers,  of  course,  :n  additzon  to
 whatever  wooden  sleepers  are  avail-
 able  un  the  country.

 Mr.  Speaker:
 year?

 Shri  Jagjivan  Ram:  Capacity  to
 manufacture  40  lakhs  of  cast  iron
 sleepers  every  year.

 40  lakh  sleepers  per

 Shri  Basappa:  May  I  know  how
 the  cost  of  imported  cast  iron  sleep~
 ers  compares  with  the  cost  of  indigen~
 ous  cast  iron  sleepers?

 Shri  Jagjivan  Ram;  The  cost  of
 cast  iron  sleepers  depends  upon  the
 cost  of  pig  iron  What  we  have  done
 at  present  is  this,  that  for  making
 one  ton  of  cast  iron  s  eepers  we  pay
 making  charges,  including  of  course
 soft  coke  and  other  matenals  which
 are  required,  of  Rs  46  per  ton—this
 as  for  conversion  of  one  ton  of  pig  iron
 unto  cast  iron  sleepers.  That  38  the
 basis  on  which  we  invited  tenders  and
 they  are  manufacturing  My  hon.
 friend  Seth  Achal  Singh  quoted  one
 example  where  we  had  placed  orders
 on  a  certain  manufacturer  of  Agra.  It
 was  determined  that  he  will  supply  so
 many  tons  of  cast  iron  sleepers  by
 auch  and  such  a  date  at  such  and  such
 a  price.  He  failed  to  supply  by  that
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 date.  We  were  lenient  to  him.  When
 he  said  that  be  will  manutacture  40
 many  sleepers  by  such  and  such  @
 date  we  accepted  that.  But  after  that
 the  price  of  pig  iron  had  fallen,  And
 then  we  said  that  the  price  of  pig
 iron  plug  the  making  charges  would  be
 the  cost  of  the  sleepers  manufactured
 after  the  stipulated  period  and  we
 would  pay  at  that  rate.  Government
 cannot  be  expected  to  continue  the
 higher  price,  paying  to  the  party  that
 much  price  even  if  the  price  of  pig
 iron  plus  the  making  charges  would  be
 should  not  have  made  @  grievance  of
 that.

 Shri  Tangamani  (Madurai).  The
 capacity  is  40  lakhs  How  much  w
 manutactured  actually?

 hri  Jagjivan  Ram:  For  the  current
 year,  we  have  been  allotted  25  lakh
 tons  of  pig  iron  and  2  5  lakh  tons  of
 Pig  iron  will  give  us  nearly  82  lakhs
 of  broad  gauge  sleepers  But  we  ex-
 pect  that  we  migh:  get  more  pig  iron
 and  we  can  manufacture  more.  Of
 course,  technical  opinion  is  in  favour
 of  wooden  sleepers

 Then  about  the  p  anned  development
 of  our  forests,  as  my  friend  Shri  Vidya
 Charan  Shukla  or  some  other  hon
 Member  quoted,  my  predecessors
 wiote  to  the  State  Governments.  I
 sent  the  Timber  Adviser  to  all  the
 State  Governments  I  personally  met
 the  Chief  Ministers  twice  in  a  con-
 ference  and  whenever  I  visit  the  States
 I  emphasise  the  necessity  of  increasing
 the  supply  of  sleepers  as  much  as  they
 can  possibly  do  But  thefe  are  certam
 lumitations,  and  jt  is  not  the  price  fac~
 tor  alone  With  all  the  State  Govern-
 ments  we  have  entered  into  agree-
 ments,  and  they  have  offered  to  sup-
 ply  sleepers.  I  can  give  the  figures
 for  the  current  year.  Andhra  Govern.
 ment,  45,000,  Assam,  -11,10,000;  Bubar,
 1,35,000,  Himachal  Pradesh,  50,000;
 Jammu  and  Kashmir,  9  lakhs;  Kerala,
 58,000;  Madras,  15,000;  Mysore,  5,25,000;
 Orissa,  +1,67,000,  Punjab,  25,000;  Uttar
 Pradesh,  6,865,000;  West  Bengal,
 31,000.

 Shri  Vidya  Charan  Shukla:  Madhya
 Pradesh?
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 Shri  Jagjivan  Ram:  Madhya  Pra-
 desh  and  Bombay  are  the  two  solitary
 States  where  we  operate  in  the  pri-
 vate  sector  and  purchase  from  the  ten-
 derers  and  not  from  the  State-Cov-
 ernments.  All  these  commitments  are
 through  the  State  Governments  and
 our  agreement  with  the  State  Govern-
 ments  is  that  we  will  not  purchase
 from  private  parties  in  those  States.
 Whatever  sleepers  are  to  be  purchased
 ig  through  the  State  Governments  and
 not  from  the  private  parties.  What  35
 what  I  wanted  to  emphasise:  that  we
 have  price  agreements  with  the  State
 Governments.

 Mr.  Speaker:  Is  there  not  a  Gov-
 ernment  Saw  Mill  m  Chanda,  Madhya
 Pradesh?

 Shri  Jagjivan  Ram:  There  ४

 Mr.  Speaker:  They  refused  to  sup-
 ply?

 Shri  Jagjivan  Ram:  We  are  nego-
 tiating  with  them,

 Shri  Vidya  Charan  Sbukia:  They
 are  not  getting  the  price  they  want.

 Shri  Jagjivan  Ram:  I  do  not  xnow
 whether  Shr:  Vidya  Charan  Shukla
 is  speaking  on  behalf  of  the  State  Gov-
 ernment  We  have  not  heard  from
 the  State  Government.  I  do  not  know
 whether  he  has  been  given  the  autho-
 rity  of  the  State  Government

 Shri  Vidya  Charan  Shukla:  That  is
 my  information.

 Shri  Jagjivan  Ram:  In  inaccessible
 areas,  if  the  forests  are  exploited,  we
 give  certain  bonus  to  the  State  Gov-
 ernments  per  sleeper,  varying  from

 Re.
 3  to  Rs.  1-8-0  or  some  thing  hke

 t.

 Mr,  Speaker:  What  does  it  work
 out  to  for  one  cubic  foot?

 Shri  Jagjivan  Ram:.  I  cannot  say,
 Sir.  If  ‘the  State  Governments  sup-
 Ply  more  than  the  quantity  stipulated,
 then  in  that  case  also,  we  give  certain
 mcrease  in  the  price  of  the  sleepers.
 So,  we  have  been  requesting  all  the
 States  to  increase  the  supply  of
 Sleepers.  But,  as  I  have  said,  it  is  a
 matter  where  we  cannot  afford  to
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 exploit  the  forests  quickly  in  a  year
 or  two  or  three,  years  so  that  we  may
 become  self-sufficient  for  three,  four  or
 five  years  or  for  the  Third  Plan.

 48  hrs.

 We  have  to  take  a  Jong-xange
 view  of  these  things,  so  that  our  forests
 are  not  depleted  and  denuded  and  in
 years  to  come  we  have  to  dépend
 more  and  more  on  other  sources.  It
 has  been  said  that  concrete  sleepers
 should  be  used.  We  are  also  doing
 that  As  a  matter  of  fact,  on  the  Hin-
 dustan  Housing  Factory,  we  have
 placed  orders  for  60,000  concrete
 sleepers  We  are  going  to  try  them  in
 our  marshalling  yards.  If  they  prove
 successful,  we  will  try  them  at  other
 Places.

 Mr  Speaker:  So  much  cement  is
 surplus.

 Shri  Jagjivan  Ram:  Yes,  but  that
 requires  a  certain  skill  to  manufacture
 it.

 I  may  assure  the  House  that  every
 effort  will  be  made  to  meet  our
 demands  from  indigenous  sources  of
 wooden  sleepers”  cast  iron  and  con-
 crete  sleepers.  Whatever  orders  have
 been  placed  have  been  placed.  I  have
 stopped  30  and  said  that  no  further
 orders  should  be  placed  for  the  umport
 of  sleepers  from  abroad  I  am  equally
 anxious  that  we  should  as  far  as
 possible,  meet  our  demands  from  the
 indigenous  sources,

 Mr.  Speaker:  What  about  Andamans?
 He  said  something  about  Andamana.

 Shri  Jagjivan  Ram:  We  are  getting
 from  there  also.  As  a  matter  of  fact,
 when  certain  forest  areas  in  Andamans
 were  settled  with  some  private  firms,
 they  had  some  agreement  that  they
 will  supply  certain  percentage  of  tim-
 ber  to  Sddan.  As  a  matter  of  fact,  a
 very  little  has  been  supplied  to
 Sudan;  that  was  the  agreement.  We
 are  taking  from  there  also  whatever
 as  available.
 38.62  hrs.

 The  Lok  Sabha  then  adjourned  ह. '। $
 Eleven  of
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